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LOK SABHA DEBATES 

LOK SABHA 

Wedne6day, the 5th April, 19611Chclitra 
15, 1883 (Salca) 

The Lok Sabha met at ELeven of the 
Clock. 

[MR. SPEAKER in the Chair] 

MEMBER SWORN 

Mr. Speaker: Secretary may call 
out the name of Member who has 
come to make and subscribe the oath 
or affirmation under the Constitution. 

Secretary: Shri Balraj Madhok. 

The MInIster of ParUamen&ar1 
Mairs (Shrt Satya Narayan Slnha): 
Sir, I am glad to introduce to you and 
to the House through you, Shri Balraj 
Madhok, who has been returned to 
this House from the New Delhi Con-
stituency. 

[Shri Balraj Madhok then made 
and subscribed the oath in Hindi and 
took his seat in the House). 

ORAL ANSWERS TO QUESTIONS 

Ceal Sapply to .u.... 
-1116. Shrt aamedlwar TanUa: 
Will the Minister of Steel, Mm.. and 
hel be pleased to state: 

(a) whether Government are aware 
of Iile short supply at coal to Assam; 
and 

(b) what are the reasoru and what 
.teps are being taken for the normal 
supply! 

TIle MI .... .,.. Of 8&ee1, .mell ... 
..... (Sardar S ...... 8 .... ): (a) 

Coruumers in Assam ,enerally draw 
their supplies trom collieries in the 
State ibelf and there ill adequate coal 
production in that State to meet their 
requirement.. There hat been ten-
erally no complaint of Ibort supplies 
to consumers. . 

77CAI) LS-l. 

~" " -.- --  

(b) Does not arise. 

SIlrI Bameshwar TaIltla: May I 
know whether a deputation of the 
Assam Coal Mines Association met 
the hon. Minister durin, December 
last year and represented that on 
account of the fall in the f.o.r. price 
of coal, the mines are in diftlculty? If 
so, what steps have Government 
taken in this matter? 

Sarda.r Swaraa Slna'b: The present 
question ~t  to short supply. 
Probably the hon. Member has in 
mind excess supply so that there i& 
not enough off-take of coal from the 
various collieries. That Is a leparate 
question. 

Shrt Bamesbwar TaDtIa: The de. 
putation pointed out that on account ot 
the reduction in price, some of the 
coal mines hav(> had to reduce their 
production and one or two mines have 
been clMed. There il a110 Ihort .up-
ply. May I knO'W' whether Govern· 
ment have considered their cue? 

Sardar Swa.... 8 ...... : The hon. 
Member hu got lOme experience and 
familiarity with the minin, condltloru 
in Assam, and I need hardly enlilhten 
him about the complex problem that 
is there. But mainly it II the tran.-
port problem, bet'auae many of the 
are .. are not connected by rall.head 
and there are probleml ot movement 
of coal in Alsam, because lOme coal 
Is mined from area. where there II no 
rallway line at all. So there are 
occasional dltlkultles ot movement by 
truck etc., but tho. poim. are 
ret'elvin, constant auentlon. 

SIu1 P. C. Bor ..... : In view ot the 
poor condition of 1M collieriea In 
Assam. would Oovemment consider 
the ciearabllity of Ifvln, a .ubaidy as 
they have dOM in oOwr c.-.! 
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Sardar Swaran SlDrh: I do not 
think Government have given sub-
sidy to any colliery for poor quality 
of coal, because I do not think it would 
be in the overall national interest to 
subRidise the production C1f inferior 
quality of coal. 

Shrl AmJad All: May I know whe-
ther all the possibilities of getting 
gOOd coal in Assam have been ex-
plored? 

Sardar Swaran Slnlh: I do not thil'lk 
that all that could be done for min-
ing has been done either in Assam or 
in any other part of the count.ry, be-
cause mining is a sphere where a lot 
of development should take place. 

Some Ron. Members t'Ne---

Mr. Speaker: Next question. This 
relates to Assam only. 

-I-
rllft ~ m: 
I '" ~ rlfu:n : 

IIInN'i'" ~  
1 t~  

L 11ft lho ~o .n: 
rn ftMr thft' ':( t ~~  ~ t ~ 0 

t ~~ 'Irof "1fT ¥ V. 0 it; 73 ~ t 
~~ it q ~ ~ £.1lT rn flti' "~  

t ~ tlil  Jrwiff it llJ1T ~ ~ ~ 
~" it; SI'{i'f ~ ~  ~~ fqilff '11fT 
,  ? 

t~ (wto.,o ,"0 wftwmft): 
l~ t ~ if \t4l' ~ ~ ft ~ ;r{t flfilff 
'flfT , I 

I shan allo read it in i:b.liIh. 

No deciaion baa ),et been taken In 
the matter. 

... WI .. z OJfi'fil, IfIrT q ~  

~ i t"ltl ~ ~~~ it . -"~" it 

~ t(l' ~ ~  ~ ~ rn If>if 0Iti ~ 
• :.. ~ 7 1tiT ~ (I ::iIllf1TT . 

Dr. It. L. ShrlmaU: The position is 
that this matter was discussed at the 
Conference of Vice-Chancellors held 
at Khadakvasla last year. The gene-
ral opinion was that it would be 
desirable if political parties them-
~ l s came to an agreement and ex-
ercised some kind of restraint in this 
matter. So we are having some in-
formal consultations witoh the different 
political groups. In my opinion, in-
stead of making any law, it would be 
more desirable it politica1 parties 
themselves exercised restraint in this 
m9tter. 

'" ~ l1  : rn ~ " o " ~1 
o J ~ it ~ ilR'I' qrt ~ f4i" ~i  ';,i ll ~ III 

i ~ ~ ~ ~  a-T ~ ~ ~ 'fiT 
~ Ifi1: it; ~  \tTr ~ " l  'fiT ":3"-
'fiT rotrn ~ it. f "fll ~ il!Tlll 'iT 1m ~ ? 
~ it:r:rl t, a-) ~  m it rn ~  lti1t 
it;rr ~ ~ t f'fi ll ~ it it;rr ~ flf."liT 

~ ? 

wto ~ 0,"0 .mmn : t TT ~  ~ 

q-R ~ 'R'i ~ flf, ~~"  ~ ~ f.R" flfizl 
;,rrll fllforR:fi iti mol ~ I 

11ft W1II'mf tq: rn 11R";:filr ll''fT 

IfiT III ~ "" t ? 
ShrI D. C. Sharma: May I know 
with which political parties the hon. 
Minister has held informal consulta-
tions so far, and what has been the 
result of those consultations? 

Dr. It. L. 8hrlmaU: I am afraid I 
would not be able to give any inlor· 
Illation in this matter till we have 
come to !lOme a,reement in this re-
Iat"d. 

Some 308. Memben ~ -

Mr. Speaker: I do not know how 
to give opportunities. Is It the gene-
ral desire that all our chi'dren Ihould 
become politicians? 
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Shri Bra.t Raj SiDCh: Not at all. 

Shri Vajpayee: We are opposed to 

it. 

Shrt Braj ltaj Slnrh: The Govern-
ment are responsible fOf' demonstra-
tions of a political nature by students. 

Shri Va,hlayee: How are political 
demonstrations to be defined? If we 
stage a demonstration before the 
Chinese Embasgy against aggression, 
is it a political demonstration? Let 
the Education Minister define the 
term. 

Mr. Speaker: I 
of Parliament 
children. 

Shri Vaj .. ,.ee: 

wish every Member 
·has a number of 

I am a bachelor. 

Mr. Speaker: What we should like 
our children to be in school days each 
one must think for himself. Thig is 
n very great nalional problem, and I 
believe han. Members ought not to 
force the issue. We may come to 
some understanding. 

Shri Tya(i: The children of Mem-
bers of Parliament are born in a poll-
tical environment. 

~ if'l(t ~ it~ q ~ 
~  ~1  flli ~ .-rn 'R ~ 
~ ~ t ~ ~ crrifJf ... ~ .rt: it 
~ ;r (1, m flPft ~ ~ ~ q 
t l ~ " ~ it ':Tof IIiT ~ ~ 
rm :(I1llll ~ ~ -  ~ ~ f.fi IpfJ 
l~ ~ ~ ~ ~ tr{ i flli ~ 
~ ~ if ~ if; iIIrw i\' mfflftif 
~ ~~ if ~ q;f it 1m tf1n' 
,  I 

.., .... ",. ~ : Jt;it ~ 
~ ftI;Irr t ~ ~ ~ t ... .n if 
li ~l  ~t 11l~  
ftt; 1l ... ;ffiA; m if; ;Jm m ... .,-IfTIi1r 
it~~ tt ~.. ~~ ~~ 
it ~ ~ t f\IR III"IIIlT ~ t, 11ft m 
~ l« .-pr ~ ~ ~ if; ~ ~  

if qoPIf-ilflf t:i,n . ~ J o ~"" " 

t ~t I t~i ~~~  

t I ~ ~. i t 1 t  U~~ 
~ it; ~ ~ fum m t1r it; 
~iti~i ~~ I 

"'lIIII1'ft : IpfJ ~ ;t l~ ~ if 
" 1 ~ 1 ~ ~ ~ " ~P li1 

~ ~ Ifilf\'m ~ t ? 

"'0"0 "'0": 1l;it ~ 
~ t ~ t« m if f'JI ~ mt q 
,) ~ t I 

Mr. Speaker: I will allow one hon. 
Member from each major Group to 
ask a question. 

Shrl Tupmanl: May I know whe-
ther it is not a ta~l that In almOllt 
all lht' UniversitieN in UK, discus-
sions of a political nature are en-
~ou a l.  and certain important poli-
tical issues affectini the whole coun-
t ry and sometimes affecting the 
world- ... 

Mr. Speaker: The point is not an 
acadl.'mic discussion within the cam· 
pus. but participation in demonltra-
ti'ms. We are going out ot the way. 

Shrt Taa ....... nl: There was a de· 
monstration for banning atomic bomb, 
in whiCh students alllO participated. 

Mr. Speaker: We are concerned 
",·jth demonstratiorul, not with discus-
sion and d('bate. 

8brl Tanpmani: The demonstration 
was tor bannlnr the atomIC' bomb. 

Mr. Speaker: I am not l'Oin.c to al-
low that question. I am aware of a 
numlwr of cases wheTI.' there are de-
bating societies in ev('ry .ehool or 
rollege. Then! ant a'" parUamenu. 
When I went there. they called I 
'mock parliament'. I uid. 'Jt ill doln« 
an InJu.tice. You call It lIChool perlla. 
n)ent and nOt I mock parliament'. 
Parliament can never be II mock 
affair. 

Therefore. at MIe ImpNUionabl. 
Aile. chlldnm may hear all .Ide!. But 
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they need not take active interest In 
politics. That is my personal view. 
But we are not concerned with that. 
The question now is whether they 
&hould be allowed to participa te in 
demomtrations or not. Whether in-
side a college or inside a University, 
they must have discussions about this 
matter or not is not the point at issue 
now. Therefore, -hon. Members would 
confine them3elves to the question 
whether they should enter into active 
politics and also participate in de-
monstrations. 

Shrl Tanpmanl: I wanted to know 
what is the practice in U.K. 

Mr. Speaker: The 'hon. Minister is 
not the Minister of U.K. I will not al-
10.... questions to range all the world 
over. 

8hrl Taapmanl: This is dealing 
with students and am referring to 
students in Universities. The pre-
vious question was whether such a 
thing had been banned in any other 
University. I put a specific question 
because they allowed it in the United 
Kingdom Universities .... 

Dr. K. L. ShrimaU: I cannot un-
~ sta  why the hon. Member is so 
agitated. 1 have said that Govern-
ment do not propose to ban this acti-
\'ity. I have been appealing all t.he 
tIme that political parties should come 
to an understanding in this matter so 
that our young children below the 
age of 14 are not recruited for pro-
cessions etc. All this is very harmful 
to the future of the country; and all 
the political parties, the Congress, 
the Communists and the Jan Sangh, 
should realise that it is not In the 
Interests of the country that the 
children should be utilised for trhis 
purpose. 

Sbrl Vajpa"ee: In view of the fact 
that there are quite a few student 
organisations which have no connec-
tion with political parties, may I know 
If the hon. Minister would conldder 
the desirability of i itl~ those stu-
dfont leaders also for coDlultation? 

Dr. K.. L. Shrlmal1: This is a sug-
gestion for action. 

Shrl Jaipal Slorh: With due defer-
er.ce to the  the dignity of the Chair, 
r humbly beg to differ from .... 
Mr. Speaker: I expressed my per-
sonal opinion. Hon. Members are en-
titled to differ from my personal 
views. 

Shri Jalpal Sinrh: You take a per-
sonal view but this is Parliament. 
Last year Members of Parliament 
went to a well-known college in 
Rajasthan and played cricket with the 
siudents. One evening we participat-
ed along with t,he students-with the 
~~sista c  given by the Secretariat 
h(·re-in a Question Hour and later 
In Mock Parliament. Mock Parlia-
r!lcnt does not mean mocking Parlia-
ment .... 

Mr. Speaker: The hon. Member is 
taking exception to my having taken 
exception to the expressiOn 'Mock 
Parliament'. All that I said was that 
i' may be callL>d School Parliament. 
(Interruption). I only wanted to 
create the impression that Parlia-
ment means this Parliament 
and no other assembly. Let there 
be nO 'Mock Parliament' and no pro-
ceedings reported as those of the 
'Mock Parliament'. All that I sug-
gested was in kt'eping with the dig-
rity of the Parliament. They may be 
called 'School Parliament' or 'Col-
kge Parliament'. That is all that I 
Said. But if the hon. Member wants 
,,, call any assembly as 'Mock Parlia-
ment' let him do so· He is a Member 
of Parliament and I would not like 
anybody to use the word 'Parliament' 
b connection with any disparaging 
statement. That is my view personal-
iy. I cannot prevent the hon. Mem-
her from calling it a 'Mock Parlia-
ment' if he likes. But let him not 
call this a 'Mock Parliament'. 

~ ..... : ~~1l 
~ hT, hr .51 Ill; it~ ~ (T 
-ril 
Mr. Speaker: The hon. Member will 
have Ilia tum. 
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Shri Jalpal SinP: I did not mean 
that, Sir. You al"e putting too much 
meaning into what I said. 'Mock 
Parliament' does not mean mockilll 
the Parliament. Students have 'Mock 
Parliament' and 'Mock Trials'. 

mn-+rBN: l ol i~~t .

qrt!" ~ ~  ~ " ~ flF ~ ~ 
~ ~ ~ ~  flfi ~ "l  {::f ~tt ~ 

'"1TI1 ~  ort. I "{::f it flfiift qrif 'tiT ~ 
orr. t, ~~ it (1fT 'tlrt if; q;;;l ~  'fiT ~~ 

t I 

.,.0 lAo ,"0 ~ : ~ ~ " 'tiT 

~~~ ~ I 

'" ,,"0 "'0 ~  ;t. ~  ~~ 

~ fro rn ~~ ill('\" qT fcr:qn: pn t ~  or(t 
flF ~ 1  frf('flfo j:l-f:q;fj it ~ ~Ji  ~ ~J  

if :;IIQT fcraT!f1 il ~ il''if it lillT ;; " ~  

~.  ~lJ t qT fmn liT ~ " f'RT 
orrli 

Dr. K L. Sbrlmall: This does not 
Br:se out ot this queslion. 

'" nm ~ tIW'ft: fiT Ii· 'JI'f;; ~"" if 
~ flfi ~ l . "lli  ~ ~ ~ 1l" i  it 
~  ~  jlit fl forlfflT f'filfT >ilT;IfJ t, 
~  if; tft ~ 1ft J ~ 7TJI.ftf1'flfl ~ IforQ 
lfiti:t ~ m"3"JIl " ~ . ~ (t ~ if; 
~~ ~ ~ 1 ~ if; ~~  it 1f1lT 

$n" ~ t? ~~~  it hron ~~ ~ 

1Fl4r n s ~  .tt ~ ;:ftfIJ f;;!fTf1;!J 11ft 
t r", J ~ q ~it ~ "" "I if; f;;1fTar 
if ~ ftftfcfi ~ f  • t ~ ;; ~  ~~ ? 

.,. ••• "' • .n.n.ft: q ~~ t flli 
~~ ~ -m. rn t ~ 

if iII'. flfcrr4f Ii", ~~ t I ~ i  ~  

If ~ .-~ t fit, f'f.fTlf {'f" fit> ~ ~ 
l'f.rt if -~ .-t--'l"Jfi ~. i ~

r. ~ ~ !JOf; ,q IfJ1Iif if ~ ... (At 

~ CI'P: fq ~ "'" ""tt '" ~l " J  
(eft ~  IVi ;;'" (t 'JIm' t I Jt 

~ t flli III flt;Eh 'tiT 1hrr or(Y i ~ 
~ ~. Ui t ~ ~  'R ~~ 

or i ~ ~ U~~ t ~ 'R ~ or 
~ I . i ~ t lo ~ "fQr-
tlJit ~  ~~  IIiro ~ ~ I .. ~ ( 

fit, ~ "1ft Atntlfn ~ ~ ~ flti 
~  ~ ~ fA" lfiT1f ~ ~ ~ t 
;; r.-U~ t ~ If,Tlf IfiVfT m ~~ ~ 

if m ~.t  tAi ~ ~ t:rrQWif 
~t al 'l ~" "  f f.-~ ~ ~ fri 
~ qr ~ IImr I 
Sbrl Palanlyan4l: May I know whe-
ther Government will convene meet-
II1gs ot poll tical parties, as wa, dono! 
in Madras by the Madras Government 
where they found a solution for this 
purpose? 

Dr. K. L. Sbrlmall: As far .s my 
infom.ation goes, some agreement wa. 
r.rrived at in Madras; but some of the 
voli ical partif'll went back on the 
19rcement and they cohan,ed their 
minds. 

~ • """ : itt ~~ i  at~ 
Oftt ~ ~ t I Jt Jl'r;r;rr ~ I fir; 
~ III ~ t IfI'r ~ t ~ Jf(t t ? 
~~ ~ ~4~ {ttft m t~ .-r!J or(t (t 
~ i t fit; A-rrl1ff tit ~~ " ~ I 

.,.. "" 0 '" 0 ~ : ~ t 'tiT i~ 
~ t I 

8hrl ......... tban CbettJar: S!r, I 
would like to di .. bule the hon. Mtni.-
U'r of the imprel.ion he hal ,ot that 
'orne ot the political . t.l~ In Madraa 
~la  ,one back on the .~ t. On 
the other hand. they have .tuck to 
:he a,reement; alld the agreement II 
being carried 011. 

Dr. II. L. 8bn .... l: No, S!r; that 1A 
no: correct. 

"" .. "'" lit : ~J t 1fPI'.ftr. wttft 
.It If IfI'Sf t r. q ~l -. . ~ i 
q .... 1ft' t ;. i ~it n.fJit if 1f'PI'il 



9237 Oral Answers APRIL 5, 1961 Oral Answers 

it; m l ~ IIIi silHIl ~ if-~ I .. 
~. 61ti ~ ~ o t t  ~ ~ it; ~~ 

~ if lti ~  ~ ri ~ ~ it; 
~~~l ~ ~ ~~ 

f1I; I!i1I' ~ 1fiJf mij' qyif 1m q ~ 
A;1rr ~ ~ q: f1I;it ~ t ~ 
if ~ ~ it; ~ mn'Pfi ~ l ~

ft<f ~ .  ~~1 it; ~ 

it ? 

Wlo 1IIT0 ,"0 ~  I:ij' l ~ if 

~ ij'iI' !fiT ~ ~ If.': ~o  ~ I ~~ ~ 

ifm1l1l11i qtfu;r t ~  I, ~ ifi ~ ll l 

!fiT '1ft' qq)t;r ~ I ~ ~t ~ fQT1ff 
t -a'if !fiT ~ i t lt  ~i  it ~ ~ 

~P  ~~ I 

Shri Hem Barua: May I know whe-
l!lCr it is not a l(jd that the univer-
siti ~ are the recruiting ground for the 
different political parties because the 
,tudents constitute the army of future 
{IOliticians? If they are not allowed 
to work, then, in that case, our future 
wJlI suffer. 

Dr. K. L. ShrlmaU: Universities arc 
not the recruiting groUlld tor prepar-
;ng political leaders. I do not accept 
!he ~~u stio o  the o11on. Member. 
Universities are places where we pre-
pa .. e people for future life whether in 
lhe political field or in the field of 
administration or various other 
bram'hes. It is for them to decide. 
1'1:(: -hon. Member is very Wt'Ong in 
his conception if of university educa-
tlO'l if he thinks that it is a place for 
recruiting political leaders. 

Mr. Speaker: 'nlc hon. Minister has 
aaid that Govemment do not propose 
to take allY action but that he appeals 
:0 vnrious parties and their leaders to 
avoid. as far as possible. bringing in 
chiJClren into \tus. 

~ l or, ... : Who will bring them 
lo~ t t  

UtlUaatlon of Natural Gaa In AIsam 

+ 
r Shrimati Maftda Ahmed: 
j Shri Vidya CbaraD Shukl& Shri Nathwan1: 

·1318. Shri Morarka: 

I Shri M. B. Tbakore: Shrt L. Achaw Sln&'h: 
L Shri P. C. Borooah: 

Will the Minister of Steel, MInes 
and Fuel be pleased to state: 

(a) whether all the industries that 
are going to utilise the natural gas 
from NahorkatiYa oil i l ~ have 
been finalised; 

(b) if so, what are these industries; 
and 

(c) how much gas they will utilise 
and from when? 

The Minis:er of Steel, Mines and 
Fuel (Sardar Swarao Sin,b): (a) to 
(c). A statement containing the re-
quired information is laid On the 
Table of the House. [See Appendix 
IV, annexure No. 68]. 

Shrlmatl Maflda Ahmed: From the 
statement I find that 7 projects will 
be set up to harness the available gas. 
May I know the industries that will 
be set up in the public sector with 
foreign collaboration and those which 
will be set up in the private sector? 
May I also know whether any finan-
cial assistance has been offered by 
any foreign government in this res-
pect? 

Sardar Swann Sln,h: Out of these, 
there are two projt.'Cts, namely. gas 
distribution fOr domestic and indus-
trial consumption as also the power 
plant. which arc proposed to be set 
up by the Government of Assam. The 
Fertiliser project is going to be set 
up by the Fertiliser Corporation of 
India. That also is a Central Govern-
ment undertaking. About cement, 
the Government of Assam are hoping 
to set up a cement factory in the 
public sector. I learn that investi-
gations are taking place and the final 
decision hal not yet been taken. The 
remaining 3 projects are in the private 
leCtor. 
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Sbrimati MaAda Ahmed: May I 
know whether the British assistance 
for the fertiliser plant will be treated 
as a tied loan out of the aid for the 
Third Five Year· Plan and what are 
the terms and conditions offered by 
Britain? 

Sardar SWaraD SiDcb: That does 
not arise out of this question at all. 

Sbri M. B. Tbakore: Sir, it is not 
clear from the statement as to how 
much of it will be available for domes-
tic consumption and what would be 
the price? 

8ardar Swaran Slncb: I would in-
vite the attention of the hon. Mem_ 
ber to item (2) in the statement. 

Sbri M. B. Tbakore: What about 
the price? 

Sardar Swaran SInch: No price 
could be indicated. 

Sbri P. C. Borooah: May I know 
whether any gas is being fiared up 
now? From the statement, it is found 
that the gas based industries are not 
likely to come up before 1963. What 
will happen to the ,as which will be 
production now, when the supply to 
Gauhati refinery commences? 

Sardar Swann Sln,b: It is true that 
some of the associated gas, as it is 
called, which is produced when oil is 
produced has not been utilised in 
Assam oil fields so tar and part of 
it has been ftared up aU these years. 
I am afraid that we will have to put 
up with that fiaring until the ,as 
using industries are established. 

SIu1 Morark&: What is the annual 
expected revenue from the sale of 
this ,.., 

8ardar Swaran SiD(b: I cannot ,ive 
the figure at the moment. If a se-
parate question is tabled, I will try 
to collect. But no ftrm figures have 
yet been establlshed. 

Sbri Rem BanIa: May I know whe-
ther it is B fact that Government had 
appointed a French ftrm .. cOD.lUltanta 
and if 10, what i. the PUrpGle for 
which this French ftnn fa appointed? 

Is it advisini the setting up of a 
plant fOr distribution or utilisation of 
the natural ,as available at Nahar-
katia? 

8ardar Swann Slnch: That ia a 
separate question. If a separate ques-
tion is tabled about it, I will collect 
information. 

Shri Goray: May I know the re-
aSOn why' it was not possible for the 
Government ,to make use of this ,as 
immediately because it stands to re-
ason that whenever oil ia pumped up, 
there will be some associated ,as and 
if that were so, why is that 1akhs ot 
rupees worth ,as is likely to the flared 
up in the next two or three years? 

Sardar SWaraD Slncb: The hon. 
Member would no doubt be aware 
tha t the Digboi refinery is tunctionin, 
for several decades now and some 
gas has always been produced when 
oil was produced and that had been 
fiared aU the time. Lar,er quantities 
would be available when the produc-
tion increases, namely, when our two 
refineries go into the production. So, 
really, it is a problem Of recent growth 
and adequate steps are being taken 
to utilise the gas as expeditiously a. 
possible. 

Sbl1 M. B. Thakore: May I know 
whether 30/315 MMSFCD (Million 
Cubic teet per day) ot aslOCiated gal 
would be adequate for our indu.trial 
and domestic consumption from UI63 
onwards? 

Sardar SWBran Slnrb: That is a 
matter of judgment a. to what i. 
enough tor consumption. That de-
pends upon the pattern of consumption 
and our developmental stage and all 
that. There are many countries In 
the world where per captta con.ump-
tion is much hi,h(.,. but I think, re-
,ard beini had to our present sta,e ot 
development. the utilisation pattern 
which I have indicated in thll reply 
appears to be economical utilisation of 
the gal that would be produced when 
oil is prodUCed In the country. 

SIII1 P. C. 1IorooaII: May I know 
wbether any aueument hat been 
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made Of the available associated gas 
that will have to be flared on account 
of the delay in the establishment of 
these industries? 

Sardal' Swaran Slnrb: I do not 
think that there has been any delay. 

Sbrl Bem Barua: May I know whe-
ther it is a fact that this has to be 
flared up only because the Govern-
ment could not make up iti; mind in 
time whether this should be in the 
private sector or the public sector? 

Sardar Swaran Slnrb: No, Sir, it is 
not correct. 

Sports inquiry Committee Report 

+ r Shri Bbakt Darsban: 
tSbrl Ram Krishan Gupta: Shrl A. K. Gopalan: 
Sardar Iqbal Slnrh: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 269 on the 21st 
November, 1960 and state: 

<a> whether the Committee ap-
pointed to review and report upon the 
participation of Indian contingents in 
international meets with special re-
ference to the last Olympic games has 
submitted its report; and 

(b> if so, the details thereot? 

The Minister or Education <Dr. K. 
L. Sbrlmall): <a> No, Sir. 

(b> Does not arise. 

~ WI "'" : lIft"q-i, ~~ 
m 1fri'I'.fizf ~ ~ itt ~~ ~~ 
'" f. «< m)i 1I>T ~ ~ ~ ~ 
m 111"1' ll1 ~ f1Ir4IT ~ I ~  .-
;JfTilAT ~ ~ f1Ir ~~ ~ ~ II'iT 
~ .  

Wfo 1IIT0 ,"0 ~ : it6 «< 
it .~ IF( t ~ «< ~ it; * 
~t ~it ~tl 

" ~ 1l"itt fm-r t1Prr f1Ir ~ 

~ (t " if f«rt { I ~i  ~ 1ft ~ 
" 611~4i (t ~ t ~ I ~ ~ 

it; <if ~ f, ~  ~"  ~ ~~~1 ~itt 

it ~6  ~ t i{1 I 1{ itt ~i  ~ fifm 

flt>lI'r "IT fit> ~ ~i  <tiT 1Ii1i ~ 

~ ~  1{ ~ ~ ~ ~ <tiT ffll'n: ~ I 
~"""  ""rrtt it; ~ a1 cf itT f, ~i  

It>T f;re-rIT ~ it ~  ~ m ~ ~ 
~  ~  I 

Sllrl Jalpal Slngb rose-

1\11'. Chairman: He is the Chairman 
of th(' Committee. 

Shrl Jalpal Slngb: When this ques-
tion carne up last, Sir, I told the House 
that I could not proceed with the 
work t II the Chief de Mission had 
submitted ·his report to the Indian 
Ulympic Association and after that, 
that report had been submitted to the 
Government and the Government 
passed on that report to me. But that 
report was submitted eight months 
late, only last month. I do not know 
whether the hon. Minister has received 
it yet. I certainly have not got it and 
I cannot start my work till I have it. 

Shri Hem Barua: May I know whe-
ther it is a fact that two observers--
Shri M. M Kapoor and Shri M. K. 
Kaul have submitted a report for 
consideration to the All-India Sports 
Council and whether they have said 
that it is over-complacency on the 
part of India that cost India its 
Hockey title in the last Olympic? May 
I know whether tohis rePOrt will also 
~ taken into consideration before the 
fbal report is presented? 

Dr. K. L. Sbrlmall: Yes, Sir; all the 
rE"JY.)rts will be taken into considera-
tion. 

1ft 111M .. : ~  ~ 

~~1 t~t~ll ~t 

war. 1ft ~ t, VW: IRT • q 
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~~ ~ ~ 'tftii' fit; ~ q t( Ifi1I' 
~ full 'IT ;;mllft ? 

-ft 'I1mW fat : ~. t ~ tr 
~  ~ futri If(T 1m ~ ~ii  I 

Shri Hem Barua: There is an al-
legatiOn against our hockey team that 
in order to bypass the Olympic {"ules, 
t ~ persons were taken as dummy 
enj rant3 for other items. May I know 
if tt-ic would also be enquired into? 

Mr. Speaker: These are going into 
t.he details. 

Dr. K. L. Shrlmali: These matters 
wi]! be examined by the committee 
whicr has been appointed under the 
chairmanship of Shri JaipaJ Singh. 

Shri Tangamani: May I know whe-
t:ler all the reports DOW available 
.. \Ith the Government will be sub-
mitted to this committee? 

Dr. K. L. ShrlmaU: Yes, Sir. 

Shri Tangamani: What are the re-
pons? 
:\fro Speaker: Have you got any 
report regarding this matter which 
will be given to this committee? 

Dr. K. L. Shrlmali: The report is 
still to be submitted. There is the 
report of this sports committee w.hich 
was appointed and its report has still 
to be submitted. I have said that all 
these reports will be taken into con-
sideration. 

Sbrl Ja.lpal ~  Sir, there seems 
to N-some doubt about the delay and 
aJsl) about giving evidence before us. 
I would like to tell this House and 
the country outside that anyone who 
wants to give evidence before this 
('c,mmittee would be welcome and 
nothing will be hidden and the coun-
~  will be told the entire truth. 

....... ~ .-...ft: 1l' ~ ~o1  

~  t f-.; 11ft' ~c l  ~ it; 1 l i ~ 

~ ~ it; ~ ~ ~ ~ f, -';4T 
~ ~ ~ ~  If wft' m " 
IfGI it ~ ~ ~. i ~i ri I 

WTo l1li10 "o~  ~ ~ 

ttfi ~  ~~ l il ~ 11ft 1I1fu1r Ii tft 
~~ it ~~ ~ r..J1R' rt wh, ~ 
~~  1f it wn t. ~ it ~  i\'1:ri t, 
~ ~ fuw, ~ ot1 ~ rn:r ~ .n-
","0 ito ~ I ~ ~ ¥ 'fflr ~ 
t ~ ~ lfiqtt ~ om: ~ il~ ~ 
tl~~-~~it~  

rrr ~  iWI;;:r mtt ~ 11ft -" 
~  I 

Bank Deposit lnsur&llCe Scbeme 

+ 
r Shrl Kodlyan: 
I Shri Ram K.rlsbaD Gupta: Shri D. C. Sharma: 

I Shrl Ramesbwar Tantia: Shrl P&D&'arkar: 

j Sardar Iqbal SInI'h: -1320. Shrl Blbhuti Mishra: 
Shri KaUka Slnrb: 
Shrl P. C. Borooah: 

l Shri Radha Mohan Sinrh : Shri Achar: 
Shrl AJlt SlllJ'h Sarhadl: 

Will the Minister of Finance be 
pleased to reter to the reply given to 
Starred Question No. 318 on the 21st 
November, 1960 and state: 

(a) whether the scheme for bank 
deposit insurance has been IlnaUsed; 
and 

(b) if so, the important teaturea of 
such a scheme? 

The Deputy Minister of FlnaDce 
(ShrimatJ 'hrkeshwarl Slaba): (a) 
and (b). The matter is still under 
consideration. 

Shrl Kodlyan: In view ot the failure 
of several banks in Kerala and the 
resultant panic among the depolitora, 
may I know whether any step 1. 
contemplated by the Government to 
introduce a deposit Insurance !Cherne, 
at least In the Kerala State? 

SbrImaU Tan_warl SlDba: The 
matter I. still under con.ideration and 
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a decision will be taken very 800n 
about it. 

Shri Prabhat Kar: Is it a fact that 
the Finance Minister met represen-
tatives of the bankers here in Delhi 
on the 12th and in that meetini the 
deposit inslL aoce scheme was discus-
sed and, if so, what was the reaction 
of the bankers? 

ShrlmaU Tarkeshwarl Sinha: It is 
true that they met the Finance Minis-
ter on the 12th and this scheme was 
discussed. The commercial bankers 
generally welcomed this scheme. 

Shri Kodiyan: Would the hon. Min-
ister give us an idea as to the extent 
of amount to be insured under the 
proposed scheme? 

Shrlmatl Tarkeshwarl Sinha: Every_ 
thing is under coruideration. The 
Reserve Bank is working out the 
details ot the scheme with a view to 
make it possible. But everything is 
under consideration, and I cannot 
make any commitment at this stage. 

Shri D. C. Sharma: May I know 
what is under consideration? 

Shri Tya,l: Everything. 

Shri Il. C. Sharma: By whom is it 
being considered and for how long 
has it been under consideration so far? 

Shrlmati Tarkeshwari Sinha: 
would like to invite the attention of 
the hon. Member to a previous ques-
tion which was put on this subject, 
namely, the deposit insurance scheme. 
This scheme is under consideraUon 
Naturally, it it is under consideration, 
it is under consideration by the Re-
serve Bank. 

Shrl BamaDatbu Chettiar: May I 
know whether this scheme will be 
based on the !!Cherne that is prevalent 
in the United States? 

SbrbaaU Tarkanbwart S1Dba: As 1 
said, 1 cannot enter into any commit-
ment at this stage. bec:aUle the whole 
'!Cheme Is under examination. 

Shri Ooray: In view of the fact that 
~ out six banks in Maharaahtra have 
been aakeel to cIa. their buaioeea. 

may 1 know whether this scheme, 
whenever it comes into being, will be 
made applicable to them also? 

Shrlmatl Tarkeshwari Sinha: This 
scheme, if at all it comes into exis-
tence, will be made applicable to all 
such banks. But I do not think it can 
be made applicable retrospectively. 1 
do not know exacUy since the details 
are not yet worked out. But I do 
not think it can be made applicable 
in a retrospective manner. 

Sbrl Prabhat Kar: May 1 know 
whether it is not a fact that it is the 
big bankers who opposed this scheme, 
in view of the fact that so far as their 
deposits are concerned it has caught 
the attraction of the depositors? 

Shrlmati Tarkeshwari Sinha: No, 
Sir, It is not a fact. A3 I said, gen-
erally they have welcomed it. 

Shri Monrka: May I know whe-
ther the Government have ascertained 
the names Of other countrit!s in which 
this scheme is prevalent, and what is 
the experience of those countries? 

ShrlmaU Tarkeshwarl Sinha: Cer-
tainly. the Reserve Bank is aware of 
the whole question; it is examining 
this question actually in all its feasi-
bilities. Certainly they must have 
tQken cognizance of all such things. 

Shri P. C. Borooah: Which agency 
is contemplated to undertake this in-
surance business? Will it be given to 
the national corporations like the 
LIC or to the private banks! 

Mr. Speaker: It must also" be under 
consideration. Next question. 

Pay Seales of lP.S. OtBoen 

+ 

{ 
Shrl P. C. Bonoah: 

-1321. ShrI Paaprkar: 
Sbri Bam Kri6aD O.pta: 

Will the Minister of Home Halrs 
~ pleaaed to refer to tile rep17 given 
to Starred QuestiOn No. 750 OIl the 
7th December, 1960 and slate: 

(a) whether it iJ a fact that th 
Government of India have lent to the 
Slate Governments a propoal CODeem-
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ing revision Of pay scales of I.P.S. 
officers for their comments; 

(b) if so, the detailJl thereof; and 

(c) the views of the State Govern-
ments received in regard thereto'! 

The .MInister of Dome Hairs (Shri 
Lal BaIuulur Shastri): (a) Yes. 

(b) and (cL The matter is still 
under the consideration of Govern_ 
ment. A final declsion is expected to 
be taken shortly, and this House 
would then be informed of the pro-
posals. 

Shri Shlva.oaQjappa: In view of the 
prevailing disparity of pay-sca.es ann 
allowances between the IPS officers 
and the State police officers of similar 
status. may I know whether the Gov-
ernment will consider the question 
of revising the pay-scales of the IPS 
officers? 

Shri Lal Babadur Shastri: That Is 
the subject matter which is under 
our consideration, namely, the revIs-
ion of the pay-scales of the IPS offi-
cers. 

Shri RamaDathau Chel.tlar: May I 
know whether the scales of pay of the 
IPS officers will be equated to those 
of the lAS officers? 

~ La! Bab&dur Shastri: No, Sir. 
That is not under consideration. 

Shri 8. M. Banerjee: In view of the 
fact that the Government have de-
cided to revise the pay-scales 01 IPS 
officers, may I know whether it is 
also the desire of the Government to 
revise the pay-scales of the other 
policemen, including junior poUce 
officers? 

Shrl La! Bahadar Bbab'l: In 10 far 
as subordinate officers ot Central 
Government are concerned, their 
cases have been covered by the Pay 
Commission. It is only in the case ot 
these superior or hieher officers that 
we have still to consider. 

Shri S. M. BaIMl'jee: Tbe Pay Com-
miMion bas unfortunatel,. not covered 
the constables, bead cooata l~ and 
IUb-iDspectors bec:alUlt tbe7 are 

attached. to the various State Govern-
ments. So, may I know whether t.b.eu-
case will also be considered alona with 
the revision of pay-acales Of the IPS 
officers? 

Shri Lal Bahadur Sbastri: As the 
hon. Member himself has said that 
they are attached to the StaLe Gov-
ernments, the State Governments will 
perhaps consider their case. 

Sbrl B. K.. Gaitwad: What propriety 
Government experienced concernilli 
the revislOn of the pay-scales or tne 
IPS officers? 

Mr. Speaker: Propriety? 

Shr! B. K.. Ga.lkwad: Yes; propriety. 

Mr. Speaker: The demand ot these 
people is propriety! 

Shri B. K. Oaillwad: Every officer 
is demanding an increase in pay. 

Mr. Speaker: I do not know. From 
time to lime there is a iot said about 
the pay to be increased and 80 on. 
The proprJety or otherwilie 11 bein, 
enquued lOtO. What does the hon. 
Minister say? Is he able to ,ive any-
thing more concrete? 

Shri La) Bahadur Shastri: The ques-
tion is not clear. 

Mr. Speaker: He uks, why should 
Government think of increaainl or 
revisln, the scale of pay of IPS 
officers. 

Shri B. K.. Galkwad: Only of the 
IPS officers and not of others. 

8hrl La! Babadur Sbutrt: It hal 
not been possible to recruit very ,ood 
officers for this JM!l'Vice. Th'!Ce tire 
no doubt examinations and we have 
found that molt of the oftlcer. want 
to join the other services rather than 
to come over to the IPS. One of the 
reuons is that the scalea of pay In 
the IPS are lower. Secondly. their 
work Is also exceedingly dift,,-"ult •• 
compared to that of the adrniniJrtraUve 
ofBcers. In these circunutancetl It hI 
telt that their pay-a:ales should be 
revised. 

Ibri IIIrndn Ballad., IbtPJI: It 
wu reported .ametlme t.c:k 1n the 
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newspapers that the Government of 
Madhya Pradesh have already raised 
the Beales Of pay of the IPS officers. 
May I know whether the Government 
has got any information about that 
and, if so, what are the detaib about 
it? 

8hrl La) Bahadur Shastri: I have no 
information on that point. As regards 
the IPS, it is for the Government of 
India to consider and prescribe the 
pay-scales. 

Shrl Tya,l: Will the proposed rise 
in the pay_scales of the IPS officers 
entail any kind of subsidy from the 
Central budget, or, will the whole 
bill be footed by the respective State 
Governments? 

Shrl Lal Bahadur Shastri: As I have 
said, we are in the midst of discus-
sion, and we will be able to arrive at 
some decision very soon. The point 
that Shri Tyagi has raised may not 
bl' coming up. 

Shri Tya,l: May I know whetlll'r 
there is any proposal to centraj;se 
this service? 

Mr. Speaker: The IPS is centralised. 
Next question. 

.u~~. ~ ~ : ro ~411 

IjoJflo q: ~ !!IT f":rr m Ai : 

(-.:) ~ t~ um ~ 11~"  

m if ~u t n ~" .. f"CH('t4Y it 
fmn t 'Ifl'QI'lI" t ~ it It1'i l ~ ....,. 

~ ~ ~  Ifl: \8''11: ~  

t  ; .m 
(w) t t ~ ~ u ~ 

l t~t~~~~~.~ 

~ 1 ~ 1 1~ci t ....,. ~ t ? 
IMtwltft (Wfo 'Il10 "'0 ~  

(Itr) ~  ,,(1 I 

(w) ~  at I 

(a) No, Sir. 

(b) Ye3, Sir. 

Shri Pahad1a: The hon. Minister bas 
said 'No' in answer to part (a) of the 
question. If that is the answer, may 
I Know how the use of the national 
Janguage, Hindi, will be promoted 
and improved? 

Dr. K. L. ShrimaU: It is a much 
wiuc-r question, and as the House is 
"ware, this matter has been discussed 
repeatedly in this House several times. 
I have said that the definite policy of 
the Government is that Hindi and 
the r('gional languages should become 
the medi<l of instruction. That is the 
s('nE'ral policy, and that has been ac-
e, ~ t  by the universities and the 
State Governments also. So far as 
lr.e question of the development of 
Hi'ldi is concerned, the hon. Member 
i~ awue that Government have taken 
vari0U, steps for the promotion of 
H: .. dJ. In any case, it cannot be pro-
mull d by forcing it on people who do 
, It want to accept tL 

Wfo ~ tm' : ~ ~-.  fum 
if; ifTllfif 'fir ~ 1  ~  ~ !!IT <ftfu 
t'fr ~ ~ I 1i ~~ ;;rr;AT ~ ~ Ai 
'ftft ~ ~  fifClqr4'Gf('t41 if wf.t 
~~ ~~ ~~~t ~ 

~ t lfI1 ~ li  ~  ~ ~~ -.:. ~ 

~ ~ ~ t flt; ~~ if; f<'t'If ~  

~ ~~ If) ~ f;;m ~ ~~ 
~  ;:fiftf ~ ~ ~ ~ "~ ~ !fiT 

~ ~o t ~  ~~ 1fT n flm'-
fifcrm ~ Ifl1: ~i ? 

I WTo lAo "'0 .... : ~ {Of-
ii ~""  ~ ~ tt\o ~ itt mr 
qrf t q l ~ t Ai f1I;4t Of ~ ~ 

Ifl: m 1J..;fI .. ~~" ~ ~ ~ 

t~~ t ~ ~1  

• ~1 ~t : 
'Il1m, ~  t(EiIllllillC, l~ 

lInr, ~  -mr, ~  ~  
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~~ ~ ~ ~  

~~  " ~  ~  Q".;3;, ~  
!f?:i1T, 'r'1T, ~  ~ 111"  ~o ~ 0 

~o ito ~ J ~tt  ~ ~-at  

~~ ~. fClil",fCltJ[(ij4', ~~ rn 
~ f .. iI",f .. tJF'14' t 

So. the House wiU see that gradually, 
sE'ver&1 universities Nave taken steps 
h change over to Hindi or the re-
gional languages. 

WTo ~ tm I ift ~ ~. . 'fiT 

~~ i  ~ t 

Shrl Jamal KhwaJa: May I know 
the number of universities that have 
aC:<'pled Hindi as the medium of in-
stru('tion at the M.A. level? 

Dr. K. L. ShrimaU: I have to go into 
all PIe details. I will place a whole 
statement 0:1 the Table of the House 
so that the House ('an find out for 
itself the various stagl'S at which the 
universities have changed over. 

WTo ~ tm: ift ~~ ~  lOT 

\3 ~ ~ fir<:rr t I Jj 4l ;;rr,,"IT ~1 ~ 
~ l ~ ~~c  ~ qrm ~ ~ ~ it~ {ImJ 
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fit; ~ ~ ~ ~ JJl~  

"""""" it ~-i  ~  lJ ~ if ~o  
~ t~~~lt~  
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l ~~~  ~t ~ "l t  ~  
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i!rf1t:;,. ~ it i ~ t ~ ~ 
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Shrt Yadav Narayan Jaclbav: Will 
Government take into consideration 
using the nrtional language and re-
gional languages for the vat'ious com-
petit.ive examinations in the country? 

Dr. K. L. Sbrimall: Thls question 
does not arise out of this. He may 
kindly address it to the Horne Minis-
ter. 

Sbr1 BalraJ Madhok: Is there any 
~o-o i at  plan of translating books 
in Hindi? Is It a fact bhat In some 
universiti!'s, one set of technical t ~ 

is bping used for this purpose and in 
some others a different set? Is it a 
fact that in Delhi University, the plan 
of ).Jf""paring bOOks in Hindi is beln, 
put in abeyance? 

Dr. K. L. Shrimall: The hon. Mem-
I)('r IF not prpperly informed. Aa far 
as Delhi University is conaerned, the 
plan ·has not been put in abeyance. 
The University Grants Commll8lon is 
having a dilCU8slon with the univer-
sity and measures will be taken to 
carry out the plan that was proposed 
oy thl' Delhi University. Aa far .. 
othi!r univet'sities are concl'rnecf, I 
thi,lk the hon. Member know. that 
u i l .~iti s have to function within a 
('crtain autonomous framework. Wl' 
('annat impo!le anything. thoulh w(.' 
iUHl' been ,ivin, aU kinds of a .. ilt· 
<Jncl'. This is a matter In which tile 
univf'rsitil'll themaelve. mUllt take the 
ncc(,lIary t~. 

Sbrl Blreadra llabadur 81aPJ1: 
Th'!re are a number of public lChooll 
in India where boys pr('pare tor t.he 
S, C and Hiaher Senior Cambrld,e 
c.(aminationl. It the medium of in-
structiOn II challled lmmecstately. 
havo! Government considered whether 
they have ,ot JOIne otMr namina-
liConl tor theM public K'boola? 
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Dr, It. L, SbrlmaU: I am prepared 
to answer this question, but this does 
not arise out of the main question. 

Sbri Pabadla: May I know what 
partlcular steps are being taken to 
include Hindi in universities in States 
which are not Hindi-speaking, as in 
the '1outh? 

Dr. K, L. Shrlmall: The University 
Grants Commission is giving assistance 
to universities for setting up Chairs 
in t.hose languages which are not 
Jpoken in those parts of the country. 
For example, Delhi University has 
C.hairs in Tamil, Telugu, etc. Simi-
larly, the University Grants Commis-
sion is also giving grants to universi-
ties in the south which have instituted 
Chairs in Hindi. 

"" nm 1fR '""'" : 1{ ~ ~  
~ ~ Ai ~ fqi!ClfCl€iI<1l(f it ~ 
~ lfT ~~ ~ ~ ~ f<11l fum 
~ lfI11lI'lf ~ t, ro fClil .. fqlH<1l( 
~~~ ~~. ~ 

~ai ~~ ~ ~ li  

~ t u- ~ ~ <'tt t f'F ~ q"R 
~~~  

WTo ,,". ,". """"": ~-

fiftrn1f ~~ q"TIfTtr ~ t i  ~ 

-tt ;ftf.f i ~ ~1 ~  ~ t I ~ 
1i'l1I'W if..rrt -~ ~ ~  ~ ~ 

~ill ~~ j I 

Sbri NaraslmbaD: Is it the intention 
ot Government to replace the medium 
of ins-truction even in b.'te matter of 
hijlhcr tt'chnical and scientific edu-
cation? Do they hoPe to carry the 
scientists with them in this matter? 

Dr. It, L.  SbrimaU: That is the 
ultimate goal. Of course, scientists 
will have to be perauaded to write 
book!t in Hindi and other relional 
lanl"lI\ges. Only if literature il 
available, we can switch over to Hindi 
and relioaal lanJUqeIl. 

Shrl Tbirumala Bao: Is it the policy 
of the Government to displace English 
completely within a target period of 
time, so far as the teaching of techni-
cal and scientific subjects in Indian 
l'nivcrsities are concerned? 

Dr, K, L. Sbrimall: In this matter 
no target can be fixed by Govenunent. 

Shrl Thirumala Rao: Is it the policy 
of the Government to displace Eng-
lish completely wihin some time so 
far CIs teaching technical and scientific 
,<;ubjH,ts in Indian Universities is con-
rerned? 

I>r. K. L. ShrimaU: The policy has 
beC'n enunciated by me more than 
once. The policy was first enunciated 
by the Radhakrishnan Commission 
whil'h as early as 1950 very clearly 
that the national language or the re-
gional, languages 9hould be the me-
dium of instruction. Government 
have accepted that recommendation. 
That is the policy of Government and 
Governm(>Jlt are taking all possible 
mr,,,,sures to assist the univef'sities in 
changmg over to Hindi and regional 
languages. We are giving cent per cent 
grnnts for translation of books and 
productiOn of books in Hindi and re-
gior.,1 languages. More than that, 
o ~ t cannot do. The univer-

siti ~ themselves will have to prepare 
for t~is. 

Shrl Hem Barua: May I point out 
that there is a new development in 
view of the fact that the Home Minis-
ter hall recently announced that Eng-
lish will be an aSlociate languace, as 
su ~st  by the Prime Minister? In 
the pr('<;ent context of linguistic pas-
sions, would not a multiplicity of 
languages as media of instruction in 
the universities be harmful? Why 
should not English be retained for 
some time to come, because it ill ga-
ing to be an associated language? 

Dr, K. L. Sbrimall: The bon, Mem-
ber does not know that our policy baa 
been SUPported by an the State Gov-
ernmf"nU. There is not a single Slate 
Government which hall said that we 
~ cul  not replace Englisb by Hlndl 
cr the regional ~ Tbet'e Is 
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unanimity in this matter and the hon. 
Member need not raise doubts where 
there are nO doubts. 

~ 510 "'0 ftft: IfIfT 1fR fl1f 
l ~ ~ 1 ~ ~  !fiT ~ lti'tiT fir; 
~  ~.  m ~. m-::r ~~ 
~ ~ ~ Ai« ~ a'lti ~~ ~ 
~ tr'Ii ~i ~  l rifft ? 

WTo ,,",0 ,"0 ~  * ~ 
~  ifflT ~  ~  ll ~ rn'f . ~ 

~-~ ;rtf t I ..,.,. ~ ~~ .~ 
IR ~ ~ flt; flrn ~ r l!f.nfulR 
~~ ~~~~ t ~ ~ 

l~ f .-'f f 1!1 f.,f m ~t  ~ I 

~~ ~ ~ ~  ~  ~ flli ~ ~ 
~ l ~ ~  \iITlftTT, l ~ o t~  ~ i: I 
lit ~  ~  ~~ ~  ~ ~ ft;rzi * q 
&'WI""","""" '" • ? 'I 111"1 1M ~ (l1ti('rT J . 

Some Hon. Members ros€!-

Mr. Speaker: I have allowed a num-
ber of questions. (lnterrupticms). 

Shrt Kasllwal: The replies given by 
the hon. Minister are completely self-
cOOltradictory In answer to (b), he 
said, "Yes" and he also said that 
English will still continue as anociatt' 
language. 

Mr. Speaker: Shri Kasliwal is in-
tended for external atrairs. 

Sbri' ItullwaJ: I can satisfy you 
that there is contradiction in wbat 
the hon. Minister hall said. 

Dr. K. L. 8brhDaH: The bon. Mem-
ber is wrong. Part (b) of the que.-
Lion is: 

"If so. whether It hal 800 been 
recommcnoled that the ultimate 
aim is to replace Engliah by the 
regional langu&ges:--

I said, "Yes". Where is the contra-
diction? 

Shrl KasUwal: He said. English will 
continue as associate lan,nage. 

Dr. K. L. Shrlmall: T haw said 
that so far as educational matters are 
concerned. this is ti.e declared policy 
of the Government and I have rl"peat-
ed a number of times in this House 
that English is to be replaced by 
Hindi or regional languages. As far as 
the other matter is concerned, it Is 
a matter which Is being looked into 
by tile Home Ministry; It has nothing 
to do with the EducatIon Ministry. 

Shrl Rem Banaa: On a point of 
order. The hon. Minister said that 
th: s is the declared policy .... (Inter-
ruptions). 

Sbrl RarhuDath Sinch: 20 minutetl 
have been spent On this one question. 
There arc other qu!'stions also. 

Mr. Speaker: What is the point of 
order? 

Shrl Hem Baraa: The Board ot 
Education has suggested that En,lllh 
should continue for some time to 
come. This Is one or the recommE'nd-
ations of the University Grants Com-
missiOn also. Now a new develop-
ment has come .... 

Mr. Speaker: There il no point of 
order. The hon. Member has got a 
knack of introducing varioul thing. 
in the f()fm of a point of order. The 
hon. Minister has repeatedly laid that 
the declared policy of the Government 
iii in accordance with the recommtmda-
lions of the Radhakriahnan Comrru.-
~io  as early 81 J950, viz .. that re-
gional languagc, and Hindi will be 
the mt-dium of Instruction. So far al 
English Is concerned. that is • matter 
for Home Affairs; It is not 10 far III 
medium of lrutruetlon l.a concerned. 
Hl' hal mad.. it c!t·ar. J have un-
derstood it and the majority of Mem-
b,,,rs have understood It In the IfPfrlt 
In whiCh It hat ~  IIlid. 
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Arebeolo,ical ExcavatloDs at 
NqarJuoakODda 

-13Z3. Sbrl Narasimhan: Will the 
Minister Qf SelentUie Researcb and 
Cultural Affair. be pleased to state: 

(a) the extent of the archaeologi-
cal site at Nagarjunakonda; 

(b) what part of the above was 
actually excavated; 

(c) how much of the area still re-
mains to be excavated; 

(d) what is t-he extent of the ar-
chaeological site on the oppositc bank 
of the river; and 

(e) how mUch of the opposite bank 
has bt'en excavated and how much 
still remains to be excavated? 

The Deputy Mlnlster of SclentUlc 
Research and Cultural Aftalt'll (Dr. 
M. M. Du): (n) Thc ruins arc scat-
tered over about eight square miles. 

(b) lind (el. The whole area of 
about 3750 acres, considered worthy 
of excavation, has been excavated 
and the l'xcavations are now com-
plete. 

(d) and (c). Thc excavatiOn on 
the opposite bank is being carried 
out by the Department of Arcohaeo-
logy, Government of Andhra Pra-
desh. Excavation has already begun 
in some sites and the rest of the 
sites are under exploration. 

Shrl Narasimhan: Becausc of the 
lon, and big programme of excava-
tion, may I know whether certain 
problems from lIhc archaeological 
anile have been framed; if so, may 
I know how faf' solutions have been 
found for problems relating to his-
tory and pre-history! 

Dr. M. M. Das: Excavations are 
now being carried out. on the other 
bank of the Krishna and whatever is 
necessary is being done. 

SbrI Nan'mhan : The answer is 
very vague. We have not lOt any 
specific answer. I want to know 
whether before excavation, as is 
usual in cases of excavations of this 

nature, certain broad problems are 
kept in view to find solutions; if so, 
may I know how faf' such solutions 
are being found from the excavations 
80 far carried out? 

Mr. Speaker: Af'e we to go into the 
whole history of Nagarjunasagar? 

Sbri Narasimhan: I think the se-
nior Minister will be able to give the 
infonnation. 

Mr. Speaker: It is not a question of 
whether hc is able to give or not. In 
a question during the Question Hour, 
shall we go into the details of all the 
items which they wanted to excav-
ate? There are the Aswamedhayag, 
Buddhist period, Ikshwaku periOd and 
other things. Shall We go into all 
these things? 

Shri Narasimhan: May I know 
whether the modern technical me-
thods such as geophysical testi.1g and 
utilL,ation of electro-magnetic gad-
gets are being tried to see that exca-
vations are completed at a cheaper 
cost and in a quicker way? 

Dr. M. M. Das: I have already said 
that so far as Nagarjunakonda is con-
cerned the excavations have been 
compl<>ted, and so far as Yelleswaram 
On the other sidc at the river is con-
cerned, excavations are going on. 

Shri Narasimhan: I want to know 
whether these methods .... 

Mr. Speaker: How does the hon. 
Minister know these details! Whoever 
is the expert there will decide whe_ 
ther to use them or not. 

Shrl VeokalasabbaJab: May I know 
whether Government propose to get 
back all the excavations that have 
been taken away from Amravati and 
see that they 81'e placed in the 
museum that is being located in 
Nagarjunakonda? 

Dr. M. M. Daa: Some ot the most 
important monuments are being trans-
planted on the hill-top museum and 
many other monuments are being re-
presented there by small and larIe-
scale models. 
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Mr. Speaker: The hon. Member says 
that a number of ~ i its have been 
taken away from Amravati and are 
pillced in some other museum. He 
a l~ to know t ~ they are to 
be brought back to the central 
mUSt'um at Nagarjunakonda-those 

~i i ~ which relate to Nagarjuna-
f;agar? 

Th r Minister of Scientiftc Research 
and Cultural Mairs (Shri Ramayun 
Xabir): The whole position will be 
:,urvcy£'d. My hon. triend referred 
to statues of Amravati. These relate 
to th£' Amravati museum mostly. 
Thf'rt' are large statues found in that 
area. If there are any w,hich relatp 
to the Ik!<hwaku periOd 01' Nagarjuna-
konda, \\ l' ~ all (,prt<linly kf'{'p this in 

mmd 

Shri VeRkatasubbaiah: Tht're are 
difT'l'ent muspums in thE' country. The 
arehaf'nlogil'ltl i ~ found in Amra-
vati and ot ~l"  plan's in Andhra have 
h"('ll ~akl  away to different muspums 
i!l :h(· ou t ~ . I would likl' to know 
from thp hon. Minister whethE'r thet£' 
i, any prop3sal to bring baek all 
thosE' things and put them in the 
mus.'um at Nagarjunakonda sO that 
t'!H'Y will n'prespnt the culture and 
civilisation of Andhra? 

Shrl lIumayun Kaltlr: TIv, Amra-
"ali ~it  mUSt'um is alllo an important 
U~ . u . The Amravati site is also 
<l very important lIite. I am sure the 
people of that locality will not agrel' 
it t o~  finds are brought away from 
Amravati. 

Shrl Veakatanbbalah: What I say 
is. t-hl' finds from Amravati have bNm 
taken to ditl'erent parts of the coun-
try, May I know t ~ they will 
hI' brouj1!h' back! 

Sbrl Naru1mJIaR: In view of the 
fact that excavation on one ride i. 
stDted to a ~ bet-n comph·ted, may 
I know ",.hm we Clln expect a full re-
port and whMher anybody has bfot-n 
S()(>dtlf'd tor lNbmittin, that report. 

Shri HlUIIllyua Kablr: Thf! hon. 
Memhf'r knows that the exC'avationll 
havl' bt>-en ('ompletPd and the ~ t 

1'; ( A ,) I.5-Z. 

is under preparation. But a major 
excavation like this takes some time. 
The recent excavations started by the 
l'nd of 1954 and were completed only 
in January, 1961. It will require a 
little tim!' to prepare t>hl' report. We 
shall see that the report is submittt'd 
as soon as possible. 

Shri TlLD&"amani: May I know whe-
the1· in this excavation work the De-
rkrtment of Archaeology has a~sociat
ed any of the universities; if so, which 
are the universitil's? 

Shri Humayun !tabU: Wherever it 
is neccsary wliversities are associated. 
But in Nagarjunakonda, as fllr as I 
rl'mpmber, no universities were as-
sneiatpd. 

Foreil{'I Fishinl; Boats Capturl'd N.-ar 
AndAman Islands 

°1324. Shri Rarhunath Slnl'lI: Will 
t hl' Minister of Home Aft'aln be pleas_ 
I'd to state: 

( a) whl't.h<'r it i~ " farl that thl' 
Andamans polil'(' patrol launch 'M,U. 
ll 3~  ('lIpturl'd two t!!':hing boats 
mllnn,}d by Chilll'SI' rr('w near Trek 
and Tf'riR islands in the- Nicobar 
group of islands on the-13th D('cem-
bt·r. 1980; 

(b) whelAhel' it ill a fact that ,..aln 
on the 14th December, 1980 neer little 
Nicobar islands a toreim ftlbln, beet 
fltt£'d with powerful enline and man-
ned by the i ~  crl'W wu captur-
ed; and 

(l'J if KO, the de-tall. thereot'? 

The MlDIster 01 Stale ha &lie Mi • ....,. 
01 Home AI'a11'11 (Sbri Dataf): (a) The 
Andaman pollc(' ~sl l on ('out guard 
dut, "t1Ipturf>d onf' t~  beJel bear-
ing No. SMP'. 392 in thl' vicinity of 
Llttlf' Nicobar On the 13th De-rember. 
1980. 

(b, Yf" A fishing b<)at bl-aran, No. 
SMF.I95 wu "aptun·d neoar 1'rrk 
and Trdll illiand. of thl' Southtorn 
Nicobar ,roup On thl' Ifth Decem-
hf-r, lHO 
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(c) The two foreign fishing boats 
bearing No. SMF. 392 and SMWF. 195 
had a crew of eight and nine foreign-
t'rs, respectively. They were reported 
to be· fishing in Indian territorial 
waters. Out of thp seventeen mem-
bers of crew, six seem to be of 
Chinese origin who have acquired 
British nationality in Singapore and 
eleven are Chinese nationals. They 
wen' arn·str.'G, under Section 14 of the 
Foreigners Act 1946 and Section 5 of 
the Andnman and Nicobar Islands 
Fisheries Regulation, 1938 and the two 
boat., and all the articles thereof were 
seizl'<i by the Andaman Police. The 
accused have been convicted and 
sentenced undl'r Section 14 of the 
Foreigners Art 1946 to Olll' Year's 
rigoro14 imprisonment and a finl' of 
R1Jpees one hundred each, or in dt,-
fault to undergo rigorous imprison-
ment for six months: and under Sec-
tiOn 5 of the Andaman and Nicobal' 
Fisheries Rl'gulation 1938, to five 
months' rigorous imprisonment and a 
fine of Rupl'l's five hundred each, or 
in dt'fault to undergo 1 ~ month's 
rigorous imprisonment. 

"~ ~ : ~ ~  ~~ 
~ ~ 1 J ~ ~1 . ~i ~ ~ ~~ ~ c it 
~ - ~ ~"  '11 I ;f Jfrrr.;r ~  ~ 

f'" ~l  m ~ ifqr-Wr ~  1 l~ ~  

f'Jl7'l' it ~ ~  ;rif. ~i '3-l "'T ~ 
am 'fT 1: ~ tt<:r ;r'rl!; if. Wf ~ It>''t 
~ "  ~~ ;;rr "'Ff F ~  ~  it ~ 
~ ~J  lft"1' ~J i  I 

Sbri Datu: From the information 
avanable, Sir, it appears that thelle 
persons were poachers trying to fish 
for lu l~ shells in the Andaman 
waters, and there was no political or 
other factor involved. 

.:It ~ fq: ~  i;r ~ ~ 

;:rri ~  ? 

.,. Qm : ~ ~ ffT1' it If ;l 1nft 
~ 1  ~ I 

"" ~~  ~. \llf.:ffitif ~ ~ t 

if ~~~~ ~  ~l ~ it~~  ~ 

flfi t ~ ~ iT tfi, ~ c ~ i ~ ~ 

1f7r'f17 

Shri Datar: Some were Chinese 
and some from Singapore. 

"~~ ~ ~~ ~ 

~ ~ ~ ~ 1 l l ~  qr ~t i:T 

~ , 
Shri Datar: 
information. 

have not got that 

The Minister of Home Affairs (Shri 
Lal Bahadur Shustri): Sir, I may 
add. ' .. 

Mr. Speaker: I have received a 
lctter from Shri Banerjee and others 
that I may take up Q. 1353. 

Shrl A. C. Guha: Sir, the Home 
Minister was replying to that Ques-
tion about the origin of the boat. 

Shrl Ra,bunatb SiD,h: My ques-
tion is a very simple one. 

Mr. Speaker: I have followed the 
Question, and I understood the hon. 
Minister to say that he has no in-
formatIon. 

Shri Datar: I ha\'e pointed out that 
so far as these 17 members were con-
cerned six were of Chinese Orljtln 
who had acquired British nationality 
in Singapore and eleven were Chinese. 

Shrl aa,bunath ~  want teo 
know thl' origin of thl' boat. 

Mr. Speaker: To whom did the boat 
belong? 

Shrl Datar: It was a fishing boat. 
I have no information as to from 
where it came. 

Shri Bach .... th Si .... b: If he has 
no information as to from where the 
boat came, he can at least say the 
make of the engine. That boat had 
a very powerful engine. He can in-
form the House the make of that 
powerful enline . 

Mr. Speaker: The hon. Minister wilJ 
make enquiries. 
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Shrimati Renuka Ray: May I know 
whether since the middle of Decem-
ber any other boats of foreign origin 
have been sighted near Andaman and 
Nicobar islands? 

Shri Datar: No, Sir. 

8hri Ragha.aath SinJ"h: May I al 
least know the horse-power of the 
enginl' of th{' boat? I hope that in-
formation would be available with 
the Ministry. 

Sbri Datu: No, Sir. 

Mr. Speaker: I have rec('ived a let-
fer from Shri S. M. Banerjee and 
<YIhers, r{'questing me to ,take up 
Question No. 1353. So. we will now 
take that question. 

UP&'l'adin&, Delbi To 'A' ClaM 

r Silri S. M. Banerjee: 
-1353 ~ Sbri M. B. Thakore: 

l Shri Ram Garlb: 
Will the Minister of Finance be 
pleased to state: 

(a) whethe'r it i!> a tact that the 
poPt!lation of Delhi (including New 
D('lhi) has iner('ased to 26 lakhs; 

(b) if so, wh!>ther the city has bt'en 
upgraded to 'A' class; 

«'J if not. th(' reason for thl' same; 

(d) whether th(' Pay Commission 
recommended consideration of up-
I:radation of cities after the censu, 
figures were out; and 

(e) if so. whether t i~ recommen_ 
dation has been accepted by Gov-
ernment? 

The Depaty M.IDIster 01 P'lDaaee 
(Shrtmatl Tukeilbwart SIDha): (8) 

According to the provisional ftg'W'es 01 
the IMI Census, the populatJon of 
Delhi is more than 26 lakhs. 

(b) No, Sir. 

(c) The fact that the population of 
a city has increased to 26 lakhs will 
not automatically entitle it to be up-

graded to 'A' class. Moreover, the 
final figures of the 1961 Census have 
not yet become available. 

(d) Yes, Sir. 

(e) Yes, Sir. 

Shri S. M. Banerjee: The hon. De-
puty Minister has stated that the final 
figures are not yet available. I want 
to know whether this question of up-
grading Delhi to class 'A' city will 
be considered by Government after 
the final figures are available. 

Shrlmati Tarkesbwart Sinha: Gov-
l mment will abide by the recom-
mendations of the Pay Commission 
which the Govcrnment ·have already 
;JC'C!'ptl-ci in regard to th!' upgrading 
or citi!'s. 

Shrl Vajpayee: Apart from t.he 
population factor, which are the other 
(,onsiderations that are taken into ac-
lount for upgrading ot cities? 

Shrbnatl a k~ l Sinha: 
would like to invite t ~ attention ot 
t 11(' hon. Member to the recommenda-
tions of thEe' Pay Commission in para 
3 ",,·hich n'late to 'B' and 'C' class 
Cities All the criteria laid dOwn In 
thot para will be takc'n into consiett--
riltion. 

Shri S. M. Banerjee: In view of the 
fact that the population of many 
(ities has increas<'d according to the 
ncw ('('I1SUS figurt·s, I wBnt to know 

~t  Government would. while 
upgrading ~l i to 'A' clas:. city, alllo 
consider thp ca~  of oth{'r ci: il·S. in 
\';('V .. of t ~ recomm!'ndations of the 
Pay Commission? 

ShrlmatJ Tarkeshwarl Sinha: That i. 
exactly what I wanted to JX'tnt out 
to th" House. The w·hole problem ill 
nn! confined to Dt'lhi alonl'. The full 
and tlnal c su~ i u .~ ar(> no; y('t 
availabl(, and. according to th,' RI'-
gistrar of Censu." the final population 
fltrures 01 th!' 1961 llu~ arc' (')(-
peeted to b(' ready in lhl! latter part 
of 1962. It is only af'er the t1~ s 

art' available that a ~ 5io  Min ~ 
taken 
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Shri BraJ Raj SIDI'b: The hon. De-
puty Minister has just now stated 
that the full census figures shall be 
available in the latter part of 1962. 
Since for all other purposes, includ-
il'l! planning, the provisional census 
figures art' taken into consideration, 
may J know why only in the cast' of 
upgrading of cities the provisional 
figures are not taken into account? 

i a~1 Tarkeshwari Sinha: The 
Pay Commission themselves have 
pointed out that only after the pew 
census figures are available any deci-
siOn can be taken, because it will 
llll'an the -cla~si icatio  of so many 
('it ic's which will haVe an increased 
population. 

Sbrl Tangamani: An·ording to thp 
report of the Pay Commission, only 
Rnmbny and Calcutta .Ire thc· two 'A' 
rlass ritirs now, and that is based on 
popula!ion. In vip,"' of the faM 1hat 
lIPI!rariing a l'ity to 'A' class will make 
thr· Govl'rnmen! SPI'vants entitled to 
inc'l'l'aseci compl'nsatory allowanC'{', 
herausr th •. ' provisional fig-ures are al-
n'ady availabl .. , may I know whether 
thi:; mattf'r will be rOllsidpred now? 

Mr. Speaker: Thr hon. Deputy 
J ~i i~ t  has statpd again and again 
that, a(,l'ording to the recommenda-
tinns of th(' Pay Commission, they 
hllv(' to await th,' final census figures. 
So. J do not think there is any point 
in l . i ~ this. Fun her, the Ques-
tion Hour is ov('r. 

Sbrl Blrenclra Bahadu!' SlnchJt: 
Question No. 1333 i!; vet')' important. 
I rt'que<:t that it may also be taken 
up. 

Mr. Speaker: No, Sir. Thl're must 
h' a limit to it. Further, the Que<:-
t ion Hour is ov('r. 

WRITTEN ANSWERS TO QUES-
TIONS 

Lead-Zinc OI'f'S 

*1325. Shri Blbhatl Mlsbra: Will the' 
Minister of 8t_ •. MJIMIII aDd .... 1 
bl' l ast~  to state: 

(a) whe!th.er it is a fad that the 
output of lead-zinc ores declined dur-
ing the year 1980; 

(b) if so, the reasons therefor; and 

( c) the stePs taken by the Gov-
f'mment in this regard? 

Tbe Minister fOr Steel, Mbaes and 
Fuel (Sarclar Swaran Starb) : (a) 
Yes, Sir. 

(b) The quantity of ore produced 
from the mines was controlled to 
match the capacity of the milling 
plant to avoid dumping of excess ore. 

(r) Government have granted 
licE'nc(' under the Industries (Deve-
10pment and Regulation) Act, 1951, 
for thp sf'tting up of a zinc sme1t('r of 
a capacity of 15.000 ton, by the Metal 
Corporation of India. Government 
have also grant('d to the same Corpo-
mtion a licencp for incrpasing the 
('apacity of thpir existing lead smelter 
tl) about 9.000 tons per annum. 'Ytllcn 
til(' Corporation starts production of 
metal in accordancf' with the installpd 
eapaC'ity for which steps are under 
way. the production of lead-zin(' or('s 
will be incr('as('d correspondingly. 

Sclenre Clubs In Secoadary Schools 
in West Benpl 

·l:wi, Sbri Auroblndo Gbosal: Will 
the Minister of Edueation be pleast>d 
to slate: 

(a) whether any science club is at 
present functioning in the secondary 
schools in West B('ngal; and 

(b) if so, haw many and what arc 
their function," 

The Mlni!ltrr 
K. L. Shrlmall): 

of Edllcatklll 
(a) Yes, Sir. 

(Dr. 

(h) A !Itatt"ment givin, the 
rcquin'd information is as under: 

STATEMENT 

Five such Club.< are workine. 
Thf';r runcliom are as under:-

( I) To inculcate a scientific attitude 
in the pupils. , 

(2) To encourage the pursuit of 
science as a hobby. 
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(3) To stimulate pupil participation 
and initiative in learning 
science. 

(4) To eocourage pupils to take an 
intelligent interest in t he 
environment and everyday 
experience. 

(5) To encourage individual and 
group initiative. 

(6) To contact other science clubs 
and to exchange information 
and activities. 

(7) To aim at affiliation on 
regional. State, national, and 
international levels. 

Election of Teachers to Le&'islatures 

*132' f Giani G. S. MWldr: 
.\ Shri ltam Itrbhan Gupta: 

Will the Mini.ster of Education be 
pleased to state: 

(a) whether it is a fact that the 
Univenity Grants Commission has 
suggested that teachers be debarred 
from seeking election to Legislatures; 
and 

(b) it so, the nature ot decision 
taken thereon? 

The MiDJater of Education <Dr. 
It. L. SbrimaU): (a) The University 
Grants Commission has not made 
any specific recommendation. 

(b) Does not arise. 

Refraetory Plant nar BhUaJ 

*1328. Shri D. C. Sharma: Will the 
Minister of Steel, MiDeB &Dd hel 
be pleased to state: 

(a) whether 
scheme for the 

the details 
setting up 

of the 
of a 

refractory plant near Bhilai with 
Russian aid during the Third Five 
Year Plan have been worked out; 
and 

(b) if so, the salient features ot' 
the scheme? 

The Minister of Steel, MiD.. aDd 
Fuel <Sardar Swaran Sinch: (a) and 
(b). A refractories plant is one of 
thE' projects included in the 112'5 
million roubles credit from the Gov-
ernment of U.S.S.R. A preliminary 
project study on which will largely 
depend the location of the plant, its 
size. the type ot products it ",ill make 
etc. is now under way. 

Pa a~ ut  Factory, Kallpur 

*13%9 I Sbri S. M. Banerjee: 
. L Shrl Auroblndo GboaaJ: 

WilJ the Minister of Deleace be 
pleased to state: 

(a) whether Parachute Factory at 
Kanpur is to be expanded; 

(b) it so, to what extent; and 

(c) the amount .san<'tioned for its 
I'xpanslon? 

The Deputy Mlallter 
(Shrt ...... aramalaJa): 

01 DefelICe 
(a) Yea. Sir. 

(b) The expansion i~ desirned to 
double the exi8ting capacity. 

(c) IU. 9:15 lakhs. 

IDdJan Crude on 

r 8hrl BUhwa .. th 8.0,.: 

-11M i :::: .~ ~  
. Shri lIem Barua: 
Shrl Ibrlab Chandra Mathur: 
Shri VaJnlk: 

Will the Mlni.wr of 8teel, M ..... 
and hel br.· l a" ~ to state: 

(a) whether' it ~ a fact tbat the 
toreiln 011 campanit'll In India MV. 
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not agreed to refine the Indian crude 
oil expected to be produced soon in 
Ankleshwar area wlder the Public 
Sector; and 

(b) if so, whether any alternative 
proposal for refining the same is 
under consideration of Government? 

Tbe MiDJster of Steel, Mines aad 
Fuel (Sardar SWaraD Sln&'h): (a) 
The negotiations between Oil and 
Natural Gas Commission and foreign 
oil companies in India are continuing. 

(b) Does not arise. 

Refinance Corporation 

-1331. Sbrl N. It. Manlswamy: Will 
tht" Minister of Finance be pleased 
to state: 

(a) whether the scope of Refinance 
Corporation wa.s enlarged and it so, 
with what result; 

(b) what is the amount of loans so 
far disbursed in the years 1959 and 
I !lRO to all the States; and 

(') whether the loanN's repay the 
part principal and interest wIthout 
it'fault? 

The Deputy Ml.nJSter of Finance 
(Sbrlmatl Tarkeshwarl Sinba) : (a) 
With thl' liberalisation in the 
and conditions of refinan('(' 
O('tobl'r, 1960. the business of 

tl'rm; 
from 
the 

Corporation ll~ rl'lativl'jy increas{'d 
in l'l'c{'nt months. 

(b) Dud ng 1959 and 1960, loans to 
till' exh'nt of R!;. 85 lakhs and Rs, 141 
lakh!! rMpectively, granted by the 
t'ligiblt' banks to various industrial 
unib wer(' reflnancE'd by the Corpo-
ration. 

(c) Yes. It is however open to the 
borrower to ask for £'xtensions and 
fol' the Corporation to grant such 
extensions. in CMl's co sl ~ 

nl'cessary. 

Geolopcal Baney of Madru State 

*1331 f Shri Sampath: 
. \. Sbri Tanpmani: 

Will the Minister ext S'teel, MiDes 
and Fuel be pleased to state: 

(a) the regions in Madras State 
which were surveyed since 1~6-i7 

till 1960-61 by the Geological Survey 
of India; and 

(b) with what rwults'? 

The Minister of Steel, MiDee aDd 
Fuel (Sardar Swaran SiDgb): (a) 
and (b). A statement is placed on 
the tablt> of the ouse. [See Appen-
dix IV, annexure No. 69]. 

Resene Po~ of Oftleers 

-1333. Sbri BireDdra Bahadar 
SingbJl: Will the Minister of Defence 
be pleased to state: 

(a) whether it is a tact that Gov-
ernment have recently made some 
relaxation in Rules regarding 
r('cruitmpnt of officf'rs for the purpose 
of building up a reservE' force of 
officers; and 

(b) if so, whether a statement 
giving salient features of this would 
be laid on the Table? 

The Depaty Minister 
<Shri R.qharamalab): 

( b) Does not arisE'. 

of Defence 
(a) No, Sir. 

.tnt r-rr l~-  
~~  

Ipff m.r lti!' ~ i 9 ~ ~  'f.G'T 
~~ f'f,' : 

('f.') ~  ~~ ~~ ~ h: ~ 

~ t ~ " ~ ~-  it 
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'Ht<""flq m ctr ~~ ctiVT it; ~ if 
~ fmn ~ 'tiT "i~ l ~ ~ 

~~ ~~ ; 

~  l:l;I' ~ if ~ l onn if 
~  ~ Offi<1"nf ~  ~ 

(If) ;f;;"ftli ~ ~~ t ~~ 

"T7 ifl1T ~ i ~  ~ ? 

ftmT *'" (WTo !lITo ,"0 ~  : 

I, if") ~~  i~  ~  ~  if 
fmri ~ ~ !.fTir<;r ~  ~ ~~ ~ 

~J  if 1~ ~ IlfR mrfllf'flf." 
~t (qrrt{,;fi ) if - l ~  ~~ Ir,T 

"If lim ~ ~ i~  ~ i-  ~ ~ I 

( ~  -~~  i ~~ ~ ~~  

cr.1 !:T1iTlf ~  "'T ;.frrn' it ~ ~ , 

~  ~ i 5~  :t. ~ ~~ 
'l>1' ;:, rniiflfi'fT ~  !pf ~  ~  , 

( :!) ?;: "1' iT ~ ",1 5flTffi it ~~ 
q;n ~  Ilfn: l1 - "~ ~ it ;;fr1tt if; zr.r it 
~ f<rifT1: a~ ~ fifo ~ ~ if,T 
~2i " ~  for;iT Sf1lf.; 'lift ~~ ~ , 

(0) ~ .  ~ ~ f'" o ~ 

it; ~ m.fj ~ t ~ if i o ~ 

{.T Jl"~ ~ i, ~.  'tiT ~  lifT ~  

rrr ~ I 

( ~  ¢ .. it; JJlmr.r ~ if,Tlf 
~ -  ~ i t ~a. 1 i~ " 

i ~~~1 

,,1\""1(' " liN.ian,. m ~ 
~ Ii ..tin 

t ~  ~ "0 ,"0 ~  iRT 

~ .. 1 .... '" m W,,,,rtf. IImf zjoJf\' 
~ ~ ~  t t ~ 0 if; '«rerum' ~~  ~~  

~ ~ it ~ . t~" tf 1(6: ~ i  ~  fi\fT 
rn fifi 

( if, ) ~  lffl: ~ ~ ~ 'I:;rm( if 
rnifo"rf"{T if,. ~ q-R ~ 

~ if; ~t ~  IIrIfl (flt.' ~ .,"(\' 
it i  ; 

~  J ~ t~ t Iff,="<: ~ 
~ il  "ITl:It.' ;r titflffl ~ t q'R ~~ ~ 
~  ~ !f>l: ~ if; ~ ... nvr ~  

(If) ~ i  ~ it; ~ ~  

if.'''1T ~  <:ef t ~ ~ flti ~ J ~ 

;:'JfTT!f: ~  3~ ~ lfTnrn' 11 m t IflTT 
<t:, TUT ~  1lf'l7 

(q) i "~ if ~t " ~ 
~ ~  ~ U  ~ ? 

~ a";"'" m wl",n..· 
IIITIi ~ (Wlo "o" o~  (lti) 

( t) :fu:flfuT ~ ~.~ .... 
~ ~ I 3~ ~  rfar.; 'tiim-m 4; ~ 

'311' ~ ~ ~ JlTlfIfT , 

( ~  ~ l 1l t ~ ... ~  JJ',"","-

l "~~  

('If) 'P"'Ff " ~ of ~ if ~ 

fi ~ l ." ~ -iT Ilf1ft 1Wo ~l t ~ 

~ ~ ~ 1it ~ :rtf ~  

lfIfI' I 
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(,.) ~.  iflll" iti"3; Tft' ~ J  if 

'frrT ~l  ~ ff, 7.(/, ~~ 1 7':!'r-n 'In""., r.'.{f 

t I 

Coal CODncll 

-1336. Shri T. B. Vittal Rao: 
the Minister of Steel, Mines 
Fuel be ple88ed to state: 

Will 
and 

(a) when was the last meeting of 
Coal Council held; 

(b) the nature of subjects discus-
sed and recommendations made; and 

(c) what deeision has been arrived 
at by Government on thf'se recom-
mendations? 

The MlnJster 01 Steel, Mines and 
Fuel (Sardar Swaran Slnrh): (a) 
26th November, 1960. 

(b) The Council ~~cuss  a num_ 
ber of problems pertaining to coal. 
The main recommendations made by 
the Council were in respect 01:-

(I) setting up of a committee to 
examine utilisation of mid 
li ~ trom washeries; 

(2) Setting up of a committee to 
examine underground gasifica-
tion ot coal: 

(3) allocation of the additional 
production during the Third 
Plan between private and pub-
lic s cto ~  fleldwise and grade-
wiose; 

(4) planning for coal transport and 
adoption of modes of transport 
other than rail: 

(5) setting up of ('oal dumps. 

(c) The committees referred to in' 
(}) and (2) of part (b) have sint'e1 
been set up. The report 01 the t st~ 
committee has been lubmltted and la' 

under examination. The other 
recommendations are under examina-
lilln. 

Manufacture of IO-Ton Trucks 

.  r Shri Acbar: 
1317. L. Shri Osman Ali Khan: 

Will the Minister uf Defeoce 
pleased to state: 

be 

(a) whether the Defence Ministry 
has entered into an agreement with 
a Japanese Company for manufac-
turing heavy duty 10_ton trucks in 
India; and 

( b) if so, the details and terms of 
tlH' said agreement? 

The Deputy Minister 
(Shri Rarhuramalah): 

(b) o ~ lIot arise. 

of Defence 
(a) No, Sir. 

Oil Wells at Rudrasarar 

·1338. Shrimati Maftda Ahmed: Will 
the Minister of Steel. Mloes and Fuel 
be pleaseci to state: 

(a) whether it is a fact that nego-
tiatiol'll; are afoot with a foreign con-
('I'm to hand over the oil wells at 
Rudrasagar; 

(b) if so, the reasons therefor; and 

(e) the details of the negotiation? 

The Minister of Steel. M.... and 
Fuel (Sardar Swann Slap): (a) 
No. Sir. 

(b) and (e). Do not arise. 

Survey for Mineral Ilesoarees i.o 
Orbsa 

*13S9. Shrl Kllmbhar: Will the 
Minister of Steel, MInes aDd Foel be 
plt'a.sed to state: 

(,,) whether it Is a tact that a 
Team recently conducted a lurvey 
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for mineral resources in Bolangir 
District (Orissa); and 

(b) if so, the details of their find-

ings there? 

The Minister of Steel, Mines and 
"'uel (Saniar SWaraD Sinp): (a) 
and (b). Yes, Sir. As a result of 
reglOna! mapping carried out by the 
Geological Survey of India during 
1958-59. manganese ore occurrences 
were lecordt'd at Durkasira, Chuda-
pali, at the lower slopes of Kendu-
mUlldidongas, at Zumkadungri south-
l'flst of Nil-jibahl and at Tikrapara. 
Graphite occurrences were also 
recorded from north-west of Land-
apathar, east of Belpara and from 
the area near Matupali. . The econo-
mic potentialities of theo;e deposits 
have ~till to be worked Out. Lead 
ore occurrences near Baddipara and 
Jolorpodor were investigated in 1958-
59 and found to be uneconomic. The 
work in other areas of Bolangir-
Patna district is in progress. 

Coal in North KaJIU'Ilp 

·11(0. Shri P. C. o~  Will the 
MinistE"r of Steel. Mines and Fuel be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the report 
regarding geological investigation 
relating to the Subankhata area in 
North Kamrup, carried on by a 
Lecturer in Geology in Assam Engi-
neering College, revealing existence 
of F(ood quality coal in the area; and 

(b) if so, whether further geologi. 
cal survey of the area II beln, 
carried to estimau-the quantum of 
reserves? 

The MInister of Steel, MinfJII and 
Fuel (8ardar 8waran Slap): (a) 
No. Sir. 

(b) Does not arise. 

i ~t  tt~ ~.  .. r..iAow1 
.~ " - i 

-nYt. ~ WM4\t ~ : 'RT 
IJ''-' ~ frftq ~~ ~ ff,t 

~1t it; .~ ~ " ~~ 
1ft it; m it l ~ ~~ ;tt tm rn 
flfi 

(If:) ~ ~~~ 

m liTiifitT ~ ~ trt ~ ~ ~ lf1tll' 

~  ~ ~ f"fii lfft;-q'tflTI'l'f ~ 

~ t~  ~  lfil:;f ~i  ~ "ftth Ij<'f 
~~. ~ii t l ~~ . 
it; ~ ~ i  it; fo:rq. ~ ~" 
~ r.rfun' oft' jfJq-; 

(w) llft ~t  m- \:i'f 1f.T 100 ro 
~  

(IT) ~  lr'riifitT it; ~ ~ 

Iffun" ltiOf ~t~  -m 

(1() m ~ ~  ("") -n 
'1ff< .,.,Ij (I ~ iit, err -;;"1" t i~ l ~ 

~" ~~ ~ ~  

'ltG ~ " ~ tHt ~ 
~  . (,..-)ir (,..).lfHf".,..,lwft", t I 
~ {Jf.,.-1-it ~ ~i  ~ ~ r lj; 
~ ltFf Ifl: "r..,.", ~ IR ~ f'"l1f 
m ~ ~ l  ~ I 

·114%. Sbri ChintaJDoDi ranler.hi: 
Will the Minister of Home Matn bll 
pleased to ltatt': 

(a) whether the attention of Gov-
ernment has been drawn to a prt'u 
conference addre.IPd by thE' Gover-
nor of OrillSa at Cuttaclt on lOth 
March, 1961 in which he has .Iven 
some side-lights on the Orilla budget 
tor 1961-62 which I. yet to be present· 
ed to thl.' House; and 

(b) whether Govemment conllder 
It as appropriate and approve of It! 

The MJnJAer ., BOIDf' A ... ,. 
(Shri Lal llahadar ...... "1: (a) And 
(b). Gov('rnmcnt have seen a nf'WI 
item appearinjt in th(' 'Ealtern l ~  



Written Answers APRIL 5, 1961 Written Answers 

of March 11, 1961. The State Gov-
['rnment have informed that the Gov-
ernor of Orissa did not address any 
press conference at Cut tack On the 
J ()th March or give any side-lights on 
I hebudget. On his return to Bhu-
baneswar from Delhi, some journalists 
IIsked him if the Pay Committee's re-
('ommendations were going to be put 
in cold storage and whether the Plan 
would be cut down with a vi(,w to 
reducing the deficit. The Governur 
t(,ld them that their information was 
not correct, and added that it was 
not unlikely that thf' present deficit 
which was approximately 25 per f'ent. 
of the receipts may hav£' to be 
l'pdured, 

Priee Arreement with Oil Companies 

( Sllri Rameshwar Tantla: 
~ Shrimatl Maflda Ahmed: 
I Shri Hem Barua: 
l Sbri Ramanathan Cheltiar: 

Will the Ministpr of Steel, Mines 
and Fuel til' ph-ast'd to !:tate: 

(8) whl'liwr it is a fact that the ad 
hoc priet' agn .. 'ement bptween the 
Union Governmf'nt and the major oil 
('ompanil's has been t'xtf'ndpd unti I 
!tw 30th Junt', 1961: lind 

(b) if so, when Oil Price, Com-
mittel' is likely to prescribe nn alter-
native long-term formula for fixation 
of il ~ of pt'trolt'um o u t~  

The Minister or steel, Mines and 
Fuel (Sardar Swann Sinrh): (a) Yes, 

Sir, 

(b) Thl' Oil Pril'p Enquiry Com-
mittee set up by Government in 
August. 1960 was to have submitted 
their Report by 31-12-1960: but. due 
to the volwme of the work involved. 
It i~ now expectt'd that the Commit-
Il'(' will not be able to submit their 
Report before 31-5-1961. regardinl the 

i i l ~ and elements aecordinl to 
which prices of petroleum products 
~ oui  bt' determined, 

·UYt, "" 1fIR' .: IIflfr m-
oo ~  t x ~ 4 1  t €. ~ 0 it; ~
i i~ Jw.l' ~ ~ I:; X €. if; 7 l~7  ~ m 
it ~ Oflrt 'ffT f;qr rn Ai : 
~ r ( 't.) ~1 ol  ~ l  if ~~  

~ ~ ~ i  it ~ ~ illfT ~~ if 
~ : ~ 

(Itf) 'Pf <fi17i it WolT hT ~ ~ -r.r 
Cfl.Tr -r.r<:or t ? 

rimn ~ (m:m Q,.1fOQi) 
(ifi) ~ it; ~  ~  it ~ ~ i 1  

~ it; ~ ti t '-'ir ~ ~ i7,r 

~l  ~ I 

llq) l~ l ~ it liTt ~~  ~ 

'l'{I'l ~  ~i 1 F ~  ;jfT ~ .o  ~  I 

~ ~  ~ If OTt ~~ 1l'Tl:T 

*rN'fT it; 'tif1:GT ~ .. l  'l'f1Tm 

fofU"l1 'fiT ~~  ~i 'li'T ~  ~ 

~  ~ 'fT J1e.llT'I i1~ o  ~ ~1 i 

~  

Publll! Sector Retlnerlew 

(Sbrt Vldya CharaD Shukla: 
I Shrl Ram Kri!lhao Gupta: 

'1345, ~ Sbrl Morarka: 
I Shrl Nathwanl: 
~ Shrl Damalli: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
rt'ply gi\'en to Starred Question No, 
1003 (In the 20th Del.'ember, 1960 .. ,d 

state: 

(a) wht'ther the cost estimates in 
l'espect of the Nunmati and Barauni 
refineries have since been ftnalised; 

(b) if so, the main features thereof 
with particular reference to the 

original ones; 
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(c) whether the increase in the 
cost of foreign exchange has also been 
included in' the revised estimates; and 

(d) if SO, thl' extent of the increase 
and how it is proposed to be met? 

The Minister of Steel, Mines aDd 
Fuel (Sarclar Swaran SlDch): (a) Not 
y .. t. 

(b), (c) and (d). Do not arise. 

Forci,n AssIsta.o('e for OU Exploration 

r Shrl Ram Krishan G.pta: Shrl Bhakt DarshaD: 

J 
Shri KodlYaD: 
Shri AJIt Sinrh Sarbadl: 
Shrl Indrajlt Gnpta: 

'"1341. Shrl Narayanankatt,. Menon l Shrl Palll)arkar: Shri Hem Baraa: 
Shrl Ra,haaath Sln,h: 
Sarelar Iqbal Slnrh: 

Will thp Minister of Steel, MiDes 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
322 on the 21st November, 1860 and 
<tate: 

(a) how far negotiations with 
foreign interests regarcfing exploration 
and exploitation of on In our country 
hllve progressed; and 

(b) with what results? 

The Minister 01 Sleel, MIaes uul 
Fuel (Sardar Swann Slnrh): (a) alld 
(b). The proposals received from the 
various oil compani{'s are still under 
nf'gotiation. 

National Research Fellowship 

*13''7. Shrl Auroblndo Ghoul: Will 
(ht, Minister of SelenWlc Beaeareh 
aDd Caltanl Atralrs be plt'ased to 
stat.f': 

(a) whether thp N ationa I Research 
Fellowship has bet'n instituted by the 
Govenunent; and 

(b) if so, what is the criterion on 
~  basis of which it is a a ~ 

TIl. MJaIICer of Sdeatl8e ..... reb 
JlDd Caltaral A...... (811r1 B_TP 

Kaldr): (a) Yea, Sir. The National 
Research Fellowships Sebeme bu 
been in operation sinct" 1955-56. 

(b) The Fellowsfiips are awarded 
for scientific research of Post-doctoral 
standard or tor post-graduate research 
in engineering. Applicants must pos-
sess Doctorate degree in science or 
Master's degree ill -engineering. 

Pro8t on Sale of Iron aDcl Steel 

-1S(8. Shri D. C. Sharma: Will the 
Minist!'r of Steel, Mines and Fuel be 
pleased to state: 

(a) what ill the annual prdHt earned 
by Gov('rnment on Irou and ateel; 

(b) whether Government contemp-
late to entorce somt' limit on per-
ct'ntage of proflt; and 

(c) if so, thl' st!'ps taken or pro-
o~  to b4- taken in the direction? 

The Mlld8ter of Steel, MiDes aDcl 
Fuel (Sardar Swann ~6  (a) to 

(c). The Govemment is not a dealer 
in iron and steel. A!\ such the ques-
tion of a proflt does not ariJe. A4 thl!' 
hon. Membt'r is awart', producen of 
iron and stet'l ~l 11 at prict'li fixed by 
Gov('rnment. Tht'y retain only thl' 
rt'tention prices. Th!' retention priceR 
are fixt'd attN I'llquiry and includl!' 
only a fair margin of profit. The lIe1l-
ing prices are hight'r than the reten-
tion pric!'s. The dift'erence between 
th(' two is rredih,d to the Iron & Steel 
Equalisation Fund which is part of the 
Consolidated Fun<i of India. 

'7oo-l.Itrf' Ru('k.t Whf'eJ EKeavator 

*1349. Sbrl Narasimhan: Will the 
Mini!lt!'r of Steel, MIDflII and hel be 
plf'Bsl!'d to ltate: 

(;.) whether thl' trial workin, ot 
til(' sl'Cond 700-htn' bucket wheel 
excavator ha! bfopn Rtartf'd; and 

TIle MJD"'r of Sleel, IIluli ... 
Fael (Sardar 8waraD 8Ia,b): (a) and 
(bJ. Not yet; but the trial rum art' 

t~ l  to "omrnf'/we durinll thlll 

very month. 
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Violation 01 Foretrn Exchabre 
Rec'alatloas 

~1350. Shri T. B. Vlttal Rao: Will 
the Minister of FiDanee be pleased to 
refer to the reply given to Unstarred 
Question No. 1939 on the 20th March 
1961 and state; , 

(a) the reasons for the delay in 
the eompletion of investigations re-
grading foreign exchange regulation 
violation case against a Director of 
the State Bank of India; and 

(b) when Ill(' same is likl"ly to be 
concluded? 

The Deputy MInister of Finance 
(Shrt B. R. Bharat): (a) On the basis 
of the seized records, necessary 
enquiries under Section 19(2) of the 
Forl'ign Exchange Regulation Act, 
were' initiated against the party in 
November, 1960. The solicitors of 
the party, however, sought an exten-
sion of time for replying to the queries 
madp by the Enforcement Directorate. 
The request was granted and the 
reply to the queries was received on 
the 31st December, 1960. There were 
ceI1fin points in the party's reply 
which needed further clarification. 
The Enforcement Directorate has, 
therefore, addressed certain further 
queries to the party, thl' replies to 
which are awaited. 

(b) It is difficult to give a precise 
indication. As soon as the replies to 
the queries are received from the 
party and all pointa for investigation 
are clarified, the investigation will be 
('ompleted. Every effort is being made 
to flnalise it as early as possible. 

Purchase of Furnace 011 from RusJa 

*1351. Shrl Achar: Will thl' Minister 
of Stf'el, Mines and Fuel be pleased 
to state: 

(a) whether there is a proposal to 
purchase furnace oil from Soviet 
Russia; and 

(b) if 80, the details of the deal re-
gardwg the quantity, value and other 
terms of the purchase? 

The MlDlster of Steel, MJDet aDd 
'Fuel (Sardar BwaraD 8iDCb): (a) and 
( b ) . The presen t consumption of 
Furnace Oil is in excess of local pro-
duction, and the deficit will increase 
further if Furnace Oil is used to 
partially replace coal in some areas 
Jar from the coalifieJds. Additiona] 
imports of Furnace Oil are, therefore, 
being considered if favourable prices 
and terms like rupee payment are 
available; U.S.S.R. is one of the 
sources from which imports may be 
made. 

Jantar Mantar. New Delhi 

01352. f Shri P. C. Borooah: 
l Shrimati lIa Palchoudhuri: 

Will the Minister of ScieftWlc ~

search and Cultural Affairs be pleas-
pd to state: 

(a) whether the Jantar Mantar in 
New Delhi is erumbling Ilnd is not 
being maintained properly tor the 
last two years; and 

I h) if ,0 th .. f['aS()!l t ~ o  

The Deputy Minister df Scientific 
Research IUld Cultural Aftairs (Dr. 
M M. »as): (a) No, Sir. 

(b) Dol'S not arise. 

Re8hery in Camba:v Re"loh 

r Shri !lam KrishlUl Gupta: Shri T. B. Vittal Rao: 
Sltrt !la"hunath SIDrh: 
I Shri D. C. Sharma: 

135". ~ Shrlmati lIa Plllcboudhuri: 
I Shri M. B. Thakore: 
I Shri Hem Barua: 

l Shri P. C. Borooah: Sardar Iqbal SID«h: 

Will the Minister ot t~l. MiDes 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
270 on Hll' 21st November, 1960 and 
state the prorress made in setting up 
11 refinery in the Cambay region? 

The MJDister of Steel. M1aes an4 
Fael (Sardar Swaran 8Iop): The re-
quirpd information is given in the-
statement as under: 
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STATEMENT 

The progress 50 far made in setting 
up a ft.'finery in the cam bay region 
is as follows: 

(a) An official Committee has al-
ready visited the probable areas of 
location for this refinery and has given 
its recommendations. 

(b) A Technical Committee has 
been constituted bv the Oil and 
Natural Gas o ~sio  to study the 
recommendations made by the Official 
Committee and collect requisite tech-
nical and other economic data In order 
to determine the actual site for tbe 
proposed refinery. 

(c) FI)[l'ign exchangp expenditure 
On al'COllnt of this refinpry will be 
mel out of the credit mad!' available 
~  the Srviet Gow·rnml'n!. 

(d) Arrangements hav{' been madc 
to draw rppresentative samples of 
the crude oil to hI' processed by the 
rl'finery for pilot plant test in order 
to determine thl' dpsign data for the 
l'efinery ao; well as the product yields 

S.C.C. (Girls Division) 

"'1355. Shrt D. C. Sharma: Will the 
Ministel' of Detence be pleased to 
state: 

(a) whl.·thpr it is a fact that Gov-
crnm!'nt propose to stop the National 
Cadf't Corps (Girls Division» and 

(b) if so, the reasons for the same? 

The Deputy MInister 01 DefeDce 
(Shri Racbaramalah): ,a) No, Bir. 

(b) Does not arise. 

Hindusian Steel Ltd. 

*13M. 8bri P. C. Borooah: Will the 
Minill'ter of Steel, Miaes aDd Fael be 
p":a5f'd to state: 

(a) whether the Hindustan Steel 
suffered a lOllS of Rupees 1'18 crores 
in 1959-60; and 

(h) If so, whaf were the main 
lU~ s of the heavy loss? 

The MiDiater 01 Steel. tIlDes aD. 
Fuel (Sardar Swaraa la~  (a) Yes. 
Sir. 

(b) The causes for the loss are 
given at para 4'5 01 pale 14 of the 
Annual Report of Hindustan Steel 
Limited lor the year 1959-80. A copy 
ot the Report has already betan placed 
on the Table ot the House. 

Film Clabs in UDlvenitiell 

r Shri Blbbutl M1abra: 
2768. ~ Shl'i D. C. Sharma: 

L Shrl XaUka ~  

Will the Minister ot EdueaUoa be 
pleasl'd to reter to the reply liven to 
Unstarrt'd Question No. 1866 on the 
I st September, 1960 and state: 

(a) the up-to-date progress made 
in regard to the scheme of setting up 
film dubs in tht' universities: ana 

(h) thl' f>xpenditurf:> incurred SO tar 
Oil thl" sc-h£'me? 

The Minister of Education (Dr. 
K. L. ShrimaU): (a) In addition to the 
16 Universities where the scheme is 
already in operation, the University 
Grants Commission have dedded to 
extend it to all remain!n, 'ODI-

~iti s. The decision has been com-
municatf'd to the U i .ili ~

C'erned. On receipt of their arree-
ment to operate the scheme, the quell-
tion of payment ot grant will be taken 
up by the Commission. 

(b) Rs. 80,000 as already mentioned 
in thl' a ~  to Unlltarred Question 
No. 1866 on 1-9-1960. 

~  MiDetI. 

Z18t. 8hrt D. C. Shanaa: Will the 
Minister of 8e-I, Mine. and P'De1 be 
pleal'ed to .tate: 

(a) the number of copper mines In 
India: 

Ih) whether any survt'y of coppt'r 
areas in India a.~ conducted durin, 
1959 And 1980: and 

(C') " 50. thf' r .. sult~ th .. reof? 
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The MlnIster of Steel, Mines and 
Fael <Sardar Swarail SiDl'h): (a) 
There are three working mines at 
present. 

(b) and (c). Yes, Sir. The details 
of the survey work carried out by 
the Geological Survey of India during 
1959 and 1960 are as follows. Detailed 
prospecting was also undertaken by 
the Indian Bureau of Mines in certain 
areas, as indicated below:-

Andhra Pradesh: Detailed mapp;ng 
and preliminary exploration by drill-
ing of Gani-Kalava arf'a in Kurnool 
distriC't were completed. The over-all 
results are not very encouraging and 
th" work has b..en discontinued. 

In the Agnigundala Hrf'a in Guntur 
district, mapping and prospecting 
have brf'ught to light one 3'2 kms. 
long zone of copper mineralisation and 
another 1'2 kms. long zone of lead 
mineralisation. 

In the Garimenapenta area in Nel-
Ion' area detaill"t'J mapping is being 
continued. 

Assam: Detailed mapping and col-
Il"ction of geochemical samples have 
bppn taken up for copper and Nickel 
in Subansiri area of N.E.F.A. 

Billar: L:lrge scal(' mapping and 
trst drilling to study the nature of 
mineralisation and ~t uctu  of the 
lodes have been taken up in Mahuldih 
and Roam areas in the western and 
central parts ('If thp Singhbhum cop-
pt'r bf"lt. In thf' Mahuldih area a 
fairly wid!' 7.On(' of disseminated cop-
per ore a~ heen met within 240 
metres, sections of which assayed 
upto 1:7 per cent. copper. 

Jammu &- Kashmir: Large scale 
mapping. geochemical sampling and 
prospecting hav(' been taken up in 
certain promising areas. '!'he K'angan-
Sonmarg Rl'E'a was examined for cop-
pt'r and the Ramsu-Doda area for cop-
p€'r and nickel. Good indications for 
copper mineralisation were found 
during tr('nching opt·ralions in the 
Kengan-Sonamarg areas. Investiga-
tion of Dar.bl area Is belnl continu-
ed. 

Madhya Pradesh: Detailed mapping 
and geochemical sampling were car-
ried out in Mundatikra area where a 
gossan (surface indication of sut-
phide minerals) zone was discovered. 
No lode of copper has been encounter-
('d so far. Drilling is being con-
tinued. 

Madra: An old copper mine area 
was discovered in Mamandur area in 
South Arcot district. Detailed map-
ping and trenching operations reveal-
ed a poly metal deposit of zinc, lead 
and copper with an average combined 
metal content of 5 Pt'1' (,pnl at th(' sur-
face. The mineralised zone extends 
over a strike length of 500 metres. 
Drilling has been slarter! in 1961 and 
is being continued. 

M1Isore: Detailed mapping and 
geochemical sampling of the copper 
bearing area near Kalyadi in Hassan 
district were completed. The strike 
extension is about 500 metr('S. The 
geophysical work is in progress. 

R:Jjasthan: Large scale mapping 
accompanied by ddailed geoch('mical 
and geophysical investigations were 
carri€'d out in selected areas 01 Khetri 
copper belt in Jhunjhunu district, for 
studying the mineralised zone' and 
structural controls of on' disposition. 
Test drilling in the areas indicated by 
gl'ophysical anomalies is being carried 
out in Khetri art'a where the main 
mineralised zone has been proved for 
abr:ut 1400 metres under the soil. 

In one hole. a  4 metre" thick zont' 
with an average copper content of 1'6 
P('f cent was intersected within an 
im'lin!"d dt'pth of 97 metres. The 
remIts of a al ~ s for the other holes 
are awaited. 

In the Dhanota area, further south. 
in Jhunjhunu district. mineralised 
zones with groups of old workings 
were located during the course of 
detailed mapping. 

In Pratapgarh-Thanagazt area in 
Alwar and Jaipur districts, geoloJ,lcal 
mapping fonowed by large scale map-
ping over selected areas wllft old 
workings have been carried out. Test 
drilling is in progress in NagaI area 
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in colloboration with the Indian 
Bureau of Mines. 

Detailed prospecting including ex-
ploratory mining is being carried out 
by the Indian Bureau of Mines in 
Khf'tri and Daribo with a view to as-
sessing the economic potentialities of 
these deposits and large reserves have 
bc!'n proved. 

U I [(IT Pradesh: Detailed mapping of 
thE' copper lead mineralised areas in 
Almora district was carried out. Some 
of the known occurrences were exa-
mined. The copper occurrences In 
the di,trict appdrr \0 be very poor. 

Detailed investigation has been 
taken up for eopper and lead in the 
Dhanpur-Pokhri area in Chamoli dis-
trie!. 

Coal Production in Pablic Sector 

2771. Shri PaDlarkar: Will till! 
Minister of Steel, Mines and Fuel 
b<, pl<'ased to ~tat  

(a) what is the production of coal 
in public sector from the 1st Novem-
b<'f. 1!l60 \0 31st Janutn'Y, 1961; and 

(h) how does it compare with the 
corresponding period 01 the Yl'ar 
1959-60 

The Minister of Steel. Mbies and 
Fuel (Sardar Swaran Sinch): (a) and 
(b). A comparative statement show-
ing product'ton of coal in the public 
sector during the periods in question. 
is appe'1ded I See Appendix IV. an-
n('xtlll{? No. 70]. 

Import of Steel 

:t772. Sbri Panprkar: WilI the 
Minister of Steel. M.... alUl Fael be 
~a l  to state: 

(a l the quantity of steel imported 
from November, 1960 to January 1961; 
and 

(b) t.he indigenow reqUIrements ot 
steel during the above o ~ 

The Minister of Steel, Mines and 
Fuel (Sardar Swann Slnp): (a) 
About 84,000 metric tons in Novem-
ber and about 99,530 metric tons in 
December. 1960. Figures for Janu-
ary, 1961 have not yet been complied. 

(b) The total requirem'!nts of steel 
are met from indigenous production 
and imports. Steel demands and 
allotments are made for six-monthly 
periods. It. is, therefore, not possible 
to state the requirements of steel 
during November 1960-January, 1961 
period only. Except tor . ~t ts and 

wires, all indents placed on the Iron 
& Steel Controller are planned in 
full. The overall requirements of 
steel. i.e. allocations in respect of 
shec·ts and wires and indents in res-
pect of all other categories at lteel 
during the second hal! ot 1HO-81 
(October 1960-March 1961) is e'tti· 
mated !It about 2,700,000 metrIc tons. 
Indigt'notls production of finisher! 
ste<'1 dUl'iug Nov('mbel' IS60-Janu-
ary 196] wa". howl'\,(·r. as ol1o ~  

,\f'lric 1,,".' 
afprl'xi-
marrly 

:0</.(( () '" 

Allotment of Steel to Madhya 
Pradesh 

2'773. Shrl P~a ka  Will the 
i i~t  ot 8tee1, Mine! and Fuel 
be p]ea;ed to 1tatl': 

(a) the total quota of steel allotted 
to Madhya Pradesh durin, the year 
1960·61 so far; and 

(b) how much hu been actually 
supplied durin, the above perlQCi? 

TIle MJaJster 01 8teel. Mia. IUId 
....,. ( ........ 8 • .,... 8 ...... : (a) 
The system of quota ct'rtlftcalt'll for 
ste'(>1 materiab e1(cept .. o t~ and 
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win's had been abolished during 
1960-61. All indents were planned in 
full except for these two categories. 
The total allotment to Madhya Pra-
desh during 1960-61 was 141,480 
metric tons. This represents the 
quantity allotted under quota certi-
ficatc$ for sheets and wires and the 
total indents placed on the Steel 
Controller for other categories. 

(b) About 37,000 tons· (April to 
Dect-rober 1960). 

-Includes despatches against centr-
al quotas but excludes despatches 
made by controlled stockholders from 
other State<; to Madhya Pradesh. The 
figures include despatches against 
outstanding and current indents. 

Ground Water Resources in 
Madhya Pnulesh 

2774. Shri Pangarkar: Wi!l the 
Minis't'r of Steel, l ~ anti Fucl h(' 

a~l  to state: 

1.1l wh"ther <iny d:'\aii('d 1 ~  of 
ground watlT r('sourl'Ps in Madhya 
Pradl'sh hilS be!'n condurled; and 

I b 1 wlll'ttu'r a statement showing 
tl1{' broad fl'aturcs of :he sam.' will 
b{' bod nn thl' Tab1!'? 

'fhe Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) a.nd (b,. 
Sysh'matic surVl'y of groundwater re 
sourrcs has bel-n carried out ill 
selcl'h'd areas of Madhya Pradesh by 
thl' Geological Survey of India, 
Detai!s of thl' investigation arc as 
tollo ~  

Thc t'xploratlnn work W'lS carried 
out In st'!f'cted areas of Narmada 
Valll'Y comprising parts of the dis-
trlCls of Hoshangabad, Narsinghpur, 
JabbaJpur and Raisina (Bhopal), In 
an arca of 5000 square miles 
(12950 ,;q km,) 30 f'xp10ratory bore-
ol ~ wef(' drilled and 16 of these 
wnt' tit for co l ~io  as production 
wt'lls for irrigation, The rest were 

abandoned as the yield from them 
was poor. The details are as follows: 

District No. of ex- No. of test 
ploratory wells (cor,vC'r-
boreholn ted into pro-

duction wells) 

Hoshangabad . 20 12 

Narsir;ghplIT . 3 2 

JabbalplIr 3 

Raisir,a 

" 
30 I6 
-----------

On the basis of the results of ex-
ploration, the following areas have 
been delineated for large-scale 
groundwater development: 

South of the River Narmada Hoshan-
gabad district: 

(i) Paghdha! area.-This has been 
chosen en the basis of one 220 ft. 
(67.05 metres) deep test well. The 
thkkn('s'; (If tlw aquifer is ,lbollt 86 ft. 
(26,2 mptr£'3), The area is within a 
radius of 2~ m!lpoi (4 km,) "round the 
Paghdhal we!! The westcrn part 
n('ar the GlInjal fiver is not suitable 
for largp-sesl!' ground water develop-
mpnt. 

(ii) Powerkhera-BabaL area,-This 
area is approximately 235 square 
miles (586:28 sq, km.) and lies bet-
wel'n Narmada river and the Central 
Railway line, Powerkhera ::md Samal-
khera boreholes are located on the 
w{'stern boundary. On the east, it 
merges with the eastern .Piparill area 
llt'tween Semri and Baboi. 

( iii) Jipana-Sainkheda-G«da.rwara. 
area.-This elongated area between 
Narmada river and Central Railway 
lint.· extend,; from Mohua Khera and 
Sobhapur eastwards' upto Kauria. 
Several aquifers welle located down 
toa depth of 400 ft. 021.9fJ metres) 
and a ~  one below a dp.pth of 
!lOO ft, (243.84 metres). 

North of rit'er Narmada: 

(iv) Khapuria Kalan-Bareli-Tonga 
.~. KaiBlna dlstriet.-This area ex-
tends from the Narmada riVE'r in the 
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south to about two miles north of 
Khapuria Kalan. The northern and 
western boundaries are marked by 
the Vindhyan hills. The eastern 
bouudary passes midway between 
Tonga and Udaipura. 

(v) Sahpura.-Bheraghat area, 
Jabbatpur district.-This is a rec-
tangular area about 13 miles (20'92 
km.) long and 3i miles (5 km.) wide. 
This extends from. Sahpura In the 
west to a north-south line midway 
between Bheraghat and Jablalpur 
railway stations. The major aquifer 
zone is located within 200 ft. (60.95 
metres) and 300 ft. (91'44 metres) be-
low ground level. 

The chemical quality of the ground-
water in the explored areas has been 
found to be suitable for irrigation 
purposes. 

Loana from Foreign Countries 

%775. Shri V. P. Nayar: Will the 
Kinister of Finance be pleased to 
tltate: 

(a) the total of the loans (remain-
ing utilized and unpaid) taken lor 
purchase of foodgrains and other 
items of lood, country-wise, as on the 
lst January, 1961; 

(b) the interest paid as on the 
above date on sUC'h loans; and 

(c) the quantity of toodgrains, item-
wise, obtained in India as on the 
.above date? 

The MJDllIter of FlDaDee (8hrl 
IIorarjl Desal): (a) to (cL A state-
ment giving the required inlonna-
tion is laid on the Table ot the House. 
{See Appendix IV, annexure No. 71]. 
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Ex-Servicemen lor IDdustrt. 

2'7M. Shri Hem Raj: Will the 
Minister of Defence be pleased to 
refer to the reply given to Unstarred 
Question No. 2158 on the 6th Septem-
ber, 1960 and state: 

(a) whether the study group 
appointed to make recommendations 
lor the utilisatk>n of the talent and 
experience ot ex-Servicemen in the 
various industries has completed ita 
work; 

(b) it so, what are its conclusions; 

(c) the number of ex-Servicemen 
who can be utilised tor this purpose; 
and 

(d) how are those recommenda-
tions going to be implemented? 

The Deputy Mlnlater of Defence 
(Shri Ra,huramalah): (a) No, Sir. 
Certain recommendations made by a 
sub-committee of the Study Group 
are under consideration. 

(b) to (d). Do not arise. 

lunJor Technical SchOOls ID PlIJIjab 

2'785. Shrl Hem Raj: Will the 
Minister of Sclentllc Researeh aDd 
Cultural Affairs be pleased to state 
the number of junior technical 
echools proposed to be opened durin, 
1961-62 in Punjab with the names of 
the places where they wlll be 
opened? 

The MbUster 01 ScleDtitc ae.ureb 
aad CuHaral AIfaln (SIu1 Bama:ru 
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Kablr): According to the informa-
tion received from the State Gov-
ernment, no Junior Tec;mical School 
is proposed to be opened in the State 
in 1961-62. 

Manufacture of Motor-Cycles in 
Ordnance Factories 

2786. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
.tate: 

(a) the latest position with regard 
to the manufacture of motor-cycles 
in Ordnance factories in collaboration 
with Japan; and 

(b) the details thercof'! 

The Deputy Minister of Defence 
(Shri Raghuramalah): (a) the pro-
posal for manufacture of motor 
cycll>s in ordnance factories in colla-
boration with Japan has been drop-
ped for the time being. 

(b) Does not arise. 

Arricultural Colonies lor S.C. " S.T. 
In Orissa 

2787. Shrl Kumbhar: Will the 
Minister of lIome Affairs be pleased 
to state: 

(a) the names and places of Agri-
cultuntl Colonies for Scheduled 
Castl'S and Schpduled Tribes started 
in Orissa State, district-wise, during 
the Second Plan period so far under 
t.he Orj,ssa State and Centrally 
sponsored Schemes separately; 

(b) the amount of grants sanction-
ed by the State and Centre separate-
ly for that period so far; and 

(C) the number of families of 
Scheduled Castes and Scheduled 
Tribes settled in those Colonies? 

The Mlnl5ter of State In tile Mlnls_ 
try 01 Home Atraln (Shrl Datu): 
(a) to (c). The infonnation has 
been called for from the State Gov-
ernment and will be' laid on the 
Table of the HoUle as 800n as it 11 
received. 
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DeW MlIIliclpal CorporaUon 

2189. Shri D. C. Sharma: Will the 
Minister of Home Affair. be pleased 
to state: 

(a) the amount allocated to Delhi 
Municipal Corporation under the 
Second Five Year Plan; 

(b) the different heads under 
whirh this amount was given; and 

(C) whether all the targets have 
been achieved? 
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The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): 
(a) to (c). The information is being 
collected and will be laid on the 
Table of the House. 

Publication of "Wonder World of 
Science" 

2790. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Unstarred 
Question No. 1233 on the 2nd Decem-
ber. 1960 and st"te the further pro-
gress in the publication of the nine 
volumes of 'Wonder World of Science' 
in Hindi and other Indian languages? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir) : The Government have 
decided to grant financial assistance 
for bringing out translations of 
Volume I in Telugu. Gujarati, 
Malayalam, Urdu and Oriya and of 
Volumes II and III in Hindi, Maratbi, 
Bengali and Tamil. 

Collection of Central Taxes in Punjab 

2791. Shrl D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) whether there was any fall in 
the collce tion of Central taxes in 
Punjab during 1960-61; and 

(b) if so, the reasons therefor? 

The Minister of Finance (Shrl 
Morarji Desai): (a) and (b). The 
required inlormation is being collect-
ed and will be laid on the Table of 
the Sabba. 

Khetrl-Darlbo Copper MlDes 

Z'79Z f Shri Rameshwar Tantla: 
. i.. Shl'l Ram Krisban Gupta: 

Will the Minister of Steel. MIn .. 
and Fuel be pleased to state: 

(a) the progress rr.ade towarda the 
exploitation of Khetri-Daribo copper 
mines; 

(b) whether it is according to the 
echedule; and 

(C) if not, tbe reasons therefor? 

The Minister of Steel. Milles aDd 
Fuel (Sardar Swaran Singh): (a) to 
(c). Preliminary studies on ancillary 
~ ic s like those of water supply. 
power and township areas have been 
made. Enquiric.s for consultancy 
services in regard to Khetri project 
were addressed and the quotations 
are under examination in the 
National Mineral Development Corpo-
ration to whom the projects have 
been entrusted. 

Detailed time schedules will be 
prcpared in consultation with the 
consultants but it is proposed to 
bring the projects into operation at 
the targetted rates by 1964 it not 
earlier. 

Harljan Welfare 

f Shri Ram Krishan Gupta: Shrl B. K. Galkwad: 
2793 Shri Pangarkar: 
'l Shrl Kunban: 
I Shr. D. C. &hanna: 
L Shri Kumbhar: 

Will the Minister of Home Affairs 
be pleased to refer to the reply 
given to Unstarred QUestion No. 440 
on the 21st November, 1960 and 
state: 

(a) whether Government have 
since received the Report of the lub-
committee appointed by the Central 
Advisory Board for Harijan Welfare 
for preparing a scheme to put an end 
to the practice of carrying night loil 
in baskets or buckets as head loads; 

(b) if so, the recommendations 
thereof; and 

«(') the steps taken to implement 
tbem? 

The Deputy MlDJster of Domes 
Afratn (Shrtmati Alva): <a) Yes Sir. 

(b) A summary for recommenda-
tiona is laid on the Table of the 
House. [Placed in Llhrary. Set> No. 
LT-2807/61J. 

(c) Most of the recommendatlons 
have to be Implemented by the local 
bodies. The Government of India 
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have been giving since 1957-58, 50 per 
cent grant-in-aid for introduction of 
wheel barrows to end the practice of 
removing night soil as head loads. 
Government of India are considering 
whether this grant-in-aid should be 
liberalised and what other assistance 
may be given or other measures 
adopted for improvement in the 
working conditions of IScavengers. 

~ tt t. Ili\' ~" : <t<fT ~-  
~~ t ~~ .t  : 

(lti) ~ ~ it t ~

~~i ~~  ~  

~ t "1l1 1 Q1lT ~ ~ if; ~ 

Ifilf'iIRT ~ ~ if; ~ ~ ~ 
~i 

(I!f) ~ m ~ it Sifufmr 
~~  

(q) flmT ~ i .~ smrnvr ~ 
~  ;;IT ~ ~ ~ if; ft;1f 

~~ i ~~~ ~  ~ 

(q) nrrr ..,4'<4lf(41 " ~ ~ 
~its ~~ ~ 

~ l ... ~1 ~ ? 

~~ ~ " .~ (.n 
tnm): (lti) ~ .~ ~ 

rtfr \;fT ~ ~ ~ ~-  tf\ ~ 

~  

Compensation to Life Insurance 
Companies 

2795. Sbrl Ajlt Slqh Sarba41: Will 
the Minister of Finaoce be pleased 
to state: 

(a) whethe:' all companies, carry-
in¥ on the busmess oi liIt! insurance 
which were nationalised, nave been 
paid compensation: and 

(b) if not, what companies have 
not been paid as yet and the reasoD 
for the delay? 

Tbe MinISter of FInance (Slid 
Morarjl Desai): (a) No, Sir. 

(b) Out of 246 insurers entitled to 
compensation for acquisition of their 
controlled business, acquisiti011 
compensation has been accepted by 
200 insurers. The position regardiq 
the rest of the insurers is explained 
below:-

(i) The following insurers have 
not yet complied with the neceScSaI'Y 
formalities for receiving compensa-
tion money though offer has been 
made to them: 

(1) All India National Provident 
Insurance' Company Ltd. 

(2) Ben?"Rl Union Provident Insur-
ance Company Ltd. 

(3) Eastern Life Assurance Com. 
pany Ltd. 

(4) EmpIre of India Life Assurance 
Company Ltd. 

(5) Fortune Provident Insurance 
Company Ltd. 

(6) Great Social Life and General 
Assurance Ltd. 

(7) Gujarat Popular Provident 
Insurance Society Ltd. 

(8) Hindusthan Standard Provi-
dent Insurance Ltd. 

(9) India Provident Company Ltd. 

(10) Indian Industrial and Provi-
dent Assurance Company Ltd. 

(11) Kerala Gilt-Edged Security 
Provident Assurance Co. Ltd. 

(12) National Econom:c Provident 
~u a c  Ltd. 

(13) Phoenix Assurance Co. Ltd. 

(14) Policyholders' Assurance Ltd. 

(III) Provident Union Insurance Co. 
Ltd. 
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(16) Servants of India Insurance 
Co. Ltd. 

(17) Social Service Provident Insur-
ance Company Ltd. 

(18) Swadeshi Provident Insutence 
Co. Ltd. 

(19) Uplift of India Provident 
Society Ltd 

(20) Vikram General Assurance 
Ltd. 

(21) Zenith Assurance Co. Ltd. 

(ii) In the case of the followinZ 
insurers working out of compensation 
has been delayed for one or more of 
the following reasons:-

(a) Defective accounts. 

(b) Some serious irregularities In 
accounts that necessitated investiga-
tion. 

(c) Legal is ut~s and legal diftl-
culties involved in certain claims 
made by the insurers: 

(1) Adarsha Bima Company Ltd. 

(2) Eastern Federal Union Insur-
ance Company Ltd. 

(3) Free India General Insurance 
Company Ltd. 

(4) New Bengal Provident Insur-
ance Company Ltd. 

(5) New Insurance Ltd. 

(6) Palladium Assurance Co. Ltd. 

(7) Presidency Life Insurance Co. 
Ltd. 

(8) Reliance Assurance Society 
Ltd. 

(9) Swadeshi Bima Co. Ltd. 

(10) Co-operative Assurance Com-
pany Ltd. 

(11) Commonwealth 
Company Ltd. 

Assurance 

(12) Deepak General Insurance Co. 
Ltd. 

(13) Ideal Life Assurance Co. Ltd. 
(formerly known .. Indian 
Life Asaurance Company Ltd.) 

(14) Sunlight of India 1nrsurance· 
Company Ltd. 

(15) Bharat Insurance Compan), 
Ltd. 

(16) Raksha Provident Insurance· 
Society. 

(iii) In the following cases, neces-
sary recommendations have been. 
received from the Life Insurance 
Corporation and the matter is under 
correspondence with the Corporation. 

(1) Aryya Insurance Com pan,. 
Ltd. 

(2) Bhaskar Insurance Compan), 
Ltd. 

(3) British India General Insurance 
Company Ltd. 

(4) Crown Life Insurance Company. 

(5) Happy India Insurance Com. 
pany Ltd. 

(6) Long Life Insurance Company 
Ltd. 

(7) Swaraj Life Insurance Com--
pany Ltd. 

(8) Union Life and General Insur. 
ance Company Ltd. 

(9) Vishal Bharat Blma Company 
Ltd. 

Grants tor EducatiollaJ Tool'll Iu 
Punjab 

2796. Sbrl Ajit Slurb Sarlwll: Will 
the Minister of Education be pleaaed 
to state: 

( a) the name!! ot 
Punjab, which were 
aid for conducting 
with the amounts 
during 1959-60; and 

institutions in 
given financial 
students tour, 
given to each 

(b) the details of the tours con-
ducted and place. visited with the 
aid given? 

The MlDIster of Education (Dr. 
K. L. ShrlJDall): (a> and (b). A 
.tatement iI laid on the Table of the 
House. [See Appendix rv, annexure 
No. 721. 
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Study of Social and Economic Life 
in Punjab 

2797. Shri Ajit Singj} Sarhadi: Will 
the Minister of Home Affairs be 
pleased to state which are the vil-
lages in Punjab State selected for 
special study of social and economic 
life during 1961 censtLs? 

The Deputy Minister of Home 
AlIairs (Shrimati Alva): A list of 44 
villages 5elected for Socio-Economic 
Survey in the State of Punjab is 
laid on the Table. r See Appendix 
IV, annexure No, 73], 

Mechanical Areas Inh'grator 

2798. Shrl Blbhuti Mishra: Will 
the Minister of Scientific Re3earch 
and Cultural Affairs be pleased to 
state: 

(a) whether it is a fact that a new 
instrument called Mechailical Areas 
Integrator for measuring arf'a of 
mine-roadway has been designed at 
the Central Mining Research Station, 
Dhanbad; and 

(b) if so, the usefulness of the 
machine and to what extent Govern-
mt'nt would be benefited? 

The Minister of Scientific Researrh 
and Cultural Affairs (Shrl Humayun 
Kablr): (a) Yes, Sir, 

(b) The instrument can measure 
irregular areas of mine roadways and 
is thus useful in the mining indus.. 
try. It can also be used for other 
purposes where mea.surement of 
areas of irregular shapes is needed. 

Lalit Kala Akademi 

2'799, Shrl D. C. Sharma: Will the 
Mlni,ter of SclenWlc Researcb and 
Cultural Mairs be pleased to state: 

(a) the amount of flnancial assist-
ance given by the Government of 
India to Lalit Kala Akademi since its 
inception; 

(b) whether Government exerclle 
any cheek on the utilisation of the 
afore-mentioned amount; and 

(c) if so, the manner in which the 
amount was spent? 

The Minister of Scientific Researcb 
and Cultural Affairs (Sbrl Hamayun 
Kabir): (a) Rs. 20,69,999 upto end 
of 1960-61, for its normal activities. 

(b) Yes, Sir. 

(c) On thc activities detailed in 
thc Annual Reports, copies of which 
are available upto 1959-60 in the 
Library of the Parliament. Activities 
for 1960-61 are also of a similar 
nature, 

Delhi Rent Conlrol Act 

2800, Shri Kunhan: Will the Minis-
tl!r of Home Affairs be pleased to 
refer to the reply given to Un starred 
Question No. 1180 on the 2nd Decem-
ber, 1960 and state: 

(a) out of 278 case's filed under the 
Delhi Rent Control Act, ]959 for 
tenants' 'eviction', how many have 
been dPC'ided (J) in favour o£ land-
101-ds (ii) in favour of tenants; and 

(b) out of 339 a~ s filed by the 
tenants for fixation of stand:ud rent, 
in how lllany cuse., standard rents 
have bef'n fixed? 

The Minister of State In the Minis-
try of Home Affair; (Shri Da'ar): 

(a) 1': f:"'OllT of 1.l.luL,rJ, 73 

I" favour of l a t~ 99 

PcrJi,'r. fer dis!,csa] 106 

(b) Cases in which sta',darJ TeLt 
fixeJ 164 

Pe:'ding for disposal 17S 

Renaming 01 "Nay. Paisa" 

2801. Shri Daman1: Will the Minis-
ter of Finance be pleased to state: 

(a) whether Government are con-
templating to rename 'Naya Paisa' 
as simply 'Paisa'--specially in view 
of the tact that old paisa bas gone 
out of circulation; and 

(b) if not, what is the decision of 
Govermnf'llt in thiiI matter? 
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The Minister of Finance (Shrt 
Morarji Desai): (a) and (b). Single 
pice coins of the anna-pie series are 
still in circulation. The question of 
renaming the "Naya Paisa" of the 
decimal series liS "Paisa" can be 
considered only after all coins in the 
anna-pie series have been withdrawn 
from circulation. 

~~ ~  1ft muttfm ~  ~ 

~ c; c ~. P.tT ~~ " fi::rP.t: W 

mlRT lift ~ ~ ~ {>Tn" ~ 
fit; 
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~ . ~~~ tl ~ ? 

fmn ~  (WTo ~o ~ o '.t)1:m;ft): 

( 'fT) ~ ( 'if) lJtIfT ~ ~ ~ rr;'fT 
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Film on National Physical 
Eftlclenc1 Drive 

2 ~. Shri D. C. Sharma: Will the 
MinIster of Education be pleased to 
refer to the reply given to Starred 
Question No. 939 on the 15th Decem-
ber, 1960 and state: 

(a) the progress made in the pre-
paration of the Film on the National 
Physical Efficiency Drive; and 

(b) the total expenditure incurred 
on its preparation? 

The MlnIBter 01 Education (Dr. 
E. L. Sbrlmall): (a) The script aub-
mitted by the producers was found 
on scrutiny to have exceeded the 
prescribed length. The producel'l 
have been asked to submit a revised 
script. 

(b) Does not arise, .. the ftlm hal 
not yet been prepared. 

Central Scientific Instruments 
Organisation 

2804. Shri Ram Krishan Gupta: 
Will the Minister of Scientific Re-
search and Cultural Afrairs be pleased 
to state the nature and details of pro-
gress made so far for the l'stablish_ 
ment of a Central Scientific Instru-
ments OrgHnisation as recommended 
by the Council of Scientific and 
Indl\strial Research? 

The Minister of Scienti8c Research 
and Cultural Affairs (Shri RumayuR 
Kabir): DiI"ector and nucleus stal! 
for the Organization have been 
appointed. 

Activities of the Central Scientific 
Instruments Organization will be 
organized along four main lines:-

1. SUTt.cy, Informat.ion and Statfs-
tics:Steps have been taken to recruit 
soml' ,taff for the work. 

2. Technical Training: An agree-
ment has been signl'd between the 
Council of Scientific and Industrial 
R"search and the Swiss Foundation 
for l~ ical Assistance under which 
a training centre for the training of 
precision mechanics in the field of 
instrumentation will be set up. The 
Foundation will supply machines and 
training equipment to the extent of 
1.5 million Swiss francs and will, in 
addition, provide tip to 8 experts for 
a period up to 8 years. 

3. Design and Development (includ. 
ing nandardi,ation, tcning and quaUt" 
control): A scheme of technical 
assistance has been approved by the 
United Nations Spedal Fund, under 
which the Fund has allocated a total 
amount of $9,35.300 to provide equip-
mt:nt, fellowships and expertJ to the 
Central Scienti.ftc Instrumentt e>nranJ-
zation for renderill4f technical &lsi.t. 
ance to the instrument indwtry. 

4. SffViee and Repair of Itvtrv-
menu: Some .taff t. heine recruited 
and will be In position .hortlJ. 
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Natloaal Physical LaboratOl'J 

f Shrt JardlSh Awasthl: 
280S. '\ Sbri S. M. Banerjee: 

Will the Minister of Sclentlflc Be-
IleU'tll and Cultural AJralrs bt: pleased 
to state: 

(a) whether the National Physical 
Laboratory auditorium is used for 
IIcreening films, occasionally; 

(b) if so, the reasons therefor; 

(c) whether any educational! tech-
nical programme for the benefit of 
.taff was arranged; 

(d) if so, the total number of pro-
grammes arranged during iast three 
years; and 

(e) the number of programmes out 
of these arranged on behalf of NFL 
Club, Delhi Study Circle and Lionll 
Club? 

The Minister of Sclentlfl£ ReSf!arch 
and Cnltural Affairs (Sbrl Bumaynn 
Kablr): (a) Yes, Sir. 

(b) To enable educational and cul-
tural organisatiOn! to arrange pro-
,rammes for cultural and charitable 
purposes. 

(c) Yes, Sir. 

(d) Though nO record was kept, 
quitt' a number of educational and 
scientific functions were held. 

(e) Number of Programmes during 
19~9 1960 1961 

NPLClub 

Delhi Stttdl' CIrcle 

io .~ Club 

7 8 

3 

2 

Forest Survey Maps 

280ft Sbri Sanp.nna: Will the 
Minister of SclentUlc Besearch and 
CultuaJ. Main be pleased to .tate: 

(a) whether it is a fact that the 
Forest Survey maps are not available 
with the Survey of India Offices; and 

(b) if so, the steps if any, being 
taken in the matter? 

The Depnty Minister of SclentUlc 
Research aDd Cultural Malrs (Dr. 
M. M. Das): (a) and (b). This is a 
State subject and State Governments 
are responsible for preparation and 
sale of forest survey maps. However, 
some forest survey maps are avail-
able with the Survey of India. 

Geological Survey of Madras State 

280'7 J Shrl Subbiah Ambalam: 
. L Shrl Palaniyandi: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether Madras State Govern-
ment have referred to the Centre the 
necessity to carry out a thorough 
geological survey of the State with the 
object of discovering lignite, coal, 
mineral and oil deposits; and 

(b) if so, the action taken? 

The Minister 01 Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). No such request has been 
received from the Government of 
Madras relating specifically to these 
minerals. However, a request for oil 
exploration work to be undertaken in 
the Cauvery basin has been received 
and the Oil and Natural Gas Com-
mission have been carrying out geo_ 
physical surveys in the Cauvery basiD 
and the Coromandel Coast. It is pre-
mature 10 say anything regarding the 
occurrence of oil or natural gas. 

Buildinr for Deihl Municipal 
Corporation 

2108 {Shrl Ram Krlsban Gupta: 
. Shrl Ramesbwar Tant.ia: 

Will the Minister of Home Affairs 
be pleased to state at what stage 11 
the proposal tor a I6-storeyed building 
to howe the Delhi Municipal Corp<). 
ration offices On Circular Road opposite 
RamlUa Ground? 
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The Mlnlster of State in the MIDIs-
try of Home Mairs (Shrl Datar): The 
Works Committee of the Delhi 
Municipal Corporation recommended 
the proposal to the Corporation on 
6j9th January, 1961 for approval. The 
proposal is still under the considera-
tion of the Corporation. 

Banks 

2809. ShrI Ramanathan Chett1ar: 
Will the Minister of Finance be pleas-
ed to state: 

(n) the total number of banks in 
the country; 

(b) how many of them have been 
granted licence; and 

(c) how many of them are schedul-
ed under th(' Rpserve Bank of India 
Act? 

The Minister Of FinaDce (Shrl 
Morarji Desai): (a) to (c). The re-
quired information as on the lit 
April, 1961 is furnished below: 

Number of Numhcr of Number of 
comm:rcial banks b3"ks to barks inclu-
in the country which liccn-ded in the 
(excluding those c:s have Second 
fO which licences ~~  gr8:l1- ~c ul  to 
have been re- ed. includ- the ReSCfye 
fused:cancelled il'g those which ~k of 
and those which do 'lot require India, Act. 
have ~c" amal·lkence. 
gamated). 

Army Workshop, Delhi 

2110. 
J Sbri S. M. Banerjee: 
l Shrt Aurobindo GbClll&l: 

Will the Minister of Defence be 
pleased to state: 

(a) whether production 
E.M.E. Workshop in Delhi 
increased at the end of 1960; 

(b) if so, to what extent; 

in 505 
Cantt. 

Ic) what was the prodUction in 
1958_59 and 1959-60; and 

Cd) the reasons for lOBI production 
than in li60! 

The Deputy MinIster of Defence 
(Shrl Rarhuramalah): (a) to (d). 
This Workshop, along with certain 
other workshops, has been undergoing 
a process of reorganisation and 
rationalisation with a view to facili-
tating repairs and aChieving better 
production. The effect of this wlll 
be seen only after some time when 
the revised capacity is fully built up 
and implemented. In the case of 
certain equipments, the output, during 
the latter half of 1960, has been more 
than double or even three times of 
that in 1958-59. In the case of certain 
other equipments, the repair output 
has come down somewhat. But on the 
wholp there is a general increase in 
output in 1959-60 compared to 19~ -5 . 

It will not be in the public interelt 
to disclose the figures of actual output 
of this Workshop. 

Abolition of Double-Member Coull-
tUeDcles In West BeDl'a1 

!Bll. Sbrl Sublman Gboae: Will 
the Minister of Law lte pleased t. 
Itate: 

(a) whether the work in connec-
tion with the abolition of doubl&-
member Constituencies to fona 
lingle-member Constituencies hu 
begun in West Bengal; and 

(b) if so, by what month and year 
the d('limitation of single-member 
Constituencies will be completed? 

The Deputy Mlni8ter of Law (Slarl 
HaJamam): (a) The proposala tor 
bifurcation of double-member corutl-
tuencies in the State of West Ben,.. 
are under examination and wlll be 
published soon. 

(b) The work will be ftnaliaed by 
about thl' end of June, 1961. 
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Drilling for 011 in U. P. 

2813. Shrl Bishwanath Roy: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state in vipw ot ~ucc ss

ful geological survey for oil in Uttar 
Pradesh during the Second Five Year 
Plan whether drilling for the same 
would be undE'rtaken anywhere in 
that State under the Third Five Year 
Plan? 

The Minister 01 Steel, Mines and 
.... el (Sardar 8waran 8inp): Yes, 
Sir. Depending on the results of 
considerable seismic work which has 
ltill to be carried out in the foothilll 
01 Uttar Pradesh, drilling will be 
undertaken as and when considered 
necessary. In the plains of Uttar 
Pradesh, however, shallow structural 
drilling is already in progress near 
Ujhani. 

CommJttee lor Ferroas Scrap 

lilt (Shrl S. M. Banerjee: 
. 1. St.rI AaroblDdo Ghosal: 

Will the Minister 01 Steel, Mia. 
ad hel be pleased to state: 

(a) whether a Committee lor 
l'erroUi Scrap has been institutedi 

(b) if so, the functions of this· 
Committee; 

(c) if the reply to part (a) above 
be in the negative the reasons for the 
delay; 

(d) whether there is a ban on the 
export of new sheet cutting scrapi 
and 

(e) it so, the reasons for the same? 

The Minister of Steel, MInes and 
Fuel (Sardar Swaran Singh): (a) 
to (c). Government have decided to 
set up a committee under the chair-
manship of the Iron and Steel Con-
troller to go into all aspects of ferrous 
~c a . and it is expected that this 
('ommitt£'e will start functioning very 
soon. 

(d) and (e). New sheet cuttings are 
not allowed for export as these are 
being utilispd in the country as indus-
trial scrap. 

Geological Survey 01 Rasipuram in 
Salem District 

21115. Shri Dhannalingam: Will the 
Ministpr of Steel, Mines and Fuel be 
pleased to state: 

(a) whC>ther the State Government 
of Madras made any request to the 
Central Government for conducting 
geological survey at Rasipuram, Salem 
District of Madras Statei 

(b) whether it is a tact that gold 
is available in the sands at Rasipuram; 

(c) if so, the percentage thereot; 

(d) whether there is any proposal 
to conduct geophysical survey; and 

(e) if the answer to part (d) above 
bc in the affirmative the probable 
time to finish the survey? 

The MilUBter 01 Minee and 011 (81lr1 
K. D. Malavl,.a): (a) No such requeat 
has been received by the Government 
of India . 

(b) and (cL It is possible that lOme 
alluvial gold may be present in the 
nalas draining the hills but there ia 
no likelihood of flnding any COld fteld 
in this area. 
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(d) No, Sir. 

(e) Does not arise. 
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AlTicultural Loan to Tribal Jhaml88 

2817. Shri Duaratha Deb: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that the 
sum which has been given to tribal 
Jhumias as grant_in-aid under the 
Jhumia rehabilitation scheme has 
been converted into an agricultural 
loan in some cases and the notices 
are being served to the recepienta for 
the repayment of the loan; 

(b) if so, what are the reasons for 
adopting such a step; and 

(c) the number of cases in which 
such conversion hu been made so 
far? 

The MIDJster 01 Stu. ID tile ......... 
trr ., Rome Aa'aIn (SIIrI Datu): (a) 
No, Sir. 

(b) and (c). Do not arise. 

Arson in Trlpura 

2818. Shri Dasaratha Deb: Will the' 
Minister of Home Affairs be pleased 
to state: 

(a) whcther any persons have so 
far been arrested and charge-sheeted 
in connection with setting fire to the 
houses of the Mags of Baishnabpur, 
Tripura in the month of December, 
1960; and 

(b) if not, what steps are being 
taken to detect the persons who set 
the houses on fire? 

The Minister 01 State in the Minis-
try 01 Home Affairs (Shri Datar): (a) 
and (b). In the course of a disturb-
ance which occurred in the early 
hours of the 1st December 1960 in 
village of Baishnabpur in Subroom 
Sub-division in Tripura between some 
tribals of the Mag community and dis_ 
placed t(mants, both sides received 
injuries and the house of a Mag tribal 
named Satu (or Southa) was set on 
fire. The miscreant while running 
away to escape arrest by the Police 
threw a burning log into the house. 
The culprit could not be traced. 

Book Grants to Tripara Student. 

2819. Shrt Dasaratha Deb: Will the 
Minister ot Educatioo be pleased to 
state: 

(a) the number ot students who 
receive book grants in Tripura for 
the current education year; and 

(b) the number 01 scheduled caste 
and Scheduled Tribe students who re-
ceive such book grants separately; 

(C) the number of studenh of 
Tripura. who have been studyin, at 
present outside Trlpura In different 
branches ot education Including art. 
and are receiving Governmt'nt aid 
either from the Centre or from the 
State; and 

(d) how many out of them are 
scheduled tribe student. and how 
man, are Scheduled Cam .~u ta  
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The Minister at EdaeaUon (Dr. K. L. 
·ShrimaU): 

(a) 3587 

(b) Scheduled Caste 390 
Scheduled Tribe 316 

(c) 193 

(d) Schcdukd TI ihc 32 
Scheduled Caste 9 

'Chenna ~ a a aka  

r Shrl Agadl: 
2820. "L Shri Mohammed Imam: 
Will the Minister of ScientUlc Re-

search and Cultural Affairs be pleased 
to refer to the reply given to Unstar-
red Question No. 4Bl on the 21st 
November, 1960 and state: 

I a) whether it is a fact that the 
Kannah Advisory Committee of the 
Sahitya k'ademy has reiterated its 
resolution 011 translating the Kannada 
novel 'Chenna Basavanayaka' into 
other Indian languages; and 

(b) if so, what is the decision of 
the Executive Board of the Sahitya 
Akademi and when it is likely to be 
o:onsidered? 

·Tbe MInister 01 ScientUlc Research 
·and Cultural Affairs (Shrl Humayun 
Kabtr): (a) and (b). There has been 
no change in the position since the 
reply given on 21st November, 1980. 
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State Guest House in. Orissa 

2822. Sbri Chlntamoni Panigrahl: 
Will the Minister of Home Affairs be 
pleased to state: 

(a) whether it is a fact that another 
State Guest House is being opened in 
the compound of the Rajyapal Bhavan 
at Bhubaneshwar; 

(b) whether it has been decided u, 
create a new post of Director to look 
after this new Guest House; and 

(c) if so, what would be the salary 
of this newly created post? 

The Minister 01 State In the Mtm.-
try of Home Affairs (Shri Datar): (a) 
No. 

(b) and (c). Do not arisc. 

Coal lor Tea Industry 

!823. Sbri P. C, Borooah: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) what is the total requirement 
of coal for the Indian Tea Industry 
tor 1961; 

(b) whether the full quantity 11 
being made available to the industry; 
and 

(c) if not, the reasons theretor! 

The Millister of Steel, Mia. ... 
Fuel (Sardar SwaraD Slncb): (a) to 
(c). The total annual requirement of 
coal tor the Indian Tea Industry tor 
the tea manufacturing season, 1961 W 
2,86, 789 tons. Supplies against t.hia 
requirement are being maintained. 
regularly and there has been no com-
plaint that moyement of coal to the 
tea industry is inadequate. 
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Indian Bureau 01 Mines, NIlJ')JUr 

Z825. Shrt Blrendra Bahadur Slnl'h-
j1: Will the Minister of Sue;, Min" 
and Fuel be pleased to statf': 

(D) whet her it is a fact tha t a theft 
had been deteeted in the office of the 
lndlan Bureau of Mines at Nagpur; 

(b) what is the extcnt of loss sus-
tained as a result of this theft; 

(e) whether the matter has been 
reported to the Police; ant! 

(d) what are the details of progreu 
m enquiry? 

'!'be MiD1IIter 01 Steel. II1Dee aDd 
J'aeI (SudaI' 8w ...... ",11): (a) 
..rbere has been a cue of miaappro-

77 ( Ai) I.S--I. 

priation of Government money in the 
Indian Bureau of Mines, Nagpur. The 
cashier absconded. 

(b) According to the cash balance 
shown on the evening of 28th Feb. 
ruary, 1961, the extent of loss HI 
Rs. 47,000 approximately. The exact 
amount of loss is being assessed. 

(c) Yes, the matter has been report-
ed to the Police. 

(d) It has been reported that the 
absconding cashier has been arrested 
and Rs. 40,000 recovered. Further 
investigation is proceeding. Depart-
mental enquiries are also under way. 

Census In Saraikella and Kharswaa 

282fi. Shri Chintamonl Panlpoahl: 
WiII the Minister of Home Atraln be 
pleased to state: 

(a) whether thl' recent census 
figures of Saraikella and Kharswan in 
Bihar have been made available by 
now; 

(b) if so, the number of Oriya. 
speaking population as recorded in the 
census of 1961 in these two areas; and 

(c) the number of population speak-
ing other la ual ~ in thpse two a a~. 

language-wisp? 

Thp. Deputy MlnUiter 01 Home 
Affairs (Shrimatl Alva): (a) The 
provisional totals of population tor 
Saraikella and Kharswan towns are 
5,486 Ilnd 4,021 rcspt..'Ctiv..Jy. These 
totals are purely provi"ional as the 
f1gurl's coJll.'cted by thl' ('numerators 
have not been subjected to any cht'l'k. 

(b) and (e). The information i~ not 
available at present. 

Clvllla EmplOYHII in Air Porce 
Elltabla.1IIDena. 

!1!'7. 8br1 8. M. Banerjee: Will the 
Minister 01 Defenet! ~ ple8lled to 
state: 

(a) whether it is a fact that the 
Pay Commiaion recommendatlOQl 
have not been made appliea ble to the 
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civilian employees in Air Force 
establishments ; 

(b) if so, the reasons therefor; 

(e) whether thf' new pay scales 
recommended by the Pay Commission 
have also not been implemented aa 
yet fully; and 

(d) the steps taken by Government 
to expedite implementation? 

The Deputy Minister of Defence-
(Shrl Raghuramaiah): (a) to (d). 
The revised pay scales ·for most cate. 
goric5 of civili'ln employees in Air 
Force establishments on the basis of 
the Pay Commission's recommenda-
tions have already been announced. 
The question of fixing suitable revised 
pay scales for a few categories of 
civilian employees including those 
permanently or temporarily employed 
against nirmen's posts is now under 
the consideration of Government. 

Ordnance Factory Hospital at 
Khamarl. 

!8Z8. Sltrl S. M. Banerjee: Will the 
Minister of Defence be pleaspd to 
state: 

(a) whether it is a tact that there 
ill no lady doctor working since last 
ten months in Ordnance Factory Hos-
pital at Khamaria (Jabalpur); 

(b) if so, the reasons tor the same; 
(c) whether two posts of lady 

doctors exist in this hospital; 

(d) the reason for not having two 
lady doctors; 

(e) the present arrangement tor 
treating the women patients; and 

(f) the steps taken to provide lady 
doctors! 

The Deputy Minister of Defence 
(lIbn Bacb1U'&lllalab): (a) to (d). 
While two posts of lady doctors exist 
in the Ordnance Factory, Khamaria. 
no lady doctor is working there for 
the last 10 months, as one lady doctor 
left service on resignation and the 
other Is on authorised medical leave. 

(e) The lady doctor attached to the 
Gun Carriage Factory, JabaJpur, 
attends Khamaria Hospital twice a 
~k. In addition. other doctors at 
Khamarla attend to female patients. 

(f) Efforts have been made to obtain 
a suitable candidate through the-
Employment Exchange and through. 
advertisements in the Papers, but 
these have been unsuccessful so far. 

~~~~~ 

~c ~t. 111ft ~ 'UIf: ~ ~-

1fi11i ~ ~ a ~ ~ iiq'f -Rq f.t; : 

('fi) W ~ ~~l  t ~ it fimR' 
~1 ~  f.rcim i~ <t ~ ; 

~  if4T ~ ~~ ~ f!p ~i i  ~ ~o 

mmr it ~ if; 1Wlq1i ~ ~ ~  

'fir fu7:rr ~  ~  

(If) <r.rr ~ ~ ~.-  
..... .... ... ? 

OR: 'Jl'rof t(' ~ 'R'T " ~ l  . 

'It!:-1mi ~ J l"ol ti ~" . m 
( '11 mm-) : (<i7 ) ~ l ~ I H q 1fit 
l'ft'll1 <fifl"?f it ~~i ~ ~ i1~  

~  ~" l1  c ~ ~ ir I 

( I<f) J;fP: (If). '3'iiit q arQi'fT ;:r 
~ <.if('\' ~~ q 1IT'n.f if ~ ~ ~ !iTrq;rf 

~ ~ fTo 3 -~ ~  ~  lit<; ~  

l ~ I 

Free and Compulsory Primary 
Educ:aUOD in orilBa 

18JO. Sbri Cblntamoni PanIcrahl:: 
Will the Min.i.stel' of EdacaU_ be 
pleased to state: 

(a) whether administrative appro-
vals have been issued to Orissa State 
Government for carryine out the pro-
gramme of providing free and com-
pulsory primary education in the-
State In 1960.61 and 1961-62; and 

(b) if so, what amount has been 
approved for Orissa for this pw'pOM'_ 

'nIe Mlntster or EdueatiOll (Dr. 
K. L. SbrimaU): (a) The qUestiOD 
obviously refers to Edut'ational Deve. 
lopment Schemes in the "State" 
Sector, the procedure in respect of 
""feb is as follows: 
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The State Governments themselne 
prepare their Educational Develop-
ment programmes in the first instance. 
Then they are discussed in Working 
Groups set up by the Planning Com-
mission. Then the Planning Commis-
sIon makes allocation of funds after 
taking the recommendations of the 
Working Groups into consideration. 
Thereupon the State Governments 
themselves finalise their respective 
programmes in keeping with the 
allocated funds and take step' for 
their implementation. Thus, in res-
pect of schemes and programmes 
which are included in the five year 
plans of State Governments like the 
programme of providing free and 
compulsory primary education, there 
is no question of issue of any adminis_ 
trative approval by the Government 
of India. 

(c) Does not arise. 

School Hostels for Girls In 0rIua 

%831. Shri Chlntamoni Panigrahl: 
Will the Minister of EducatleD be 
pleased to state: 

(a) whether the Orissa SUite Gov-
ernment have applied for financial 
assistance tor construction Of hostels 
tor middle and secondary schools for 
(iris in the State during 1960-61 and 
1961-62; 

(b) whether their applications have 
been approved; 

(c) if so, the amount approved and 
given; and 

(d) the schools for which 
proposals have come from the 
Government? 

TIle MiDIster of Bclucadon (Dr. K. 
L. 8hrJma1l): (a) Ye" Sir, for 1980-
81 as they were aaked to .ubmit ap-
plications only for that year. 

(b) Out of the five application, re-
ceived from the Institutions -toted 
against part (d) the ftrst four have 
~ approved. 

(e) Re. 1.18.400 out 01 whieh the 
Oebtral conttlbuUon _"etIoned 
_ounta to Re. 1.41,100. 

(d) 1. Government Girls Hith 
School, Bolangir.· 

2. Government Girls High School, 
Bhadark. 

3. Government Girls High School, 
Banki. 

4. Maharaja Girls HIgh School, Par_ 
lakimedi. 

5. Government Girls HilJh School, 
Jagatsingpur. 

-At the request ot the State Govern-
ment the name of Government Girls 
High School, Bolangir has been sub-
stituted by Government High School, 
Athgarh. 

otIlce of Coal Oontroller, Calcutta 

2832. Shrl S. M. Banerjee: Will the 
Minister of Steel, Mines and Fuel 
be l a~  to I':tate: 

(a) whether out of nearly 500 
employees of the office of the Coal 
Controller, Calcutta, 265 employees 
apinllt whom no punishment was in-
flicted by the department for havin, 
absented from 12th to 16th July. 1960 
during the July. 1960 strike have not 
beft'I allowPrl to draw their annual 
Increments; 

(b) whether this was due to the lact 
that the period of above absence wa. 
not condoned; 

(c) whether it is a fact that orders 
have recently ~  issued to condone 
this absence; 

(d) il flO, when; and 

(e) whether these ordertl have been 
implE"mented? 

The MlIlIster 01 8teel, MInes .... 
..... (SIU'dar 81ftftD 8 ..... ': (a) to 
(e). ~ is no ease &f Inerement 
baving Men with held beca\1Je of non-
Irnp'PTTllmtatlon of the ordM'R Ilbout 
(!ODdonation of ablent'e durin, the 
Mite period in July, 1960. ~ 

aMual incrementa Of lOme 381 em-
~ of the Coal o t oll ~ or-
_isallon, ~ . could not be 
4rawn by them al their It!'TY1ee boob 
ha4 ~  .."t to Audit In ('OnneeUoft 
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with the refixation of their pay in 
the revised scale.. The increments 
was now expected to paid to them. 
shortly. 

Coal Problems in India 

21133. Shri P. C. Borooah: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether an expert of the Sritish 
National Coal Board invited to study 
the coal problem of India, has sub-
mitted a report; 

(b) if so, the salient features of the 
report; and 

(C) thE' steps Government propo.,e 
to take in managing the affairs of the 
National Coal Development Corpora_ 
tion Miners? 

The Minister of Steel, Mlne... and 
Fuel (Sardar Swaran Singh): (a) and 
(b). At the instance of the Government 
of India, the Government of U.K. 
deputed an expert frOm the '-lational 
Coal Board, U.K., to ~ c all  wrvey 
thl' mines of the National Coal De-
velopment Corporation and to review 
different aspects of coal raising oper-
ation!!. This <'xprrt l~ submitted a 
report, which ('C'vers a wide range of 
problem!!, including, such aspects as 
organisation and management, mech-
anisation, proJ)f'r maintenance of 
equipment and its optimum utilisa_ 
tion, coal preparation and problem of 
safety in mines. The report is pre-
sently be:ng examined by the National 
Coal Development Corporation. 

(e) If the intention of the 'lUl'stion 
is in regard to managing the affairs 
of 'miners', Government do not pro-
pose to take any steps becau!le no 
problem betweE'n the National Coal 
Development Corporation and its 
workers has been brought to the notice 
of Government requiring the latter's 
direction. If. on the other hand, the 
reference in the question is to National 
Coal Development Corporation 
'mines'. the answer is ~ ~ under 
parts (a) and (b). where it has been 
mentioned that the various aspt'!Cl" of 
orpnisation and manageDlftlt arlstOl 

out of the report are under ~a i a

tion. 

Arrears of Sales Tax in Orissa 

Z834. Shri Kumbbar: Will the Min-
ister of Home Affairs be pleased to 
state: 

(a) whether it is a fact that a huge 
amount of arrears on account of sales 
tax is outstanding in Orissa State dur-
ing the Second Five Year Plan period 
so far; 

(b) if so, the amount 01 such arrears 
at the end of March, 1961 in various 
Districts of the State; 

(c) the steps being taken for re-
alization Of the arrears; and 

(d) if no steps arc being taken the 
reasons therefor? 

The Minister of S. ate in the Minis-
try of Home Affairs (Shri Datar): (8) 
Yes. 

(h) A statement showinJ:( the 
amount of arrears in the various dis-
tricts of the State as on the 31st 
December, 1960 is laid on the Table. 
rS"e Appendix IV, annexure No. 76]. 

(c) The ollstanding arrears are 
covered by certificates issued for re-
alisation as arrears of land revenue. 
Some staff in each sales-tax circle 
haVe been detailed for the collection 
Of a rrears by pursuing the cases in 
the Certificate Courts and rendt>ring 
all possible assistance fOr realisation 
of arrear dues. As diftk:ulties are 
encourtered in getting bidders for the 
sale of attached properties, Govern-
ment are conside:-ing t11(' proposal to 
authorise the Sales Tax Department 
to bid in auction for attached pro-
perties at a nominal price. In view 
of the heavy amount of sales tllX dues 
outstanding. the State Government 
a~ a190 examining the question of 
appointing special certificate "meers 
and staff for dealing with the cases 
Of the Sales Tax Department. ~ 

side. wherever possible, the ~ 
available under the Sales Tax Ad, 
for special mode at. recovery of tbP 
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dues of the dealers from third pUl"ties 
are also resorted to. 

(d) Does not arise. 

Income Tax Arrears 

W5. Sbrimati Da Palchoudhu;y: 
Will the MinisLer of FlDance be 
pleased to state: 

(a) the total amount of Income-tax 
arrears due in each Commissioner of 
Income_Tax charges separately as on 
the 1st January, 1961 as compared to 
the figure on the 1st January, 1960; 
and 

(b) the amount of arrears outstand-
ing in each State separately as on the 
1st March, 1961? 

The Minister Of I"lnance (Shrl 
MorarJi Desai): (a) The r£'quired in-
formation is given in the statement 
laid on the Table. [See Appendix IV, 
annexure No. 77]. 

(b) The information is being col-
lected and will be laid on the Table 
of the House as early as possibh·. 

H.T. 2 Plane 

Z836. Shrl Auroblndo Gbosal: Will 
the Minister of Defence be pleased to 
state: 

(a) whether the manufacture of 
H.T. 2 Plane in Hindustan Aircraft 
Ltd. has been suspended; and 

(b) if so, the reasons therefor? 

The Deputy MlnJster 01 Defence 
(SardaI' Majlthia): (a) and (b). Till 
the end of 1960-61 Hindustan Aircraft 
Ltd. had sold 160 H.T. 2 aircraft. For 
want of further orders the production 
line has been closed. It will not be 
difBcult to reopen the production line 
if further orders are received. 

PoUtIeaI S ...... III on.. AJr ..... 
..,. JPlooc1II 

1117. 8Ia.rt S. C. Mal ... : Will the 
:t.fin.i.ter or ...... AJraJn be pleued 
to .tate: 

(a) whether it is 8 fact. that ftnancial 
aid hall been liven to the po1ltlcaJ 

sulferers affected by the devastatinJ 
floods in August, 1960 in the State of 
Orissa; 

(b) if so, what is the total amount 
of aid already given; and 

(c) how many such people have re-
ceived the aid? 

The MInister 01 State in the M1nJs-
try 01 HOOle Affairs (Shrl Datar): (a) 
to (c). No financial aid has been given 
by Government. Disbursements have, 
h"wever, been made from the Chief 
Minister's Reliet Fund (now adminis-
tered by the Governor) to persons 
in distress including political 8ufl'er-
ers. 

~~~ . '1) ~ ~  ~  

tmn #r ~ iif;;rf <tt J:CTT ...mr M; : 

(if;) ~. ~ ~ ~i  .j'q ~ 
~  ~ -  ~ t 9 ~ ,,:r ~ q 
"l~ \;1T ~  ; 

~  ~ ~ -  ~ l t ~ ftpr-f";31 'lh" 
if ~ ~  ~ 

(lJ) t~i  ~ ~iit  iF: ~ 

QP ~ I;f11f.T ir: ~ 7.11 ? 

m.n wf1fi (1'10 ,,"0 tllTo ~  

(Ii» ( (Jj ) QR (II). ~ men'rill!' 
i ~  ~ 4"lt-~-i  ~ ~ ~  fa''ifJT 

"if ~ I t ~ ~" l  t £ ~ ~ q. 'or" ~ -l 

~~ Q"rI1f ~  ~ l  if ~ 0 ~l~"t t.~ 

~ ( ~ .. ~ t. ~ ~ to ~ l il l to) 
~ ofiT ~ ~  m ~ " 'IfTl-l If"" ~ ~ lit tri ~ :fll ~ ~
~~ "fTJ'" I nl-r.r ~ rf 
ifRll ~ fro t--ff «TnT ~~ 'fI'/Ifl 
~ ~  t{lf ~ ~ ~ rl, I ~ """ 
~  If1 fif1r.rr ~ , 
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Coal Qaotu 

l1li. Slut ... 8anII: WIll the 
l4inister of Steel. MIDe8 aDd ..... be 
pleased to state: 

<a) the yearly quotas of coal of 
each State, U.P .. PuDiab, and Delhi 

under classes 0) BRK (Brick Burning 
Coal), (ii) Domestic Coal i.e., Soft 
Coke/Hard Coke and (iil) S.S.I. (Small 
Scale Industries) for the years 11188 
and 1961; 

(b) .the monthly despatches against 
the quotas for B.R.K., and S.S.!. clUB 
to U.P., Punjab, and Delhi fr"m 
January, 1960 to February, 1961 se-
parately and monthly; and 

(c) reasons for disparities, if 3ny? 

The Minister 01 Steel, MIn. u. 
Jl'ue) (Sardar Swara.n Slach): (a) 3ft' 
(b). A statement Is laid on the Table 
of the House. [See Appendix IV, 
annexure No. 78). 

(c) Despatches have not been to the 
full extent of the quota due to limited 
transport capacity in the direction 
'abOVe MOihalsarai', in which the 
three States are situated, and the iow 
priority which the three catecoriet of 
coal have tor movement by rail. 

Copper, Lead and ZI.ne in Ma4ru 
State 

{ 
Shri Narutmb'D' 

!SM. Shri Ram KrIshaD Gupta: 
Shri Rameshwar TUltIa: 

Wi!) the Minister ot Steel, Mllles 
aad Fuel be pleased to state: 

(a) whether it is a tact that tat 
drills by the Geological Survey of 
India have indicated occurrence at 
copper, lead and zinc in Kallakurchi 
area of South Arcot in Madras State; 

(b) what are the indicationa, quali-
tative and quantitative; and 

(c) what further steps will be taken 
to intensity the search in the area? 

Tbe M.IDlster of MiDIIII and OU 
(SUI K. D. Malari7a): (a) and (b). 
Yes, Sir. The fint drill hole in thil 
area bas intersected a zone of min-
eralisation about J meUeti thJrk at an 
inclined depth of 28 metres. The :o:one 
contains good proportion (visual est!-
matkln) of z1ne, lead and copper aul-
phides. 'nle sampletl have been sent 
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tOr analysis and the results are await-
ed. 

(c) Further work in this area de-
pends on the results of the drilling 
programme now in progress. 

Recruitment in Reserve Bank of India 

%MS. Shli Radha Mohan Singh: Will 
the Minister of Finance be pleased to 
stale: 

(a) whether it is a fact that an ex_ 
amination was held by the Reserve 
Bank of India in the month of May-
June, 1960 followed by an intervle"iV 
for the posts of clerks and typists; 

(b) if so, the number of Scheduled 
Castes and Scheduled Tribes candi-
dates who took the examination; 

(C) the number of Scheduled Castes 
~  Scheduled Tribes candidates ac-
tually employed so far; and 

(d) the reasons for delay in em-
ploying those who were kept (In 
panel? 

The Minister of Flna.nee (Shrl 
MorarJI De!l8i): (a) Yes. A written 
test and interview were held in April_ 
May, 1960 for the recruitment of 
clerks for the New Delhi office of the 
Reserve Bank. 

(b) Twenty-six. 

(c) and (d). Under the Reserve 
Bank's procedure of recruitment, the 
selected candidates are placed on the 
waiting list, which is generally pre-
pared once a year, in order of merit 
and are offered appointments as and 
when vacancies arise. Three Schedul-
ed Caste candidate have been placed 
on the waiting Un, but none of them 
have been absorbed 80 far as the re-
quisite number Of vacancies have not 
oocurred yet. 

~ ~ ~ """ ~ 

~1 t". Ilft """ ~ ~  
If4r mm ~..... m ~ .-

"'T1f 'Iitft ~ .~ ~ J.itfr ~ ~ . 
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it "T.. T !Frlicnfr ;r,t ~  

~ "" ~ ~ \i1\"tiM¥« 

" l ~l ~" iJ ~~ l  t¥,c;¥,'19t 
lirij 

(If) 'l'1FI ~  ~~ i  

Backwal'd Classes in Tripura 

2847, Shrl Dasaratha Deb: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the names of communities <ie-
clared as backward classes in Tri-
pura; 

(b) whether the Manipuris and 
Naths are included in backward 
classes; and 

(c) it so, what benefits they are 
entitled to get as backward' class 
people? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (b). The names of the communi-
ties treated as "other backward 
classes" in Tripura are:-

1. Bankhal. 

2. Manipuris. 

3. Nagarehi. 

4. Tati. 

5. Yogi or Jogi or Nath. 

(c) Educational concessions like 
scholarshiPs at post-matric stage, sti-
pends, book-grants and free tuition in 
Government schools. 

MODeJ'-LeaclIDc In Tripara 

ZMI. 8brl Duaratha Deb: Will th. 
Minister of Rome A.ftaIn be pleased 
to state: 

(a) whether mODey-lending I. NXI_ 
trolled in Tripura under any legislll-
tlon; and 
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(b) if SO, how many cases have been 
instituted against money-lenders 
under such legislatiOn. during 1960_ 
61? 

The Minister of State in the Minis_ 
try of Bome Affairs (Shri Datar): (a) 
and (b). Information is being collect-
ed alld will be laid on the Table. 

Primary School Teachers in Orissa 

2849. Dr. Samantsinbar: Will the 
Minister of Education be pleased to 
state: 

(a) whether a number of primary 
school teachers in Orissa who were 
appointed by the District Boards were 
discharged recently after the schools 
had been transferred to the Control of 
the State Educational Department; 

(b) if so, the reasons therefor; and 

(c) thc district-wise number Of tea-
chers affected thereby? 

The Minister of Education (Dr, It. 
L. Shrimali): (a) to (c). The required 
informatiOn is being collected and will 
be laid On the table of the House. 
when received. 

Botanic ('..arden at Zoukol (Manlpur) 

2850. Sbri L. Aebaw i ~  Will 
the Minister of Sclentiflc Research and 
Cultural Mairs be pleased to state: 

<a) whether it is a fact that a 
Botanic Garden is being set up at 
Zoukol in Biahenpur sub-division of 
Manipur; 

(b) whether Government have pro-
vided any funds for the purpose; and 

(c) if 50, the amount provided? 

TIle Depai7 MJIIWer 01 IJeleetifle 
.....,... UId Cultural AJfa1n (Dr. II. 
.. Bas): (a) A propoal reprrUn, 
tim is under conaideratlon. 

(b) No, Sir. 

(') Does not a.rue. 

TraIniD&" of Ceylonese E.ngineers fa 
Sterl Plants 

r Shri P. C. Borooah: 
2851. ~ Shri D. C. Sharma: 

L Shrt IndraJlt Gllpta: 

Will the Minister of Steel, MiDea 
and Fuel be pleased to state: 

(a) whether India has agreed to 
train Ceylonese technidans and en-
gineers tor Steel Plant lo be set up 
in Ceylon; and 

(b) if so, how many of them will 
bp trained and where? 

The MinJster of Steel, Mba.. and 
Fuel (Sardar Swaran Slnrb): <a) IllId 
(b). The Goverrunent of India would 
be glad to giVe facilities for the train-
ing Of CeyloneSe technicians and en-
i ~ in Indian steel plants if and 
when dt"Sired. 

Orissa Land RefOI'lll8 Act 

2852. Shri ChintamoDi Pan1arraab!: 
Will the Minister of Rome Affaln be 
pleased to slale: 

(a) wheUter the UniOn Government 
have decided not to enforce the Orissa 
Land Reforms Act enacted by the 
Congreas-<le.natantra Pari.had Coali_ 
tion Ministry durin, the tenure of the 
President's Rule In that State; and 

(b) if not, from what date the Act 
would be tully or partially t~4 

and the steps taken by Government 
in that direction? . 

TIle MIaIater 01 State ba tJae MJ.aJ.-
tIT 01 Rome UaJrw C8bri Datu): Ca) 
No. 

(b) Draft rules under the Ori:-.rca 
Land ReforDUI Act have been publl,hed 
Invltln, obJectiollJl and objeetiOlll and 
'UC,eatIona received are under flX-

amination. The Act can be enforoed: 
only after flnaUation of the ruin_ 
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CALLING ATTENTION TO l4ATl'ER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED DECISION OF CEYLON GOVERN-

MENT NOT TO ISSlJE RATION CARDS TO 

PEOpLE OF INDIAN ORlGN 

Shrl Assar (Ratnagiri): Under rule 
197, I beg to call the attention of the 
Prime Minister to the following mat-
ter of urgent public importance and 
I request that he may make a state-
ment thereon): 

"The situation arising out of the 
reported decision of the Govern-
ment of Ceylon not to issue 
ration cards to the people of 
Indian origin." 

The Parliamentary Secretary to the 
Minister of External Affairs (Shrl 
'Sadath All Khan): Government's 
attention had been drawn to certain 
news !'eports which seem to have given 
rise to erroneous impressions. On 
enquiry, Government understands that 
·the Ceylon Government, in response 
to its announcement about applications 
tor ration cards, received about 60,000 
applications from Ceylonese and over 
a,ooo from non Ceylonese, mostly 
Indians. Theile were applications from 
persons who applied fOl' ration cards 
'for the first time. Prior to tlhe grant 
of ratiOn cards, the Government of 
Ceylon Is investigating each applica-
tion and verifying the particulars to 
make sure that neither illicit lmmi-
arant_ nor non-nationala with expired 
visas are issued cards, a process which, 
naturally, takes time. Applications 
from non-nationals are bein8 dealt 
with simultaneously with 1IboIe from 
the Ceylonese. The matter Is thua 
comparatively routine and no special 
Intepretation need be re6d Into It. 

Shrl 'hDpmaDl (Madurai): May I 
know whether thil has anythinJ to do 
with the a,itation that has been con-
·ducted. by the Ceylonelle and also 
~ l  of IncUan oricInT 
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lmponance 

Shri Sadath AU Khan: I cannot an-
swer that question. It is an internal 
matter for the Government of Ceylon. 

8hri Tanpmaai: The question aris-
es because ..... . 

Mr. Speaker: He has stated that he 
cannot answer it. 

Shri Th:mu Pillai (TirunelveU) : 
May I know whether it is a fact that 
the request of a person for the rene-
wal of his ration caf'd has been denied 
under the plea of enquiring whether 
he is a bona fide Indian or an illicit 
immigrant? 

Mr. Speaker: Has any such instance 
come to his notice? 

Shri Sadath All Khan: No, Sir. 

Mr. Speaker: He says that he is not 
aware of it. 

Shri BraJ Raj Singh (Firozabad): 
May I poir.t out to you. Sir, one thing? 
You know ~  well that the Prime 
Minister, while he was going to attend 
the Commonwealth Prime Ministers' 
Conference, told us that he is very 
much against going out of Delhi while 
the House is in session. Then we tole-
rated that because that was a very 
important business. Now he is away 
from the House for the lAst two days, 
yesterday and today, and possibly to-
morrow abo. Will you please impress 
upon the Prime Minister that when 
the House is in session he must be 
here, howevC!', important the other 
extra-parliamentary bu.sJness might 
be? 

Mr. 8)teaker: I am always wUlln« to 
make an exception in favour of the 
Prime Minister who is wanted every-
where in this country. He must have 
an overall picture of what ia happen-
ing. And I have found that the Prime 
Minister has been the one Minister-
of course, I am not talking disparal-
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ingly of the other Ministers-who is 
.always present during the Question 
Hour, irrespective of whether his 
questions appear in the question list 
.or not. I have found him always very 
muc-h interested in maintaining the 
high prestige of Parliament. It is only 
when it is unavoidable and some other 
important matters require his attend-
ance that he is away from the House. 
I do not think it is right to deny the 
Prime Minister the privilege of choos-
ing what ought to be done. But I can 
say this much. Wherev .. I find that 
the Parliamentary Secretary or S<lme 
·other person who is officiating tor him 
to answer a particular question is not 
able to do so, I will keep it pending 
until the Prime Minister ca-~ s ,here. 
'There is no harm in it· So tar as this 
matter is concerned, the Parliamentary 
Secretary has answered it sufficiently. 
Let there be no general impressioD 
that we are trying to prevent the 
Prime-Minister from discharging his 
responsibilities. He i., in charge ot the 
whole administration. He knows what 
to do, so far as this matter is con-
cerned. 

8hr1 Vajpayee (BaIMl1lpur): The 
Deputy Minister is also not heN. 

Mr. Speaker: The Deputy Miniater 
has gone to America. 

8hr1 VaJpayee: Then the Parliamen_ 
tary Secretary should be promoted as 
Deputy Minister. 

Mr. Speaker: I am lure the Prime 
l4inister will canaider this recommen-
dation. 

II." Jua. 

PAPERS LAID ON THE TABLI: 

'!'be MJDIICer of 8teel, ,..... ... 
hel (Sardar Swana Smp>: I be, to 
lay on the Table a cepy of the Annual 
Report ot the Coal Board tor the 7Mr 
1t69-80. [Pl.ooecI '" UIhwv. IIH L,.-
""11.] 

ORISSA HOUSE RENT CONTROL (AMEND-

MENT) ORDINANCE, 1961. 

The MlDister 01 8tate In the MbURr7 
of Home Affairs (Bbrl Datar): I be, 
to lay On the Table, under article 
21! (2) (a) of the Constitution read 
with clause (c)(iv) of the Proclama-
tion dated the 25th February, 1961, 
issued by the President in relation to 
the State of Orissa, a copy of the 
Orissa HOUse Rent Control (Amend-
I'Ilent) Ordinance, 1961 (Orissa Ordi-
nance No. 2 Of 1961) promulpted by 
the Governor of Orissa on bhe lOth 
February, 1961. [Placed i1\ Libra",. 
See No. LT-2801/81]. 

Sbri ChlatamoDl Paalp-ahi (Pur!): 
This Ordinance was promulgated on 
the 10th of February 1961 and a copy 
of it is laid on the Table of the HOUle 
only in the month of April. We would 
like to know from the Home Minister 
whether he proposes to have the 
Orissa House Rent Control (Amend-
ment) Bill brouiht before thiI HolQIt 
during this session. 

Shri Datar: May I point out that the 
Ordinance .has already lapeed? 

8brl Cblntamonl PaDla'nlai: 141 
point is whether thc Home Minister 
l ~ to have the Orissa Rent 
Control (Amendment) Bill here dur-
ing this session. 

Shri Datar: So tar u lIhat matl.et' u 
concerned. Government had brought 
a Bill before the other House, under 
which the power. were dalc,ated to 
the President tor lerltlation. A con-
sultative committee baa also to be 
tormed in that respeel 'l'hat Bill hu 
been passed by the otJaeao Howe and 
will be comin, here. After the con-
sultative committee baa been tonned, 
this matter will be placed before II 

ANNUAL REPORT AJro AuplTm Accotnrra 
or 1'IU NATIONAL SMALL IXDvllTltIa 
CORPORATION l.IMrrD AND Ravmw or 

rra WOItIUJ(O 

'fte DeIIIIt,. MIa' Ii" ........ 
(8IIri .... Bbapt): Sir, on behalf of 
Bhrl Jrfallubhat Shah, I be, to lay on 
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the Table a copy each of the following 
papers:-

(i) Annual Report of the National 
Small Industries Corporation 
Limited for the year 1959-60 
along wit,h the Audited A£-
counts and the comments of 
the Comptroller and Auditor 
General thereon, under sub-
sectiOn (1) of Section 639 of 
the Companies Act, 1956. 

(ii) Review by the Government on 
the working of the above 
Corporation. [Placed in Lib-
rary. Sl!(' No. LT-2804/61.] 

NOTIFICATIONS UNDER SEA CUSTOMS 
ACT, 1878, AND AMENDMENT TO THE 
CUSTOMS AND CENTRAL EXCISE 
DUTIES EXPORT DRA WHACK 
(GENERAL) RULES, 1960 

The Mlnlster of Revenue and Civil 
hpendlture (Dr. B. Gopala Reddl) : 
Sir, I beg to lay on the Table:-

(j) A copy each of tJ.'1e following 
Notifications under sub-section 
(4) of section 43B of the Sea 
Customs Act, 1878:-

(a) G.S.R. No. 355, dated the 
18th March. 1961. 

(b) G.S.R. No. 356, dated the 
18th March. 1961. 

(e) G.S.R. No. 402, dated the 
25th March, 1961. 

(d) G.S.R. No. 403, dated the 
2Sth March, 1961. 

[Placed in LibraTJI. See No. LT-
2805/81.] 

(Ii) A copy of Notification No. 
G.S.R. 400, dated the 2Sth 
March. 1961 making certain 
further amendment to the 
Customs and Central Exciae 
Duties Export Drawbeek 
(General) Rules, IIMIO, under 
su -~ (4) of s.et.ion 
aB of the Sea Customs Act. 
18'78 and Section sa of the 

Central Excise and Salt Act. 
1944. 

[Placed in Libra.ry. See No. LT-
2806/61.] 

ESTIMATES COMMITTEE 

HUNDRED AND TWENTY-THIRD REPORT 

Shrl Dasappa (Bangalore): Sir, I 
beg to present the Hundred and 
tWi!nty-third Report of the Estimates 
Committee on the Ministry of Com-
merce and Industry-Development 
Wing. 

lU3~ h1'!J. 

STATEMENT RE: WlTHDRAW'\[' 
OF ZONAL RESTRICTIONS ON TIn: 
MOVEMENT OF WHEAT AND 

WHEAT-PRODUCTS 

The Minister of Food aDd Acricul-
ture (Shri S. K. Patil): Sk, the House 
will recall that during Question Hour 
on 6th March, 1961, I had mentioned 
that the Government were considerin, 
the question ot withdrawal of zonal 
restrictions on the movement of wheat. 
I am glad to be able to announce that 
alter a very careful consideration ot 
the matter, the Government have now 
come to the conclusion that the res-
trictions on the movement of wheat 
and wheat-products should be remov-
ed immediately throughout the coun-
try. The main factors that have in-
fluenced the Government to take this 
decision are bright prospects of the 
coming rabi crop, availability of large 
stocks of foodgrains in the Central 
reserve, heavy Import procramme 
from abroad and relatively lOW' pre-
vailing prlces of wheat in the coun-
try. 

2. The latest reports indicate that 
the wheat crop thia year is IOlnI to 
be a very iood crop. In view or U. 
low prevailIng prices of wheat fn lOme 
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of the wheat-producing States and the 
expectation of a very good wheat crop, 
there was apprehension in certain 
quarters that the prices of wheat 
might get unduly depressed after the 
new crop came to the market unless 
the Government took special measures 
to prevent sucb a contingency. It was 
feared that if suitable measures were 
not taken in time, the interest of the 
cultivators might suffer and tbey 
might not be able to obtain a reason-
able price for their produce. The 
withdTawal of restrictions on the 
movement of wheat and wheat-pro-
ducts throughout the country will now 
prevent the prices of wheat from get-
ting unduly depressed in the principal 
Wheat-producing States and will 
3ecure a resonable return to the pro-
ducers. 

3. Under the zonal arrangements, 
th€ consumers in the deficit States had 
to dp.pend largely or entirely on the 
supply Of imported wheat to meet 
t.heir requirements. With the with-
drawal of znal restrictions, they will 
be able to obtain the wheat of their 
O\\'n choice. 

4. With the large stocks of wheat 
aheady available in the Centnl re-
3erve and a heavy import programme, 
there is no reasOn to apprehend-that 
th .. prices of wheat will rise unduly 
hiJ.tll in any part of the country. The 
Government are nOW in a position to 
make available any quantity of wheat 
required for meeting the needs of the 
difYerent areas. The State Govern-
menlo; have already been assured that 
any quantity of wheat required by 
them for distribution in their respeclve 
tat ~ would be made available from 
the Central reserve. 

5. It has been decided to continue to 
supply wheat tram Central stocks to 
the roller flour milla in the country 
who wiu continue to remain prohibit-
ed from making purchases of wheat 
from the open market. nus is intend-
f"d to keep off thesE' bulk purchase" 

rertricHons on the 

movements of wheat and 
at- o uct.~ 

of wheat from the internal markets so 
as to ensure adequate supply ot indi-
genous wheat to the general l'Onsum-

en· 

6. Orders are nOW under issue WiUl-
drawing all restrictions on the move-
ment of wheat and wheat-products. 
Henceforth, wheat and wheat-pro!uc14l 
will move freely throughout the coun-
try without any restriction. 

Shri BraJ Raj SIn&'h (Firozabad): 
May I know whether the Govern-
ment are also considering removal of 
som€' restrictions on the movement 
of rice and having bigger rice zones 
in t'ne country? 

Shri Ka'iliwal (Kotah): The hon. 
Minister has not indicated the pre-
sent prices of wheat in the wheat 
growing arees. Will he kindly do 
that? 

Shrl ChlntamonJ Pani,rahJ (Pur!): 
The hon. Minister stated yesterday 
that Government are going to take 
lOme decisions also with rerard to 
rice zones but in the statement there 
is nothing about It. 

Shn 8. It. PaW: Though thil doel 
not arise out of tIhls, I can teU the 
House that the rice position is much 
better than ever before. If It con-
tinues to be so, there is every prOll-
pect that that could be done. 

Sbrt TblrumaJa Bao (Kaklnada) : 
Will the Government see to it that 
Iuftk:ient transport ~ provided? 
There 1K'e1rl5 to be lome complaint 
about moving rice and otaler food-
grainl trom one place to another. 

Sbri TJqt (Dehra Dun): There 
lie! the trouble. 

IlIrI 8, It. PaU': My bon. coUCJe,ue. 
the Railway Irfinister. II prete1lt bere 
and he bas heard thIs, 



9349 

lUI Ian. 

APlUL, 5, IMI 

-DEMANDS FOR GRANTS-contd. 

M1NISftY Or REBABILITIOM 

Mr. Speaker: The House will now 
take up discussion and voting on the 
Demands for Grants under the con-
trol ot the Ministry of Rehabilita-
tion. 

Does the hon. Minister want to 
initiate the debate? 

The MInister of Rehabilitation and 
MiDority Atraln (Shrt Mehr ChaDd 
KhaDlUl): No, Sir. 1 will reply to the 
debat .. 

DEMAND No. 7~  OF RzHABI-

LITATION 

Mr. Speaker: Motion moved: 

''Tohat a sum not exceeding Ra. 
2S,33,OOO be gt'anted to the Presi-
dent to complete the sum neces-
pry to defray the charges which 
will come in course ot payment 
during the year ending the 31st 
day ot March, 1962, in respect ot 
'Ministry ot Rehabilitation'." 

DEMAND No. 75-EXPENDITURE ON 

DISPLACED PERSONS AND MINORITIES 

Mr. Speaker: Motion moved. 

"That a sum not exceeding RB. 
10,33.73,000 be granted, to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
rftspect ot 'Expenditure on Dis-
placed. Persons and Minorities'." 

DEMAND No. 13O-CAPITAL OtrrLAv or 
1'1D MINIsTRY OF RalABn.ITA'l'IOJf 

Mr. S ..... er: Motion moved: 

''That a sum not exeeed.in, &. 
11.48,17.000 be tranted to the 
PnckIut to complete the WID 

DetncIIldI for ONate 93 SO 

necenary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1962. in rea-
pect of 'Capital Outlay of the 
Ministry of Rehabilitation· ... 

8hri Prabhat Kar (Hooghly): Mr. 
Speaker, Sir, from the activities of 
the Ministry of Rehabilitation and 
according to the official repoC"t itself, 
it is the fag end Gf the Ministry it-
self. Its pattern of the last 12 years 
had been debated in this House and. 
I would say, on every occasion there 
was difference of opiniOn between 
the hon. Minister and the other 
speakers who spoke in 1Ihis HoWH!. 
Last year there was almost unani-
mity amongst hon. Members belong-
ing to all political paf'ties, including 
the Congress, about the activities ot 
this Ministry during the last year 
and particularly about the failure of 
the Dandakaranya Project I do n:>t 
want to go into this mat:('r over 
again. The only thing that I wish to 
deal with is what exactly is the posi-
tion, so far as the refugees are con-
cerned. after 13 years. 

I will d£'al mainly with the eas-
tern region leaving the western re-
,iOn to other hon. friends though I 
know that in the western region alao 
there are various points which are 
agitsting the minds of the refugees. 
Even today we find a presa report 
about ~ refugees in the Purana 
Qila or about the refugees from 
Kashmi(- who represented that lIOIfte 
amount which they should have been 
granted as refugee grant has not 
been granted to persons no were 
drawing some money beyond Rs. 
150. Leaving that apart I will deal 
with the problems of refugees in the 
eastern region. 

According to ofticial flrures, .1.17 
lakhs of people migrated from East 
Pakistan upto the end ot March, 
1958. That .... s the of'ftcial date be-
yond whleoh migratiOn certificates 

--_._--
exoved witb the J«(IIDIIlMldaUoa of the President. 
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were not to be issued. According to 
the report the population of displaced 
persons in West Bengal at the end of 
1960 was 31'32 lakhs after excluding 
dispersals of displaced persons from 
West Bengal camps to other States 
during the year. According to this 
report the number of displaced per-
sons who have already received re-
habilitation assistance was 2l'75 lakihs, 
the number of persons in the camps 
and at other places that !It ill existed is 
1'28 lakhs and 6'44 lakh persons were 
those who had not applied for reha-
billt8tion assistance at all. This is how 
these 31'32 lakhs of people have been 
arranged and it has been said now: 

"It wcnIld thus be observed 
that except for the displaced per-
Ions stm In camps, the problem 
of rehabilitation in West Bengal 
has, by and large, been resolved." 

So, accordinR to the Ministry's re-
port, batTing the population in camps 
whliCh. according to them. is 89 lakhll 

Shri Mehr ChaDd Khanna: 89.000. 

Shri Prabhat Itar: r am sorry. 
1,28,000 is the total out of which 
89,000 are in camps and 39,000 are in 
homes. ~a l  these, all ot.hers 
have been rehabilitated and the pro-
blem does not exIst, according to the 
report. Now let US see what exaet.ly 
Is the position. Every titne when we 
spoke about t ~ u . ~ we had 
been oharged that we, the Opposi-
ticn, were taking a a ~a  of the 
li\1tat;on and were tryin" to misguide 
tile refugees. Leave aside an those 
thinp. What ill the pMltion today? 
What I. the position of ~  those 
llo ~ who have been rehabilitated 
in the Government colony? IJ it a 
filet that thOle penollJ who have 
been given loans to pt tbftnHlves 
nNlblUtated in the coJoniea have 
..... ~ to .. n ewn flbeolr tin 
...... , It! It __ a fact tbat the only 
p-:'ofeaion of most of thftn todaT i. 
b_", on railwa,. linN? Tbia I. 
b"", people who are liviD, in Gov-

erllment colonies have hfen rehabili-
tated. This is the position today. 
It is In lIhe district of Nadiad that 
tnc maximum nwnber of retugE"eJ 

hive been rehabilitated, in Gayesh-
P'U, Taherpur, Khoshbas Mohalla 
and Cooper's Camp whi::h is propos-
ed to be cobanled into a colony. From 
th:>1 area up to the Twenty-tour 
Par,'18nas retugees have bpen reha-
bi.'.tated. But what is :111:! economic 
rch&bilitation tha •. has b"en given to 
this section of the refugees who are 
not in the camps? ACl'ording to 
Gr,' l'rnment the only problem that 
remains iathe camp refugee pro-
blem. Today the Whole economy ef 
th.-State of Wt'flt Ben/ii31 has been 
st.,,! tered becausE" ot hilure to re-
ha·bilitate these people who have come 
away from East Bengal. There are 
hundreds of people Jiving on foot-
paths in Sealdh Station. Thi.s is the 
,,;,·t. re that present.s itself, leuve 
aside other things. From humani-
U!!·'f.n aspeet wrutt "ppro.lch has been 
made by the a~ litcltlo  Minia-
1 ~ .  If today the M;lIis4.er says thllt 
h. l:O If£' certain loans, doles lIud 
1 .l .~ have been nladr the problem 

~ a ~ h,en ~ol  I am quite sure 
none will agree witl, ",1111 and every-
\.Jody will admit it III the Ministry 
has !tiled. Accortiirg ~~ him thae 
IS n,,·.hi.ng more to Ol' ,June. 

There have been promfst's held' 
out. It ~as been said that tl ~ 

would b!' economic rehablUtatlon b1 
starling industries and provld.1nl 
employment for the refugees. The 
promise of the sta li~ t of • 
textile spinning mi11 a~ been made 
in the ease of Taherpur and Oa1esh-
pur. But why haa It not been pOIII-
bel to do this all these yean? WhJ 
have the:;e promises not been tulftllecl 
up till noW. Again no help hal been 
grantt'd to the refugees who recently 
had sutrerl"d trom ftoocb. Today their 
condition. have further deterioratoo. 
I can ,0 on mentionin. a lon, Ii. 
of their lrievancel; but it i. not 
neceauy. Today It we look to tAe 
d.ift.rlctl of NecUad, 14 Par,an •• ancI 
Hooghl,.. we find thae. the ~6  

COIIdltion of theM retu, ... hu . nat 
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[Shri Pl'8ibhat Karl 
improved at all and in s ~ ot the 
amounts which the Rehabilitation 
Ministry has spent, not a single family 
has been properly rehabilitated. 

The other day there was an enquiry 
about a colony near the suburbs of 
Calcutta. It was published in the 
Statecman of the 8th March and it 
was admitted there that out of 1.70,000 
peopJe more than 1,20,000 hav£, 
not got full rehabilitation, which 
m{'ans that more than 70 per cent of 
the refugees have not been proper)y 
rehabilitated. This is the position so 
far as the non-camp refugees are 
concerned. It has been stated that 
some amount has been granted 10 

tohe development of industries. Mr. 
'G. D. Bida was the Chairman of the 
Board. But it has been ~o stitut  

under Mr. Sukumar Sen. I do no! 
know what improvement has taken 
place, bt.·cause up till now no sign 
has been found of the etrect of t'h!' 

reconstitution of this Board and not 
.a single industrial unit a~ com£' up. 

There are certain new industries 
growing up at Triveni in Hooghly and 
Kalyani in Nadiad. Although som!' 
amount ,has been granted to thf' in-
·dustrialist for dvcloping those in-
dustries. no help has been given to 
the refugees who want to work in 
them. Nor have any steps been taken 
to se£' that they get employment. 
'This is so far as non-camp rf'fugees 
.are concerned. 

Coming to thp camp!;, we fpc 1 that 
these camps should go inunediately. 
because life in the camp degenerates 
a human being. No one likes to liV!' 
>Oil doles for ever. So. you have to 
see that camp life is given a go-by. 
But it 19 not by simply passing an 
'order that the camps wi!) h" <'losed. 

So far as the Dandakaranya pro-
ject Is concerned. I do not wish to 
'Say very much about it. Last year 
we had a long discussion. This is 
'1Ihe report of the Ministry. dated 
the 28th November 1960, after 1.1'1' . 
.sukumar Sen took over as the whole-

time Chairman of the Authority on 
the 1st September 1960. The report 
says: 

"Owing to the late withdrawal 
of the monsoon this year, the 
working seasOn in Dandakaranya 
could not commence till the end 
of October,... The period 
under report was, therefore, 
mainly devoted to planning and 
organisation" 

The planning was done on paper 
and organisation was done in office. 
So. so far as progress is concerned, 
according to the report, there has 
be('n nom', Whatever might have 
been said last year on the floor of 
the ou~ . including those Mem-
bers belonging to the pa'l'ty to which 
the hon. Minister belongs, according 
to thl! Minister's own report t.here 
has been no ohange and the period 
sine'" Mr. Sukumar Sen took over as 
Chairman of the Dandakaranya Deve-
lopment Authority Was devoted to 
planning and organisation. 

Shri Mehr Chand Khanna: What is 
thl' datI' of the report'? 

Sbri Prabhat Kar: This report is 
dated the 28th November BRIO. 

Shri Mehr ChaDd KhanDa: Has the 
hon. Member not read the report 
which I gave in bhe month of March? 

Sbri Prabbat Kar: This 
the report. datt"d the 2St.h 
1961 says: 

is what 
FP'bruary 

"After the withdrawal of the 
monsoon. the operational areas 
in DandakRranya became accessi-
ble in early November 1980. when 
field season began. The con-
struction of villages including 
developmental activities, the 
mOVl'ment at settlers to vllla,e 
sites, and the allotment of home-
!lteed plots. etc., started in full 
swin, and made rapid progress 
to the end of the ~ i  under 
report." 
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And what is the progress made? 
This is what tale report says: 

"In addition to the 59 village 
sites in Pharasgaon (3), Umar-
kote (23) and Paralkote (33), 

12 more have been selected in 
the Raigarh area. The construc-
tion of village houses is 
progressing rapidly on 20 village 
sites in Umarkote and 2 in Phar-
rasgaon." 

In regard to irrigation the report 
says: 

"Work On the Umarkote Dam, 
esimated to cost about Rs. one 
crore, has already started. Earth-
work in stripping and excava-
tions in the puddle trench are in 
progress. The Dam. on comple-
tion. will irrigate 11.000 acres 
during t,he kharif season and 
5.500 acres during the rabi sea-
son. 

So. work has just started so far as 
irrigation is concerned. 

The report goes on to say: 

"The ~c t  for the Satiguda 
Dam in the Malkangiri Zone i~ 

under scrutiny by thl' Central 
Water and Power Commission." 

So. (·his is still under scrutiny and 
wo,k has  not Rtarted. So far as pro-
gn'ss is concerned. there is planning 
in paper and organisation in office. 
Beyond that nothing has been done. 
Now you want people to go to Dan-
dakaranya. We have no objection to 
that. But you cannot do it by forcing 
them. Today. according to your own 
report. it is not possible tor the re-
fugees to get proper rehabilitation 
there and until that hllll been done 
the question ot forcing them to go to 
DandakaranYa does not arise. This is 
the report that you have given me, 
and all that was said la.t yeat" i. stili 
applicable according to your own 
report. 

I would only just 'draw the atteD-
tion of the hon. Minister to the fact 
that there are quite 8 laep nunlber 

77(Ai) I..S-5. 

of people affected. Why, instead of 
telling every time that the opposition 
political parties want to make capital 
of the situation, don't you look at the 
whole question from the humanitarian 
point of view? Loans were lI'anted. 
You are aware under what circum-
stances the people got them. Knowing 
full well that they are not in a 
position to repay the loans, not even 
a single farthing, because they arc not 
in a position to make both ends meet, 
you are issuing certificates so that all 
their belongings. whether it is just a 
thali or aglass, may be sold in auction 
and the loans may be repaid. It has 
been done. This is .strange. So tar as 
the Government loan is concerned, it 
is there I can understand it. But 
why o~ t you look at it from the 
humanitarian angle that these people 
are not in a position to repay those 
loans? Today GovernmNlt is not in 
a position to liquidate the loans, 
because Rs. 68 crores of loans have 
been granted to the refuiees and they 
are not in a position to repay them. 
Today they are sellini the roofs ot 
their houses in order to continue their 
vpry i~t c . And in respect ot 
the,:c people you want Immediately to 
i.~su  a certificate and get the loans 
liquidated, becaUtSe they are loans of 
the Government. I request the hon. 
Minister to consider this aspect ane! 
~ l  that at least these things are not 
done. I knOl\l\' that the hon. Minister 
stated in the course of a reply to the 
U.C.R.C. that the loan., will be realised 
only from those so ~ who are In 
8 PoRition to pay. I am quite In 
agreem£'nt with this point that thoae 
who are In a position must pay back 
the loam. But It phould not be the 
Mille that in order to ensure these 
payments the Government shoule! 
is!lue certificates to the penon. who 
arc not in a position to pay. r hope 
the hon. Minillter who has riven this 
anuranee will conSider thi" matter. 

Sbrf D. C. Sharma (Ourdllllpur): 
What I. U.C.R.C. or 

Sbn Pnltllat Kar: The hon. Minl.-
ter understancb It. 
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Shrl D. C. Sharma: Members also 
should understand. 

Sbrl Prabbat Kar: It is the united 
organisation of the refugees. 

Shrl A. C. Guha (Barasat): Not of 
the refugees, but of the refugee 
leaders. 

Shrl Prabhat Kar: Anyway, that 
does not matter. 

Shrt Mehr Chand Khanna: It is 
under the patronage of my hon. 
friend's party. 

Shrl Prabhat Kar: That is where 
the difficulty comes. It does not 
matter if we make a suggestion. It 
should not be that because we make 
the suggestion they should not accept 
it, saying that we are making the 
suggestion as a debating point. 

Shrl Mehr ChaDd Khanna: I am 
(lnly volunteering the information 
where my hon. friend hesitated. 

Shrl Prabhat Kar: But Shri Guha 
knows it, and everybody knows it. 

Shrt D. C. Sharma: Some of us do 
not know. 

Mr. Speaker: The hon. Member 
should make the House know it. 

Shrt Prabhat Kar: Sir, it was not 
necessary. The point was whether the 
loans should be realised. 

Now, with regard to ,small scale 
industries, a building has been built 
with the amount which has been 
sanctioned by the Rehabilitation 
Ministry. but for the past six or seven 
years there is not a single industry 
put in there in thl' Kantaganj area. 
B. C. Nawn and others, and the 
position today is that the wall I. 
falling if there is heavy rain. And 
this is an amount sanctioned by the 
Rehabilitation Ministry with a view 
to give jobs to the refugees. May I 
know what steps are being taken In 
this direction'? When this amount 
has been granted. may I know why 
no steps have been taken apinst the 

companies and why Government 
cannot force these industrialists to 
open small industries to rehabilitate 
the people? Why is it not possible. 
Promises are often made but they are 
not fulfilled as a result of which the 
proper rehabilitation of the refugees 
has not been made. 

This Ministry is also concerned with 
minorities in the sense that there are 
quite a large number of minority 
refugees here. This Ministry has not 
done anything on their behalf in spite 
of the fact that these matters have 
been brought before the House. The 
Muslim minorities who suffered in the 
1950 disturbances have "till not been 
given help and nearly 75,000 of them 
are suffering. This matter was 
brought to the notice of the hon. 
Minister by my hon. friend Shrl 
Muhamml'd Elias. But the Ministry 
up till now has not done anything. 

Shri Mehr Chand Khanna: I have 
not followed thl' last point. Will the 
hon. Member please repeat it? 

Mr. Speaker: He say" that the hon. 
Minister is in charge of minority 
affairs also and that thl· question 
relating to the Muslim refugees has 
not been looked into. 

Shrl Prabhat Kar: I am referring 
to the rehabilitation of the minorities 
who suffered as a result of the 1950 
disturbances and who have become 
homeless. This matter has already 
bepn brought to the hun. Minister's 
notice but nothing has been done up 
till now in that dirl'ction. This is 
particularly in and around Howrah 
and Calcutta. So far as the western 
r('gion is concerned there was the 
question of compensation for the 
houses that were under the occupation 
of those Muslims and that have now 
been occupied. But in the eastern 
region, as there was no such polley. 
it has not been done. And today. so 
far as the rehabilitation of t ~  

persons is concerned. all these persons 
have been shunted out of their houses 
Their rehabilitation should be done 
immediately. Quite a large number 
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of them are there. 1 hope the hon. 
Minister will look into this matter. 

I now come to the last part of my 
submission, namely the question of the 
new Assam refugees. There have 
been question.s and answers about this 
matter. But the point is that these 
are the persons who have suffered not 
because of anything for which they 
are responsible. And they have lost 
their home and hearth. The question 
is about giving them a loan or a 
grant. It ha.s been stated that every 
one of them will be screened and 
sanctioned loan exactly to the extent 
that he has lost. I submit that what-
ever they have lost is not because of 
anything that they have committed. I 
therefor(' hope that. instead of simply 
granting them a loan and again 
recovering it, whatever is [sanctioned 
~ oul  be sanctioned as a grant so 
that they can properly get themselves 
rehabilitated when they go back to 
Assam. That is my request to the hon. 
Minister. 

Shrl A. C. Guha: Mr. Speaker, Sir, 
thLs Ministry, as at present arranged, 
is practically entering into the last 
year of its life, and it is an occasion 
when we should take an overall view 
about the performance of this Minis-
try to see if this decision is justified. 
In the beginning I should like to say 
that no hasty decision should be taken 
to wind up the Ministry. I am saying 
this particularly from the point of 
view of the lll~t  side of India. I 
think much has remained yet to be 
done there. 

The first point I should like to 
mentiOn in thiR connection is about 
the partially rehabilitated people in 
West Bengal. My hon. friend Shri 
Prabhat Kar has mentioned that those 
people have really not been rehabili-
tated. and that they are begging at 
the railway plattornlll, sleeping on tbe 
toot-paths and squatting at the 
Se-aldah nation. That is more or leu 
a true picture. Government claim 
that about twenty lakhs ot people 
have been rehabilitated In Weat 
Bengal. But I think it has aIM) been 

admitted that about My per cent or 
even more of the people have not 
been properly rehabilitated. So, before 
any decision to wind up this Ministry 
is taken, the Government should 
formulate its policy about these 
partially rehabilitated people. It is 
no fault of theirs that the loan 01' grant 
wa.s not given in time and in proper 
quantity and in proper instalments. 

Shrlmatl Renuka Ray (Maida): Or 
was not given at all. 

Shrl A. C. Guha: So, if rehabilitation 
has failed in certain cases due to 
administrative faults of the Govern-
ment, Government should see that the 
wrongs done to these refugee people 
are properly rectified and that proper 
-steps are taken for the rehabilitation 
of these refugees. 

I find from the report that about 
Rs. 60 crores of money has been spent 
on the camp refugees simply 81 dolel 
and relief. I am sorry that such a 
huge amount a~ been spent just 81 
a mere infructuous expenditure. If 
the Government had planned properly 
in time, I think these Rs. 60 crores 
would have been nearly enough to 
rehabilitate these three or tour laklul 
of people then residing in the camp. 
I think the maximum number In 
camPs in Eastern India at any time 
was not mor!' than three lakhs. 
Thre/' lakhs pCflsons would mean 
about 60,000 families. Surely, RI. 60 
crores could have done quite a talr 
bit for the proper rehabilitation of 
thf'sC' 60.000 tamilie!!; that would mean 
~. 10,000 per family-quite enough 
for their rl'habilltation. Not only hal 
this f>xpenditure bC'en Inlructuou!l, al 
not having giv('n any economic return 
to the country or to thl' nation either 
In the form ot production or In any 
other manner. but it haR undermined 
the vitality and working capacity of 
thMe people. It haR addrd to the 
IIIOClal problems. It hu encouraged 
certain Immoral and anti-liocial pro-
cliviti('s amongst the retugeH. Jt has 
also encouraled certain elements In 
the political 11ft' of tht' country to 
exploit the lIituation. J think the hon. 
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Minister IShould not feel gratified over 
this, but the responsibility is clearly 
on the shoulders of his Ministry. 
It is his Ministry which has done 
this thing and arranged this thing, 
and, therefore, the Ministry should be 
responsible for the results that have 
accrued out of the administrative 
measures taken by it and the policy 
followed by it. Anyhow, that is a 
thing of the past. I think the sooner 
the camps are liquidated, the better 
it is not only for the country but also 
foJ' the camp inmates. 

In certain reports from the Danda-
karanya Authority, and particularly 
the one which was said to be reprint 
of the press statement of Mr. 
Sukumar Sen, it has been stated that 
the camp refugees who have gone to 
Dandakaranya have proved themselves 
to be very diligent and useful people, 
and they have developed their areas, 
and their fields quite well. And Shri 
Sen is sanguine that even now, the 
vitality of those people has not been 
compl!'tely wiped out. So. I think 
early stl'PS should l~ taken to liquidate 
tht.' camps, and if c ~"a  a certain 
amount of ('ompulsion also should 
used -as has beL'll agreed upon now 
by issuing quite notice. I do not 
agree with Shri Prabhat KRr 
when he ~ a~ s that no amount 
of compulsion should be used; 
We' all know lhe voluntary system has 
faill'd to induce them to go to 
Dandakaranya. These people have 
bp!'n living therE' for seven or eight 
or nine Yl'ars. living an idle life and 
lIving on the doles from the Govern-
ment. and 1 think it will be idle to 
expect that they will go out of their 
idle life willingly and will launch on 
a life of uncertainty. a life of venture 
and a life of adventure. So, a certain 
amount of compulsion. (not physical 
compulsion) a l'crtain amount of 
persuasion and inducement etc. -should 
all be used to make these camp 
refuj{ees to go to Dandllkal'anya. It Is 
not merely a qUestion of the East 
Bengal refugees taking advantage of 
the Dandakaran .... a scheme for their 
own beneftt. ~t from the point of 

view of the overall economic position 
of West Bengal also, I should say that 
the Dandakaranya scheme must be 
taken advantage of. If West Bengal 
fail to take advantage of this, we may 
have occasion to repent. 

In this respect, I would suggest to 
the hon. Minister that he should see 
that a certain amount of flexibility is 
introduced into this scheme; it should 
not be kept closely tight only for the 
camp refugees or only up to 10 per 
cent of non-camp refugees, I think 
if non-camp refugees volunteer or offer 
themselves to go to Dandakaranya the 
hon. Minister should take a certain 
number of them there, and that would 
encourage the camp refugees also to 
go there. The camp refugees might 
have developed a certain amount of 
timidity, a certain amount of ease and 
so they may hesitate to go. If they 
find that the non-camp refugees have 
volunteered themselves to go to 
Dandakaranya and they have been 
doing quite well there. then the camp 
refugees also may be induced to go 
ther£,. Therefore. I would suggest 
that if there is a certain offer from 
the non-camp refugees to go to 
Dandakaranya, I think the Danda-
karanva Authoritv and also the 
Rehabilitation Minl,try should consi-
der that offer, and a ceriain number 
of them should be allowed to go to 
Dandakaranya, even though they are 
not camp refugees. 1 think that will 
induce the camp refugees al"1o to go 
there. 

1 have already mentioned about the 
partially rehabilitated people, and I 
would only like to add one thing. 
namelv that the hon. Minister should 
make 'his position clear as to whether 
the Ministrv have got any scheme to 
help t s~ partially rehabilitated 
refugees in West Bengal. In fact, not 
only the refugees in West Bengal, but 
perhaps a certain number of refugees 
rehabilitated in Assam and also in 
Tripura may be described as partially 
rehabilitated refugees. I am not so 
sure about the position in Msam. but 
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surely the position in West Bengal is 
serious in this respect, and it is 
expected that before any decision to 
w irid up this Ministry is taken, the 
hon. Minister must find some solution, 
that is to say, the hon. Minister or the 
Government must find some solution 
in regard to these partially rehabili-
tated refugees in West Bengal and 
Tripura, who number about twelve 
lakhs. 

Shri Prabhat Kar has mentioned 
that certificates are being issued, and 
some properties of those refugees have 
been put to auction. I know that 
c ti i~at s have been issued, but 1 am 
not SUI'e if that has actually led to the 
auctioiling of any property. At least, 
no sllch case has come to my notice. 
But, the han. Minister ~ oul  realise 
the social implications of the present 
position. Under the present arrange-
ment, the Central Government have 
to bear 100 per cent of the loss on the 
loans given to the refugees if they are 
not realised. So, you can understand, 
Sir, that no State Government would 
be very much eager to realj·se the 
loans from the refugees and take 
some trouble in this matter, because 
it will be a law and order problem 
for them. So, they may issue notice 
tor certificates, but I am not sure 
whether they will really make an 
earnest effort to realise the loans. 
Thus, the position is going to be one 
of ma.king the refugees defaulters and 
morally guilty persons. They know 
that they would not be paying the 
loans, and the State Government also 
somenow give them the idea that 
though they may issue a certificate, 
yet, they are not going to enforce it, 
and they are not going to put any 
property tn auction. This is not simply 
possible f," them, nor that would be 
.socially ju-:tified. Still, this attitude 
or this ~ tal outlook on the part ot 
Government which makes the ~ 
defaulters and morally guilty penons 
should not be allowed to continue. It 
is better that Government take a 
decision to write off the loans 88 tar 
as possible up to a certain amoUDt 
I think the maximum loan liven to 
the urban refugees mllbt be about 

Rs. 2,500, and to the rural refugees 
about Rs. 1,500 or thereabouts. So, if 
a decision is taken that loans up to 
Rs. 3,000 would be written off, there 
would not be any loss lIS such to 
Government in the realisation of the 
loans. And the refugees will also teel 
that they are no longer defaulters, but 
they are honourable citizens of the 
country and they can live as honour-
able members of the society. 

In this respect, I should remind you 
also of the fact that there is no policy 
of giving compensation to the East 
Bengal rdugees. I tried to raise this 
question on two or three other 
on·asions. On ont' occasion, I W88 
I'ujpd out of order. Anyhow, the 
mattl'r was ruised in this House, and 
Wl' disC'usscd it On several occasion.s. 
I think Government should now take 
a tlrm decision that in lieu of compen-
sation all loans amounting up to 
Hs. 3,000 or Us. 3,500 ,should be written 
ofT. oa ~ given for mere industrial 
01' business purposes or to such 
Ilg<'lwi('s might be processed, and 
something should be taken about them, 
but ordinary loans, that is, rehabili-
tation loans given for house-building 
or a small trade etc, in the normal 
('ourse, amounting up to Rs. 3,000 or 
Rs. 35,00 should be written off. That 
would not affect the revenue to the 
Central Government, because in any 
case, the Central Government are not 
going to get back that money. and the 
Central Government themllelves know 
that they would not get it. That is 
why the polley has been laid down 
that any loss In the realisation ot the 
loans even up to hundred per cent 
will be borne by the Central Govern-
ment and the State Government 
would not have to share any 1018. 

About Oandakaranya, Shrl Prabhat 
Kar has stated that no progrC8s has 
been made in Dandakaranya .ince 1I.t 
year, I think that It is very much of 
an exaggeration. I find trom the in-
formation that I have been able to 
pther not only from the Government 
reports but also from the other re. 
porta that much progress haa been 
made. Stili, it has to be reallMd that 
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those who will go there will go there 
as pioneers and coionisers, and they 
will have to face the hard life of poi-
neers and colonisers. In every coun-
try, coionisers have to undergo a spe-
cial hardship, and I expect that the 
East Bengal refug.'e!; who are now in 
camps would able to undertake that. 
They should be encouraged to under-
take that. They should feel that they 
arc going to open a new phase in 
India's e(.'<lnomy and they are pioneers 
in developing a vast undeveloped 
territory with immense resources, 
They should be given to understand 
that it is a task of honour and a mat-
ter of obligation to the country and 
to the nation. So even if there are 
some difficulties and handicaps and 
something wrong with the adminis-
tration, 1 think that should not deter 
the East Bengal refugees from going 
to Dandakarnya. They should be 
encouraged to go to Dandakarnya. 

According to the latest cemus, the 
density of populatlOll in ~t Bengal 
is over 1000 per square mile. West 
Bengal requires some outll'l, otherwis(, 
its economy will haVe to facl' great 
hardship. So Dandakal'!\nya will pro-
vide not on ly an outlet for East Bengal 
reiugel's, but subsequently it will be 
nn outlet for the surplus popUlation 
not only of Wl'st Bengal but of other 
State, like Kerala who require an 
outlet for their surplus popUlation. 

In the Dandakaranya scheme, Gov-
ernment should see that money is 
properly spent. They have taken a 
number of tractors. Some of them 
were from th(> Central Tractor Orga-
nisation; these were condemned even 
when they were taken over by the 
Central Tractor Organisation. They 
served the CTO for 10 or 12 years 
and now the Dandakaranya Develop-
ment Authority has taken them over. 
About 58 tractors or sO have been 
taken from ordnance factories; but 
none of them has been in use till 
now. The Dandakaranya scheme 
should not be made a dumping ground 
for condemned tractors or other 
machinery or even a8 an experimen-
tal gt'ound for developing the tractor 

industry. For that, they may have 
other schemes. For that they may 
use the government farm in Rajas-
than or some other place. Nothing 
should be done at the cost of the 
rl'fugees in this manner. 

1 think this tractor affair in the 
Dandakaranya scheme is a regrettable 
matter. Something should be done to 
remedy this and the Ministry should 
see that proper tractors are imported, 
if necessary, or manufactured here 
and those tractors should be made to 
render the service they are intended 
to giVe. 

Shri S. M. Banerjee (Kanpur): We 
have purchased 45 tractors from out-
side. 

Shri A. C. Guha: 1 think they rr.ay 
have been glvmg some service. I 
find that largc sums of money have 
hel'n spent on training schemes. But 
I do not know what has come out of 
those scheme;;. Unless the training 
s('hl,mes arc followed up ~  setting up 
soml' small-scale or cottage indus-
trit,s, tIl(' training schemes are more 
or less useless. They should see that 
whl'never then' is a training scheme, 
the trainees should be put in some 
industries st't up by the Ministry or 
financed by the Rehabilitation Indus-
tries Corporation. 

As regards the Rehabilitation In-
dustries Corporation, I expect that it 
will not be just a loan-giving agency 
like so many other organisations of 
Government. the IFC, the National 
Industrial Dpvelopment Corporation or 
the ICICI. The RIC should be used for 
sponsoring small-scale and cottage in-
dustries in rehabilitation areas. Gra-
dually some deductions may be made 
from the earnings of the refugees to 
reimburse the Corporation for the 
investment it has made at the begin-
ning and in that way ultimately thoee 
industries may be transferred to those 
refugees. 

In this connection, I would also sug-
gest that the RIC should start cer-
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tain rural or small industrial estates 
in the rehabilitation areas. I have 
already written to the present Chair-
man of the Corporation and I hope 
the Ministry and the Corporation 
will take up the matter seriously of 
setting some small_scale industries in 
the rehabilitation areas and employ-
ing refugees there, as also of starting 
eertain rural industrial estates. 

I have nothing more to say, Sir. I 
think no hasty decision should be 
taken about winding up this Ministry. 
In my opinion, this Ministry has some 
more work to do at least in the eas-
tern part of India. 

Mr. Speaker: Three hours have 
been allotted for this Ministry. I 
would request hon. Members to limit 
their speeches to a duration of 10 
minutes. 

Shri D. C. Sharma: The limit of 
time allotted to the Ministry should 
be extended. 

An Hon. Member: It is a very im-
portant Ministry. 

Shri D. C. Sharma: You have the 
discretion to extend the time by one 
hour and I would request you to 
~ cis  that privilege to the fullest 
possiblt· extent. 

Mr. Speaker: No, no. We have cal-
culated the timp given to all the 
Ministrif!s on the basis that we will 
be sitting till 6 P.M. every day. If 
we extend th(, time, very few hon. 
Members sit here after 6 P.M. 

Sbri Bimal Gbose (Barrackpore): 
The Rehabilitation Ministry and the 
Ministry of Transport and Communi-
cations have been allotted 11 hours. 
If we fix it as 12 hours, we can take 
half an hour or 45 minutes more for 
this Ministry and then ftnsh the two 
by tomorrow. 

Mr. 8peaker: I am not sure. 

s.... Ajlt UaP 8arIuIdJ (Ludbi-
'ana): Very few houri were allotted 
to this Ministry. 

Mr. Speaker: Very well. Each hon. 
Member will have ten minutes. 

Slu"l Prabbat Kar: Is the time ex-
tended? 

Mr. Speaker: Let me see. If neces-
sary, I will extend it. 

Sbri D. C. Sharma: Mr Speaker, 
Sir, I am of the view that this Minis-
try should not be treated as a bank 
that is being liquidated but as a per. 
son who is being retired but who has 
chances of re-employment again and 
again. I hope that before completing 
its work, the Ministry will not be 
wound up. 

I have no doubt about the tact that 
there are so many loose ends in this 
Ministrv up to this time and those 
o l ~s cannot be solved if they are 
entrusted to ~o  other Ministry or 
department. It is necessary that this 
Ministry should have a longer lease 
of life than the hon. Member thinks 
it has. 

My second point is that this Minis-
try should make a distinction between 
l·vacuees who belong to the so_called 
high castes and the evacuees who be-
long to the so-called scheduled castes. 
I know the Ministry has been giving 
some conct!ssion in the ease of those 
evacuees who belong to scheduled 
castes, scheduled tribes and backward 
classes. But I must submit very res. 
pc·ctfully that those concessions are 
not very adequate. There is a world 
of difference between the economic 
positiOn Of those persOllti who owned 
houses. lands and other things in East 
Bf'ngal or in W(>st Pakistan and those 
persons who came here without leav-
ing behind any houses or lands or 
anything of the kind. The latter are 
not to be treated at par with those 
persons who can be described a. men 
of property. I know that flome con-
l ~sio ~ have been given, but J sub. 
mit very respectfully that t o~  con-
('(',:dons are very very inadequate. 
The Ministry should rethink thLs 
question and should again try to grap. 
pIe with thu problem and come to 
the conclusion that the membera of 



Demands APRIL 5, 1961 for Grants 9370 

[Shri D. C. Sharma] 

scheduled castes and other persons 
deserve much more than  they have 
been already given. 

This idea is not peculiar to my cons-
tituency only, but it is applicable to 
all the States of India where refugees 
have settled. What the Ministry does 
is this. Sometimes it says that this 
land is urban lund and sometimes that 
is rural land._ Thereby, it creates 
hardohip:.; for refugees. Sometimes it 
says that these person" who had 
houses there shou!d be treated in one 
way. Sometimes they say that the3e 
persons have not got houses there and 
they should be treat('d in a diiTerent 
WilY. All kinds of cbssifir'ations are 
t~i ~ at ~  by this Ministry and 
they are working a ai ~t the interests 
of thf' so-called scheduled castes and 
tribes. I have a case in paint. In 
Pathnllkot 1 find that a large number 
of I'ci'ugees who belong to Harijan 
cla~s arC' being put 10 a great deal of 
trouble. They have bpen I iving in 
jltuggis and straw huts for the iast 
14-15 y('aI'S and now they are going 
to be uprooted. Their houst's are 
going to be auctioned: their lands are 
going to be flllctiolWd; thf'y are going 
to be dispossessed of their houses. 

13 hrs. 

Now, I would ~a  this kind of 
treatment should not be meted out to 
anybody in this country of mine and 
fnr less to refugC'cs who belong to the 
so-called scheduled castes. After all, 
these persons have to be treated on 
a different footing from the persona 
of other classes, It is necessary that 
the concessions given to the schedul-
ed castes should be reviewed by the 
Ministry apln so that these scheduled 
caste persons are not again uprooted 
and again put to all those kinds of 
hardships to which the refugees have 
been put, 

My next point is this: the Danda. 
karanya scheme-I have taken a lot 
of interest in it even though I do not 
belong to West Bengal-was born 
under an ill-star and ever since it 

came into existence We have been 
facing all kinds of troubles there. 
The most deplorable aspect of the 
scheme is that some persons have 
come to acquire a kind of political 
vested interest In keepinl people 
away from Dandakaranya. Tney 
have come to acquire some kind or 
compulsion of their own that this 
Dandakaranya scheme should not be 
a success. It is very unfortunate. Of 
all kinds of follies in this world, I 
think, the most maddening folly and 
th(' most criminal folly is this that 
one should play with the miseries of 
peoplP, that one should play with the 
ll ~ i s of people in order to mak,' 
political capital out of it. I would 
~a  that (hi": is what is happening. 

Shri llimal Ghose: That is not 
genf.'l'a:. 

Shri n. C. Sharma: I wi,;h well to 
D:.lT\(1::1,_,,-a!1:':1 !,('hf :n(' and I know 
that " lot ()f mom'y a~ been spent 
by tht' Mini.,tIY in rnak ing the scheme 
succe:;sful. It has made so many ad-
ministrative ('hanges: it has made so 
many other kinds of changcs. If a 
fpw tractors have not bcen able to 
give gCJod performancc, that does not 
Illean thai the Dandakaranya scheme 
has failed. We shOUld not confuse 
small mishaps with big things, I 
would request all the hon, Members 
who come from West Bengal to pre. 
vail upon thes camp refugees to go 
to DundBkaranya. They should bring 
the force of their personalities and 
the force of their arguments to bear 
upon these persons so that they can 
go there and have a clean, decent and 
respectable life. This is very neces-
sary, Otherwise, I think, the Danda-
kBranya scheme will be very bad blot 
not only on the Ministry of Rehabili-
tation but also a bad blot on those 
political parties-I do not distinguish 
between one political party and ano-
ther political party-who have not 
permitted these persons to take ad-
vantage of those concessions and those 
good offers which have been given 
by this Ministry. 
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Sir, I would very respectfully sub-
mit that this Dandakaranya scheme 
should not be treated as a provincial 
scheme, as a scheme which belongs 
only to onc State, as a scheme which 
is the concern of only one particular 
State Government. I think this 
s2 ~.  should be treated on an all-
India basis. I agree with my hon. 
friend Mr. Guha that non-camp refu-
gees should also be allowed to go 
there. J would say that the hon. 
Minister should consider that if the 
West Bengal u ~  ~  not prepar-
ed to go there, the schemt! may be 
thrown open to oth(')" States also. 

Shri A. C. Guha: They would go. 

Shri D. C. Sharma: It should be 
thrown open to all uther States also. 
I would respectfully submit that the 
Dandakaranya scheme' is a very good 
scheme and we should do our best 
to make it a success. Mr. Sukumar Sen 
i, now in charge of that scheme and 
I il:Jpe that the schemp will fructify 
as desired by the hon. Minister. 

My next point is that in spite of the 
fact that the hon. Minister has so 
many friends in Pakistan and has been 
speaking of those freinds, this gentle-
man has not been able to give a good 
account of himself so far as dealings 
with Pakistan are concerned. Our 
affairs with Pakistan are of many 
kinds. But, they are very big things. 
But, here are involved small issues 
which can be settled between our 
Minister and their Minister without 
much difficulty. I would say that the 
hon. Minister has not shown any sense 
of urgency, has not shown any sense 
of political necessity to tackle the 
Pakistan Government in order that 
those problems may be solved. What 
is the fate of the Immovable Property 
Agreement? It is hanging in the air. 
What is the fate of our claims, pen-
lions, provident lund and other 
things? They are yet incomplete. 
God alone knows when they will be 
completely settled. What is the fate 
of those persons who have left their 
pensions funds there? What is the 

fate of those persons who have left 
their insurance policies there? What 
is the fate of t ~c con:ractors' claims? 
What is the fate of those persons who 
had invested some money in wopc-
rative soc;etieb'! All these things make 
a very distressing and sorry tale. 
While reading this Repurt I find that 
the han. Minister i~ treating even 
these items in a cold, routine manner. 
I feel very sorry about it that he 
should not see the human problem 
behind all t.his. I do not. know how 
many time:: he has .l!one to Pakistan. 
I thin]., this should have been for him 
one of the i~ priorities. He has been 
going here and there, Of course, he 
should go thf'J'r.' also, But, he has not 
made any efTort recently to go to 
Pakistan in order to St'tt1e these out-

~a i  problems betwel"n us and the 
Pakistan Government. I would say 
that he should do his best to sE'ttle 
Ihes(' problems. 

Anot!)er point that I would like to 
111311(' is this. This Ministry has been 
in indecent haste to die. I have heard 
of sonw so ~ who take too long a 
time to die, But, here is this Ministry 
which has tried to court a kind of a 
very quick dpath. What is happen-
ing is t i~. Look at. the number of 
out~ta i  problemf; that are there 
between this Ministry and the refu-
gees from W('st Pakistan. A number 
of tho!,<, problems have been men-
tioned in the Report of this Minis-
try. Their number is very large. 
But, what is this Ministry doing? 
This Miinstry is trying to hand ovet· 
those problems to other Mlnistrie •. 
It is like giving your own crippled 
child to somebody else .0 that he can 
look after it. A person can look after 
a healthy child. But, nobody is goi-
ing to look after the maimed, blind or 
deaf child. Now, all these problems 
are being handed over to the tender 
mercies of other Mlnistriea. I think 
this is, to speak the least of It, mOlt 
unsympathetic. It is hard-hearted, I 
should say. I would, therefore, say 
that 10 tar 8J these things are con-
~  they should be admlnl.lterect 
In some dUrerent way. I would like 
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that there is some kind of shadow 
Ministry to administor these depart-
ments. it is not that they should be 
given over to other Ministries. 

The last point that I want to make 
is this. There are some persons who 
say that this Ministry has been very 
good to thf. West Pakistan Refugees 
but has not been very good to the 
East Pakistan refugees. I think noth-
ing can be father from the truth than 
this. I would submit that from West 
Pakistan came 47.40 lakh refugees and 
from East Pakistan came 41'17 lakh 
refugees. The sum of money that has 
been spent on the West Pakistan refu-
gees is Rs. 192'19 crores and the sum 
that has be£'n spent on the refugees 

.~ "-''\st Pakistarr is Rs. 191'89 cro-
res. What is the per capita expendi-
ture? The per capita expenditure in 
the case of displaced persons from 
West Pakistan is Rs. 405 and that in 
the case' of thc displaced persons 
from East Pakistan is Rs. 466. There-
fore .• would vel'y rpsppctrully "\1h-
mit that sO far as the question of 
rphahilitation is concC'rned, this Minis-
try hilS been VPTy fair to both sides. 

would submit that in spite of 
f'vl'rything this Ministry should not 
hand over thes£' bendicient things to 
othC'r Ministrips, things which have 
been handed over to the Health, 
Commerce and Edt:cation Ministries. 
I know that in my State and all over 
India there are so many schools and 
colleges and educational institutions 
which are not vet in a way to stand 
on their own icgs. This Ministry is 
handing them over to other Ministries. 
I would request the Minister that so 
far Q!l these henefidt'nt departments 
are concerned he should continue to 
administer them for a year or for 2 
VE'ars or as long as he is there. Of 
~ou s . when he comits suicide. I will 
have ot i ~ to say. But, so long as 
hE' is alive I would request him to 
consider all these departments as de-
partments under his own charge. 
Thesf' departments are given on pages 
2 and 3 of this report. 

I hope the Minister will look into 
theSe things and will not leave the 
West Pakistan refugees in the lurch. 
I hope he can devote as much time to 
them as he has been doing so far and 
that he will make equal distribution 
of time between the West Pakistan 
and East Pakistan refugees or he can 
give 60 per cent of his time to the 
~ast Pakistan refugees and 40 per 
:ent of his time to the West Pakistan 
refugees. 

Mr. Speaker: I will call one of the 
two han. Members from the PSP 
Shri Banerjee or Shri Ghose. Let 
Let them decide for themselves. 

Shri Bimal Ghose: Sir Shri Banerjee 
will speak for our group. But shall 
I get 5 or 7 minutes? 

Mr. Speaker: I do not know. ~ i 

Banerjee 

Shri Pramathanath Banerjee (Con-
tail. Sir, the rlamity that has fallen 
to the lot of the Stat(·s of Punjab and 
Bengal will bp considered not by the 
present generation only but by the 
future generations also. It is very 
difficult and intricate. 

My belief is this; am sure that 
one day the two parts Of Inia will be 
united. The whale world is going to 
be one world and why not the two 
parts of India which were one for a 
long time from times immemorial? 
In this partition Bengal and Punjab 
suffered the most. Punjab suffered a 
little less than Bengal because in 
Punjab the migration was from both 
sides but in Bengal the migration of 
refugees was only from one side 
from East Pakistan. Therefore the 
burden of Bengal was much heavier 
than the burden of Punjab. More-
over Bengal's fate was that she was 
twice partitioned once in 1905 during 
the ~ of Lord Cunon and the 
second time during the time of attain-
ing independence. 

In the first case. the partition of 
Bengal was annulled; but Bengal had 
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to lose much. She lost valuable dis-
tricts such as Man·bhum, Singbhum, 
Purnea, the San thai Parganas etc. 
At tha,t ti,me the leaders of Bihar pro-
mised that these districts would be 
retuTned to Bengal after indepen-
dence. But independence came and 
that promise was not kept. If these 
districts were with us, the problem of 
the influx Of refugees that are coming 
from East Pakistan would not be 
there. We would have managed to 
accommodate them in these districts, 
Singbhum, Mangbhum etc. which are 
allied to Bengal. 

After the ,second partition, two-
thirds of the area of Bengal has gone 
to East Pakistan. The Hindus ot 
East Pakistan were tortured so much 
that they were compelled to come to 
West Bengal. First came the rich 
and the intelligentsia, and they came 
and settled in Calcutta and around 
Calcutta. Next came the middle 
rla,ses and next the labour. They 
f(,]l into the rlutchesof different poli-
ticCiI parties in Bengal who tried to 
gain something from their distress. 

Now. the States of Orissa and 
Bihar gave shelter to some of our 
reguees. But, our refugees who 
were sent to Orissa and Bihar could 
not stay there; they could not accom-
modate themselves there and they 
eame back to Bengal. Government 
was in a fix what to do with this 
large number of refug-t·es. They 
have now selected DandakaTanya for 
the BengaJ refugees. It was a wise 
selection because a large number of 
refugees could not be accommodated 
in any other State. Dandakaranya, 
I may say is greater than the whole 
of Bengal and the climate and the 
amenities of life that can be had there 
are also ample. There i'! lack at en-
thusiasm on the part ot the Bengal 
refugees to go there. Our hon. Minis-
ter says so and it has been told by 
some other friends also. It a subs-
tantial number ot Bengal refucees do 
not go there, other persons or refu-
gees from other States may go and 
settle there. It the POlitical parties of 
Bengal who have taken the lead in 
these matters indUce the refugees to 

go to DandakarayanY'!l, it will be much 
helpful for them to get their liveli-
hood. I know colonisation is in their 
blood because they do not fear to colo-
nise; they have colonised Bengal be-
fore. Our poet has written; 

"~  i3fgn: ~~ ~ ~~ ~  

IfiTfurr iJI1f 
~  i3f ~ ~ i;\ot<n"'re' ~ l i  '¥fro'! 

~~ ~i  

~i  i3fT7 i ~ ~ ~ ~  

Once the sea-going vessels of Bengal 
roamed all over the Indian Ocean; 
the people of Bengal ~olo is  In 
Tibet. in Chana and in Japan. There-
fore colonisation is in their blood and 
they will not fai] to colonise if they 
go . to Dandakaranya. They Bay that 
Dandakaranya is not suitable tor that 
and that it is full of tigers and snakes 
and so on; it is forest land and there-
fore they may not be happy if they go 
thel"e. I think that they should be 
given to understand that in Bengal 
also they faced the same problem; 
our forefathl'rs also faced the lame 
problem and our poet has written: 

"~1  ~ ~41 i 7  t l ~  o l4i ~ ~ 

m;ru ~ -~ ;r,;m: 0fl1T7 ~  ifT'IfT 
~. ~ ~  iti ~ m;;iII7f ~ 
~~ P l.  ~7 s ~7 il." 
wtR7 ~ ~~ f't';: ~ 1f;)f'nH ~ 
fl'ff(:f;:rn:r nir i ~ fonr ~ 1  qi7"f11 I" 

WI' fought with the tigers and lived 
in Bengal; we made t ~ snakes dance 
and we danc('d on their heads; our 
soldiers have fought WiUl th€' great-
grandfather of Ramachandrn who 
conqu('red Ravan; our son Vijay Sinlb 
has easily conquered Ceylon and 
given the name Singhal to show 
his prowess. So. it is the blood ot 
the Bengalis and I hope that It a 
committee is formed by our hon. 
Mina1er consisting ot all the M.Ps 
and MLAII of Benlal. they will 10 
from camp to camp and Induce and 
adivt'€' them to ,0 to Dandakaranya 
to settle there because in Bengal theJ'le 
is competition and the youn, men of 
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~t Bengal have no livelihood and 
so there is competition between the 
East Bengal Tefugees and the West 
Bengal youngmen. The hon. Minister 
says that they will start industries; 
Even if industries are started; there 
will still be this competition. But in 
Dandakaranya there will be no com-
petition either in ind'lstry or in agri-
culture. I came to know from the 
han. Minister that there would be 
a large paper mill there where 
only the refugees will get em-
ploym('nt, they will not have to com-
pd(: with others either for employ-
ment or for other amenities. I hope 
the prest'nt diflicult phase will gc, 
away and we shall gd a good time 
when our refugf'es from East Bengal 
will go to Dandakannya which is in 
the midst of India and from Danda-
karanya our culture and other thing:; 
which are good enough will reach the 
pluC'cs around Dandakaranya and in 
the long run, in future our Minister 
of Hehabilitation will be congratulated 
by future i~ l atio s because he was 
wise to find out such a place faT the 
s(·ttlement of thl' Bengali rpfugpes, 

Shri Balraj Madhok (New Delhi): 
Mr. SpeakeI'. many han Membf'rs 
have alrE'ady spoken about the posi-
tion of East Bengal refugecs and 
Dandakaranya, I will confine my,sclf 
mainly to the Wl's!ern ~ cto  and 
Dl'1.hi particularly. It is said that the 
rehabilitation work is over and t~  

i i~t  is being wound up. But I 
think that much still remains to be 
done. There are still lakhs of claims 
to be settled. There is the question 
of evacuee property, bank deposits, 
lockers and SO on, All these questions 
have to be settled, So many agree-
ments are made with Pakistan piece-
meal. It is necessary that while talk-
ing to Pakistan these questions about 
the refugees should also be taken up 
and an overall agreement should be 
arrived at instead of piecemeal agree-
ments, 

Now, Sir, I have been elected trom 
Delhi and, as yOU know, Sir, there are 
!akhs of refugees in Deihl. LivIna 

conditions in Some refugee areas are 
worse than slums. For instance, t!lere 
is the Kingsway Camp and you must 
have visited that place, People are 
living there in conditions whieh are 
shameful to a civilised country, parti-
cularly to the capital of the country. 
There is suspense in Purana QUa 
where Rs, 20 lakhs at last had been 
spent in building tenements and 
schools and all that, All that is going 
10 waste; people are being driven out 
of that area and they are not being 
given accommodation though they 
were living ir> houses which they had 
built, baradr. u: ~ ci  own, They are 
being given plots, They should be 
given alternative houses on no-profit-
no lass basis. There are thousands of 
k ok~1a alas and shop-keepers who 
h.ave not been given any kind of 
accommodation and it is these people 
who are being exploited. I saw during 
the deC'tionSl how people went and put 
prCSSIlI'r: on them and they werp told: 
if you vote' for us, you will be given 
,;}v'ps; otl'l'fwise, not. 'l'hl'y may vote 
fpr anybody hut they should be given 
aCl'(lTllmocla[ion TIwse khokhas arc a 
blot on Dl'lhi and they should be re-
moved and alternative pucca accom-
modation should be giVen, in Lajpatrai 
market Or anywhere else. Then, in 
KotJa Fe!': zl'::hah also, p:coplc live in 
;.;uspt'nSe w!1t'thl'l' they will be allow-
(·ct to remain t·here 01' asked to go 
away. They should be assured that 
they will not bE' evicted from their 
quarters. If the quarters are not 
good, they can be improved. But this 
kind of suspenSe in which thousands 
of people are living should be remov-
ed. 

Then a lot of profiteering is going 
on. We blame others if they do 80. 
But this Ministry has taken land at 4 
annas or 8 annas a square yard and the 
development cost comes to about 
Rs. 5 per square yard but the price 
charged by it from refueee 
allottee,s ranges from about Rs. 30 
to 50 per square yard. In that 
way, it appears that this Mln-
istry is not the Ministry of 
Rehabilitation but it is a Ministry of 
profiteers. This is wrong; . when the 
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Government had said that they would 
give houses to the evacuees On the 
no-profit no-loss basis, why are they 
making profits? 

Then there is a lot of discrimina-
tion also. For instance. take Multani 
Dhandha. There are about 340 plots 
there. 295 plots are evacuee plots and 
45 are held by the local people, and 
45 people are staying there. They are 
not being charged a t.~i  but 
ground rent, which was being charged 
from them since 1951. There are 295 
evacuee plots and from the refugees 
who are living in those plots, they are 
demanding Rs. 60 to Rs. 80 per sq. 
yard for those plots. Further that 
money is being calculated while eva-
luating the price of the structures. 
This is wrong. There should be no 
discrimination and they should all be 
treated in the same way. On the nazul 
land even, if you are charging ground 
rent from the local people, you should 
charge the ground rent from the eva-
cuees also. 

Another aspect which I should like 
to bring to the notice of the Ministry 
is about t·he sale of property. It was 
laid down first that when properties 
were transferred to the refugees there 
would be no registration tax. But nOW 
it has been decided that on the pro-
perty which is being transferred to 
the refugees. four per cent by way of 
reghtration tax will be charged. If 
t·he tenemE'nt is of the value of 
Rs. 5.000. the reg;stration tax will be 
Rs. 200, and if it is of the value of 
Rs. ]0,000. lh(' allottees will have to 
pay Rs. 400 as tax. Why should such 
a condition be put on the refugees? 
Why not treat them better? If they 
were not transferred so far and if 
registration -has not been done so far, 
why blamE' the refugees? I say that 
the Ministry has not been active in 
this matter. It has been following 
delaying tactics. This is a heavy 
burden being put on the refugees and 
if such a t.hing ill done it is wrong. 
The Government should not put such 
a heavy btH'den on them. 

Then there is the question of tene-
ments and the payment for the tene-

ments. There has been a demand for 
a long time that these payments sbould 
be made in instalments. As a result of 
persistent demands, the number of 
instalments was raised to eight. Some 
people have paid the first and second 
instalments. But still there are peo-
ple who cannot pay the money in 
eight instalments. When we give 
loans under the low income group 
housing scheme, we get thC' money 
back in 20 instalments. I ask: why 
not the same concession be given to 
the refugees and these loans be treat-
ed as those given under the low income 
group housinl soheme and the money 
collected back in 20 instalments as in 
the low income group housing scheme? 
If that is done, that will give a lot of 
relief to the refugees. I am not cry_ 
ing for the moon. These are very 
simple demands which can be easily 
met only if a sympathetic and hu_ 
mane approach is taken to a ~ 

these problems. Then alone these 
problems can be tackled satisfacto-
rily. 

Let us now take the conditions out-
side Delhi. In other States, the con-
ditions are no better. Of course. I 
do not know much about other States, 
but I know thl' conditions in Jammu 
and Kashmir Stale. There, the condi-
tions are so bad. 

13.34 hr.!. 

[MR. DEPUTy-SPEAKER in the Chair.] 

There is a saying in Hindi which runs 
thus: 

~7 ~ ~ -mfr, 

~ al7 ~ ;;ti ;;h ~ 
This saying can well be applied to 
those people there. There is no law 
in this respect there. In otner States, 
We find evacuee laws. and we have 
refugee laws but there is no law for 
Jammu and Kashmir State. They are 
doing things by executive ordr.'rs. 
You are spending C!'OTl'll of money. 
That money has not gone to the 
people who deserve it. It has 
not gone to the people who 
have to be rehabilitated. On the 
other hand, what ill happening is, their 
claims have not been registen>d. 
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Thousands have come there from 
Mirpur and other areas. Their 
claims were not registered so far. They 
have been clamouring for it. Now, a 
decision has been taken that they 
should be given 'an ad hoc grant of 
Rs. 3,500. A man who had a claim of 
Rs. 10 lakhs will be given an ad hoc 
grant of Rs. 3,500. If the man had a 
claim of Rs. 1,000, he will get the 
same grant! Out of this grant, 
Rs. 2,500 Or so arc to be deducted 
towards the cost of small areas of land 
that have been given to them. In 
some cases it is one acre; in ~o  

ca,es it is two acres, and in some 
cases it is 12 or 13 acres. A 
sum of Rs. 2,500 is going to be deduct-
Pod and then the land which is given 
to them would be their own. They 
are evacuees who have gone to Pakis-
tan and they are still coming. I do 
not know how long this will continue. 
When they come back the land is 
given to them. The man gets the 
grant and he settles down after ten 
years. Most Of them are Pakistani 
agents; they are saboteurs; they come 
as Pakistani agents. There is some 
income from the evacuee lands shops, 
etc., and that income, instead of 
being used for the rehabilitation 
of th(· displaced persons, is 
being put in a separate fund 
the evacuee fund, and that fund is 
used by those people who sabotaged 
India and went to Pakistan for carry-
ing on propaganda against this coun-
try. When they come back to sabo-
tage India, as Pakistan agents, that 
money is being given to them and that 
land is given to them. This is a 
shameful condition. (Interruption). 
This must be remedied. 

Shrl A. M. Tariq (Jammu and Kash-
mir): It is wrong. To quote an ex-
ample like that is wrong. To say that 
a person who has gone back or a per-
SOn who has left tor good, when he 
comes back. he is given the same land 
which was occupied by a refugee in 
Jammu and Kashmir State, is wrong. 

Sbrl Balraj MacIhok: I am definite 
about it in Jammu and Kashmir State. 

Can you deny that fact? That money 
which was given is not being used for 
rehabilitation purposes. It is being 
used and kept in a separate fund. 
Lands are being given back in Rajouri 
area. I can tell you that this is not 
justified-to give back the land to 
those who have come back. 

Then there is discrimination in other 
respects also. There are many refuge-
es or displaced persons who came from 
Muzatfarabad and Poonch and they 
want to settle in Kashmir province. 
Certain obstacles are put to see that 
they do not settle in Kashmir province 
and that they are sent out of that pro-
vince. Then, there is an other class 
of displaced persons in Kashmir-a 
number of people from West Pakistan 
from Sialkot and neighbouring areas, 
-who have settled in Kathua and 
Jammu district. There are about 
50,000 of them. Apart from not giv-
ing rehabilitation benefits to them. 
they are not being treated as Indian 
citizens. You wi\] be surprised to 
know that they have no right to vote. 
We complain about the stateless 
Indians in Lanka (Ceylon). But here, 
they are stateless in our own country. 
They have becn living there for ten 
or 12 years. But they are not being 
given the right to vote, so that the 
voting strength or the non-Muslims 
may not increase. It is a most shame-
ful thing. There is discrimination in 
thl' Kashmir State in other ways too. 
When they distribute the grant of 
Rs. 3,500 to the evacuees, there is a 
lot of chicanery, a lot of favouritism 
is being used. I would suggest that 
the han. Minister should appoint an 
enquiry committee to see how the 
money that has been given to Jammu 
and Kashmir State for the s ttl~

ment of the evacuees has been spent 
wrongly and has not been spent pro-
perly. The money has been spent 
towards the partisan ends, and not for 
the purpose of {'ehabilitation of the 
people for whom it Was meant. These 
are things which might not have come 
to the notice of the Ministry. but 
which are facts, and I can stand gua-
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ran tee about the veracity of these 
facts. I would request the hoo. Min-
ister to take note of these things. 

Then, about Delhi ..... . 

Mr. Deputy-Speaker: The bon. 
Member should try to conclude now. 
Only ten minutes were allowed for 
each Member, by the hon. Speaker. 

An HOD. Member: It is his maiden 
speech. 

Mr. Deputy-Speaker: Yes; but there 
is a limit. 

Shri Balraj Madbok: I hope atten-
tion will be devoted to set things 
right, and that notice will be taken of 
all that I have said. About Delhi .... 

Mr. Deputy-Speaker: For Delhi, we 
will have many more appeals! 

Shri Balraj Madhok: There is just 
one more point that I would like to 
touch, about Delhi. I refer to the 
employees of this Ministry. There 
are hundreds of employees now in the 
Ministry. If the Ministry is wound up, 
they are very much apprehensive as 
to what will happen to them. About 
250 employees have put in a service 
of about six months or less on an ave-
rage. According to the Government 
rules, thOSe who have put in less than 
six months' service cannot be guaran-
teed re-employment. Their employ-
ment exchange cards have become 
useless and some of them are over-
aged. They cannot apply for Govern-
ment service or anywhere else What 
will happen to them? I would 'request 
the hon. Minister to take a humane 
view about them, and they should be 
taken back into service. There are so 
many avenues which can absorb them 
and where they should be fixed up. I 
request the hon. Minister to consider 
their case sympathetically. They 
should not be thrown On the roads. 

Sbri Shobba Bam (Alwar): I would 
like to refer to some of the problems 
of the displaced persons in the districts 

of Alwa{" and Bharatpur in the State 
of Rajasthan. It is not a zonal pro-
blem; if I may say so, it is a human 
problem which is exercising or agitat-
ing the minds not only of the displac-
ed persons there but also of the re-
presentatives who present them in 
Parliament as well as in the State 
legislatures. At the present moment, 
the, displaced persons who are allotted 
lands are asked-the demand is made 
-to pay the price of the land ailotted 
to them and also the price of the 
houses,-the taccavi loan-and arrears 
of the sawaijaman. So far as these 
two recoveries are concerned, that is, 
thE' taccavi loans and the arrears of 
thl' sawaijaman, I would be the first 
man to say that they lire quite just. 

We have spoke,n to the allottees 
that they should pay the arrears of 
sawajoman as well as the insrtalments 
whieh have accrued so far, so far as 
taccavi loans are concerned. 

So far as the realisation of the 
price of the land and of the rural 
house, is concerned, I would like to 
refpr to the time when the then erst-
while States of Alwar and Bharatpur 
issued a statement that they want to 
.settle bn their lands to the tune ot 
1 lakh people, When the terms and 
conditions of the agreement were 
mentioned to them, there was no 
specific mention made that later on, 
after the lapse of 10 or 15 years, they 
wilI be asked to pay the price of the 
land, I know it for certain that the 
conditions imposed upon them were 
that they would not be able to sublet 
their alIotment, they would not be 
able to use those land.; contrary to 
the uses mentioned in the patta and 
they would not refuse or fail to pay 
the rent. There were three conditions 
imposed upon them. I would like to 
mention in this connection that under 
the Displaced Persons (Rehabilitation 
and Compensation 1 Art, 1954 and the 
ul ~ made fhereundt'l', read with 
rule 102, it has become necessary that 
no displaced person's allotment can be 
cancelled unless these three conditions 
are violated. Theretorc, when there 
is no violation of any term or condition 
again,t the D.P. allottee, the question 
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of ejectment or realisation oflhe price 
of the land, I think, should not arise. 

would like to refer to the 
proceedings of the Inter-Dominion 
Conference which was held from 10th 
.January to 13th January, 1949. The 
question of non-substantial rural 
houses came up before that commis-
sion. It was decided that in regard to 
claims below Rs. 20,000 so far tiS rural 
houses were concerned, which were 
left in Pakistan, they were not enter-
tained On this ground that they were 
·duly compensated by the allotment of 
.3gricultural land along with rural 
houses. 

I referred to this last year and again 
I will refer to it. The question arose 
in those two districts about the clari-
fication of the status of the D.P. 
allottees. I am referring to the non-
claimant D.P. allottees. Then a letter 
was written from the General Secre-
tary, Pradesh Congress Committee to 
the then General Secretary. All India 
.Congress Committee, Shri Shriman 
Narayan. We requested him to clarify 
the position and if necessary enquire 
from the Rehabilitation Minisft!l'. We 
received a letter from the Ministry of 
Rehabilitation saying that so far as 
allottees are concerned. they will not 
be ejected and will continue in 
posses-ion. but to acquire right of 
ownership. however they will have to 
pay the price of land in 15 equal 
instalments and they are not worse 
ofT than the Khatedars in the State 
of Rajasthan. 

I want the Minbter of Rehabilitation 
to clarify one point. In case the D.P. 
allottees art" not in a position to pay 
the price of land, I want to know 
whether they will be ejected and 
whether the purchasers who pUrl'hase 
·the lands in auction-if the lands are 
auctioned in case they fail to pay the 
price of the land-will be in a pOSition 
to get vacant possession from the D.P. 
alloUre"!. That has become more 
important in view of the fact that the 
J)8ttern of land reforms adopted by the 
·Government of Rajasthan is. we have 

made the tiller of the soil khatedar, 
even though he was cultivating the 
land for a period of six months, with 
the right to sell, to mortgage, to 
succeed and with every sort of right. 
We can just imagine in a particular 
village a neighbouring local tenant 
who was occupying the land for a 
period of !Six months was given 
khatedar rights without taking any-
thing from him; the whole compen-
sation has been paid by the Govern-
ment of R.3jasthan to the biswedars-
landlords-without charging a pie from 
the local tenant. Now the neighbour-
ing allottees are being asked to pay 
the price of the land. Does it fit in 
with the pattern of land reforms 
adopted by the Government of 
Rajasthan? 

I am one of those who believe in the 
national policy for the establishment 
of a socialist pattern of society. I 
want to know whether it is our 
intention to make the poor more 
poorer and the rich more richer, 
because the whole argument advanced 
by the Rehabilitation Ministry is that 
we want to raise the compensation 
pool; we want to take money from the 
non-claimant DP.s whose claims have 
be-en rejected and not entertained. If 
that is done simply to compensate 
tho<;(' claimant D.P.s who have their 
claims above Rs. 20,000, will it lead 
to the establishment of a socialist 
pnUt-rn of society? 

1 want to mention one thing also. 
Under article 254(2) of the Constitu-
tion, if an Act passed by a State 
Legislature with respect to a matter 
in the Concurrent List contains any 
provision repugnant to the provisions 
of an earlier Act of Parliament, the 
Act passed by the State will prevail, 
50 far as the Concurrent List is 
concerned, if the Act has received the 
assent of the President. In 1959. we 
have passed in Rajasthan the Zamin-
dari and Biswedarl Abolition Act. It 
i~ applIed to all types of agricultural 
lands in every district in the whole of 
Rajasthan. Under that Act, the 
biswedars are beini compensated by 
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the Government of Rajasthan, but the 
tenants are not liable to pay even a 
single pie for those rights, which they 
bave obtained and which have accru-
4!d to them as a result of that Act. 
Both these taken together, it appears 
that the question should be conside-
red more sympathetically. 

In case they refuse and say, "Look 
here, take our cattle in lieu of the 
taceavi loans and take your lands", 
will the hon. Minister of Rehabilitation 
do so and allow them to become 
displaced persons again? In case their 
lands are auctioned and they are 
again made displaced persons, can we 
conceive what should be the amount 
required to rehabilitate those uprooted 
displaced persons again? It will be 
to the tune of more than Rs. 20 crores 
-1 am not exaggL>J"ating-because 
their are 30,000 families residing in the 
districts of Alwar and Bharatpur. This 
considr'ration must be taken into 
account. 

J do not want that the ownership 
right should be granted to them, in 
the light 01 the statement made by 
the hon. Minister. He has clearly 
stated that if they want to acquire 
ownership or proprietory rights, they 
will have to pay the price of the land. 
Therefore, this point should be made 
very clear whether those who do not 
want to acquire proprietory rights on 
account of their financial position will 
be evicted from t ~ land or not. This 
is the apprehension which is exercisin, 
and agitating our minds. I can UIUn 
him that so far as the question of 
realisation of Sawaijaman and the 
repayment of the taccavl loans 11 
concerned, I will take the retI-
ponsibillty that within a month or 80, 
they will pay the two amounts, in 
case they are given an assurance, In 
case t ~ position with regard to their 
possession of the land allotted to Uu!m 
18 made clear, that they wlll not be 
ejected. All right. What an .. 
~i  to do In case a pe1'IIOO fa DOt 
in a position to pay, beeauae the 
amount of realisation of the price 01 
the land comes to the tUDe of between 
Ra. 2,200 and RII. 2,500 to be paid In 
1& lnstalmmta whieb c:omes 10 a hu.-
sum of money1 

T1(Ai) ~. 

The hon. Minister' should appreciate 
that we have been placin, th.ia 'pro-
blem before him for the last three 
years. I have also met him two or 
three times. He has given due 
consideration to the problem. I do 
not want to accuse the Ministry, but 
I feel that the crux of the problem 
or the gravity of the problem has not 
been fully appreciated by the Minis-
try. I feel that unless the whole 
,position, their whole apprehension 
about the possession ot land so far as 
the question of eviction is concerned 
is made clear, it will not lead to any 
satisfactory solution. 

So far as other problems are 
concerned, I will be one ot those who 
will lend his fullest co-operation to 
the Ministry of Rehabilitation for 
every problem which is due to be 
solved. 1 would only request the hon. 
Minister to make a vcry clearcut 
statement as to what steps the 
Ministry of Rehabilitation is going to 
take in case the D.P. allottees arc not 
in a position to pay the price at the 
land, in case they are not in a position 
to acquire the ownership or property 
rights, and whether they nre going to 
be evicted or not. 

Shrl AJIt Slnrh Sarhadl: Mr. 
~ ut - P ak  Sir, I congratulate 
the hon. Minister and the Minilltry for 
the manner in which they have tried 
to di.spose of the ~i ua  problem on 
the western wing, but &tl1l I would 
lay that the problem in their hands il 
SO colossal, 80 big, that I think it will 
be very difftcult tor them to ftnlsh It 
by the middle of this year All they in-
tend to do and as they a ~ said in 
their report. 

Sir, the residuary problem can be 
divided Into four categories. The ftnt 
one Is the work pertaining to urban 
property, both evacuee and built b7 
the Government. The IeCOnd one 
pertal.na to agricultural lancbl allotted 
to refugees JM'1l(1ing disposal and tranl-
1ft in Punjab. The third relates to 
public Institutions belongln, to dJ&. 
plaeed Pft'IIOnI. And the fourth aDd 
lmpor1ent problem tint. with the 
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services, the personnel of the Minis-

U7. 

In the short twa at my diapoeal I 
shall deal very briefty with these 
four ca:tegories. I shall fttst take the 
question of evacuee properties, both 
,overnment built as well as those 
allotted to the displaced persons. The 
Minister will say that out of the 4~ 7 

lakh applicants for compensation 4: 84 
lakh applicants have been given the 
statements of accounts. But if we 
look at the property figures, he will 
find that out of Rs. 100 crores worth 
of evacuee property he has disposed 
or only property worth Re. 65.27 
crores, leaving thereby nearly Rs. 34 
crOTes worth of property yet to be 
disposed of. I am fortified in my 
argument when I submit that out of 
the total number of evacuee properties 
-286148 evacuee properties and 
19444.2 government properties--
only 351994 properties, which consti-
tute both government built properties 
and also evacuee properties, have been 
disposed of. Therefore, the number 
that has been so far transferred re-
prC5cnts only two-third of the tntal. 
The number that still awaits dis-
posal is 128596. Even after starting 
the work in May 1955 after the pass-
ing oI the Displaced Persons Art they 
had been able to do only two-third ot 
the work. If that is so, may I ask how 
they will be able to dispose of one-
third of the work in the few months 
that are left? Therefore, my Fubmis-
sion in this connection is that the re-
siduary work is so colossal and the 
problem is such that the approach 
should be human and it should not be 
like a machine. therefore I support the 
hon. speakers who have preceded me 
when they say that the Ministry should 
Rot try to commit suicide so early. 

Mr. Depat7-Speaker: Is there -1l7 
attempt being made by the Ministry 
to commit suicide? 

AD bOIl. Member: Apparently. 

8brl Ajlt SIDP SarbadI: It loob u 
tbouch _ very aerioua ~ t hu 

been made-not only an attempt has 
been made, but for the last two Yefll'S 
they have been doln, it. 

My second point deals with agricul-
tural land. It is stated ih the report 
that the number of allottees on a 
quasi-permanent basis was 4.77 lakhs •. 
This number is besides the non-Pun-
jabi land owners Or people from ... ut-
side Punjab. The total property that 
has been allotted involves an area of 
19 lakh acres Or a little more than that. 
You will find that up to 31st Decem-
ber, 1960 permanent rights have been 
conferred On 2,69,474 persons involving 
an area of 19,57,711 standard acres. 
This leaves the number of allottees 
yet to be conferred permanent rights 
to the tune of 2,09,526 and an area of 
4 lakh acres. I disagree with the rp-
POrt of the Ministry that certain 0"0-
pie are not coming forward to have 
pernmnent allotments or that the re-
maining allot tees are not available, be-
caUSe I know from personal knowledge 
where the hurdles are, where the 
bottlenecks are. I do have a certain 
amount of faith in the integrity of the 
Revenue Department of Punjab-there 
I do not join issue with the Minister. 
But he says that he wants to transfer 
the rights to them. But I would cer-
tainly say that the personnel of !hp. 
Central Ministry who have been deal-
ing with this problem very sympatheti-
cally should not be deprived of these 
rights. They should be allowed to 
deal with this question. When "learly 
40 per cent of the people are yet to 
be conferred permanent rights, how 
can I accept the proposition that those 
people are not available for securing 
permanent rights. 

This is, of (!ourse. besides the "e-
9Cttlement problem outside Punj9.b 
which perta;ns to 58000 displaced agri-
cultural families and 5.63 lakh acres 
at land. Out of that up till now 'lnly 
12,347 persons have been given the 
rights inVolving a small area and 46,000 
people are yet to be ,iven permanent 
rights. Still it is said that our work 
011 the western wine b over. T:un 
rather 8UI"PriRd. That is why I say 
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that the problem .till in the banda of 
the Miilistet' U sO heavy, both In the 
matter at qrieultural lands as well .. 
evacuee property, that he should 1If)t 
try te dissolve it SO soon. 

My third point is about problems 
pending disposal with 'Pakistan. t 
cUffer with the hon. Member from 
Gurdaspur when he said that the bon. 
Minister is not doing anyth.i:ng. Of 
course, he has been trying to do very 
much. Only recently we had a con-
ference about it, and I agree 
with him that there should be 
an overall solution to thla 
problem. The main point is that 
the joint stock companies whose 
claims have been verified have not 
been paid anything. I am talking of 
their assets-of course, the bank a~

counts and other things are there be-
sides. This is also a thing which 
should be given due attention. The 
joint stock companies also belonged to 
the displaced people. They have left 
properties and assets there. They are 
entitled to some compensation. If the 
hon. Minister is not in a position to 
get any compensation from Pakistan 
through negotiations, ; would certain-
ly say that this liability also should 
be taken in by the Government. I 
think the hon. Minister would be ~  

to impress upon the Finance Ministry 
that these joint stock companies 'lIsa 
arc entitled to some compensation on 
the same ratio as is given to others. 
There is no reason why they should 
be deprived of it. I hope the hon. 
Minister would try to lee that this ill 
also settled. 

My fourth point pertains to the ser-
vices. I have eot the highest appre· 
ciation for the work which the services 
have done. It would be a sad 
day indeed if they are thrown out of 
employment on the day of winding up 
of the Ministry. I am very glad, and 
I congratulate the Mini8ter, that up \ill 
now all the retrenched personnel have 
been absorbed and he is runnln, from 
door to door, from Ministry to Kim... 
try, trying to get them a~ . This 
problem should be viewed in the same 
manner .. the rehabilitation problem. 
which is • human problem. I would 
8UbmIt that the Minister Ihould Me 

that nO pel'8Oll is thrown out of em-
ployment becaUle of the clOlUl'8 of 
this Ministry and everyone is absorbed 
in acme Ministry or other. In thiJ 
conneation, I have received some com-
plaints. Here we muat remember tllat 
it is not only a question of absorption. 
There ill also the question of -,ension-
ary benefits. There are persons in the 
J4inistry who have put in service for 
the last 13 years, who have put their 
heart and soul into it, who have con-
tributed their sweat and brow to the 
serviCe of this Ministry. If they are 
not made permanent and if the pcn-
sionary benefits are not given to them, 
it would be the most tragic thing In-
deed. Even the Pay Commission 
have reoommended that nobody should 
remain temporary or quasi-permanent 
after he has put in a certain number 
of years. 

14 hn. 

Mr. Deputy-Speaker: The hon. 
Member should conclude now. 

Shri AJlt Slngb Sarbadl: I requeJt 
you to give me another ftve minutes. 
So, my submission In ,this connectian 
is that something should be done for 
these people. 

Then I come to the dL'lplaced public 
imrtitutions. I am very glad to know 
from the figures that the Ministry 
have given aid to a large number of 
institutions. I ftnd, for exarnple, that 
Punjab have been given RI. ]94 lakh!, 
Uttar Pradesh Rs. 23 lakhs and Delhi 
Rs. 27 lakhlJ. 

Cb. Banblr Slnrh (Rohtak): Ra. 3 
crore. in all. 

Sbri AJIt SIDP 8arlaadl: I coqratu-
late him on this. But I may lubmll 
to him that this is his UablMy. Be 
would agree with me that these insti-
tutions have not been fully rehabiU-
tak-d. I agree with the hon. Member 
from Gurdaspur, Professor Sharma, 
when he "Y'S that there should be • 
plan tor the future ablo. If they .... 
lett in the lurch at this time tbat 
would be the end of it. fn this con-
aec:tion. what I would submit 1a that 
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there are Muslims also who have left 
large amounts of trust property in 
Punjab. As it is trust property, it 
has not been transterred at all. I 
would submit that they should be 
given to those who are in possession 
of them in a planned manner and that 
they should be pennanently rehabili-
tated. 

There is one point more, and it re-
lates to the eastern wing. Compari-
sons are always very odious and they 
are more odious when they relate to 
sufferings. Therefore, it pains me 
extremely that the hon. Member, Shri 
Banerjee, while comparing the suffer-
ings of East Bengal refugees, said that 
the West Pakistan refugees suffered 
less. I have the highest regard and 
sympathy for the East Bengal refugees 
and their sufTe-rings. But I hope he 
will appreciate that the sufferings of 
the Wt'st Punjab refugees are not any 
the less. Immediately after the parti-
tion, they came out of West Pakistnn 
in lakhs and lakhs, leaving behind all 
their belongings, and many of them 
wen' slnughten'd in the way. Th05e 
who rt'ul'h('d India did llot have any-
thing of their own, and they had to 
sufTel' for years to reach their preSl'll t 
position. SI, I would submit that 
there should not be any comparison 
between the two, though : have the 
grea!est sympathy for the East Bengal 
refugees. 

Then, giving doles is not a happy 
thing. I can say from my personal 
experience in Punjab that we tried 
to liquidate it at the earliest possible 
moment. We did not allow it to con-
tinue for more than a year and a half. 
W. had no camps after a short time. 
Spending RI. 48 crores OIl doles is the 
biggeSt mistake that the Ministry hu 
made. 

Mr. DepatJ-S ..... : H. shoul. 
conclude now. 

Sbrl Ajlt 8IaP 8artIa4l: I requ.-
you to rive me two minutes. 

Mr. DefiIU7.S,.. .. : Tbo. w. 
alnut. have al ~ ezp1ftd. 

81u1 U& SlDrh Sarba4l: ComIni 
to Dandakaranya, ID1' submission • 
that it is a national project, accordinl 
to the polley laid down by the Mini&-
try itself. It was started in a big way 
lOme yean back. Its chiet function 
would be to rehabilitate the displaced 
persons ot East Pakistan. For this 
purpose, the first priority would be 
Ii .... n to the East Bengal displaced 
llersons who are at present in camps 
in West Bengal. That is the basic 
policy. But we now flnd trom the 
figures that since October 1960 the 
total number ot displaced persons that 
should have been sent from Camps in 
West Bengal should have been 5,400, 
whereas the number that has gone 
there is only 469. This shows that the 
response from West Bengal is very 
poor. When I put a question on this 
subject I was told that a large amount 
of money was invested on this PrJ-
ject and many tractors are now lying 
idle. Since it is a national project, it 
should be treated as a nationJ.1 project 
and if East Bengal refugees are not 
willing to go there, the refugees from 
other States are ready and willing to 
go there and reclainl the land. 

Mr. Deputy_Speaker: The hon. 
Member may resume his seat. We 
would not like him to go there. 
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~ ~ t f. trtrAT-f it t ~ 
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~ t f.-(JmT ~ mf if 'fd1nt 
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~ 1ft Iff f ~ ~ i  QT1fT'I1fT t, 
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f1I; q-..ft ~ i f1l1pr( t I 

Mr. Depaty Speaker: There aft 
nineteen cut motions relating to the 
Demands under the Ministry of 
Rehabilitation which have beeA 
selected by hon. members to ·be mov· 
ed. They may ,be moved provldecl. 
they are otherwise in order. 

Need for more publicitll of tM pro. 
(1re" of Dandaka7'4nlla Clm.ongst Uw 
f'efugee. of West Bengal 

Sbrl AarobiD40 G ..... :  I be, • 
move: 

''That the Demand under the 
head Ministry of Rehabilitation be 
reduced by RI. 100." (l.s) 

Nftd to .tart the .erleultural ~". 
tion in Dandalc4ranllCl 

Sbrl Aarobbad8 mao.I: I bel til)-
move: 

'-rhat the Demand under the 
head Ministry of Rehabilitation be 
reduced by RI. 100." ca4) 

Need for mqui", as to propeP 
f'ehabiHtation of ~U l  •• ent to U.P. 

Shrl Aaroltla4o GhoIal: I be, to. 
move: 

"That the Demand under the 
head Ministry ot Rehabilitation be 
reduced by RI. 100." call) 

Need to rehabilitate reftt.gee. of W'" 
Betlglll 'n industTie. 

ShrI AaroblD4o GIu8I: I be, to 
move: 

'That the Demand under the 
head Ministry of Rehabilitation be 
reduced by RI. 100." (146) 

Sbrl Aaroblado G ..... :  I be&' to 
JDOVe: 

'-rhat th. Demand under thAJ 
head Ministry ot Rehabilitation be 
reduced by RII. 100." (147) 
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Ii eed to inspect the amall fndustriee 
naned btl refugnl in Wen Bengal 

Shrl Auroltbulo GhoaI: I beg to 
JDOve: 

"That the Demand under the 
head Ministry of Rehabilitation be 
reduced by Rs. 100." (148) 

11 eed to guide and render help to 
7'efugeeB of Wen Bengal to develop 
the sma.ll industrie. 

Shri Auroblodo Ghosal: I beg to 
JIlove: 

"That the Demand under the 
head Ministry of Rehabilitation be 
reduced by Rs. 100." (149) 

Need to absorb the retrenched em-
ployees of the Ministry 01 Reha.biti-
tatton 

$hrl AuroblDclo Ghosal: I beg to 
move: 

"That the Demand under the 
head Ministry of Rehabilitation be 
reduced by Rs. 100." (150) . 

Need to continue the Ministry of 
Re1labilitation tm aLt the Camps are 
closed 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
head Ministry of Rehabilitation be 
reduced by Rs. 100." (151) 

Failure to provide alternate empl.o1l-
ment to retrenched employees 01 
the MinistT1l 

Shri Vajpayee: I beg to move: 

"That the Demand under the 
hend Ministry of Rehabilitation be 
rl'dured by Rs. 100." (1466) 

Nel'd to appoint a non-official com-
mitte(> to enquire into the rehabili-
tation affairs of the States concerned 

Shri Aurobln.do GhoeaJ: I beg to 
move: 

''That the Demand under the 
head Expenditure on Displaeed 

Persons and Minorities be reduced 
by Rs. 100." (152) 

Need to revise policv in regard to the 
charging of lGnd price from. the dtB-
placed persons who have constn&eted 
houses on na.zul land in Multan' 
Dhanda, Pahargan;, Delhi 

Shrl VaJpayee: I beg to move: 

''That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities ,be reduced 
by Rs. 100." (1467) 

ALlotment 01 shops constructed in 
various Government employeea' 
coLonies 

Sbrl VaJpayee: I beg to move: 

"That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1468) 

Failure to settle displaced perSON 
living in the Kingswall Camp since 
1947 

8hri Vajpa1ee: I beg to move: 

"That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1469) 

Failure to provide houses on a no lou 
profit basis to displaced persons Liv-
ing in the Purana Qi14 

Sbrl Vajpa7ee: I beg to move: 

''That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1470) 

Failure to register clai .~ of disp14ced 
persons from Pak-occupied territOf'lf 
of Jammu and Kashmir 

Shri Vajpa7ee: I bt>g to move: 

''That the l)('mand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1471) 
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Need to provide adequate relief to 
,.efugeu from P4k-oceupied terri-
to"" of Jammu aftd Kcuhmtr 
Sbri Vajparee: I beg to move: 

UThat the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1472) 

... 
"anure to 6ettle EtUt P4kWaft dil-

p£aced pet'6om 

Bbri Vajparee: I beg to mova: 

"That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Re. 100." (1473) 

Failure of the Rehabilitation 1001£6-
tries Corporation in implemenhtag 
schemes undertaken. 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
"head Capital Outlay of the Minis-
try of Rehabilitation be reduced 
by Rs. 100." (153) 

Mr. Deputy Speaker: The cut 
motions are before the House. 

Shri AaroblDdo Ghoaal (Uluberia): 
Mr. Deputy-Speaker, Sir, it is unfor-
tunate for the people of West Bengal 
that while one refugee problem still 
remains to be solved, another refugee 
problem has been dumped on them 
and another is in the offing i.e., the 
Berubari refugee problem. 

I want to know from the hon. 
Minister as to who Is responsible for 
the rehabilitation of the Assam 
refugees. Is it the Rehabilitation 
Minister, or the hon. the Prime 
Minister, or the A!!sam Gov-
ernment, or the West Bengal 
Government, or the non-otftclal 
emissary, Mr. ~ok  Sen? We are 
unable to roam abollt In search of the 
real pE"rson for glv!ng help for the 
l'.a..biUtation of .. ADam refu ..... 

Sir, first of all, it is my readin, that 
the Assam Government even nOW i. 
not very much willi!)i to accept the 
Ben,ali refugees. There are some 
reasons which haVe convinced me of 
this. There was a dispute as to the 
number Of refugees which the Assam 
Government, would take. I do not 
know whether this dispute has been 
resolved, and what the latest position 
il. Secondly. Sir, the procedure to be 
followed is dilatory and cumbroUi. 
There is the procedure of screening. 
I have received sheafs of screening 
papers, where persons who have not 
received any loans are shown as hav-
ing received loans on the basis of 
which notices are being served on 
them. I wish to refer to only two 
such cases, for want of time. One ia 
the case of Shrl Niranjan Brahmachari 
and the other 111 the case of Shri 
Subhashini Bala Basu. What is the 
use of this screenmg? Persons who 
have not received a single farthin, 
are shown as having received loana. 
'.rhere is no machinery to which these 
complaints can be lodged. This sort 
ot screening is very defecUve. 

Sir, my next pOint is that the Assam 
refugee!! are given RI. 200 as grants 
in the beginning. This was stated by 
the hon. Minister even day before 
yesterday in reply to a u ~tio . But 
I can show hIm about Mty letters 
written by ~~. l  refugd's, wherein 
they say that they have not received 
a single farthing eVC'n after going back 
to Assam. They arc given only one 
seer of rhiru, one poa of gur and one 
rupee per day. This ~ given when 
the notice III serv('d and A_itlllm 
refugeC'1l have to go to their locality 
with thl' help of thnt. After g011l1{ 
therl' they are ~ cct.t  10 be given 
Rs. 200.. But most o( the Ul ~~ 

a/',er gaing  back to s~a  have rl'-
cei\'('d n"th:ng. Thill flort of advertis-
ing that Rs. 200 has been given to 
them and that still they arc not going, 
is no good. 

Regard!n, the loans which are 
beIng granted, they are being given 1n 
driblets with the result that they can-
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not be utilised for rehabilitation pur-
poses. I can mention the names of 
seventeen refugees who though they 
were 'Sanctioned as much as Rs. 1,000 
to Rs. 12,000 in fact received only 
Rs. 200 to Rs. 500. Five or six 
months have now passed and they 
have written so many applications to 
the different Ministries that it is ditIl-
cult even to locate them. Nobody hal 
cared to reply to these letters, not to 
speak of giving these loans. It is t ~ 

sort of refugee rehabilitation which is 
going on in Assam. There has been 
great bungling as a result of which 
the Assam refugees are suifering to a 
great extent. 

I would not like to refer to Goresh-
war Bazaar. Goreshwar Bazaar was 
mainly populated by the Bengalee 
shop-keeper:;. After the people left 
Goreshwar Bazaar, the lands which 
belonged to the P.W.D. were taken 
away and when after the disturbances 
the land was wanted, the Assam Gov-
ernment mformed the Rehabilitation 
Mini'stry that that land belonged to the 
Railway Ministry, The Railway Minis-
try was asked by the Prime Minister 
himsplf I am told, and the Railway 
Minist<'r has replied that they have no 
land and it bl'Jongs to the Assam Gov-, 
ernment. The whole land which be-
longs to the Assam Government, on 
which allout four hundred shops of 
BC'n[::1 iL't' refugees were situated, has 
not been given to them and they are 
not being rehabilitated for that reason 
in that area. 

Another point I would like to sub-
mit is that of late force is beiDl 
applied on the Assam refugees for 
leaving their camps. I would in this 
connt'Ction request the Rehabilitation 
Ministry to take the cooperation of 
thE' Assam Refugee associations. The 
refugf'es want to go; they do not wan' 
to rem:lin in camps. But there is no 
sense of s('curity, and if Government 
can f'nthuse them and give that sense 
Of security they are certainly a«ree-
able to go Immediately; because, they 
are not really very much fond of 

these worst type of camps in which 
they are livinl· 

Regarding doles I would request the 
hon. Minister to see that so 10111 u 
proper screening is made and they are 
liven proper help. Then at leut 
Re. 200 should be given to them after 
they go back, and unless that is done 
there is nO question of serving a noUce 
On them and stopping the dole or re-
ducing that dole in the camps. 

As regards their going back, I would 
request the hon. Minister even today 
to enquire whether it is not a fact that 
about seven or ten families who left 
for Assam on the notice of the Wea. 
Bengal Government are stJll livinl 
outside the Gauhati station, beeauae 
after their return they have not been 
given any rehabilitation grant by the 
Assam Government. 

I would like to refer to another 
point regarding the rehabilitation of 
East Bengal refugees. Now we come 
to know that a large number of 
refugee families are being taken to 
U.P. In U.P., I\8turally. the refugee 
population is concentrated in the two 
districts Of Naini Tal and Pilibhit. 
There are a lot of complaints from 
these refugee colonies. The main 
complaint is that after the refugees 
are sent to these places they have to 
wait for eight or nine months tor 
rehabilitation. If the Dandakaranya 
project is prepared to receive these 
persons, why 'Should so many refugee 
families be sent to U.P. where there 
are a lot of complaints? I think the 
hon. Minister should divert these 
refugees to Dandakaranya. 

And lastly I would make uu. 
request to the hon. Minister, becauae 
he has a wonderfUl knack of shiftin, 
the responsibility from his own 
shoulders to the shoulders of other. 
who are not accountable to us; that 
is the only reason for which be w 
shifting these things to the States and 
other departments ao that none may 
be accountable to u.s in re,ard to 
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the problems of rehabilitation. I 
would therefore request the hon. 
Minister to help us, and I can live 
him an assurance that I can take 
i t ~ per cent of the Assam refugees 
to their places if he gives this assur-
ance about their rehabilitation In 
Assam and stands security for them. 

Mr. Deputy-Spea.ker: Shri Bimal 
Ghose. Five minutes. 

Shrt Bimal Ghase: I will 1lnJsh 
within five or six minutes. 

Shri Mehr Chand Khanna: Sir, he 
might speak while sitting; he is not 
well. 

Mr. Deputy-Speaker: Yes, he can 
sit down and speak. 

Shri BIma) Ghase: Thank you, Sir, 
it is not necessary. I will briefly 
refer to two or three points. A serious 
defect of the Rehabilitation Ministry 
or the approach Of the Government to 
this problem of refugee rehabilitation 
appears to me to be this, that for 
lome time now the emphasis 1s on 
WInding up the Department, not on 
the problem of rehabilitating refugee!!. 
I will not say that this Department 
should be a permanent one. But let 
thP Department !lay that the c u ~ 

will be rehabilitated and as Boon as 
their rehabilitation is completed the 
Department will go out of existence. 
Then nobody will be sorry, and I am 
lure the hon. Member will be in 
pOSItion somewhere else. So I would 
request the hon. Minister, as many of 
my friends have said, not to commlt 
Hara-kiri himself. 

The second point is that before the 
refugee rehabilitation problem 111 eom-
pleted, he should also consider the 
question of compenaation to the J:ut 
Bengal refugees. I am lOrry that m1 
hon. friend Shri Ajit Singh Sarbd 
Ie not heTe. He made a comparlllaD 
between East Bengal refu,eee and 
West PUJ.tan refupes. I would not 
have made that comparilOll. Both 
have suft'ered and both should eel 
compensation. Whoeover eets a feW 
-'pees more, It ia immaterial to me. 
..Jt t ~ problem rematru that while 

in West Pakistan there was this com-
pensation which the refugees obtaIn-
eel, in East Pakistan, on account of • 
friction, the refu,ee9 have not 10' 
that. Somethin, should be done Ul 
this respect. 

Associated with this question is the 
rehabilitation of the employees in the 
Rehabilitation Department. When the 
Department is iomg out of existence, 
what is going to happen to them? 
The employees of the Rehabililation 
Department are very much worried 
about their future. And I would like 
the hon. Minister to assure us that 
their future will also be looked after. 

The third point is about Dandaka-
ranya. I would ask the hon. Minis-
ter to be a little patient. The reason 
why the refugees have refused to go 
latterly has been this. We han also 
told the hon. Minister earlier that the 
first refugees who had gone therc did 
not have a very happy ('xpprif'ncc. and 
it is the first batch of refug('cs who 
carried tales about Dalldakaranya. I 
am SUff', now that the cOllditions have 
Improved and this fact gets known, the 
Bengali refugees will also be goin,. 
Therefore I would like him to be a 
tittle o ~ patient and iive some more 
time. And l)('tol'l.' he accepts lIugges-
tions that others should go, he should 
consider the suggestion ot my hon. 
friend Shri A. C. Guha that the par-
tially rehabilitated refuiees should b. 
liven an opportunity, not up to only 
10 per cent, bUL to the extent that !.be 
partially ~ ilitat  refugees want 
to ,0. 
Lastly, the Aaam refu,ee problem 

baa been referred to by my hon. 
friend Shrl Aurobindo GhOUl and I 
do not want to dilate on it. I would 
1~ to know if the Berubari refugl!4M 
have also been entrusted to the hOlL 
Klniater'. ure and, if 10, what he 
is doin, in that relard. 

Shri II. Chaad .... _: SW, 
fourteen ,.ean .,0 thia J,IlnDtry ..,.. 
ereated In the wake ~ parUUma. 
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About ninety lakhs displaced persons 
left West Pantan and East Pakistan 
and came over to India. About forty-
eight lakhs came from West Pakistan 
and about forty-two lakhil from East 
Pa.kistan. During all these years we 
have passed through many stages, the 
stage of relief, then rehabilitation, 
and, in the case of displaced persona 
from West Pakistan, also compensa-
tion. About Rs. 400 crores from our 
own national revenues-we have not 
receIved a penny's aid from any other 
country or any world organisation-
have been spent on the relief and 
rehabilitation of displaced persons. 
And in the case of the westerh region, 
compensation a's far as urban evacuee 
property is concerned has been given 
to the tune of about Rs. 150 crores. 
This is made up of cash, allotment of 
houses and adjustment of public 
dues. Over and above that, we have 
allotted nearly 25 lakhs 'Standard 
acres of land and about a iakh rural 
houses. At a rough estimate the value 
of these lands and houses may be in 
the v <:inity of about another Rs. 100 
crores to Rs. 120 crores. 

So, Sir, you will sec that large sums 
of money have been spent on the 
relief and rehabilit:ttion and for a 
.ection of the population even in the 
payment of compensation We have 
to see, after all these years, whether 
the particular purpose for which this 
Ministry was set up, namely to deal 
with the human problem of these 
unfortunate people who had to be 
taken out of their roots, from their 
hearths and homes, the lands of their 
forefathers, whether that problem has 
resolved and, if so, what remains to 
be resolved and whether for the resi-
duary problem that there is today, the 
apeclal Ministry that was created four-
tf't"rl years ago should continue or nol 
That is thp problem or that is the 
question which has been posed to me 
by practically every hon. Member. 
What was the problem? To what 
extent has it been resolved, and what 
remains to be resolved? For the 
residuary problem, do we still need • 
!lpeCialised Ministry? I shall try and 

answer as fully as I can, these c iU~ 

ciams or these kind of observations, 
because I could see that as tar as the 
Ministry is concerned, as far as the 
officers are concerned, including the 
Minister himself, there has been all 
round appreciation of the work that 
we have done. There was a time 
when I was being accused of saying 
'We shall see that this Ministry never 
comes to an end'. But nobody is 
accusing us; today, the advice that has 
been given to me by every friend. 
whether from this side of the House 
or from the other side of the House 
is that I should not indulge in my 
suicide, in my hara-kiri, in my politi-
cal dehabilitation, and that I should 
go slow. I appreciate all those kind 
sentiments. 

I shall first take up the eastern 
region, c~us  for the last six years 
Or so, I have spent a major part of 
my time there. As I have just told 
you, thel'c are aboul 42 lakhs displac-
ed persons in the eastern region; of 
them about 32 lakhs are in West 
Bengal and the remaInIng, namely 
about ten lakhs are in ASsam, Tripura, 
Bihar and Orissa. As far as these 
four States are concerned-I am leav-
ing out West Bengal-we have al-
ready given assistance to about 
1,85,000 families in these four States. 
involving an expenditure of Rs. 61) 

crores. Now, the Rehabilitation De-
partments in all the four States that 
I have just mentioned have already 
been closed. but before the Depart-
ments were closed I took care to see 
firstly that the State Governments 
were consulted, and secondly to find 
out what the residuary problem in 
those States was. The residuary pro-
blem was discussed with sympathy 
and consideration. I feel-and that 
has been my feeling for a very long 
time-that if my Government can 
give me Rs. 400 crores to spend on 
the relief and rehabilitation of dis-
placed persons, I can certainTy go to 
the Government and to my colleagu.-
and ask for a few crores of rupees 
more. I would not myself like that 
this problem which h.. been  tackled 
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all these years and on which such 
hu.p finances or such huge amounts 
of money have been spent, should, in 
the fag end of the life of this Minis-
try, be stinted or dwarfed or not pro-
perly attended to for want of a few 
more crores of rupees. 

So the residuary problem was fully 
i~ss  with the State Governments 
and whatever provision was required 
for meeting the residuary problem in 
those States has already been agreed 
to and provided for. Now, that 
would leave the problem of West 
Bengal. 

As far as the problem of West 
Bengal is concerned, up till now, we 
have given rehabilitation assistance to 
455000 families. This is an addition 
~ the 1,85,000 familil's that I have 
just mentioned in those four States, 
and t~  expenditure comes to about 
Rs. 13G crores. 

The problem of Bengal, as has been 
rightly remarked by the gentleman 
who opened the debate and by my 
friend who followed him .... 

Shri Muhammed Elias (Howrah): 
The one is a gentleman and the other 
is a friend? Is it because he belongs 
to the Opposition? , 
Mr. Deputy-Speaker: The objection 
is that all are hon. Members here, no 
friends and no gentlemen. 

Sbri Mebr Chand Khanna: No 
.gentlemen? I am very sorry. I 
apologise. 

Mr. Deputy-Speaker: All Members 
here are to be addressed as hon. 
Members, and no distinction is to be 
made. 

Shrt Mehr CbaDd Khanna: They are 
not to be called gentlemen! Vf!rY 
wen. I ahaU leave it at that. 

The hon. Member Shri Prabhat ltar 
who initiated the debate and wu 
followed by Sbri A. C. Gulla made 
two pointed obeervatioDS. One w .. ID 
relation to tbe campers, and the other 

wu in relation to the partially reba ... 
bilitated families within the State of 
West Bengal. 

As far as the campers are concern-· 
ed, today I have been accused, and I 
think I have been accused once be-
fore also, that I have allowed theM' 
unfortunate people to live in campa 
for a very long periOd and that pro-
per action has not been taken 
in the matter either to r.e-
habilitate them or to disperse them I 
from the camps. I plead guilty to . 
the charge, and I plead guilty to the 
charge on this account namely that 
these unfortunate people who came-
from East Pakistan came in a tatter-
ed and shattered condition. I saw 
them with my own eyes at some of 
the border stations. As many as 
10,25,000 persons out of 42 lakhs per-
sons had to be taken inside the camps. 

When I took over this Ministry 
about six years ago, the number of 
campers then was round about 30,000 
to 40,000. You would sec, Sir, that it 
has been a question of clearint thet 
camps and filling them. We keep on 
clearing the camps and rehabllltaUng 
the persons, but Pakist/in kept on 
sending more peop)!) out ot East 
Pakistan, and again tilTing my camp':!. 
I went to Bengal or to Calcutta with 
great hopes, but soon after my arrival, 
my friend from Pakistan-about 
which reference has been mad(' by 
Shri D. C. Sharma alreadY-8cnt out 
within two years, namely 1955 and 
1956 as many as six lakhs of persons. 
Of them, over 50 per cent., nearly 53 
per cent., found admissions in camps. 
The result was that my camp popula-
tion which was about 30,000 to 40,000. 
only at that time immediately rose to 
about 36 lakhs. Now, it can b<-!laid 
that perhaps proper measures have 
not been taken in the matter of their 
rehabilitation, that we have been soft 
with the State Governments, tlut 
pet'lhaps we have not exerci.Jed the 
Ame amount Of control over the ea-
~ Us ts  as we ahould have clone. 
In fact, OW' Estimates CommlUee baa 
talked about it and Aid that our n.-
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ponsibility does not finish with the 
NnCtion ot a scheme or the sanction 
of a loan only but we have to see 
Ithat that Scheme is fully implemented. 
Weare taking that action, and are 
cioing all that is humanly possible. 
But 3, lakbs persons had to be ad-
mitted in camps. Today, the number 
is only about 80,000. Even during 
this year, I mean 1960-61, 45,000 per-
sons have lett the camps. 

Last year, unfortunately, the Danda-
karanya scheme was discussed whe-
ther in Bengal or in this House in 
such a way that-I do not minimise 
my shortcomings; nor do I minimise 
my misfortunes-the result was that 
this scheme started with a very bad 
start. Till then, refugees were going 
to Dandakaranya in very large num-
bers, but, suddenly about this time 
last year, it was decided that till cer-
tain conditions were fulfilled in 
Dandakaranya, no refugees should go 
there. What I did was that I invited 
the Chid Minister of West Bengal 
along with his colleagues, I invited a 
large number of members of the West 
Bengal Assembly representing each 
group plus a large number of editors 
of newspapt'rs, both from West 
Bengal and from Delhi, to go to 
Dandakaranya and see things for 
themselves. It was stated that it is a 
good scheme and it has great poten-
tialities. The requests made by the 
Government of West Bengal were (1) 
that their Chief Secretary, like the 
Chief Secretaries of Madhya Pradesh 
and Orissa, should be associated with 
the project, (2) that there should be a 
whole-time Chairman, and (3) that 
the project should be given a sub-
stantial amount ot autonomy. All 
the three proposall were accepted. 
Even then, we foUll(l that the refugeee 
were not movinr to Dandakaranya. 
It was IU6gested in the meeting of the 
-Chief Ministers of the three State., 
West Bengal, Madhya Pradesh and 
·Orissa, over whkh I pre.ided in Delhi 
in September, that the voluntal'1 
system lIhould be tried. I Aid, know-
iDa from my put ezperience, that It 
wal not .oine to bear 8DJ fruit, but 

I should not object to it. Nothing 
happened, Sir. Then it was suggested 
that we should organise a 'Danda-
karanya Week' and in that 'Danda-
karanya Week', there should be 
lectures and we should tell the people 
what facilities they are goin, to ,et 
in Dandakaranya. 

Shrl S. M. Banerjee: By whom! 

Shrl Mebr Chand Khanna: The 
Chairman should go there and explain 
to the people, the Chief Administra-
tor should go and the Rehabilitation 
Minister of West Bengal would go. 
That was done and tried for full one 
week. Result again-nil. 

Then a meeting was held between 
me and the Chief Minister of West 
Bengal in early December. On one 
side we bave already spent about 
Rs. '10 crores on the implementation 
of the Dandakaranya scheme. ex-
penditure to the extent of Rs. 15 
crores has alr('ady been accepted and 
my budget tur this year is Rs. 7 
crores. On the other, during the 
whole of 1960-61, though we have 
been spending in Dandakaranya at 
the rkte of .~. 2 lakhs a day, I have 
also been spending .~. 1 lakh a day 
on the maintenance of camps in West 
Bengal; our expenditure on camps in 
West Bengal-we have no camps in 
any other State in India-last year 
was RI. 3: 15 crores; I asked the Chief 
Minister and RehabHitation Minister 
of West Bengal as to what we are to 
do under the circumstances. It I am 
going to develop the Dandakaranya 
project, if I am ,oing to ha\lje a bi, 
orpnisation there, what is the pur-
pose therefor? It has cost us any-
~ between RI. 7()....-8() laiba a 
year. I haVe purchased reclamation 
machinel'1 to the value of Ra. 41 
CI"Oree. Foreicn euhanp to the 
ulent of Be. 2i eroree h .. been utiu.. 
eel in the purchase of that machinery. 
'!'be number of ltornatsu tracton that 
We purchued in lINlt was 58. The 
number of Komatsu tractor. for 
which orden were placed 1ut yMr .. 
.,1. The Dumber of Caterplllar tnIO-
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ton I have bought from America and 
put in Dandakaranya is another 45. 
And on top of it, we have got the old 
cro tractors. We are going ahead 
with the development programme. 
Thousands of acres of land have al-
ready been reclaimed; others are in 
the process of reclamation. Villages 
after villages have been set up. 

But, Sir, I had to ask the Chief 
l41nister of West Bengal: what are we 
to do under the circumstances? This 
voluntary system does not seem to 
carry any weight with my friends in 
camps in West Bengal. I do not 
want to go into this aspect, whether 
it is a vested interest Or a political 
interest. I am not concerned with 
that. I am only concerned with this 
aspect of the matter as to whether the 
Dandakaranyn scheme is going to ~uc
ceed or going to fail. Last vear I 
was on the mat for it. There has not 
been even a little criticism of the 
Dandakaranya scheme this time. I 
am glad, and I am grateful to the 
House for it. 

So a decision was taken that this 
could brook no further delay and 
notices shall have to be issued to the 
campers. This decision has been 
taken with the full concurrence and 
unanimity of support of .the Govern-
ment of West Bengal. We started 
issuing notices from January 1961. 
During the last three months, notices 
have been issued to about 5,000 
families. 

8brl AJit 8iDJb SarbadJ: Reports 
speak of 1700 only. 

8bri Mebr ChaDd Khann.: In the 
laitial stage, the number was 1,700. 
During the months of February and 
March, notices have been iasued to 
another 3,000 or 3,500 families. 

8bri AJIt 8lacb 8arIaa4I: What wu 
the period of the notice? 

8IIrt Melar Cbaad D .... : I am 
c:omiDi to that. 

It has been acreed tIuIt durin, tIhls 
month notices shall be iuued to an-

7'1 (Ai) L$-T. 

other 2,000 families, exclucliDl the 
1,000 families who are to go to U.P. 

I mipt just say a word about UJ'. 
Rehabilitation in U.P. hal been of the 
highest order. Up till now, there baa 
been a tremendous demand upon me-, 
and in this case I believe my hon. 
friend, Shri S. M. Banerjee, will also 
agree with me .... 

8brl 8. M. BaDerJee: I agree. 

8brl Mebr Chand Kb.Dn.: .... that 
the refugees from East Bengal do not 
wish to go to Dandakaranya and wish 
to go to U.P. 

An Bon. Member: Let him refer to 
him as hon. Member Shri Banerjee. 

Sbrl Mehr Chand KblUUla: Yes, my 
han. friend from Kanpur. 

We agree generally outside the 
House if not inside the House, but 
this time he will agree with me in-
side the House also. 

Shrl S. M. BaDerJee: Sometimes we 
do agree inside the House also. 

8hrl Mehr ChaDd Khanna: It has 
been decided that notices to 8,000 
families shall be issued till the end of 
April 1961. The total number of 
agriculturist families in camps in Welt 
Bengal is 16,000. So by the end of 
this month, notices would have been 
issued to 50 per cent. of the families. 
From the lst of May onwards, noticci 
shall be issued to 1,000 families every 
month, meaning thereby that the pro-
cess of the issue of notices .hall be 
completed by the 31st December 1961. 

When I was co .i~ to Deihl only 
a few day. ago, I law my friend, 
8hri ProtuUa Sen, and told him that 
8eDerally queltlons are .. ked in Par-
liament at the t1me of the discussion 
of the Demands of my Minlstry and 
I am ~ . to be uked a pointed 
quelt1on: 'Is the hlstory ,oirle to re.-
peat ttself?' "rbl. Orne, do We mean 
to be ftnn in the luue of theR notices 
and the dilpenal of these families 
from cunpa who ref\ue to 10 to 
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a a~~ a or U.P.?' He said: 

~ U hue m.y authority to M,. that 
we Shall deal with \he maUer Ir:mly'. 

Why are we eloin, that? For the 
simple reason that a a~ a to-: 
day t. a success· Larre ~ of 
money have been spent on a ~
karanya. I want Dandakaranya to 
succeed. I am prepared to clelr DlY 
hon. friend, Shri Ajit Singh Sarhadi, 
and some other hon. friendS here and 
say that as lon, as I am the Rehabili-
tation Minister, the first charte on me 
shall be ,the rehabilitation of campers 
from West Bengal and the ~ co  one 
will be the advancement of the in-
terests of the tribal. there. 

15 lin. 

Shrl Ajit ,SlDrh SarhAdl: I asked 
what is the period of the natke. 

Sbrl Mehr ChaDd Khanna: I am 
coming to that. Once these campers 
have been dispersed, then the ques-
tion shall arise what should be th(' 
shape and the character of this 
Dandakarailya project. I am sure, if 
it is decided that every one can be 
taken there, then perhaps the Minister 
for Rehabilitation may not be in-
charge of this project. But, I do feel 
that if the Oandakaranya project is to 
succeed, it must have man-power and 
if the man-power is to come from the 
camps in West Bengal, till that man-
power comes, We cannot implement 
the scheme properly. 

The period of notice is two mon\ha. 
Some notiees have expired and ac-
cording to the State Government, 
doles of 1500 families have al ~a  

been stopped. In spite of this deci-
sion, in spite of these notices, in spite 
of this propaganda, the response from 
the camps in West Bengal is hlJthl7 
disappointing. During the last l:lI'etI 
months I do not think more than ,.110 
to 250 families, in spite of these 
notices, have gone to DandakaranYL 

Shri AjIt Slqh Sarhadl: Have the 
doles been stopped in those cased 

~~. ~ Jt~.~  Sift ~. 
auu ~ t ~ :tloU$e. that even' P.OS$l'b' __ 
dort sl\Iill be made, ~  P ua s - ~ 
tbat is. humanly pO$sible ~aU ~ 

,Vailed ot' in aa~ ,Ule cam,pell lJl 
West aengal to go to a ~a llll. . 
and if they do not ,0, we will bo 
left with no option but to stop their 
doles. I am not ~i  any ~ 

pulsion. A friend of m,ine lo ~ 

to the Opposition party said only • 
few dayi ago in the ~l ss~lll l . 

then repeated it in his paper, that 
the ~ t $hall have to nl£et 
with dire consequences if these-
~ s are asked to go to Danda-
karanya and doles st@ped. My OWDI 
feeling in the matter 1$, :lnd I would 
like ,to tell the han. friend of i c~ 

that you are not a friend of th& 
refugees, you are not a friend of the 
displaced persons. U you want to 
make these unfortunate people-
beggars and Wile them in your Gwn 
political game, you are doing no 
service to humanity, you are doing no 
service to the displaced persons. 

Now, I shall deal with ,partially 
rehabilitated families in West Bengal. 
I am uotprepared to accept that 
their number is 20 lakhs. That 
would be a very high a ati~ 
even if it comes from Mr. Guha. 

8hrl A. C. Gulla: Out o.f 2l) lakhs 
rehabilitated, 50 or 60 per cent. wiU 
be partially rehabilitated. 

Sbri MeIlr CIlaDd Itluuuaa: Ten 
lakhs. I do concede that everyone in 
West Bengal has not been ful!y re-
habilitated. Whatever the reasons 
may be-I need not go into them-
whether it is the love of a Bcngalee 
for West Bengal, whether 11 is ~ 
fault that I am not able to incult'a!lt 
full sense of confidence in hIm. he 
has not gone outsi<le West Bengal to 
the extent that we wanted him to go. 
And the result has been !.bat in that 
State, which was partitioned unfor-
tunately on account of the creation 
of Pakistan, two-thirds of the land 
went away to Pakistan, one-third 
came to West Bengal along wilh that 
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c:aaae ~  SO lakha clisplac.ed per-
IODS· Tbere is 4 uemendoua I'lIlOuat 
of .tRin QA the laDoci and the physical 
nIf;Iurces iR West Bengal. There 11 
u¥nwloymant. There is the highut 
deJ'Witr of population. On (lne han.l I 
am told that we have failed in .. tUng 
up ot. i ~u-i.a  and my hOR. frIend 
1M. PAbbat lUr said that We have 
tailed to p,"ovide kl ~t in a 
pl'Oblem State, on the other ban4 it is 
bis Farty that goes on trumpeting 

~ a  that there is a lot at land 
available in West BeRgal. West 
&nial bas reaclled a saturation 
point. There are no landa available 
in West Bengal and if you want these 
~ tiall  rehabilitated tamilies .... 

Shrt Muhammed Elias: Have you 
ever replied to the alternative pro-
posal which hu been given by !.he 
West Bengal Opposition members and; 
which wal alia placed before this 
House several times? The alterna-
tive proposal was to reclaim land in 
South Bengal by which thousands and 
lakhs 01 refugees can be rehabilitated 
there. You have never ~ li  to 
all those points. 

liart MelU' Cband Kba.ua: I am 
very thankful to my han. friend 1I4r. 
Elias for kindly reminding me about 
those things. But, I do not propose 
to deal with them. I am only saying 
that the problem of the partially re-
habilitated people mwt be tackled. 
For this what we have done is that 
we told the West Bengal Government, 
"Will you please assess your problem 
and let us have the detaIls?" Only 
about one and a half months ago-I 
think, I am correc"-a meeting was 
held at the level of the Secrptaries 
where the residuary problem of the 
Government of West Bengal was dis-
cussed. We are asking for a little 
more information and atter the in-
formation is received, I propose to 
discuss the problem of the partially 
rehabilitated families in West Bengal 
with the Chief i i.~t  and the Re-
habilitation Minister of Welt Ben.al 
themselves. I want to go to them be-
cause if I have to prove my b0ft4 fIdu 
to this House. if I have to assu ~ you 

that thIt res4:luaq JUWlfam 14 ~.  $0 
Pe tackled in an ta ~ ~J  J»r 
the State Po ~ of WQt 
Bengal-there should be no dtfftculty 
in Ute Bow of fuNs ~ ~ epml-
Jl8ijQ1a of &!be ac ~  ~t be 
accuse4, 01. cQIIlQaitina ~ *" 
~t . So, I wish to U ~  the HQ\I" 
that in the next o~ Qf twp I 
woulG be in a position to ~U .. tbe 
residuary problem in West BeQPI 
afier consultation at the highest level 
in West Benpl, that i, tale Chief 
MU»lter ()f West Beq,pl. What t"e 
amount it .01na to be. It I. vel'7 clial-
cult """ rae te say. But,. rou.h 
idea wt haa been lIven to lIle J8 \bat 
it mitht be la Wle i.oi~ . ot .a.ut 
Rs. 60 to 50 Crm'8I. I haw &QJd pou, 
Sir, ancl 1 10 on repeatiQJ \bat &he 
matter of the partially rehabilitated 
families in Welt Bengal Ih.ll be 
fully and properly examined. 

Shr1 Prabba& Kar: What about In-
dustries'( 

Sbrt Mebr ChaDd KIwuta: M far al 
industnes are ooncemed, I would 
give you the t\gUTeS ill brief. I 
would conftne myself to West BE-n,al 
because my han. friend, Mr. Prabhat 
!Car, conveniently il110red the other 
four State8. "n1e number oJ medium 
and cottage industries, set up by the 
Ministry, by the State Government Clr 
West Bengal and the Rehabilitation 
Industries Corporation is round about 
80, involving an expenditure of about 
Rs. 5.88 crorel, and they Jlnould pro-
vide employment to about 20,000 
persona. 

As far as employment Is concerned, 
employment is being given throul1'l 
two specific sources: one Is t ou~ 

the Employment Exchange and the 
figure is round about M,OOO; the 
other is through training. We have 
tralned nearly 40,000 persons up tm 
now. 

Shrt Prabbat Kar: How many of 
the people trained in your traininl 
centres hive been employed? 
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Sbri Mehr Chand KbnDa: I could 
not give you the number; but 40,000 
· .persons have· been trained and it baa 
· COlt us crores ot rupees. 

..... 1 Prabbat Ear: We have never 
complained about the expenditure on 
· the part ot Government. That is not 
the point. The point is, exactly how 
many persons have been really 
rehabilitated by providing employ-
mentT 

Shrl Mehr Chand Khanna: If you 
ask me whether I have a tollow-up 
organisation to see it Shri Prabhat 
Kar after receiving training had been 
placed in life, I am sorry to say I 
have no follow_up organisation. But 
my duty is to provide the avenues of 
training and that has been done. 

Shrl P. N. Singh (Chandauli): To 
see that they get employment is not 
your job! 

Shrl Mehr Chand Khanna: My duty 
is to see that they get their stipends. 
My duty is to see that thesp training 
centres and production centres ar!' 
fully equipped. If you ask me, 'Is it 
not part of your duty to have a follow-
up organisation'? I would say, 'Yes'. 
But I may tell the House that I have 
to deal with 90 lakhs of displaced 
persons. Perhaps thc population of 
the whole of the continent of 
Australia is much less than that of 
the refugee population with which 
this country was faced. 

Now, another charge was levelled 
at my door by the first speaker. I 
am very hard pressed for time that 
I am issuing certificates. I am bein, 
most unkind to the displaced persons, 
though he read it and did say that 
the instructions were that each case 
should be considered on merits. I 
would be the last person to say that 
the displaced persons who have been 
rehabilitated should be again dehabili-
tated. That is not my intention. But, 
I have also to see that those personl 
who have received loans, if they are 
In a position to pay, must also pay. 
The sugestion of my friend, Shri 

I Guha, is a very very good one. Remit loans to the extent of Rs. 3,500 each. 
I wish he had got that idea when he 
was the . Finance Minister himself. 
Anyhow it is better to be wiser after 

'

the event. That will solve my pro.. 
·blem completely and I would not get 
all 'the bouquets and flowers 'that I 
\sm getting in West Bengal or Rajas-

~ than or elsewhere. Once these loans 
are wiped off, I can assure you that 
even the opposition parties would 
take me out in a procession in the 
streets of Bengal. I have no doubt 
about it. But, I have to take the loans 
as loans and grants as grants. I would 
like to tell the House .... 

Shri Prabhat Kar: Why don't you 
create such a situation? 

Mr. Deputy-Speaker: When he is to 
be taken out in a procession? 

Shri Prabhat Kar: By the o ~sl  

tion parties. 

Shri Mehr Chand Khanna: I am 
planning for Nigambodth Ghat. 

The total advance is Rs. 54 crores. 

Mr. Deputy-Speaker: He has so 
many rescuers; he should not think 
of going that side. 

:, Shri Mehr Chand Khanna: From 
the total of Rs. 53.5 crores advanced 
In the shape of loans in West Bengal, 
the loan that has fallen due is Rs. 25.02 
crores. Only Rs. 25 crores or half the 
loan has fallen due. But, what has been 
the realisation? Rs. 1.22 crores; one-

~ twenty_fifth part of Rs. 25 crores or 
about 4 per cent. That has been the 
: total realisation in the whole State ot 

"

West Bengal. And, in this, there are 
: loans from the Rehabilitation Indus-
tries Corporation; and therf' is a loan 
. of about a crore of rupees that haa 
i'been given to the Transport organlaa-
: tion of West Bengal, a part of which 
has already been paid. Then, there 
; may be certain recoveries from the 
. industrialists. I do not know, out of 
i this total of RI. 1 crore, how much 
has been realised from the displaced 
persons in West Bengal who have heeD 
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helped to the extent of Rs. 130 CI"Ores 
and wh08e number is '.55 lakh 
families. 

I will deal, within a few minutes, 
with Assam and Berubari and then I 
will go over to West Pakistan. 

Sbri Prabbat Kar: On the point of 
certificates being issued and the 
auctions being made, so far as that is 
concerned, the loans should be paid 
by the persons who can pay. There is 
no question about it. But what would 
be the position of those refugees who 
are not in a position to pay? 

8bri Mehr ChaDd Khamaa: Hundred 
per cent loss in loans and 100 per cent 
relief expenditure is also mine. My 
own feeling is--I hope I am wrong-
that not much attempt is being made 
to realise the amount of loans. 

Shri A. C. Guha: Why don't you 
write it oft? 

Shri Mebr ChaDd Khanna: I accept 
your suggestion and that is a very 
good idea and I would take it to our 
new Finance Minister. I would also 
tell him tha't you were good enough 
to make this suggestion. I am not 
gooing to leave it here, because if he 
can agree that all the money that hu 
been given in the shape of loans .... 

Mr. Deputy_Speaker: But Shri Guba 
has made that suggestion after he 
relinquished charge of the Finance 
Ministry. He should not make it now. 

!!Ibrl Mebr ChaDd KhaDna: He 
forgot It. He did not think about this 
suggestion before. 

I was saying that I cannot accept 
the position that loans are not to be 
realised. But, I am, certainly, pre-
pared to accept this position that In 
hard cues, every case should be con-
sidered on merits; and if a man is not 
in a position to pay. he !!hould not be 
put to such a state of affairs that the 
rebabilitation that has taken place it 
completely destroyed. 

Assam, I am sorry to say that 1DT 
friend Shri Ghosal, either be wu Dot 
here when I replied to that qUeitiOD 
the day before yesterday tully in 
Parliament or .... 

8hr1 Auroblndo Gh.-I: I wal here. 

Sbri Mebr ChaDd Khanna: Or, I 
am sorry to say .... 

8hr1 8. M. Banerjee: Even today 
he was reading it. 

Shri Mehr Chand Khanna: Or, I 
am sorry to say, he did Dot tully 
realise the implications of the repliea 
I gave. In a few worda I say that 
the total number of familiel in the 
camps in West Bengal is only 6,000. 
At one time the figure was 31,000 
persons. Today the figure has come 
down to about 22,000 because they 
are in the process ot going out. Thi. 
is the total population ot these 
campers who have come from Assam 
and haw been lodged in the cam". 
in West Bengal. That is point num.. 
ber 1. The second is that I ha\1t 
received hack 5,600 forms having 
been duly vf!rified by the Government 
of Assam. 

Shri Auroblndo GhMal: Wrong 
information. 

Shri Mebr Chand Khanna: Out of 
this, tr.c Govt'rnment ot Assam have 
accepted more than 5,000 as bOM 11M 
migrants. AA regards those who are 
considered as ineligibles, every form 
shall be scrutinised by a team ot 
officers, onc from my Ministry, one 
from the Government of Weilt Bengal 
and one from thl' Govcrnnll'nt of 
~sa . The idea is to see that no 
untortunatc person who hall already 
Bufferl'd on account of the unfortunate 
circumstances should lIutrer again. 
We are prepared to give him the 
benefit of doubt even it he makes a 
mistak<,. a little hert' or thcr('. And, 
I would re5pectfully tC'1I my friend. 
like Shri Ghotla) and others that they 
should n<)t unnecetllarily doubt the 
bOM jlck. of the Government of 
Assam. U out of 5,800 fOrml they are 
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PNfaHtl to aeeept as many as 5,000 
a. tlHlllIII.ea, It doe. not lie in our 
mouths to .. , that they are doln. 
things which are not a credit to the 
Government of Assam. 

Secondly, the going back of these 
campers from Ben,.l to Assam is the 
concern of the Government of West 
Bengal. In my discussions with the 
Chief M1tiiBter and the Rehabilitation 
Minister I have been told that they 
would like these persons to go ba-:k 
to Assam. Those who have to be 
rehabilitated sbould be given rehabili-
tation assistance by the Government 
ot Assam and those who are to receive 
relief will be given that relief by the 
Government of India-plus their rail-
way warrants and journey allowances 
and all that. (Interruption). 

Notices are being served upon these 
families to leave at once. We do not 
want another batch of persons to be 
camping In the camps of West Bengal. 
And, tomorrow, if I survive the hara-
kiri I m .. , be told that I ma'de another 
mistake in allowing theRe people to 
stay. I feel that it is in the interests 
of these unfortunate persons as well 
as in the interests of the Government 
of Assam that these persons should 
go back as quickly as possible. 

Now, about 18,000 families were 
affected in toto. About 16,000 are 
those whose houses, shops and some 
of their property might have been 
burnt and looted. In the case of 
14,000 the houses and shops have 
already been repaired. Now, in the 
case of Goreshwar, I hope I am making 
a correct statement and I am doing 
so on the basis of my talks with some 
of the Bengali-spl'ilking people that I 
met In Gauhatl and they represented 
every political party. I saw them 
before going to Shillong and I saw 
them after coming back from Shillong. 
The total number of shops burnt In 
Goreshwar is 60 and not 400. The 
occupants of 29 shops have already 
gone back to them. There now 
remains the question of about 31 shops. 
There Is some dispute about the land 

where the shOJ>S were first built but 
I have been told by the Chief Minister 
of Assam himself that he would like 
these people to come back to that 
very land. But there is some difficulty 
about that land. The land that has 
been offered as an alternate land is 
already squatted upon. So, the Chief 
Minister of Assam himself has volun-
teered to erect 31 shops and he pve 
that order in my very presence in 
Shillon,. And the site itself is very 
near to that land. In fact it is on the 
main road. I am hoping that as far 
as Goreshwar is concerned this pro-
blem of the construction of the shops 
shall be resolved and the shops con-
structed soon. I am prepared to tell 
my friend Shri Ghosal. that after 
reading one of the dailies quoted here 
yesterday, I am going to take up the 
matter with the Chief Minister of 
Assam and ascertain whether the 
figure given in that paper which was 
quoted by Shri Ghosal is correct or 
whether the figure that was given to 
me by him and also by the Bengali-
speaking people in Gauhati is correct. 
I shall look into the matter and if any 
further action is needed, that shall 
be taken. Now, Sir, I come to 
Berubari. 

Shri S. M. Banerjee: There are 
Bengalis in Assam who were actually 
shifted to the various camps in Assam 
itself. 

Shri Mehr Chand Khanna: There 
are no camps, as far as I know. 

Shri S. M. Banerjee: They are in 
Assam and they have to be rehabili_ 
tated. First of all the Assam Govern-
ment promised to pay them Rs. 1,000. 
But I am told by a delegation which 
is hpre that Rs. 1,000 had been paid 
only in a few cases and the others 
luld not been given anything. I want 
to know whether it is a fact. That is 
the fear in the minds of the people 
Bnd they doubt whether they will be 
properly rehabilitated. It may be a 
genuine fear or it may be wron,. 

Shrl Mehr ChaDd Khanna: I was 
in Shill on,. 
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Shri S. M. Banerjee: The delegation 
is Un. 

Shrl lIebr Chaacl K"'bD': Some 
or the members of the delegation are, 
I believe, memben of the Assam 
Assembly. I was there for three days. 
Not one Assam M.L.A. representing 
Silehar or Cachar came to see me. 
Two M.L.As. came to see me and their 
main request was for the setting up 
of a ccKlege. There are two valleys 
in Assam-Surmah Valley and the 
Brahmaputra Valley. The Surmah 
ValleY, if not wholly occupied; if not 
substantially or predominantly occu-
pied, by the Bengali-speaking people 
The trouble arose in the Brahmaputra 
valley where the Bengalis were living 
in small, scattered parts all over the 
place. I have had talks with them. 
I may have gained a wrong impres-
sion; I am prepared to rectify my 
mistake, but I can assure my hon. 
friends opposite that the impression 
that I gained was that their relations 
were becoming> normal. The sense of 
insecurity that was there is going or 
has gone and the Assam Government 
is doing its level best to rehabilitate 
them. There is some trouble at the 
ranks of the lower officials below. 
Otherwise even the top officials are 
giving their full co-operation. This 
is the impression that I gained and 
that is my own feeling in the matter 
too. It Shri Ghosal or Shri Banerjee 
can bring to me some of those friends 
who hav£> come from SiJchar or Cachar 
or those who are living in the Brahma_ 
putra Valley, I shall see them with 
the greatest pleasure. 

Now Berubari, and I am finished 
with the eastern region. Here again, 
I have had talks with the Chief Minis-
ter of West Bengal and the Rehabili-
tation Minister. According to our 
information, thl' total number of 
families that might be evicted may be 
round about 1000 or 1200; the total 
number of persons is likely to be not 
more than 5000. 

8br1 8. II. Baurjee: A IUTVey Is 
Btill goiag on. 

Shri MeIIr 0IIaa4 ....... : How ~ 
partitiOn takea place or when the 
partition takes plAce or whether it 
will be vertical, or horizontal or Zig. 
zal i. not my concern. My concern 
is that when these 1200 or 100 fami· 
lies come from the part of the terri-
tory that remains with Pakistan to 
the part of the territory that will be 

~  proper arrangement should be 
made for their rehabilitation. Ravinl 
learnt the lesson of the camps both 
in North Bengal ~  tor those who 
have come from East Pakistan, we 
have taken one definite decision that no 
camps shall be openeq. That is num. 
ber one. Secondly, there shall be a 
proper census and sc ~ of each 
family that comes from BerubarJ. 
Thirdly, the migration jf it is unfor-
tunately to take place, shal! be con-
lined to a specified period which should 
be the minimum. In the meanwhile, 
I have asked the State Government 
to torr.nulate schemes for the rehabili. 
tation, whether for settlement on land 
or in petty trade; those schemes must 
come to me as immediately as possi-
ble and I shall sec that these schemes 
are sanctioned. I shall also see that 
these schemes are implemented as 
quickly as possible so that when these 
people come they go straight to their 
rehabilitation sites. Now, let me 
travel to t.he west side. 

Shrt S. M. Banerjee: What about 
the value of their property? Are we 
going to pay them compensation? 

Mr. Deputy-Speaker: Now he has 
gone to the west from the cast. 

Shrl S. M. Banerjee: Thig was not 
answered by the Prime i i~t . 

Shrl Mehr Chand KhaDDa: A. 
regards the west, I do not think I 
have much to say for th!' Rimple 
reason that the problem of rehabili-
tation in the W('stern ~io  was 
settled, resolved and tackled two or 
thrpe years ago. Afler that WI' have 
not advanced any loan; WI' have not 
built any houlet!. ot i ~ of the 
nature of wlult is being don!' in the 
eastern region is being done in the 
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western region now. The only pro-
blem that remained wu the payment 
of compensation to the displaced per. 
.ans from West Pakistan. The number 
of persons was about five lakhs; of 
them nearly 4.90 lakhs-if I go by 
the report it is 4.86 lakhs-have 
already been paid their compensation 
till the end of January 1961. Two 
months have elapsed since then. I 
have to pay compensation to another 
10 or 15 thousand persons. There wu 
a time when compensation was to be 
paid to five lakhs of persons; now it 
is only 10-15 thousands .... (InteTn£p-
tions). As regards the lands, the 
figures given by my hon. friend Shri 
Ajit Singh Sarhadi, and myoId com-
rade and colleague, are correct. But 
there is one thing. Out of 24 lakhs 
of standard acres, permanent rights 
have been given in the case of nearly 
20 lakhs standard acres. But fifty per 
cent of the persons of these five lakhs 
have not come to us for their perma-
nent rights. That is the position. 
Those who had to receive substantial 
holdings have already received the 
sanads. Now, 2i lakh persons or 2 
lakh persons have to receive only 4-5 
Jakh standard acres, maybe about half 
an acre or one acre or 1 h acres each. 
Perhaps they have not bothered to 
come to us. I may tell you the 
reasons; perhaps you know it yourself 
too. Now the land has been in their 
possession for the last ten years; it is 
in their name; they are paying land 
revenue; they are utilising the pro_ 
duce. They are the owners of that 
land. Indeed the giving of a sanad 
to them is only for mental satisfac-
tion. They are already the owners 
of that land. If they want to get the 
sanads, they are welcome to come to 
us. If they do not want them, well, 
they are thl" owners of the land. and 
they have got the substantial right to 
mortgage, sell or transfer the land to 
anybody. So, the question does not 
arise. 

Shri AJit Singb Sarhadl: They can-
not be transferred unless they have 
the aanacls. 

8bri Mebr ClwuIlDLanna: I would 
request my hon. friend to ask them 
to come to me. He admits that the 
14nad. in the cue of 20 1akh aa. 
have already been liven to nearly 
three lakh persens. If the others are 
not coming, I am not gOing to keep 
the establishment alive for them in 
Jullundur. They can come and see 
me even now. They are at liberty to 
do so. This Ministry, even now, will 
go on for a few months more, and if 
anybody wants to come to take the 
sanads, I shall see that they are liven 
to them. But to suit their conveni-
ence, this Ministry is not going to be 
kept alive. 

Shri AJIt Sin&'h Sarhadl: Perma-
nent rights can also be given to them 
in absentia. It is not necessary thai 
it should be put on record that the 
rights should be conferred to them 
permanently. 

Shri Mebr Chand Kbanna : I shan 
have that matter examined. I am 
very grateful to him for the sugges-
tion. If by merely sitting in my office, 
permanent rights can be conferred OD 
them, I shall do it by a notification. 

Sbri Ajit Slnrb Sarhadl: The only 
hurdle is about the public dues under 
the Act. If they are not there, then 
the rights can be conferred. There is 
nothing standing in the way. 

Shri Mebr Chand Kbanna: I am 
very grateful to him. The position is 
that of a man who owes me for the 
past ten years and it has taken ten 
years to realise from him. If he bad 
not received anything from me he 
would have come. So, the public dues 
appear to be more, and he is avoid-
ing me! I shall go into the matter, 
but I am prepared to give an under-
taking to this House that if those 
people come to me, I shall see that 
the sanadaB are given to them. U any 
simple procedure can be devised by 
which the ,anads can be Jiven to 
them. that procedure .hall IWo be 
examined. 
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Then there was the question of 
recotiations with Pakistan. These are 
the only two questions which remain 
in regard to western Pakistan. There 
is no other question. 

An Bon. Member: What about 
public institutions! 

Sbri Mebr Chaa4 Khanna: I am 
coming to that. About my negotia-
tions with Pakistan, I still claim that 
I have a large number of friends there, 
Some unfortunately have been 
murdered. Some others had to leave 
Pakistan. Some of them are no 
longer in political power. 

Mr. Deputy-Speaker: None of them 
committed Harakiri I 

Shri Mebr ChaDd Khanwa: None 
as yet! The position is that in spite 
of our best efforts. we have failed to 
get any satisfactory response from 
Pakistan. I must admit that. Firstly, 
this problem can be divided into two 
parts: one is the difference between 
the evacuee assets left in Pakistan 
and the difference in the evacuee 
assets left in India. We have left 
evacuee assets to the extent of Rs. 500 
crores. The evacuee assets in India 
are round about Rs. 100 crores. There 
is a difference of Rs. 400 crores. In 
spite of my visits to Pakistan-and 
they had been frequent-the Pakistan 
Government has never cared to even 
discuss this question. 

The other part of the question 11 
the implementation of the movable 
properties agreement. There too, I 
have done my best. Two meetinp 
have been held lately. We have never 
been told 'No'. But we went about 
holding meetings. We went to Pindi; 
they came here; we went to' Karachi 
and they came to Delhi. They feasted 
us; we feasted them. We issued com-
muniques, but in a nutshell, hardly 
anything comes out of it. 

8br1 D. C. 8harma: Then why did 
you go there? 

8brI Mebr ChaDd Den-: I bave 
not lost all hopes as yet. 1 am trying 

to do my level best. Even durin. 
the fag-end ot this Ministry, it any_ 
thing can be done, I shall see that 
every honest and possible effort Ie 
made. At the suggestion of my hoD. 
friend there, I propose to write to my 
opposi te n umber in Pakistan anet 
request him to see it anything can be 
done in this matter. It my ,oin, to 
Paillatan shall help IIlatters, I am 
prepared to do it. 

Sbri Muhammed Elias: What have 
the Opposition Members to do with 
this? 

Some Bon. Memben: He IBid, 
"opposite number". 

Shrl Muhammed Ellu: I am sorT)'. 

Shri Mebr ChaDd Khanna: My 
hon. friend Shri Muhammed Elias is 
very sensitive, he is allergic to me. 
I like him so much. He comes to me 
many times in Calcutta. We talk 
things over, and he gets the things 
done but in the House he is very 
allergic to me. I do not know why. 

Mr. Deputy-Speaker: Alter some 
time. likes also begin to repel each 
other! He said, "opposite number" 
and not "Opposition Member". 

Shri Mehr ChaDd Khanna: I 
shall now go back to the eastern 
region for one minute, because it a 
very important. As you konw, a charge 
was levelled against me to the effect 
that nothing has been done.in the 
case of Muslims who have come back 
from Pakistan or in the ('ase of 
Muslims who wen displaced and are 
within the State of West Bens:a1. "1le 
position is that 12,d08 applicaliM8 
were received trom thOse MusPms who 
had gone away to Pakistan for the 
restoration at their holdings. In 
12,699 cases restoration has t-o-en 
ordered and might have taken plact!. 
And only 109 cases remain out of 
12,808. 

8br1 AIU"ObbIdo Gbo8aJ: No actual 
restoration; only there ta the order, 



9437 APRIL I, 1961 o a~ 

8Iart lIe1ar CbaDcI Iba .. a: The 
eecood point :Ii that of ~  whOle 
properties were taken-a:ll the Bin. 
4Dd MualimI-and occupied by the 
<CtiIplaced ~. the ~ of 8UCh 
propertie. is 1,775 in all-the number 
.of Muslim property i8 au and that of 
the HindUl, 941. The numbel' of dia.-
:placed persons livin, in these pro_ 
perties is 10,()()()......5,OOO in Muslim 
houses and 14,000 in Hindu houses. 
It is a very big problem. But I do 
teel and I honestly concede that if a 
man's house has been taken, either I 
ehould give him the clear posses.>ion 
of the house Or he should be given at 
,least what he is entitled to, namely, 
compensation should be given to him. 
We cannot allow this state of nffairs 
to continue indefinitely. So, in this 
matter too, a meeting was held wjth 
the Bengal Government. I think 
there were two ~ three meetings with 
the Chief Minister of West Bengal 
who also made a statement in the 
Assembly there only the other day 
that we are looking into this question. 
,Our idea, at the moment, is that if 
alternative a~o o atio  cannot be 
provided for these 19,000 displaced 
persons, the best course possible for 
'us would be this. It the value ot 
these properties is reasonable and the 
properties have not completely out-
lived their lite-we propose to acquire 
all these properties and pay com. 
pensation to the owners, both Hindus 
and Muslims. 

I have already taken a lot of t:me, 
but a number of points were made by 
hon. Members about the Western 
region. I feel I have no right to pro-
ceed further though I would like to 
go on and ;eter to those points, it 
you like. 

Mr. Deputy-Speaker: There is no 
question of my liking but he can 
refer to them within five or len 
minutes. 

Shri Mehr ChaDd Khanna: I will 
try. I will refer to some of those point. 
briefly in passing. My hon. friend 
from Delhi referred to one trunc, 
namely the payment of lI'ants to 1I1e 

~t  from Jammu and Kashmir. 
We ban invited ite declaraUoa 
fOrDUl; at one time the number WAI 
round about 30,000. I think we llave 
received back about 20,000 or 25,000 
forms. Action has already been 
taken in about 9,000 cases aDd about 
6,000 cases were sent to the Pay anel 
Accounts Officer. About 2,000 or 
3;000 have come back. The others are 
in process of comin, back, and the 
payment has started.. I ahall try my 
level best to see that all these CBBes 
are disposed of within the next liZ 
months. 

Sbri Balraj Madhok: What about 
the 20,000 or 25,000 people for whom 
payment bas to be made yet? 

Shri Mehr Chand Khanna: My hon. 
friend has come to this House for the 
first time today. I would like him to 
meet me sometime outside the House. 
We will go into all these u s~io s. 

All these questions have been discWl-
sed. I only wish to tell him for his 
information that there are such 
things as Compensation Rules, Com-
pensation Act, etc. 

Shrl S. M. Banerjee: Meeting out-
side the House? 

Mr. Deputy-Speaker: There is noth-
ing bad about it. 

Shri Mehr ChaDd Khanna: He 
('omes to see me outside the House 
so often. Because he belongs to the 
Jan Sangh there, why should he feel 
fidgety about it? To me he is as good 
a Member as anybody else. He re-
presents New Delhi, and in t~ s 

regarding Delhi he wants certain 
difficulties which he has in mind to 
be removed. I shall certainly try and 
help him. I can only say that I hod 
the misfortune of not listening to his 
election speech. But I listened to hia 
speech today, I thought he was re-
peating his election speech. 

Mr. DepatJ'-8peaker: We must abow 
him some respect. 

8IlrI Melar CbaDd n .... : I am 
IIOITY. 
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Sbri Balraj Madhok: He is a very 
senior Member of the House; he should 
know better than ~. 

1Ifi. l lt1~ U  I have tlready 
pleaded On his behalf; he need not 
pursue it further. 

Sbrl MeIar CbaDcI Khap_: I am 
sorry that it has been taken in a bad 
sense; I did not mean it. He hal 
come to the House for the first time 
and he deserves all considera tion. 
courtesy and reprd. In fact, I have 
invited him to come and meet nJe and· 
Y am prepared to discuss with him all 
questions relating to DelhI. I did not 
mean to belittle him in any way; I 
hope he will forgive me. 

~ "0  "0 ~ : ,w f .. f.,fC!( 
~ ~ttl  ~ t I ~ 
~~ ~ltt l " 1 ~. 

JSfi ~ ~ ~  flf. ~ ii!T 
~~ fif;1n;mn' t. q ~ 
~~ ~ ~ ~ ii i  t I 
~. fit'< ~ ~ ~ ~ ~ fif; 

~ u~it ~~ ~ I 

~ .-nf q: t f1r; IRT ~ ~ 
~ ~ ~~it~~

~~t ~~it  

~~~ t, ~~1111~ 
~ ~ ~. ~~it ~ 

~ ~ "l'n4T t.m w ~ if ~"  ~ 

~~~~t ~~ 

~ ~ 1 ~1 1 ~ flf. ~ ~ 
1l1'IR ~ ~ wR 

~~ -J" ~ t!' -,I ..s"'!] 
J-t~ H =Lt wt!' ~ ~~ 1-...... 

~ .t  ;,,s "s..i ~  uJ4 -t! 

. .! Y i d t ~ ...,,.1 ,.. ..... j+t!,;i 

~ l~ t..I ~ "Itt" ,q. uta, 15 

4S ~ rt-1,j ~ J.i.,Joo ~ " 
1J.. t~ ~ ........ ~t.. ~  ~ ... -~ t.i~ 

~ L,.. ...... J-1-4,.1-1 & ~ It.t.t,. 
-.. t. ~ c 

1.4 t.S & .! ~ -., d""" 
~~~  .~~ 

J,u.... It .. tJ,a ut *,',', .. ,1) 
.,.. -A U,a • ,,.... 1.~". 

., .! ~. ~ ~ . ~ tf u,s;J 
~ ..... ~ 1. ~  J,.u... 
£tit ~ ~ .... L,t., ~  ,,' d.jbf. 

-.! ~ .. .. - -l . ~ ~ i. ~ 

~ s  ~  III! ~t.. "d, L) .... 
[-,-",,13 ~" X J.."-L1'" ., IS 
... ...~ ... : ~~ l 

IIi1T t flti q: ~ ~ t .nt " 
fri ~~~ ~ ~ @t ~ 11ft 
t f'F q ~~ ~"  q(t 

u ~~1 t .  ~ 

~~ ~ ~ t l~ I 

11ft a 0  ,  0 " ~ : ~ Iti(T fit; 

t~ t~~ i 

~ (nn t I lfwilTtitqR ~ 
t iilT-AT ~ j 1 

i uWf - ~ ~  ~- ~~  

~ ~ Joo ~ £-6t ~ uta, d 4~ 

~ ,-",' ~ -.. UtA ~ t ~ 

[ -utA ~4- U ~ ~ ~~ )tI;, ~ 

11ft ~" '"" : 'If mm ~ 
.-it it {(AT 'fi ~~. fifo ~ ~ 
\R +titfi If.T ~~. ~ rtr fifo 
~ ~ lfR ir.ft ~ ~ ~ 6ro1{ 

~  ~ ~o ~ ~-..  ~ tt1fi 

~ 1i'17fT ~ 1111 fJf..tm-"3'if ~ 
f'l"U/«r(t ~ t, ~ JfT1ITorT irt ~ 
IfoT g ~~" 'fiT ~~ q 
..rrf ~  ~ 

~ ~ " .. arrfcrzfj ~ " ~ 
If.T ~ t, ~ ~ ~ if f. ~. 
~ ilt.~~ " ilt  f..n-..n 



APRIL a, 1881 

[Ilft . ~" "  

P ~ I, ~ ~ 4 1~ irt a'CR t 
W11A If" n;ft' At",Cl6 ~ ~ 
~~~ l utlll 

'{{ 'ffifT i ~ ~ i 1 'Pn: ~ 
~it~ I, m1!"it1ft't 11l 
qq;ft- f.",cu6 t ,1I'liq)_1 iI(Y " 
~  

As regards the Purana Quila peo-
ple, this question had been before the 
House a number of times. The total 
number of families involved is 689. 
Out of them, 239 families have already 
been given plots or tenements and 
they have left Purana Qila. Another 
450 families have also been allotted 
plots. The arran,ement was, the 
word of honour was, that "after these 
plots are given to us, we shall vacate 
the Purana QUa". But I am sorry t'O 
say that they haVe not stuck to their 
promiSe and their word of honour. 
Action is being taken against them. 
Even after alternative accommodation 
has been madl' avallable to them, if 
they still refUSe to leave, I shall be 
left with n'O option, but to evict them. 

Shrl BalraJ Madhok: Where will 
they go fOr money for building huts 
on the open plots? 

Shrl Mehr Chand Klwma: 'Ihey can 
go to the small housing scheme. to 
which the hon. Member himself re-
ferred. 

Shrl BalraJ Mallhok: You want to 
removl' th€'m from Purana Qila to 
open plots where they cannot live. 

Shrl Mehr Chand Kbanna: I shall 
see that they are removed. 

Shri Shobba Bam: What will be the 
fate of those pe'Ople who are not in a 
position to pay the price of thl" land' 
If they fall to pay the price of land., 
will they C'Ontinue to be in posseataD 
of the land' 

Sbrl Mehr C ....... 'Channa: Is he-
talking of people in ~ut a  I BIll 
talking of Purana Qila. 

8hrl Shobba Bam: On a point ot 
further clarification, I wanted to know 
about the people of Rajasthan in-
Alwar and Bharatpur districts. 

Mr. DepatT-Speater: He will move 
down to Rajsthan after this 

~" ll ~  ~ or U~~ 

~~  ~ (1\11"",., ~ 51 ml 

Shrl M. B. Tbakore (Patan): 10 

many people from Sind (Pakistan) 
have come and settled in Gujarat and 
ether places. Nothing is lB8id about 
those refugees. 

Shrl Mehr ChaDd Khanna: The 
problem of Faridabad can be i i~ 

ed into two heads: one is about em-
ployment and the other is about the 
sale of houses. ~ regards employment 
according to our information and the 
survey we made sometime back, the 
total number of families which have 
been settled in Faridabad is round 
about 5,000 and odd. Amongst them. 
the number of employable adults is 
6,000. Out of them, 2500 have found 
employment in Government service. 
semi_government bodies, professions, 
trades, etc. Over 3000 have found em-
ployment in the industries. That 
will make a total of 5500, out 'Of 
6000 persons who are employable. 
Not only that 2400 or 2500 outsiders 
have also come to Faridabad and are 
doing work in the industries. Up till 
now about 52 industries have been 
established in Faridabad. I cannot 
say offhand what is the expenditure. 
It is likely to be Rs. 3 crores or 
as. " crores; may be even more. 

What I was trying to say WU, if 
2400 persons from outside can come 
and get employment in Faridabad in 
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Ulese industries, there can be no 
41tfteulty for the remaining few hun-
dreds if they want to come and seek 
· employmen.t. 

15.47 hn. 

[DR. SUSHILA NAYAR in the Chair] 

Secondly, I come to the question of 
the price of the house. You will be 
interested to know that the question 
· of the price has been before this House 
and the other House and there have 
been questions after questions. The 
price of a house in Faridabad is Rs. 
· 2700 inclusive of the price of the land. 
At one time the Ministry made a 
wrong calculation and assessed the 
price at Rs. 2600. We are s(icking to 
that price. If my friend, Shri 
Prakash Vir Shastri, does not wish 
to pay the price today, and wants a 
period of 30 years to pay the price, he 
has to pay interest. If he pays the 
price cash down today, he need not 
pay interl'st. Out of these 4000 or 
5000 houses, more than 50 per cent 
have already been sold at the price 
of Rs. 2600. Others can do likewise 
and not pay any interest. But if they 
want to pay the price in 30 years on 
hire-purchase basis, I am afraid the 
interest has to be paid. When I was 
not I.rusted, I invited Shri H. N. 
Kunzru who was at one time Chair-
man of'the board. I asked him to go 
into this question, but he dec-lined my 
request. Then, those people went 
to the highest in the land, I mean the 
Prime Minister Of India. He was 
asked to look into the matter. 

The Prime Minister discussed the 
matter with me at length. He also 
sen t for those persons. He told them 
that they have not paid their arrean 
for the last 10 years. The arrean 
alone come to about Rs. 10 lakhl to 
Ba 15 lakhs. I had given them the 
o~c ssio  that instead of paying the 
arrears at one stroke, they can pay 
one month rent and one month 
arrear and I will take the arrean 
over another period of ten years. The 
Prime Minister baa eiven them the 
further concession that instad of 
payinc the arrean 1D 10 yean, .., 

migM pay the arrears within the nezt 
20 years, which will be cq·terminUi 
with the u ~i  period of the 
lease, because 10 years have passed 
and another 20 years remain In thia 
way. instead ot payin, Rs. 24 per 
mensum to become the owner ot the 
house, it would be round about 
Rs. 18. 

There is one submission I want to 
make to the House. It those persons 
do not wish to become owners ot this 
property, why should they become 
owners? Let them remain as tenants. 
After all, in our country there are 
millions and millions of people who 
are not owners and who are tenants. 
Is it essential that every refugee who 
comes from Pakistan, whether he own-
ed any property there or not, whether 
he is entitled to any compensation or 
not, must become the owm'r of a house 
In India, not at his own expense but 
at the (')cpenSl' of somebody else? So 
I wish to tel! my han. friend Shri 
Prakash Vir Shastri, that if he Is a 
real friend he should advise them not 
to become owners of the property. If 
they cannot pay, let them not pay, let 
them remain as tenants. and under 
the compensation rules they have been 
given the protection over a period of 
two years. After that the nonnal rent 
laws of the State shall apply. They 
are In Punjab. There are thousands 
of people in Punjab who are IIvln, as 
tenants. If they are to be evicted they 
wilJ be evicted as anybody else wIIo 
does not pay. But my advice to them 
Is that if they are not In a position to 
pay they should remain as tehants 
and not become 9wners. If they feel 
that in their case no interest is ,DIne 
to be charged, I can only say that 
let them not have any talse hopes. It 
they teel that when 50 per cent have 
purchased house. at RI. 2600 each. 
they be given at RI. 1700 or lb. 1100, 
I can telJ them strailbtaway, beeallM 
I am their friend, &bat I do not want 
them to Uve in any false hopes or 
wron, hopes. 

Before I conc:Jude, au, I would JIIA 
like to sum up. 
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-. nob ..... : What about 

W ·wj.nt? 

~ ... CbMd D'm.': Rajas-
~  

BItrI M. B. 'f!Ibakore: Gujarat also. 

Shri ~. Cbaad ][banna: As 
~ ~ s Rajasthan, this question has 
~ before us since a long time. The 

n\W,lber of persons who had been al-
\otWd lands for rehabilitation purposes 
outside the land allotment sch&me of 
P~ a  and other States and who 
were entitled to rehabilitation is 58,000. 
O( them, round about 30,000 are in 
~ ast a  and the remaining 28,000 
ar.e in other States like Punjab and 
U.P. In Rajasthan itself, in the dis-
tricti of Alwar and Bharatpur there 
are about 20,000 families and the re-
~ai i  10,000 are in Ganganagar. 
These lands were allotted to them In 
the early stages about 10 acres each. 
They were given loans worth about 
as. l200 or Rs. 1000--1 do not remem-
ber the correct figure. Then the ques-
tion arOSe under the compensation 
scheme whether they can become 
owners of the land. According to our 
scheme the period of payment or re-
payment was about seven or eight 
years. The first instalment was 20 
per cent and the balance was to 00 
~i  in seven equated instalments. 
knowing their condition and fully rea-
lising their needs We decided that in 
the case of these land allottees-58,OOO 
of them-the period of repayment 
should be extended from 8 years to 
15 years. The second thing we did 
WaS that instead of realisin, 20 per 
cent in the first instalment they should 
pay only 10 per cent and the balance 
90 pC'T cent o~  a period of 14 years. 
The third thing we did for them was 
that in respect of the food loans which 
had been given to them in the early 
stages at the rate of about Rs. 250 in-
volving a total expenditure I think of 
round about Rs. 30 lakhs or Rs. 40 
lakhs-I think the exact figure is 
Rs. 15 lakhs; I am talkin, from 
memory-that money should be reo 

mitted. So the loan Wh broutbt cloWn 
from about Rs. 1,158 to Rs. 999, the 
period was extended and the ftr!t in-
stalment was reduced to l' per cent. 
from 20 per cent. That ~ ~  

some flve to seven years ago. The 
House will De '\I@1'ised to knOiw that 
in spite of all these concessions my 
friends in Alwar and Bharatpur have 
not paid a single penny, thoU8h my 
other friends in Ganganagar-l0,OOO 
of them-which is represented by my 
hon. friend Shri Barupa1, have paid. I 
think out of these 10,000 there may be 
a hundred or two hundred who haft 
still to pay. The rest of them bave 
paid. So in the same State on one 
side payments are bein, made and on 
the other side payments are not being 
made. 

liIu1 ·8hobba Ram: That is not 
my point. 

Sbri Mehr Obaacl KhaDna: I 
am comini to your point. Now, what 
should be our attitude in ~a  to 
these persons? In the meanwhile what 
has happened is this, that no payments 
have been made over all these yeaTS, 
not even the loans. My friend has 
accepted that these loans have Dot 
been paid. The priCe of land accord-
ing to a rough calculation is about 
Rs. 4 crores. The amount of loans 
may be round about Rs. 2 crores. Not 
a penny has been realised, as far BI I 
know, from the raidenti Of Alwar and 
Bharatpur or the land allottees of 
Alwar and Bharatpur in regard to re-
payment ot loans. 

Now, as regarcls land revenue it was 
put at the rate of one rupee to the 
State Government and one rupee to 
us. The State Government at one 
time made a statement that they wnl 
charge only Rs. 1-4-0 and not Rs. 2 
and I was told that they will realise 
full one rupee from these land allot-
tees and the Government of India win 
be paid only four annas. I told ~ 
State Government to make it half and 
half. When they were going f6 rea-
li!le R!I. 1-4-0, I asked them to make 
it Rs. 0-10-0 each. They did not ag!'ee 
and said that they were not going to 
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Now, Madam, beyond that I do not 
wish to '0. I will give you my rea-
IonS. During the last few days lome 
~ my eolleacues and hon. friends l1a4 
been to see the Pri!ne Minister anel 
they have brought this matter to his 
notice. The Chief Minisber of Rajal-
than came to see me two days alO ..... 
also had a long discussion, and it has 
been decided that this matter shall be 
discussed in the very near future at 
the level Of the Prime Minister of 
India, the Finance Minister of India, 
the Rehabilitation Minister of India 
and the Chief Minister of Rajasthan 
who shall also be invited to that meet-
ing. The npte that I shall submit to 
the Prime Minister-a COpy of it-shall 
also be sent to the Chief Minister of 
Rajasthan well in advance 10 that all 
these points are fully thrashed out and 
a decision taken. This is what we 
have done. I do not want that any 
injustice should be caused to those 
people. But it is also very hard for 
me to accept that in the same State 
one section of the population should 
be asked to pay-they have paid--aD. 
the other section of the populaUon 
should be asked not to pay. It will 
be very dilftcult tor me to defend my 
position as Rehabilitation Minister, 
because I am as much the Rehabilita-
tion Minister of those settled in 
Ganganagar as of those settled in 
Alwar and Bharatpur. 

Shrt Sbobha Ram: My point has not 
yet been replied. I want to know whe-
ther the principle that is being applied 
to the refugee in Faridabad, that 
those who do not want to become 
owners will be allowed to remain as 
tenanb, will be applied to the displac-
ed persons in Rajas:han What about 
thOSe who do not want to become 
owners in Rajas1ban? What shall be 
their status? Will they be allowed to 
remain as tenants? 

SIp1 JWu' c...,. ",.,.a: That ." 
P.Jle of the main Wblli .ta~ in tlttt 
~ s tatic  ",hich is ~  Pte-
frime Minister.' 

8bl1 ~ aa-: What is you..-
stand? 

Shrt Mebr Chand )[h,,, ... : My stand 
i'S this. 

~. ~  The hon. Minister 
cannot give you his stand It,re ~ 

the matter is t() be isc~ at a ve!"J 
high level. 

Sbrf 81101tba .... : Two years bact .. 
he sent a letter to us, 

Mr, Cball'IMIl: 'lbe hon. Member-
should realise that the time is runnina 
sbort. The-Demands relatint to the 
other Ministry have to be taken liP. 
The hon. Minister has already .. 1iI 
that the matter ia to be dilcuned at a 
very hig'll level, at the Prime Minis-
ter's level. He has also said that he· 
cannot add anythini to what he haa 
said. 

Shrl Shoblla .... : I am not refer-
ring to that representation. Two yeara 
back, he wrote a letter to us .. yln« 
that those refugees who will not be 
acquiring ownership r'Chts wJlJ be 
continued in their position .. tenant. 
and they will not be evicted. Does he 
stand by it? 

Mr. CbaJrman: Order, order. WiII 
the hon. Member resume his seat? Let 
the hon. Minister proceed with hI. 
reply because the DemlttlciJI relafn, 
to the other Ministry have to be taken 
up. 

Sbrt Mebr ClwI4 Kbaaaa: I now 
come back to the point. ... 

"'" mT ~ : ~t  ~ lfir flflin" • 

I. lin. 

Ihrl AJU ....... 8arbadI: What abo. 
the displaced public instltutions? 
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Sbri Mehr ChaDd Kblnnl: I shall do 
:my level best for them. What more 
an I say? We have given them no 
-eompensation tor theiT' losses in Pakis-
tan and if I can do something, with 
more funds to see the institutions 
come to a fruitful end, my hon. friends 
.shall not find me lagging. 

I started by posing a question to 
myself and to the House, and the ques-
.tion was this, whether the circum-
stances which necessitated the creation 
.of this Ministry 14 years ago still 
i!xist and., if so. to what extent and 
-whether a whole-time Ministry is re-
quired to deal with that aspect of t.he 
problem. I have fully explained my 
view-point about the eastern region. 
My position is-a- i.~ Bihar Orissa, 
Assam and Tripura and my' problem 
vis-a-vis West Bengal which is con-
fined to two aspects; one is about camps 
and the other is about partially reha-
bilitated. About these two points too, 
I made the position of my Ministry 
abundantly clear. 

As faT as the western region is con-
cerned, apart from my neg,)t ations 
with Pakistan, about which I myself 
have not got much hopes, as I shall be 
living in this world and I shall not be 
committing harakiri or suicide, in the 
words of my hon. friend, till about this 
time next year, I shall do my level 
best jf any solution can be found. But 
the closure of the Ministry should not 
create a wrong impression in their 
minds, I feel it is in the interests of 
the displaced persons that this Min-
istry should not be continued any 
longer and this year, 1961-62 should be 
the final year of this Ministry. We 
have come to the end of our work now, 
longer and this year, 1981-62 should be 
fully integrated into the life of the 
·country. TIlis question of separate· 
ness has been there tor the last 14 
years and it has done tremendous 
harm: whether it Is a small section cf 
the population here or a bigger sec-
tion of the population in some other 
region, this has been the unfortunate 
result of this Ministry. It was needed, 
it was required, to deal with • speeial 
problem What We propose to do 

now is that after transferrin, the work 
to the other permanent Ministries of 
the Government of India-it is my 
own feeling in the matleT'; the matter 
is still to go to the Cabinet; the mattcr 
has to go befOT'e the Cabinet; it will 
not be right on my part to make an 
announcement, a definite announce-
ment when it shaH be made--if the-
viewpoint of the Rehabilitation Minis-
ter is taken into consideration, I feel 
the time has come when this Ministry 
should be closed, by the end of this 
financial year, 1961-62. 

Some Hon. Members: No, no. 

Shri Mehr Chand Khanna: What we 
propose to do is to create a special 
cell a d:T'ectorate if I may call it so; 
and' the refugee problem, whatever il 
may be, whether of the western or 
eastern region, will be dealt with by 
that directorate under a scparate 'VIin-
istry of the Government of India, 
whichever that Ministry may be. ThE' 
Dandakaranya project can also go Lo 
that Ministry, I hope by that time 
my friends from East Pakistan would 
havE' gone to that area and the sug-
gestion (of Shri ,Aj't Singh Sarhadi 
shall be taken inLo consideration when 
it is really treated as a national pro-
ject and the doors of Dandakaranya 
are thrml/n open to every section of the 
Indian population, 

Mr. Chairman: Does any hon. 
Member wish to press any of his cut 
motions? I find that no hon. Member 
wants to press any of his cut motions. 
So I shall put all of them to the vote 
of ' the House, 

The cut motions were put and 
negatived. 

Mr. Chairman: TIle question is: 

'''niat the respective sums not 
exoeeding the amounts shown in 
the fourth column of the order 
paper, be granted to the President, 
to complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year endin, the 31st day of March, 
1982, in respect of the heada of 
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a ~ entered in the second 
column thereof against Demand 
Nos. 74, 75 and 130 relating to the 
Ministry of Rehabilitation." 

The motion was adopted. 

16.05 brs. 

MINISTRY OF TRANSPORT AND COM-

MuNICATIoNs 

Mr. Chairman: The House will now 
take up the Demands for Grants re-
la ting to the Ministry of Transport and 
Communications. 

DEMAND No. 86-MrNISTRY OF TRANS-

PORT AND COMMUNICATIONS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 64,12,000 be granted to the 
President to complete the sum ne-
cessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
315t day of March, 1962, in respect 
of 'Ministry of Transport lind Com-
munications'." 

DEMAND No. 87-INVIAN POSTS AND 

TELEGRAPHS DEPARTMENT (INCLUlJING 

WORKING EXPENSES) 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 68,68.29,000 be granted to the 
President to complete the sum ne-
cessary to dE'fray the charges 
which will come in course of pay-
ment during the year E'nding the 
31st day of March, ]962, in respect 
of 'Indian Posts and Telegraphs 
Department (including Working 
Expenses) '." 

DEMAND No. 8S-POSTS AND TELE-

GRAPHS DtvIDENDS TO GENERAL REVE-
NUES AND ApPROPRIATION TO REsERW 

FUNDS 

Mr. Chalrmat: Motion moved: 

"That a sum not exct.'eding 
Rs. ]0,60,37,000 be granted to thc 
PresidE'nt to complE'te the sum ne-
Ce5sary to defray the charles 
which will come in course of pay-

'77 (Ai) LSD-S. 

ment during the year ending the 
31st day of March, 1982, in res-
pect of 'Posts and TelelT8.Phs Divi-
dends to General Revenues and 
Appropriation to ~  Funds'," 

DZMAND No. 89-MERCANTILE MARIn 

Mr. Cbalrman: Motion moved: 

''That a sum not exceedinl 
Rs, 69,98,000 be granted to the 
President to complete the sum ne-
cessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1962, in res-
pect of 'Mercantile Marine'." 

DEMAND No. 90-LIGHT-HouSES AND 

LIGHT-SHIPS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs, 1,38,00,000 be granted to the 
President to complete thE' sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year end ng the 
31 st day of March, ) 962, in respect 
of 'Light-how;{'S and Light-ships'," 

DEMANV No. 9)-METEOFlOWGY 

Mr. Chairman: Motion moved: 

'That a sum not excf-edin, 
Rs. 1,83,42,000 be granted to the 
President to complete the Bum 
nt'Cessary to defray the char,e. 
which will comE' in course of pay-
ment during the year endinl the 
3]st day of March, 1962, in respect 
of 'Meteorology'." 

DEMAND No. 92-OvERBEAS COMMt1!fJ-

CATIONS SERVICE 

Mr. Chairman: Motion moved: 

''That a sum not exceedln, 
Rs. 1,33.88,000 be 8'ranted to the 
President to complete the sum ne-
cessary to defray the charge. 
which will come in course of pay-
ment during the year endinl the 
318t day of March, 1962, in respect 
of 'Ovnseas Communications !leI'-
VIce'," 
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DEMAND No. 93-AVIATION 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 6.04,03.000 be granted to the 
President to complete the sum ne, 
cessary to defray the c a ~ 

which will come in course of pay-
ment during the year ending the 
31st day of March, 1962, in respect 
of 'Aviation'." 

DEMAND No, 94-CENTRAL ROAD FUND 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 4.00.03,000 be granted to th{' 
Pres'dent to complete the sum ne-
cessary to defray the charges 
which will come in courSe of pay-
ment during the year ending t ~ 

31st day (f March, 1962. in respect 
of 'Central Road Fund· ... 

DEMAI\IJ No. 95-COMMUNICATIONS 

(INCLUTlING NATIONAL HIr;IIW,\Ys) 

Mr. Chairman: MallOn moven: 

"That a sum not ,'XC('('lLng 

Rs, 5,97.67,000 be grant('d 1 ') • ht: 
Pre3idl'nl to complete 111(> sum II:', 
cl'ssary to defray tht' charge" 
which will come in cOUJ'.;P of p:.ly-
ment during tht' y('a)' c!ldint.: th(' 
31st day of March, 1962. in )'PSP('C't 
of 'Communications (including 
National Highways) '." 

DEMAND No. 96--MISCELL'\NEOliS 

DEPARTMENTS AND OTHER EXPENDI-

TURE UNDER THE MINISTRY OF 'rHAl-OS-

PonT AND COMMUNICATIONS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs, 2,54.25.000 be granted to the 
President to complete the sum ne-
cessary to defray the charges 
which will come 111 courSe of pay-
ment during the year ending the 
31st day of March. 1962. in respect 
of 'Miscl'Uaneous Departments and 
othpr Expenditure under the Min-
istry of Transport and Communi-
cations'." 

• 
DEMAND No. 133-CAPITAL OUTLAY ON 
INDIAN POSTS AND TELEGRAPHS (NOT 

MET FROM REVENUE) 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 18.69.34,000 be granted to the 
President to complete the sum ~  

cessary to defray the charge,.; 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1962, in respect 
of a i~al Outlay on Indian Posts' 
and Telegraphs (not met from 
Revenue)'," 

DEMAND No, 134--CAPITAL OUTLAY 0:-1 

CIVIL AVIATION 

Mr, Chairman: Motion moved: 

"That a sum not exceeding 
Rs, 3.99,58.000 be granted to the 
President to complete the sum IH!-
cessary to defray the c a t ~ 

which w'l\ come in course of pay-
ment during the year pnding thl-
31st day of March, 1962, in respl'c: 
of 'Capital Outlay on Civil Avia-
tion'," 

DEMAND No. 135-CAPI'l'AL U ~  0:>0 

POHTS 

Mr, Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 2.64,46.000 be gran lL'd to the 
President tJ compL,t(' the sum 
necessary to defTlY the charges 
which will come in course of pay-
ml'nt during thl' year end ng ~ c 

31st day of March, 1962, in respert 
of 'Capital Outlay on Ports· ... 

DEMAND No, 136-CAPITAL OUTl.AY 0-" 
ROADS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 29,48,92.000 be g.nted to t ~ 

President to complete the sum lIe-
Cl'Ssary to defray the charge,; 
which will come in c ~ urSe of pay-
ment during the year ending the-
31st day of March. 1962. in respect: 
of 'Capital Outlay on Roads'." 
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DEMAND No. 137-OTHER CAPITAL OUT-

LAY OF THE MINISTRY OF TRANsPonT 

AND COMMUNICATIONS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 12,30,80,000 be granted to the 
Pres dent to complete the sum nc-
cessary to defray the charges 
which will come in course of pay-
ment during ilw year ending the 
31st day of March. 1962. in respect 
d 'Other Capital Outlay of the 
Ministry of Transport and Commu-
nications· ... 

Mr. Chairman: o ~ the hon. 
Minister wish to initate the discus-
sion on the Demands of his Mini>!ry? 

The Minister of Transport and Com-
munication. .. (Dr. P. Subwayan): No. 
I will speak only at the end. My col-
league. the Minister d State in t'll' 
M:nistry of Transport and Communi-
cations, will take 40 minutes. ; will 
myself take 40 minutes. The Deputy 
i i"~  will t.ake about 30 minu!{'s. 
So. we will take in 11 Il I hour and 50 
minutes. 

Shri Prabhat Kar: In that casc, the 
time for the Ministry should bt' 
extended. 

Dr. P. Suubbarayan: Still. we are 
~ ng plenty of time. 

lUr. Chairman: The Dt'mands of 
this Ministry are now before the 
House. The time limit for speeches 
will be 15 minutes. which may be I'X-
tended to 20 minutes in the case of 
leaders of groups. 

Shrl T. B. Vlttal Rao (Khammam): 
While speaking on this omnibus Min-
lstry. it is difficult to cover all the 
points in the course of 15 minutes. 
However. I would like to say some-
thing on some of the departments. 

I will first take up the Poets and 
Telegraphs Department. I find that 
lODle improvement has been made in 
this respect and it js gratifying to note 

that our target for the' ~ P l  of 
rural post-offices. namely, 20.000 has 
been achieved. During the Third 
Plan also, it is proposed to open 
another 20,000 post offices. Even n;"W. 
alter extending thE' postal facilitic.;; LO 
several thousand villages. there ::ore 
quite a ft"w thousands of villages not 
covered by regular os.-o ic~s. t ~ 

are post-offices even now in some 
villages wh' ch are not well-served and 
where the p:st-man goes only once cr 
twice a week. I would suggest in this 
regard that the delivE'ry system should 
be improved and more post-OftkC5 
should be opened. While saying thltt, 
! am too conscious of the fact that 
many of these post-offices that ha .... e 
been established are running at a l~ s l. 

We have to do that in view of the fact 
that the Indian Pos:s and Telegraphs 
department is a public uti!;ty-cum. 
commercial service. Here I should 
-think that the public utility aRped 
should ·be the dominant one. If we 
suggest the appointment of more o~t

men, the Minister will immediately say 
that further losses will be incurred 
But I would suggest that those VilJ:lgC, 
which arc accessible by ~a  should 
be grouped together and a post-man 
should be provided with a bicycle ~o 

tha: h(' con go to these villag('s more 
often than now. 

Theil I want (0 refer to one (hing 
in conncC'tion with the postmen. There 
was a recommendation of the C(mtral 
Pay Commission that these po,t-men 
should be given a daily allowance 
when they go out on duty for more 
than a day. Unfortunately, t i~ re-
commendation has not yet been im-
pl('mented. I do not know for what 
reasons thill recommendation a~ not 
been implemenlied yet. It is quite 
natural thAt when a postman goes out 
he has to spend and whatever arc hiR 
out-of-pocket expenses they are to be 
made good. Therefore I would strong-
ly urge upon the hon. Minister to ~  

that these postmen arC' paid dally al-
lowance as per the recommendation of 
the Central Pay Commission. 

There has been some expanlion of 
the telegraph omces ailo. I al.a had 
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been writing lor some years for the 
establishment of a telegraph office in 
lOme part of my constituency. But I 
was told that it is rather expensive 
and therefore it could not be done. I 
gave that uP. But I have given some 
thought to this. Why not have com-
bined offices and train the postmasters 
and sub-postmasters in signalling so 
that they can perform both the duties? 
In that way combined offices could 
be established and with less cost. 

I believe some 3 lakh more tele-
phone connections are likely to be 
given during the Third Plan period. 
But I would say that this does not 
compare favourably when you take 
into consideration the telephone ser-
vices in other industrially advanced 
countries. We are far behind them. 
Much headway has to be made in that 
direction But I do not know what 
Is preventing OUf progress in view of 
the fact that We have achieved self-
sufficiency in telephones to a gn'at 
extent. Our telephone factories are 
producing telephones. Our P&T 
workshops ure working well. Our 
cable factory has gone into full pro-
duction. All these things put together 
I should think the figure in regard 
to the expansion of telephones could 
be doubled. 

Whik refl'ring to all this improve_ 
ment, I wiIJ also have to point out 
the dismal failure of the department 
with regard to thf' construction of 
buildings for housing the various 
office,. Year afler year assurances 
were given in this House that they 
would speed up the construction of 
buildings for post offices. But what 
do we find. During the three years 
about whiCh the Estimates Committee 
has rpportcd we sO that there is 
a shortfall of about Rs. 2 crores out 
of a sum of Rs. 5 crores provided for 
building. Is this the way of doing 
it? Year after year assurances are 
given that this work will be spel>ded 
up. When the Budget is presented 

proVISIon is made. I know for the 
General Post Office in Hyderabad a 
provision of Rs. 9 lakhs was made 
some years ago. That was repeated 
year after year and year after year 
it lapsed. It could not be utilised. 
The same is the case with other offices 
eleswhere. 

Then I come to the question of pro-
viding residential quarters to the em-
ployees of the department. The Esti-
mates Committee has reported that 4.4 
per cent of the employees do not have 
residential quarters. In a public uti-
lity service which is in the public 
sector, we should be a model em-
ployer. But we are not able to pro-
vide houses for our employees who 
have to be in distant places, in some 
cases far removed from the cities. In 
cities it is still hopeless. J do not 
know why year after year there again 
there is a shortfall. I do not know 
what steps the Government proposes 
to takE' to see that at least these two 
lakh lo ~ are provided with 
residential quarters. If we are not 
going to do this, what right have we 
to ask the cmploy('rs in the private 
sector to construct rf'sidential quarters 
for industrial workers? J hoPe the 
hon. Minister will give special atten-
tion to this aspect and see that these 
residential quarters are constructed. 
In some places these employees have 
to pay 15 to 20 per cent of their 
salary, sometimes even 30 per cent, 
for paying rent for the accommodation 
that they get. 

In this connection I have also to 
point out my experience. There was 
a proposal four or five yean ago to 
construct 120 to 200 units in Hydera-
bad City. Year after year a provi-
sion was made, but there again we 
see that the amount is not utilised and 
the quarters have not come up ..... . 
(Interruption) . The money is there. 
There is a shortfall. 

My hon. friend has I'eminded about 
the question of money. We had been 
urging for a very long time for the 
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rt'vlslon of the fiscal policy. The 
Government have revised their policy 
in 1960-61. They have made allocations 
in the same manner as the Railways 
have done with railway finances. 
They have simply copied what has 
been done for the railway finances. 
This year the rate of dividend that 
is going to be paid to the General Re-
venues will be at the rate of 4.25 per 
cent of the capital invested. That is 
because in the case of the Railways we 
haVe increased it from 4 to 4.25 per 
cent. So, here also We have to pay 
4.25 per cent. Nowhere has the hon. 
Minister given sufficient reasons, in nO 
book or literature that has been given 
to us be has said why he has to pay 
4.25 per cent. In the case of the Rail-
WayS we had been saying that it. 
should not be more than 4 per cent. 
But the Railways have got anothel' 
special feature. They have to bor-
row from the World Bank at a very 
high rate of interest which the Gene-
ral Revenue pays at the {'ate of 5 to 
., per cent per annum. Therefore if 
thEY have paid 4.25 per cent dividend, 
there is some reasOn for that. But 
here in the case of the P&T I do not 
know why they are paying 4.25 per 
cent when the average rate of inte-
I't'st on the borrowing of the Govern-
ment is only 3.75 or 3.78 per cent. for 
the last five years. Sufficient reasons 
should have been  given for this. There 
has to be great scope tor development. 
There has to be great scope for pro-
vision of housing. There has to be so 
much expenditure involved in the 
construction of buildings. At that 
rate how can we pay this hi,h rate 
of dividend ot 4' 25 per cent"f There-
fore we have been pleading that a 
committee should go into this question 
and decide as to how it should be 
done. Of course, sometimes in thelle 
committees also when the hon. Finance 
Minister and the hon. Minister in 
charge agree we are helpless as hap-
pened in the Railway Convention 
Committee. Therefore I want to ten 
the Government to think seriously of 
appointing a smal1 committee to If' 
Into the question of how the P. I: T. 
finances ~ oul  be shared between the 

General Revenues and development 
and how much should be allocated for 
the Renewal and Replacement Fund 
and the Reserve Fund. This is very 
essential. During the course of so 
many years this aspect has not been 
touched at all. Therefore I would like 
the hon. Minister to look into this 
and see that a small committee is 
appointed to go into the question of 
allocation of P. & T. finances. 

Then I come to one important as-
pect of postcards. Postcards are 
!:old at 5 naye Paise each. The handl-
ing charges of these are more. I agree 
with that. I know it costs more to 
handle them. But today what is hap-
pening is that these postcards at'8 

utilised by the business houses by 
printing their letters on them. They 
do not post the letters under the book 
po!'! which would cost them 8 naye 
Paise. Thl' businE'Sg houses today are 
sending their letters on a  5 nP post-
card by printing them. If the P&T 
finances have to be improved, I would 
suggest that there should be a definite 
ban on printing on postcards. Whoso-
ever has to print should be charged at 
least the book post price of 8 NP, 01' 
the printing of postcards shOUld be 
banned. That will give some Increa .. · 
ed revenue to the P&T. 

Then I come to another aspect and 
that is in relation to the employeea. 
'fhe most important thing is that fol-
lowing the last general strike the re-
cor-nltion of the National Federation 
of P&T Employees has been with_ 
drawn. I would plead that it should 
be restored. This is an roganisation 
which has got the support of an over-
whelming number of employees. 
There are a large number of em-
ployees who are in this Federation. 
Many people have tried to disrupt thl. 
organisatiOn but thl'Y have failed 
mi!lerably. On the Olh..... hand, tlWl 
organisation hal grown. It hal not 
only grown but it is .trengthenJng It.-
self. You should not be vindictive In 
your attitude towards thi.t Federation. 
Therefore I would urge upon the bon. 
Minister to see that ita TeCOlDltion 11 
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restored. I am sure the hon. Minister 

will say that the Whitley Councils an. 

coming up and after that the question 

wili be examined. How long are they 

to be wilhout recognition? Does the 

f,)rmation of the Whitley Councils bar 

thf.: recognition of any Federation or 

Union? The grievances at the Branch 

iCvel, at the Circle level, at the Divi-

.-jor.al level and at the i cto at~ 

level have been increasing. These a ~ 

the vpry grievances which u3ed to 

be settled by talks across the table>. 

Pr. P. Subbarayan: Madam, it I may 

int.l'rvl. " .' at this stage, the hon. Mem-

ber knows as well as I do that these 

things. were settled acroSs the table 

and they were satisfied. Why did they 

thc'1 go on strike? 

Shri T. B. Vittal Rao: Madam, a 

very fu.ldamen!al issue has been rais-

ed. Th{;y went On strike on the ques-

tion that dearness allowance should 

be linked WIth the cost of living In-

dex. Then there was the implementa-

tir..n of the decisions of the Fifteenth 

Indian Labour Conference. These are 

general issues on which thC'y went on 

strike. For that you cannot simply 

withd'raw recognition. Already as :1 

punishment you have WIthdraWn re-

co~ itio . Nine months are now 

over. I request you to restore their 

recognition. They have g'.'t thl' sup-

port of an o l i ~ number of 

employe:',;; ('\"--':, t "l~  thC'y are mus_ 

tering strength and gaining-~t t  

in spill:' of t'lC' ~l 1 .  in spite uf wt-at 

S<:lTlE' people are doing to di£rupt the 

o ~a li at lll . Ld not Crilvernment 

stand on pr:':;tigo; let their recognition 

b,' restore-d. 

Trade unions have to exist. That 

is f('cognised by eVl.'ryone. It has been 

l'cc<;gniscd in thL' Second Plan and 

Thii'd Plan laboll;' policy that trade 

unions shOll'r1 b,' \" :,(>, 11"~ only for 

improving c:-!lci'2I1Cy' nut only for 

fighling for u<,:tcr:I,'; the condi-

tions of the "lo k ~ s and em. 

ployers, but also to increase produc-

tion. These are recognised facls. Let 

Us recogniSe it and restore the reco,-

nltlon ot the National Federation or 
P&T Employees. 

Mr. Chairman: The hon. Member'. 

time is up, 

Shri T. B. Vittal Rao: Madam, you 

have rung the bell; I, shall, therefore, 

Jlot take much time. 

Mr. Chairman: The hon. Member has 

already taken sixteen minutes. So, he 

m2Y take another four minutes and 

CO!1clude . 

Shrj 1.. B. Vittal Rao: Now I cotrte 

to the question of ports. I do not 

know what is the position with regard 

to Mangalore and Tuticorin, whether 

they have been cleared by the Plan-

ning Commission. TUticorin is going 

to be or.e of the important ports which 

is goinr. to handle nearly one million 

tons, I wish, therefore that TuU(.'Orin 

Port is also taken up a~ a major port. 
The Mangalore Port is very important 

~ o  the POint of view at export of 
Iron or.:-. Therefore. this POrt also 

should be developed as an all-weather 

port, We were told that we should 

await the recommendations of the 

t ~ iat  Ports Development 

CommIttee. The Intl'Tmediate Portl 

Dl'velopment Committee has given 

fir:,t prJonty for the dl'vclopment of 

these ports. Therefore they should be 

taken up. The development of Kaki_ 

nada Port, should also be takPn up. 

I rememoer, in the last session when 

t here Was a discussion on the Report 

of the Committee, the hon. Milllo,ter 

for Shipp:ng s ... id that they had taken 

all things into co si ati~ . When I 

said that there would be congestion 

if .these ports were not developed, ~ 

~l  there was not going to be conges-

tIOn and the difficulty ('xperipnced in 

prcvious .veelr was due to the Suez 

~isi. . i~ was the reply he gave on 

thp 21st December. In January first 

we"k I read there was congestion in 

the Calcutta Port. 

Then the Sethllsamudram Project 

ha'l been hanging fire for a very long 

ti ~. That nlso ~ oul  be taken up. 

~  r would urge upon the Minister 
for a direct paslIenj;cr service between 

Madras and Rangoon. We were as-

sured that it would be restored. But 

I do not know when it will be done. 
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Now I come to 1he question of na-
tionai highways. There should be 
a national highway between Nagpur 
and llyderabad. There was a plan 
by thp erstwhile Government of Hy-
derabad and the railway bridge which 
was constructed over the river Goda-
vari was constructed as a rail-cum-
road bridge. That is still there. If the 
aJ a ~ permit it, let them go ahead. 
Oth(,fwise a new hridge may be con-
~t  uded and a national highway laid. 

I w('uld also urge UpOn the hon. 
i i tc~ to revise their policy with 
rE'gard to nationalisation. If a State 
o ~ t wants to nationalise any 
pascn/i,er or freight service, the Cen-
tral Government should not come in 
their way. The taxation policy of the 
Gcv(·rnmrnt should be firmly laid 
down. As for the recommendation of 
the Motor Vehicles Taxation Enquiry 
Committee it was [,Bid that 75 per cent 
.of tht' Madras taxation should be the 
cPiling. This should be put into effect. 

The!,! I come to Civil Aviation. To-
day there arf' 74 pilots who are un-
employed. They mu.;t be absorbed III 
l'crvke Otherwise, the money that 
has l-een spent for their training Will 
go to waste. 

Dutl!'!!'. the Second Five Year Plan 
periad it wa!o said there would be ten 
g:irJi:lg lcmres estabh.'ihcd, uut durmp, 
tht.: whol!: of tile S"';Oild Plaa not even 
a single gliding centre has been open-
ed and I do not know when the centre 
ncar H) derabad wlll be opened. 

With regard to Indian Airlines Cor-
poration, I have to say that a morning 
service should be introduced from 
Madras to Delhi because th" present 
service, are very inconvenient. Even 
today I went to the Air Priority Officer 
to give priority for somebody gCing 
to Hyderabad. The volume of ))&1-
s ~~  traffic is increasing and thero 
shou'd be an additional service from 
Madras to Delhi ana that should be 
mtroduced in the morning. 

I next come to the question ot 
defalcation of Rs. 40,000 in the Cal-
cutta Office of the Indian Airlines 
Corporation and later Rs. 1 lakh. In 
April 1960 there was a defalcation of 
Rs. 40,000 in the Calcutta office of the 
Indian Airlines Corporation. I do not 
know how the matter was hushed up, 
Suddenly the officer who had mll-
appropriated the amount was asked 
to make good the amount and 1118 
enquiry was ordered. Later an 
amount ot Rs. 1 lakh was misappro-
priated in October and that is under 
enquiry by the Special Police Estab-
lishment. When there is defalcation 
I find that the financial officer. who 
arc ~ o si l  for checkin,r and 
other things are given extension in 
their service. 

Madam. I have one or two pointl 
to make with regard to some 
grievances of the civil aviation em-
ploye£'s. I shaH mention them and 
cOnJclude my speech. This ia with 
reprd to overtime for the drivel'., 
traffic peons, chowkldars and fire ten-
der operators. This overtime is • 
legitimate demand. Everywhere ii I, 
given. I do not know why this I. 
being refused to them. ThE' que.tlon 
of the working hours ot chowkidan 
has been raised on several occasion a, 
but these people are continuing to 
work for 12 ou ~ a day. Then cer-
tain employl."cs of the Civil Aviation 
used to be gIven tr;msport. facilities 
for lCoinq to cities or sending thdr 
children to schools. I understand thia 
facility is bl."ing removed. 

~i !\tanay (Bmnhay City Ccntral-
RCRCrvcd--Sr::h. astc~  It has already 
been w:thdrawn linin the 1st of 
April 1~1. 

8hrl T. B. Vittal Ilao: r bdl8'ge til» 
hal bf'CJ1 donI! In N"AiJjUf" J would 
Itrongly urg(! .hat 1i ., ~ J .  ~ ouJ  

be restored. 

Shri Barman (C·j')ch-llehar-Re· 
served-Sch. Cas"'s): Madam, I rille to 
sp<!!ak a few o .~. espc(':,II) on the 
P and T Department. Madam, I eon-
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elder this Department as very vital 
and important in the development of 
the country. It has not only its own 
Intrinsic value In the matter of servioe 
directly, but I consider it as a con-
veyer of the elements of civilisation 
and development. I consider that 
this Department is vitally important 
~ caus  it serves the major part of 
the country, including the rural areas. 
It is only through the development of 
this Department in the rural areas 
that the 85 per cent of the population 
of the country can come into direct 
contact with the civilising efforts and 
developmental efforts of our Govern-
ment. 

Ours is a democratic republic, and 
we stand for social welfare and social 
services. If we consider this objective 
with a little thought then we have to 
point our finger to the countryside 
where eighty-five per cent of our 
population lives. Before this country 
became free the countryside was 
abSOlutely neglected. It was. so to 
say, absolutely cut off from the civi-
lisation of the world. Now the little 
service that this Department is ren-
dering to the rural area is awakening 
the rural area. and the rural areas 
arc coming into contact with civilisa-
tion and developmental efforts !hat 
are most desired in this Twentieth 
Century. 

My hon. friend Shri T. B. Vittal 
Rao has mentioned about village post 
offices. I find from the report itself 
that up till 1st December 1960 about 
39 per cent of our village populaCon 
are being served with daily postal 
articles, letters and all that. It is 
desirablp now that this s8rvice should 
be extended to the remaining 61 per 
cent of the population also. It 1I:iU 
requirl' time, but 1 find from the re-
port that the Ministry and the De-
partment are going ahead and pro-
gressing in this direction. 'niat il a 
good sign and I have only to pay my 
thanks to the Department and ur,e at 
the same time that they Ihould pro-
ceed and progress quickly and further, 
so that the remaining 81 per cent also 
may be covered as early as possIble. 

Shri T. B. Vittal Rao has also men-
tioned about daily allowance to the 
postal peons. Certainly, that is a just 
demand and the Ministry will certain-
ly find ways to meet that demand. But 
my view, from my own experlence, is 
that it is the runner who is rather 
in the most distressed condition. I 
know from my own experience that 
the runner has to go to the nearest 
post office which is more than three 
miles, about four miles, every day. 
So he has to start early in the morn-
ing, come back in the afternoon, 
sometimes in the evening, and he has 
to take his food at a place where he 
a~ no friends to feed him. And 
generally that peon is paid RI. 25 or 
Rs. 27 a month. This is a monstrous-
ly low payment. That fellow cannot 
attend to any other avocation of Ufe, 
and if he has a wife or child to feed 
I do not know how he can manale it. 
We are being so unjust to these peo-
ple. It is because they are unemploy-
ed and hav(' no means of subsistence 
that they take to this hard service. It 
is s('r\'icp to the nation. It may be 
that our finances are hard up. But 
on that account w(' should not be too 
hard on thpse people who have to work 
from morning tm evening and are 
paid such a paltry sum. I do not 
plead so much for the postmaster, the 
extra-departmental postmaster or the 
village postmaster. because his is a 
part-time job and he follows his other 
avocations at the same time. But 10 
far as the runners is concerned I am 
very sorry to find that they are the 
most distressed of all these three 
categories. I have very little time at 
my di!lpOS81 and 1 cannot therefore 
dilate on this matter. at length. 

I shall mention one or two other 
points which I think I should men-
tion here. Progressively the tele-
phone exchanges are now bein, 
spread throughout the length and 
breadth of the country. But Borne of 
the sub-divisional towns have not ~ t 
been covered. That is contained In 
the report itself. I would like to 
specially mention one town, name17. 
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Matabhanga in Cooch-Behar sub-divi-
sion. I know quite well that there 
are a large number of commercial 
houses there and it is a sub-divisioDlll 
town. Though a public telephone 
office has at lest been stationed there, 
there is a great and urgent necessity 
of telephone exchange connection for 
that sub-divisional town. It is not 
connected by any railway and there·· 
fore this is all the more necessary. 

My hon. friend has mentioned 
about the interest charges that this 
Department has to bear. Thev have 
been raIsed to 4·25 per cent. Certain-
ly we want that these commercial de-
partments and social service depart-
ments which are domg such sort of 
social service should be as little taxed 
as possible. But I find from the re-
port of this Mimstry and from other 
reports as well, especially from the 
Finance Ministry, that this Depart-
ment Is going to contribute about 
Rs. 28 crores In the Third Five Year 
Plan. And we requIre money so 
badly. Looking to the necessity for 
our developments and other thin,s, 
such increase in the rate of interest 
is perhaps necessary sometimes. But 
that is a matter for the Finance 
Ministry and the Transport and Com-
munications Ministry to settle 
amongst themselves. 

Another service that these village 
post offices are rendering, I have to 
mention, is that they are not only 
gerving the people but they are serv-
ing the State and the development of 
the country to a large extent indirect-
ly. From my experience I have leen 
that as soon as a village post offtce 
is opened in an interior area, the Life 
Insurance Corporation begins to get 
enough business there. The vlll.,e 
people, who formerly had not much 
faith in insurance or who perhaps 
did not know about these activitiel 
and who perhaps are a little better off 
now than before, are now cominl( up 
and insurin, themselves. I think ~  

Lif. Insurance Corporation will testify 
to the fact that after the vw..e 
post offtces haY," s ~ a  in the rural 
areas they are gettmi more and more 

business. The money that the public 
are contributinl by way of insurance-
and accordinl to the Insurance Act 
practically 85 per cent or that money 
is invested in approved securities and 
government securities-that alain 10 •• 
for financing the development projects 
of this country. So the more the 
village post offices are spread and th.· 
more they are brought to a .secure 
position, the rural arees will be in • 
position to contribute to the develop-
ment finances of the country more 
and more. 

I have one little suggestion to make 
about these village post otftce •. 
Nowadays I know that some of the 
agriculturists, because the alricuJ-
tural commodity prices have dsen, 
have got some surplus money in their 
hands. But they cannot invest that 
monl'y in the rural areas, becaua8 
there are nO facilities, So, to help-
these rural people, these post offtce., 
or a few selected post offtces could be 
entrusted with the job of opening 
savings bank account. .. (Interrup-
tion) I am suggesting this to be tried 
just in a few selected post offices. If 
that can be done, and if that succeecll, 
then a lot of finance will be available 
to Government from the rural areas. 
At present, what happens is that a. 
soon as a cultivator sells some of hi. 
commodities, he has no sate wherein 
to keep the money, nor does he have 
any banks in the rural areas where 
he can deposit the money, with the 
result that on the very next day or 
within a month, all his .. i~. are 
taken away either by a thiet or by a 
dacoit and thua, his savings are all 
lost. 'If that money which ill Wlliteel 
or lost in this way and which fall. 
into evil hands could come to ~
ment tor financing our development 
projects, It would be a rood thing, anel 
that can be achieved if t ~ post otftcet 
In the rural areas could be utlllae4 
for gtvlnl an opportunity to the l)eO-
pIe to open such accounts. 

My hon. friend mentioned about 
the postal union. t am not quite 
conversant with It. But one thin. that 
1 ftnd il that in the P' T Depart-
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ment, during the strike, more than 
17,707 employees were proceeded 
against, but the Department have 
given all reasonable consideration, and 
. now I find that there are only 38 
oases which again are under review. 
I do not know the peculiarity of 
these 38 cases; perhaps they may be 
very bad cases. But considering that 
Government have come out with 
laurels and the employees have now 
perhaps understood their mistake in 
having rushed in for this sort of 
strike, I would appeal to Government 
not to look to the employees only 
but to their families and their chil-
dren, and to see that wherever it is 
pOl'sible to cia so, these 33 cases also 
may be reviewed in the favour of the 
. employees. 

Shrl M. R. Masanl (Ranchi-East): 
Madam Chairman, in speaking in 
i'upport of my cut motions Nos. 1028, 
1029 and 1030, I would like, with your 
permission, to forus the attentiOn of 
the House on a matter of primary 
concern to the country falling within 
the purview of this Ministry. I refer 
to the development of roads and road 
transport. I must confess, t ou~  I 
hate to do so, that the results of the 
last year's working of this Ministry 
in rej:(ard to roads and road transport 
is not one on which one can express 
any satisfaction Of ('ongratulate my 
han. friend the Minister Of his able 
associate the Minister of State. 

It was in August. 1959, as the hon. 
Ministers will reca:l. that the Report 
of the Road Transport Reorganisation 
Committee was welcomed with rare 
unan'm:ty l>y this House, a unanimity 
with which the Minish'f, my han. 
friend's predecessor, Shri S. K. Patil, 
associated himself and on which he 
expressed great snt!5faction. In the 
yeRr and a half that ha!' ~~  how-
ever, one sees very little reflection in 
Government policy of that e:1dorsc-
ment given by the Minister and the 
House to the various conclusions and 

recommendations of that committee 
which cover the entire ground. 

16,45 hrs. 

[SHRI MULCHAND DUBE in the Chair] 

On the contrary, if I may say so, the 
cause of roads and roads transport 
seems to a~ received many a set-
back in the last twelve months. 
Whether one looks at the budget, 
with its vindictive increase in the 
excise duties on diesel oil, or whether 
one looks at the Third Five Year 
Plan, that conclusion, unfortunately, 
is difficult to resist. I hOpe the Minis-
ters will take the House into confi-
dence at some stage in regard to the 
action taken by the Government ()f 
India in implementing the recom-
mendations of that Committee which 
they welcomed, and point out what 
remains to be done and why it is not 
being done. 

The fact remains, however that if 
we are going to talk in tprms of a 
"take-off" in our economic develoIl-
ment, then the ground from which the 
take-off has to take place must be 
there, and among that ground the road 
surfaces of this country are among the 
m05t important. Now, let us just see 
how the record stands, because I do 
not want it to be felt that I have been 
~  in this assessment. The facts, 
however, go well beyond what I have 
said. 

We shall take roads and vehicles 
separately. In so far as the provision 
of roads is concerned, one would have 
t ou~ t th3.t, as one Plan succeeded 
another, the reccgnition of the im-
portance of roads would increase, and 
the prcportion of the funds' allocated 
to the provision of roads for opening 
up the country to economic deve10p-
ment w('Iuld hnve also progressed. But 
what are the facts? During the First 
Five Year Plan. the allocation for 
oa ~ was Rs. 156 crores out of 
Rs. ~360 crores. or 4'6 per cent of the 
total allocation. In the Second Plan, 
we find that there are RI. 248 croree 
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out of as. 6750 crores. "The percent-
age was droPped to 3'7 per cent. 
And now comes the anticlimax in the 
Third Plan where out of as. 10200 
crores, only Rs. 250 crores or so have 
been allocated, a miserable 2'5 per 
cent. So, 4'6 per cent drops to S'7 
per cent, and now we come to the 
anticlimax of 2'5 per cent! i~ is 
the way in \\fhich the Mlnistr,Y has 
be.en able, with the full support of 
thIS House, to obtain from the Plan-
nlng Commission recognition for the 
Importance of their function in our 
~o t. 

Since the National Highways were 
taken over by the Centr»l Govern-
ment in 1947 and are the exclusIve 
responsibility of the Centl"al Govern-
ment. let l1s see in what condition we 
find them. The President of the 
Indian Roads Congress, who Rlso hap-
pens to be the COns111ting Engineer in 
charge of road developmen t In the 
Ministry of Transport itself, had the 
following description to give of the 
state of our national highways, and 
J cannot do better than quote a mem-
1x>r of the Ministry itself. He listed 
the following deficif'nt-ies: 

1. Eighty major bridges will 
remain unbuilt; 

2. ~ou  hundred miles of miss-
ing links will remain to be cotl-
.tructec!; 

3. One thousand miles of 
national highways only have 
lingle-lane at - ~u  macadam 
lurfacej 

4. 11,300 miles will have only 
a single-lane asphalted or cement 
concrete carriageway, about 2,300 
miles only having a two-lane car-
riageway; 

B. Hundreds of road-rail level 
~ ossl s will remain to be reo 
placed by over or u - l"i c~  

and 

6. By-passe3 around most of the 
towns will remain to be buUt. 

In other words, on an average, there 
1s no bridge on a major river crossin,. 
over 187 miles of our national high-
ways, or 80 missing bridges in 15,000 
miles. There is no connecting link 
Dn every 37 miles of our highways, 
that is, 400 links missing in 15,000 
miles; and only 15 per cent of the 
track has been provided with a two-
lane carriageway, that is. 2,300 mlles 
out of 15,000 miles. 
I am sure the han. Minister will not 
blame me if I say, because this refers 
not only to his tenure of office but 
that of his predecessors', that this Is 
• shockIng record. after fourteen 
years of the Union Government's con· 
trol of our national highways. 

To put these deficiencies aright, 
which I have just listed from the 
address of the :maian Roads Congress 
President, Rs. 200 crores are required. 
But the Planning Commission, which 
In this matter shows a distinct bias 
against the roads, which the Ministry 
has not been able to cure, has ensured 
that only Rs. 47i crores are available. 
Rs. 153 crores remain unprovided for, 
for these very essential purposes. May 
I suggest that the Minister consider 
approaching the International Deve-
lopment ~sociatio  for a loan? Such 
a loan involves no for!'ign exchange 
for the country. because it can be re-
paid in Indian currency. The only 
forci,C(n I'x!'hange component that is 
required for setting right thp';(! ~~  

tial lci ci ~ is a small sum of Rs. 3 
crares required for high temile steel 
for bridges. All the ~t can bl' done 
out of rupee finance. And u I said, 
the loan can be obtained from the 
Jntern:,l,ionnJ Dpvelopmpnt ~ocia

tlon. These arc vI'ry mode,qt amounts. 
If you compare thl'm with thl' ~  400 
crores which h.,'e been c! .... (·rflllly 
found for the li1 ~ 1"1' !'}('ctriflca-
tion, nf'W liO(" and 1 iN' d/!vclopment 
_nd that amount of ~  400 crorell 
Involves a major amount by thl!' way 
of forelin cl1 ~tJ 1s is II ~u  

of the t - ot~c l  treatment w!1!ch 
hall been given to roam 10 far. which, 
as t IIBY. t ~ Ministry hu '.IIpd to 
correct In spite of ,ettinR the IIUpport 
aI. this House lUI'" ot public opinion. 
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When you turn from roads to 
vehicles, the record is almost as un. 
satisfactory. The production targets 
in the Second Plan for vehicles were: 
public passenger vehicles 22,500 and 
goods vehicles 69,000. But of these 
targets, 11,000 passenger vehicles and 
27,000 goods vehicles are only replace-
ments. So the net addition is 11,500 
passenger vehicles and 40,000 ~oo s 

vehicles, against an estimated require· 
ment of 21,000 passenger vehicles and 
74,000 goods vehicles. The short.faIl, 
the gap, therefore, comes to 9,500 pas-
lenger vehicles and 34,000 goods 
vehicles. This sounds a verv ~  

figure, 34,000 trucks. It is a very big 
figure by way of a short-fall, but these 
34,000 trucks equal the capacity of 
only 10 per cent of the Railways' 
,oods traffic of 50,000 million tons 
in 1959·60. In other words, even if 
t.he short-fall were made good, only 111 
per cent of the traffic that the Rail-
ways carried in 1959·60 could be 
diverted to roads. 

Now, I do not want to go into any 
repetition, but in the Report of the 
Road Transport Reorganisation Com-
mittee, at pages 42-43, it was shown 
conclusivly how throughout the 
world technological change and deve-
lopment is moving away from the 
railways to air travel and to roads. The 
railways are ceasing to be a modern, 
up-to-date meens of transportation of 
people and of goods. This is a world-
wide trend. I shall give only one 
figure to recall to the House how de-
cisive this trend is by pointing out 
that in Great Britain in 1938, the 
railways' share of thE> total inland 
goods traffic was 65 per cent. In 
1948, 10 YE>ars later, it had drorpped 
to 44 per cent, and the roads had 
taken over the balance. Or, to put it 
in another way, of the additional tra· 
ffic generated during the past 20 
years, two-thirds had gone to roacl.q 
and only one-third had been taken 
over by the railways. In India, we 
lag sadly behind, as in many other 
respects, Today the position in India 
is just the revene. 

Dr. p, Subbarayan: I would like 
the hon Member to consider how our 
railways are making a profit while the 
English railways are not. 

Shri M. R. Masani: Our railways 
are making a profit by subsidising 
t ~ l s through uneconomically 
high rates and by giving very poor ser· 
vice, a record of which no railway need 
be very proud. 

An Hon. Member: They are even 
raising the rates. 

Shri M. R. Masanl: Anyone can 
make profits when he has a monopoly 
and when he uses the police power of 
the State to hinder competition, as 
the railways have been hindering com-
petition of the roads. I wish that the 
Transport Minister would stand up for 
roads and not be an apologist for the 
railways, as he is doing. 

Dr. P. Subbarayan: I am concerned 
with the whole Government. 

Shri M, R. Masani: The Government 
is a whole. But the Railway Minister 
shows very little consideration for his 
colleague of the 'Road' Ministry. 
There should be some reciprOcity bet-
ween the Railway Minister and the 
'Road' Minister (Interruption). The 
Railway Minister rules the roost, 
while the Road Minister miserably 
trials behind apologising for his senior 
colleague. I think this state of affairs 
should cease and the Road Minister 
should develop a little more of the 
same toughness that the Railway 
Minister shows for his own side. 

Dr. P. Subbarayan: May I tell the 
hon. Member that We are working In 
co-ol)E'ration? 

Shri M. R. MlnlAnl: This idea of co 
operation is very peculiar. The Rail-
way Minister sits on the back of the 
Road Minister, just as the raOwaya are 
riding on the back of the roads. It is 
time this unequal relationship were re-
placed. I am stating what are the 
facts. I am placing these facts before 
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the hon. Minister and I am trying to 
ensourage him to show a little more 
fguUl' on behalf of that part of the 
transport services which are entrusted 
to his charge. It is not his job to go 
on apolDgising for the Railways. 

Shri M. B. Thakore: We should 
support the Minister. 

Shri Masani: He does not seem 
want our support. He wants to take 
shelter behind his senior colleague. 

The President of the Indians Roads 
Congress has pointed out that cur-
rently only 10 per cent of the total 
goods traffic is going by the roads 
which, as I pointed out, is the reverse 
of the process in Britain and other 
progressive countries and this as I 
said, is due to the discriminating 
policy pursued by the Government, of 
fostering the interests of the ai1 a~ s 

which are their State o o ol~  

covering up the inefficiency of the 
Railways, and f('tarding the growth 
and development of roads by avoidance 
of free and fair competition. The 
attitude of the entire Government and 
that of the Planning Commission, as 
we have seen is loaded in favour ot 
the Railways and against the roads 
and all forces of fair competitIOn 
which will serve the country's inter-
ests art' being retarded for the sake 
of a State Monopoly. 

Even if the roads are defective and 
inad{'quate even if they are miferable, 
we can put them to better use. In 
England thare are 28 motor cars and 9 
commercial vehicles per mile of sur-
face road. In India there are 1.82 
motor cars and 1.64 commercial vehi-
cles. Even if we do not build more 
roads, they are our nationel assert Let 
us see to it thet this national asset iJI 
utilised to the maximum capacity by 
putting on the roads enough vehicles 
to get the most value out of them. 
which we are not doing now. 

Sir. considering these faclon and 
also the fact that road transport pro-

vides more employment and brines 
more revenue to the Government 
than the RailwaYI'. I can only hope 
that the Government will give up Its 
very short-sighted policy of hanging 
on to a wasting asset and, rather than 
incur losses in out-of-date and out-
moded process of transport, will divert 
finances and funds to roads which are 
more up-to-date and technoligically 
more satisfying. That is why my hon. 
friend can do a great deal by asserting 
himself vis-a-vis the Planning 
Commi9Sion which, in this matter, has 
unfortunately followed the lead of the 
Railway Board. It is a pity that there 
is no sign yet that this is being done. 

It would be fill very Well If this WRS 
only an academic issue. But we have 
seen in t.he grOll/I muddle that has been 
made about our coal supply and trans-
port what a heavy price WI' have had 
to pay for the neglect of the roeds. 
This is not e new problE'm. 

Mr. Chalnnan: His timp is up. 

Shri M. R. Maaanl: I shall need a 
fl'W more minut('s to d('al with the 
othpr two cut motions. 

Shri T. B. Vlttal R.ao: Road trans-
port doe8 not carry coal. 

Shrl M. R. Muani: My hon. friend 
is a litIe out-ot-date The que.tion of 
coal wpply end transport ill a century 
old om' It is not a new problem, 
Thl'rf' i~ a Il'Uer written on the 18th 
June, 1857, that is 104 years back 
which still exillts in the archivell of a 
commercial ins'itution where the ('oal 
agent at the mines replied to a Jetter 
from headctuar1ers asking for more 
supplies by saying: 

"You say scnd ('oal; I say, send 
more wagons." 

So, even in 1857, the shortagl.' of 
wagons seems to have been comin, In 
the way of gl"ttlng coal to the factoriea 
where It .... required. Now, after ]04 
year, the Railways are all la"ardly In 
their aervlce to the coal IndUl'ry a. 
they Wl"re then. 
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The Chairman of the Indian Min-
ing Association in his speech at the 
Annual General Meeting on the 24th 
March, 1961, drew atiention to the 
fact that the roads have great part 
to play in lhe transport of coal. I shall 
presently give figures to satisfy my 
hon. friend. He said: "The most 
sub:;tantial increases can be obtained 
by the greater use of road transport. 
This Association hal'; been ~si  for 
a number of years for an immediate 
programme of repairs to the co ct ~ 

roads in the coal field areas and the 
present CflSIS dictates that every 
prlOflty must be given to this work." 
Then he goes on to press for imme-
dia' e attention to the Grana Trunk 
Road between the coalfields and 
Calcutta anrl to the Durgapur ex-

~s a . 

17 hrs. 

Shri Raghunath Singh (Varana,i): 
One qm'stion I want to ask for claritl-
cation. What is the proportion of L'X-
penditure in carrying coal by railway 
and by road, which championing? 

Shri 1\1. R. Masani: S:r, the road 
Transport Committee of the National 
Productivity Council giv('s the answer 
to the question which !he hon. Member 
is a~ki . That report, published by the 
Nat'o'lal Productivity Council, says 
tha' as against the current railway 
cost-including terminal charges of 8 
nP. pel' ton-milf' on the broad guage 
and 12 nP per ton-mile on the metre 
guagp and 26 nP per ton-mile on the 
narrow gauge. a 12 ton truck on road 
WIll carry coal at a cost of 66 nP per 
ton-mile and a 15 ton truck can do so 
as cheaply as 5 nP per ton-mile. 

lihri Raghunath Singh: Practically 
halt. 

Shrl M. R. Masani: YP';; that is the 
answer to my hon. friend-that the 
roads can carry coal cheeper than the 
railways. The old fellacy that rail-
way, are cheaper hall been exploded 
once and for all. But the truck!l must 

be heavy tntcks and the roads must 
be such that t ~  can carry heavy 
trucks. I cannot give half-
truths. If you have light trucks, they 
Will be more expensive than the rail-
ways. But if you provide adequate 
road suriace which can carry 12 to 15 
ton trucks-better still, if you can 
carry articula'ed vechicles. the truck-
trailer combinations of 21 trucks and 
more. It will be cheaper still. 

Shri Narasimhan (Krishnagiri): 
Will it not add to the cost of the roads, 
maintenance and other COF'S? 

Shri M. R. Masam: No; it will be 
much cheaper. I cannot be sidetrack-
ed into lhis because it has been prov-
ed in the Report. I ask my hon. 
friend to read it fully. It will prime 
the amounts that can much better be 
invested on roads than in laying down 
railway track. But time does not per-
mit me to go into all thest> details or 
tiny argument. 

What I am point ing out is that if 
you can have heavy trucks and truck-
trailer combinations, even today you 
can carry ('oal from the coalfieds of 
India to the producing centres for the 
steel la t~ in Durgapur and Jamshed-
pur and o'her places much cheaper 
than lhe railways are able to do. 

Shri N. R. Muniswarnv (Vellore): 
What about the i st ~ t in the 
trucks? 

Shri M. R. Masani: I am pointing 
out that by laying down roads and 
buying trucks this country will get 
manifold return as compared to every 
rupees spent on laying railway track 
and making wagons. Unle3s the Chair-
man gIves me another half hour. I am 
not gomg to enter into all this. In 
this I am bowing to his decision today. 
If my hon. friend will kindly turn to 
the Report of which he has got a copy. 
he will find that this case has been 
completely argued in dc·ail. What I 
am trying to argue is that my hon. 
friend should understand this fact 
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that it is not correct as some people 
seem to think that road cannot carry 
coal. The roads can carry coal much 
cheaper than the Indian railways are 
doing. I say that i! you have heavy 
trucks and roads that can carry heavy 
trucks, there is no need for a single 
railway line to be laid any more, If a 
comparable amount can be spent on 
the roads and articulated vehicles, 
this country will be better rewarded, 

Take, for example, the cost of ley-
ing railway lines. It costs Rs. 10 
lakhs per mile, whereas we can have 
the broadcast roads that can carry theSe 
heavy vehicles built at the cost of Rs. 
2.5 to Rs. 3 lakhs, Therefore, at one-
third or one-fourth of the cost r)f 
laying these railway lines, you can 
prepare these highway along which 
heavy trucks can carry coal today. 

The President of the Indian Mining 
Association points out that 2,000 tons 
of coal can be carried even now if 
only the Government will spend 
money on the roads instead of con-
centrating on reilways, 

So, I once again urge the Ministry 
of Road Tronsport to bring these facts 
to the notice of the Planning Com-
i~sio  to try to educate them bc,ttf'r 
than ihey are pducated so that they 
may do their duty to the countrv-
and the process of edul'Eltion is very 
much the prerogative of my ~ o col-
leagues who are sitting on the b('IWh 
opposite. 

One more point and I hav(' done. 
That is in regard to the NeollY Com-
mittee. On the last occasion, on 10th 
August, 1959 when I referred to the 
appointment which had then been 
made of the Neogy Committee I paid 
a tribute which I am sure all hon, 
Members of the House would like to 
join in, to the honourable gentleman 
who was appointed the Chairman of 
the Committee, a former distinguished 
member of t i~ House. At the same 
time I drew attention, and I am read-
i ~ from my speech then-

"But the House has already 
commented on what it thinks of 
the camposi'ion of the rest 01 the 

Committee? The rest of the com-
mittee is made up of Secretaries to 
Government from various Minis-
tries. "It has been said by more 
than one speaker that it is loaded 
with officials and bureaucrats, and 
we cannot really expect much 
from Secretaries of Ministries who 
are not reaJiy concerned wi'h the 
development of road transport but 
who go there to watch the res-
pective interests of their own 
Minis'ries or zamindaris." 

Now, Sir, t a~ fear which was ex-
pressed by other Members and which 
I had repeated in my speech in 
winding up the debate on the Re-
port of the Road Transport Reorga-
nisation Committee as its Cha :rman, 
has unfortuna'e'y come true in the 
past year and a half. After one year 
and a half the Neogy Committee has 
eome out with' an interim report and 
the interim report !..; not a repar! at 
all; it is a questionna:re. 1t a,lts 
ut stio ~  it docs not ev('n try til 
answer them. It is ~o b(' said with 
regret thaoJ the que;tions are loaded. 
that thC' ia~ of the Neogy Committl.'t' 
come.'; out in the lead:ng questions 
that it has ~ou t to put. However, 
Il.'t Us be irateful that only quest ons 
arc put and no wrong o c u~iolls 

arrived at. 

u~ I am not today discus;inJ( the 
nature of the interim report. I would 
rather draw attention for a minute 
to the cc o~itio  of that Commi'!!'e. 
Thl' trouble with t.he Committee is 
that ('xcI'pl for the chairman, :l1I'r(' is 
no ~ co  memb('r who ('an n'a!ly be 
expecll'd to do jUlItice to the WOI k of 
thl' Committee. Secret 1 i ~s to tht> 
Government, all we know, aTf' bUllY 
people. They have !he' routine work 
and their own jobs to {'arry on l'>'Iti 
it ill not fair to burden them w th 
this extra burden to which. they hltvl! 
shown by now, their inability to'ath'nd 
Or to give any atlcntion. Apart from 
the fa{'t that they are unable to apply 
thc'r i ~ continuously to t l .~  

prob'cms which are of a major pol'c'l 
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n'ature, the fact remains that offi-
·cials are not suitable people to whom 
the evolving of policies 'should be 
-entrusted. If the Government of India 
cannot make up their mind on policy 
in spite of the reports laid before 
them, let them appoint a policy-
making committee, no doubt with Mr. 
Neagy as the Chairman, but let them 
give him colleagues from public life 
from this House and the other House, 
who will make a team and who will 
sit together and rub their minds 
against each other. 

The difficulty has been that the 
Secretaries keep on changing and so 
the composition of the Committee has 
also been shifting. There have been 
numerous shifts in the year and a 
half that had already passed; there 
is no Neogy Committee but there is 
n series of Neogy co itt ~  A body 
of men who are not cont'nuous in 
their personnel can hardly be expect-
ed to render any real service or to 
make any real report. I would there-
fore suggest to my hon. friC'nd tlw 
han. Minister even that at this stage, 
after thi, unfortunate experience, 
Government might reconsider thC' 
composition of this Committee. Let 
them replace the numerous Secreta-
ries with two or three or four senior 
people from public life, eithC'r from 
this Parliament Or outside and th"n 
allow this new team to get on with 
the job. Otherwise, we may assume 
that when the Transport Ministry's 
demands come up before the Honse 
nex' year, we shall still be awaiting 
for the report of the Neogy Com· 
m:ttee. 

Shrl Manabendra Shah (Tphri 
Garhwal): Mr. Chairman. the hon 
Member. Shri Masani had been talk-
ing about the roads and to some ex-
tent 'I am in agreement with him 
because I a'so find that the Ministry 
lIeem to be phlegmatic and complacent 
in their approach to the Demands and 
the leg'Umate requirements of the 
Ministry. If these words are too 
harsh I would say that they have not 
been forceful enough to see that their 

dues are given to them. I would 
like to remind the House that when-
ever there is the storm of economy 
blowing over the Ministries, this 
Ministry is the Ministry which gets 
the hardest hit. Apart from this I 
would like to quote from the report 
of the Ministry which has been g'iven 
to us. In their 1960-61 report, in the 
introductory chapter itself, it has 
been stated: 

'"In order to accelerate the 
economic development of the 
North and North Eastern Border 
Areas, Border Roads Develop-
ment Board has been constituted 
with the Prime Minister as Chair-
man and Shri V. K. Krishna 
Menon, Defence Minister, a3 
Deputy Chainnan. Other mem-
bers of the Board incl ude the 
Cabinet. Foreign, Defence and 
Transport Secretar:es. The Board 
is responsible for laying down 
the pulicy in respect of border 
('ommunication.'. prescribing pri-
orities and specifications and the 
rC'spons'bi'ities of agencies en-
trusted with thp execution of the 
projPcts." 

This shows that even the hon. Minis-
ter has not found his due place in the 
compo:,ition of this commi'tee. If this 
Ministry is the Ministry which is 
going to deal with the funds for the 
border roads. I should have thought 
tha' it would be he, who would be 
the vice-chairman and not the Defen-
Ce Minister. At the most the Defence 
i ist~ t  could have been a member. 
In tht' constitution of the Board, 1 
also find that the operational expert 
such a,; the senior defence service 
representative has not found a place, 
especia 1Jy when we are told that 
border roads would be made in con-
sultation with the defence forces. It 
is but necessary, that a person who is 
in charge of military planning and 
strategic manoeuvring should haVe a 
place in th:s Board. 

As I am referring to this paragraph 
in the report-though it does not refer 
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to the theme that 'I am at present 
on-I would like to touch the report 
again before I proceed further. The 
report continues to say as fo'lows: 

"An Offtcer on Special Duty ha3 
also been apointed for the plan-
ning of development schemes in 
the areas opened up by the roads." 

Now, about this officer  on special 
duty, nowhere have I been able to 
find out, what his functions are going 
to be. Except for the Central or 
Union territories, ta-ritories governed 
by the Centre, for the p:anninl the 
States are responsible. What is then 
this officer going to do? Is he going 
to be somE' super-planner or what? I 
hope-'I have a faint hope though-
th'at it may be the beginning of the 
implemen'ation of the proposal that I 
hav£' been making for the last four 
~ J ~. namely, of having a separate 
Himalayan rE'gion for planning and 
defence. Whatever it is, we would 
like to know from the Minister, as 
to what the role of this gentleman 
i, going to be. 

I now eome back to the theme that 
1 havt' been touching so far. I would 
proceed to the other departments of 
this Min;stry to show that there again 
there arc some signs of complacency. 
Take the ques'ion of Lockheed.;. The 
predecessor of our hon. Minister had 
once told the House that they are 
go'nR ahead lt ~  Lockheeds. We 
are now told that we have been 10 
slow in negotiationll that if we ltart 
manufacturing Lockheeds it would 
tantamount to having Lockheed. 
wlthout a market. Therefore, they 
are not very keen on this iaue. We 
find that Avro will continue to be in 
th(' market.. We are told that Avro 
will continUe to be the fashion but 
Lockheeds will not. We alao under-
stand that with the Lockheeds we 
were deciding on the production of 
turbo-jet planes. That means to lay, 
they were prepared to give RS plant 
and machinery for the turbo-jet. It 
is, ;;urprising, therefore, that we can 
get p'an's for jet with turbo but we 
cannot gf't plants for a jet w·thout a 
turbo. 

77 (Ai) LS-9. 

Even in shipping, we will find some 
examples. Based on the recommen-
dations of the Sailing Vessels Com-
mittee, Government decided to give 
Rs. 15 lakhs as grant-in-aid during 
the second Five Year Plan period for 
the construct'on of sailing vessels. 
But the second Five Year Plan period 
is over. The aid could not be utilised 
because the rules could not be fina-
lised in ftve years. 'I hope, therefore, 
that before the third Plan is in full 
swing, the Government will have 
made these rules so that the industry 
could take advantage of Rs. 85 lakhs 
provided in the budget and be able to 
release the boUie-neck for coal that 
is taking place in the railways. I 
know that what I have been saying 
so far may be unpalatable to the 
Government, therefore, I would like 
to go on to lIomf' other subject. 

An Ron. Member: It is palatable. 

Shri MaaabeDdra Shah: I would 
first take the "Centrally aided State 
road of inter-State or economic im-
portance." I find that Rs. 30 crores 
have been provided under this head 
in tht' third Plan, but no allocation 
has been made in the current year', 
budget. Nor hall anything been said 
in the explanatory memorandum .. 
to why no provision ha. been made. 
We understand that roads are recog-
nised to be the key for any develop-
ment. 'If the economic roads are to 
be ignored like this, I do not know 
how far plannin, wou'd be success-
ful, specially where there are no 
other alternative means ot communl-
cat;on. The provision .. it standi 
under this head Is very little. The 
total outlay on roads in the Udrd 
FiVe Year Plan il expected 10 be 
Rs. 250 c o ~ and the !lhare of inter-
State and economic roads corne3 to a 
little more than 10 per cent. In 
physical terms, only 90 miles of such 
new roadll were constructed and 150 
miles of existin, roads were improv-
ed in fhe various StateR in the four 
years of the !leCond Plan. Yet. we 
have no provision for this. thoqh t 
find from thl' a ~ that ther .. are 
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provisions for raising and whitewash-
ing of milestones. They seem to be 
more important than making these 
economic roads I 

My reference to roads would be in-
comp:ete if I do not mention border 
roads. Under border roads, a sum of 
Rs. 32' 07 crores has been set 'apart 
for capital outlay on roads. Out of 
this, Rs. 16' 42 crores are supposed to 
be spent on the construction of border 
roads. The spread-over of this is 
not shown in any of the books that 
have been supplied to us. Am I to 
presume that it is secret, and the Gov-
ernment does not want to divulge it 
to the Parliament? Thers can be 
no other conclusion one can arrive 
at. I would like to point out to the 
Chair that it i~ not a secret. From 
the way that the infonnation has 
been given to us, anybody can collate 
the infonnation. They have given us 
the infonnation on other roads; they 
have given us the total money re-
quired for these border roads. We 
will also be able to get similar in-
fonnation from the State budgets, 
Therefore, 'I do not know what i~ 

left as secret. Moreover, We know 
what border arE';JS rlrE', The whole 
House knows it, I think, Therefore, 
any road thal is made there cannot 
be made in a hush-hush manner. 
Under the c'rcumslances, what is the 
secrecy about giving us detailed 
information about the provisions made 
under this Ministry for border roads? 

The Minister of State in the Mlnis-
tr): of Transport and Communications 
(Shri Raj Bahadur): If you know 
all, why do you require this infor-
mation? 

Shri Narasimhan: He is giving.;tn 
over-all picture. 

Shrl Manabendra Shah: Overall we 
will be able to see-what part shou1d 
get what, why hide that? 

Sbrl Raj Babadur: The reason is 
obvious. 

Shri Manabendra Shah: The ob-
vious is to tell us that it is a 'Secret 
then I would like to draw, Sir, your 
attention to the adviCe given by the 
Speaker; I would also like to convey 
the same to him for advising us. 
During the Question Hour, when the 
Defence Ministry was involved, the 
Speaker said that a special 'study 
should be made of what should be 
declared as secret and what not. He 
probably also said that if that infor-
mation was given to him, he wou:d 
look into the matter. If this is a 
secret thing, 1 cannot understand why 
the Parliament is being asked to vote 
for it. They can very well put it as 
charged under the Consolidated Fund 
of India." Then the whole problem 
would be solved, If it is not put 
there, I feel that we should know 
more about these border roads, 

Now I would like to turn to the 
Indian Telephone Industries., Ban-
galore, with the purpose of trying to 
convince the Government that it i5 
probably a foreign exchange earning 
machinery, There are many countries 
which are more under-developed then 
we are, and t l ~  countrie3 will be 
under-developed for some time to 
come, We havp not been ab:e to 
capture their market. My o o~al is 
that the Ministry should kindly con-
sider whether there is a possibility of 
our capturing the a k ~ so far as 
tel('phones and exchanges etc, are 
concerned, We find that in the third 
Five Year Plan, th(' production will 
be 1,80,000 telephones and 1,36,000 
exchange 'and transmission equip-
ment, we a:50 find that this company 
is making a handsome profit; w(' are 
also told that they are brining down 
the cost of production. Under these 
circumstances, it may be possible for 
us to compete in these markets. 'It 
can be said that the demand at home 
is considerable. But is it not the 
proper time for us to adjust the 
home demand to pave way for export 
of these telephones etc, to West. A..,ia 
and Africa? I feel that once ""C 
capture these markets we will at least 
be ab'e to provide these materials to 
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Ulem for about ten years. If we go 
on first trying to accommodate the 
horne consumption we will then be 
too late to capture the foreign market. 

Shri T. Subramanyam (BelJary): 
Mr. Chairman, in a developing econo-
my aI! modes of transport can play 
an effective and useful role. If the 
various modes of transport are not 
effectively used (,l':;nomy suffers, 
development 5uffer" and all our Plans 
like the Third Fin' Y('ar Plan and 
other Plans eould not be implement-
C'd suc('essfully. 

There may be no ('ontlict at all 
t~t t  these modes of transport. 
In lhis connec·tion, I may remind the 
House that a committe!" was atpoint-
ed known as the Neogy Committee 
to suggest ways and means tor the 
co-ordination of various modes of 
transport, particularly railways and 
roadways. They hav£' given a pre-
liminary report. In the preliminary 
report they have said: 

"It is mainly to present a 
dptailed analysis of the present 
-'lltuation and to formulate the 
main issues which have been 
thrown out as a result of the 
studies undertaken by the Com-
mittee. Even with I'f'gal'd to co-
ordination over the next 5 to 10 
years the Committ!'!' has J'efrain-
ed fl'Om making any recommen-
dations at this stage becau.se any 
national system of co-ordination 
bptween road transport and 
railways can lx· put forward onlv 
as part of a long-term policy." 

Then it is said that three altenatives 
nave been examined. The fint ., the 
possibility ot allowing unrestricted 
competition between the cWrerent 
o ~ of transport. The second fa 
the control or rerulatlon from out-
• ide by the Government of these two 
modes of transport. The third is an 
Intecrated control of both these and 
to look upon them as a sinrle unit. 
But they have not given their mind 
or ftnal opinion a. to what exactly 
ahould be the ultimate shape that It 
a~ to take. 

Sir, already we al'e in the eve of 
ctrawing up a 20 years plan of road 
development. The first 20 years 
plan, which is known as the Naepur 
Plan, w. drawn up and it was a 
lIuccess. The targets have been more 
:han reached. We wanted to have 
] .23,000 miles of surfaced road and 
:l,OB,OOO miles of unsurfaced roads, so 
lhat no village in a well developt'd 
Ill' agricultural area should be more 
!.han five miles removed from the 
main road. 

Shrl Braj Raj Sklrh (Firozabad): 
Has it been achieved? 

Shri T. Subramanyam: It has been 
rnore than achieved. 

8hrl Braj Raj Slnrh: Only in 
paper, 

Shri Raj Rahdar: No, nO. It has 
been mor!' than achieved. 

Shri T. Subramanyam: It has been 
achieved in tact. The targets ful1ll1ed 
are 1,44.000 miles of i!lurfaced roads 
and 2,54,000 miles of u su ~  

roads as on 31-3-1961. So we have 
more than achieved the tar,ets. 

Shrl Raj &ahadur: Since the hon. 
Member seems to have some doubt 
about it, let me clarify the poliition. 
I th:nk by roads my hon. friend sit-
ting oppo,ltl' means only pucca, 
mt'talleci. ashphalted roadR. Road5 
mean all kinds of roads-gravet and 
:nurum oa ~. With regard to the 
average of five miles. that every vil-
lag!' should be within five mil('s 
from thE' main road, it may be that 
a particular village is more than flv. 
mile, from the main road, but by and 
large this hall been achieved, 

8hri BraJ Raj 81qb: Had that 
been achieved, there would have 
been no incident. like BastaI' . 

8hn T. Sabramaarun: When our 
country is 50 vllt, when our needl 
111'1" so great. what has bl'''n achieved 
t. T'Iot ",0 much considering the fact 
that very much ml'rI' hu to be 
achieved. But. 5tiJI. th/ t~ have 
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been fulfilled and there is nO doubt 
about that. Only certain deficiencies 
have to be made up with regard to 
widening of roads, building bridges 
over rivCl' crossings and removin, 
the ~u -sta a  or defective roads 
by constructing good roads. 

The Chief Engineers of the Centre 
and the various States met recently 
and drew up another 20 years' pro-
gramme of having 2,52,000 miles of 
surfaced roads, and 4,05,000 miles of 
unsurfaced roads by 1981. A 
ddailed consideration of this was 
deferred till the receipt of the report 
of the Neogy Committee. At every 
,;lage we are told that detailed 
consIderation awaits the report of the 
Neogy Committee. I do not want to 
maKt' any comnH'nt about the Neogy 
Committee. I do not want to em-
bal'l'ass them, hustle them, be unfair 
to them OJ' anticipate their ultimate 
conclusion>;, but I am constrained to 
Btate that thp non-receipt of their 
final report just on the eve of the 
flnalisation of the Third Five Year 
Plan operates as an inhibiting factor, 
whirh is very unfortunate. and ")re-
Vl'nts us from a detailed examination 
or determination of the targets of 
the Third Five Year Plan period with 
rf'gnrd to this matter. 

The expenditure during the FiX'St 
Plan on roads was Rs. 155 crores. 
During the Second Plan the expendi-
ture was Rs. 250 crores. In the Third 
Plan also, we have fixed the same 
amount. Out of theje Rs. 250 crorM, 
Rs. 170 crores would be taken up for 
the roads of the States and the Union 
'I'l>rritories. These have been 
examined in consultation with the 
representatives of the tat~ and we 
Jearn that they felt that the amount 
is ton small, meagre and inadequate 
and. therefore, it is sought to bf. 
rail!f'd to Rs. 230 crores. 

Communication is a very important 
subject. Whem'ver I ('ome to Delhi 
01' ,0 to other big t'itie5 and see the 
i~  structur£'s there. Immediately a 
f£,t'ling ('omes to me that it would 

have been better it the amount had 
been diverted for laying out roads in 
the rural areas. No doubt, consider-
able local road development has 
laken place during the last ten years 
under the scheme of Community 
Development or local development 
works, and this will continue in the 
Third Plan also with peoples' contri-
bution of a great deal. 

Shri Narasimhan: But they are 
not maintained properly. 

Shri T. Subramanyam: Yes, they 
;;hould be maintained properly. I 
urge on the Government that since 
panchallat raj is going to be estab-
lished by the end of 1961 in all the 
States, their resources should be re-
inforced so that people may feel that 
real swara; has come in the from of 
bettf'r and more useful roads. 

With regard to road transport, we 
art' told that the number of com-
mercial vehicles in 1950-51 were 
34,500 buses and 81, 900 goods vehicles. 
In 1960-61 thc buses were 54,000 and 
goods vehicles 1.50.000. A bulk of 
there vehicles are in the private 
sector. Of course, some of the State! 
have nationalised their State trans-
port undertakings. Barring t ~ . 

particularly the goods traffic, i., en-
tirely in the hands of the private 
sector. I urge that the procCM or 
liberalising the issue of licences for 
road transport and the que::.tion ot 
liberalising the inter-State double 
taxation should be expedited and 
these people should be helped. 

With rE-gard to the national high-
way" out of 1 •. 880 miles of roads, 
the national highways occupy only 
the mis."ing links of 1.780 il~. Of 
these. 1,366 miles were constructed 
before 1960. 1 must ~a  a word with 
rel1;!lrd to the ~ cial !:rht'mf' which 
Wl' taker! ~J  for thl' WI',' coa~t road 
at a ['ost of Rs. 11 nores. It passes 
throu,I!h Mllharashtra. Mysore ani 
Kerala. 2.0 miles of the road have 
uPt'n constructed, 14'5 miles of new 
links have been constructed and 18 
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major bridges have been completed 
with regard to the west coast road. 
The progress is, no doubt, somewhat 

a t ~  but I feel that there is 
much that remains to be done and the 
State Goevrnments have to be urged 
upon to expedite the matter and 
give a fillip to this '30 that the pro_ 
gramme may be steped up in its im-
lementation. 

Tnere are several places where 
road bridges Over railway lines have 
to be put up. In Bellary near the 
Hospet bus station there is a very 
busy place where traffic goes On day 
and night and vehicles are held up. 
Motor cars, bullock carts and all 
these are held up for half an hour 
or longer periods. It is a very busy 
place. Even at such a busy place It 
is not possible to put up an over-
bridge" I request the Government 
to see that such overbrid,es are 
enabled to put them up as early as 
possible. 

I will say a word with regard to 
ports. The report of the Inter-
mediate Port.i1 Development Commit-
tee has been received. They have 
Ilaid about Hrst priority works and 
afterwards about development of 
all-weather ports. Amon, the ftc.t 
priority works they referred to 
Karwar. I have seen the place 
which has got exceUent natural 
facilities to make it a first-elMs 
harbour. Then they have given It • 
tlrst priority place. I request the 
Government to see that ~  pos.i-
ble step is taken to live efPect to 
t i~. 

With regard to the development of 
aU-weather ports, Tuticorin and 
Mangalore are given first priority. 
The Planning Comml6sion wanted to 
spend Rs. 10 crores on aU these IteJM, 
but the Department of Transport and 
Communications has suggested that 
Rs. 10 crores should be spent only 
for Tuticorin and Mangalore. In 
view of the fact that It Is a very Im-
portant port for Mysore and for the 
West oa~t tor lifting iron ore anc! to 
operate as a major all-weather port. 

I request that that port should be 
ta.ken up immediately. 

1 shall say a word also about inland 
water transport. I was hoping that 
all the river systems in India from 
the Ganges right up to Cape ComoriD 
would bl.' linked up and there would 
be an all-Indian irrigation and navi-
gation canal. It was thl' scheme of 
Sir Arthur Cotton. There is enough 
waler in our rivers. But unfortu-
nately it has l'ome across great hurd-
le;. It is yet very far from us. I 
fpel that I am not talking practical 
things by referring to it because the 
,bstacles against which we art" placed 
today are so great. For instance, in 
thE' i ~t Five-Year Plan tht" amount 
allotted was Ri. 3 crores for inland 
water transport development. The 
e.timated expenditurl.' is supposed to 
be Rs. 75 crores. 

I shall just take another l'xample. 
For the Buckingham Canal the allot-
ment in the Second Plan wal Ri. 111 
lakhs. It was reduced to RI. 10 
lakhs. but even that was not apent. 
Only an amount just above Rs. 2 
lak ~ was spent. ~ is the wa, In 
whkh progreSS with rerard to the 
development of Inland water tran.-
port has taken place. I must 181 
that I am sorely dilappointed at this. 
I teel that the l l~t  shnuld give 
a 1I1l1p to it. It has got I nftn Ite 
potential in the country. 

Sbri N...-..ImJIaa: It ill one of the 
longest canals In the country. 

An Roa. Member: In the world. 

Shri T. Sub ........ ,am: Then I 
IIhall make a reference to the Po.tI 
and Telegraphs Department. In I.he 
P. " T. Department much remain'!! 
to be done becausE' WI' have to lerve 
the needs of 5,80,000 villa,es In our 
country. But what hu been done 
durin, the last decade-Is vt"ry im-
presllinlf and is very remarkable. 
Till the ht April. 19151, we had 36.OH 
pc)!It oftIces. A t the {"nd of th,. Fi!"llt 
Plan. that Is. on the 3";1 Marrh. 1956, 
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we had 55042 post offices. while actu-
ally the target was to have 55,000 post 
offices. The Second Plan pro-
posed to add about 20,000 post offices. 
That raises the figure to 76,000. In 
the Third Plan there is a prOVISion 
to add 17,000 post offices to that 
figure. It i~ not a rigid figure. The 
needs of our country are great. 
Therefore I am sure that while we 
actually go on implementing thLs it 
will prove to be a much higher figure. 

The delivery of mail must be 
stablished and improved. I see that 
even villages which are situated on 
the main metalled roads are not 
served properly. Sometimes the mail 
reaches them once, twice or thrice a 
week. In such cases it is possible to 
improve the delivery of mail. It 
should be examined and should take 
place. Then there are the 11tanch 
post offices which exist. They should 
be upgraded to sub-offices in as 
JTI1lny places as ppssible. There are 
the firka headquarters. I know of 
two places In my State, Moka in 
Bellary district and Bamasagora in 
Chitaldrug district, where there has 
been agitation for sub-post offices. I 
Rm only illustrating certain instance!. 

An Hon. Member: They are funda-
mental matters. 

SIu1 BraJ Raj Singh: For election 
purposes they are very good. 

Sbri T. Subramanyam: Then there 
has been criticism made about mall 
delivery. I will refer to certain 
revealing figures. The number of 
complaints in 1957-58 was 39,68'7, 
while the total traffic was 
3,354,739.000. The percentage works 
out to '0011 per cent. In 1959_60 the 
number of complaints was 36,929. 
The total traffic was 3,850,000,000. 
The percentage was '0009 per cent. 
Of course. our efforts should be In 
arriving at greater and greater per-
fection. There is always scope for 
improvement and whl"l'lever com-
plaints are received I request the 
officers and stair to look into them 
and improve matters. 

Mr. Chairman: The hon. Member's 
time is up. 

Sbri T. SllbramaD),am: About 
tourism I have to say one word. It 
is a good foreign exchange earner 
and promoter Of. international under-
standing. The number of foreign 
tourists in 1951 was 16,829; in 
1960 it was 1,23,095. The revenue 
earned in 1955 was Rs. 10'3 crores; 
in 1959 it was Rs. 19'1 crores. Most 
of the tourists carne from the United 
States and other countries. There 
are Advisory Committees, Tour1st 
Development Council in the Centre 
and State Tourist Advisory Com-
mittees and Regional Tourist Com-
mittees. Special tourist supplements 
are printed in foreign press; touril5t 
literature as guide books, pictorial 
folders, maps, picture post cards and 
tourist calendars are also i t~ and 
distributed. Films in colcturs are also 
distributed. 

Schemes to promote tourism are 
undertaken in the various States. 
Wherever it caters to foreign tourists 
it is the responsibility of the Central 
Government; where it caters to home 
tourism, with the possibility of ca'er-
ing also to foreign tourists, it Is 
Inanred by the Central Government. 

There were several schemes to be 
financed exclusively by the Central 
Government. In Mysore State there 
is one place called Hampi where there 
was a proposal to construct a canteen-
cum-retirement room. It is in my 
constituency and it should have been 
completed long ago. But it has not 
even been taken up for construction. 
1 do not know why the construction 
of this very important thing, situated 
at a historical place has not Been 
taken uP. There is the Tungabhadra 
Reservoir clase by it an4 it is situat-
ed in the ancient Vijayanagaram 
Empire. It is a place which could 
have been easily developed as 
a tourist centre and provision had 
been made tor the construction of a 
canteen-cum-retirement room. I 
request the Government to take it 
up without delay. 
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Mr. Chairm&D: There are 119 seled-
ed cut motions relating to the De_ 
mands under the Ministry of Trans-
port and Communications. They may 
be moved subject to their being other_ 
wise admissible: 

Need to nationalise the Ganga-Bra_ 
hamputra Water transport route 

Shri Auroblndo Ghosal: J 
move: 

beg 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (937). 

Need to demanopolise the transport 
S'II!ltem of Ganga_Brahamputra route 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the ~ a  under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100," (938). 

Failure to make adequate provision 
for roads 

Sbri M. R. Masani: J lwg to move: 

"That the demand under thl' 
head, Ministry of Transport and 
Conuhunications be rE'duced 
by Rr. 100." (1028). 

Composition of the Committee on 
Tran!Port Planning 

Shri M. R. Masanl: I beg to move: 

''That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1029). 

Failure to provide facHitie. for the 
manufacture of the ui.~it  road 
transport ic ~. 

Sbr1 M. R. Maaanl: I beg to move: 

'"nlat the demand under the 
ht>ad Ministry of Transport and 
Communications be reduced 
"y Rs. 100" 0110). 

Need for dredging the Brahamputra 
river 

Shri Aurobhldo Gbosal: I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1069). 

Need for more dredgers for the Hoog-
11/ river 

Shri Auroblado Ghosal: I beg to 
move: 

"That the demand under the 
nead Ministry of Transport and 
Communications be reduced 
by Rs. 100." (10'70). 

Need jor intensive dred.ging of the 
Hooglll river 

5hri Aurob.ndo Ghosal: I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1071). 

Need for dred.ging rivers of Ratn4giri 
District Coa!It for internal tTanlpOTt 

Shri AIIsar: T beg to move: 

"That the demand under the 
head Ministry ot Transport and 
Communications be reduced 
by Rs. 100." (1122). 

Need to take up development work of 
POTU in Maharastra 

Shri Allar: I beg to move: 

''That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rli. 100." (1123). 

Need to construct one all weatM1' and 
intermediate port in Ratnagiri 

Sbrl AMIu': I beg to move: 

''That the demand under the 
head Ministry of TranJlporl and 
Communication" be rduced 
by RII. 100" (112.). 
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Delat/ in removing sand bars at the 
mouth of the sea at Dabhal, Jat/ogad 

Shri Assar: I beg to move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (l125). 

Need for better amenities to passen_ 
gel'S travelling by steamers 

Shri Assar: I beg to move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1126). 

Workin.g of ~t a  service on Kon-
kan. C()(lst 

Shri Assar: I beg to move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1127). 

Need to expedite completion of 
Farakka Barrage 

Shrl Aurobindo Ghosal: I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1358). 

Need for development Of border com_ 
munications 

Shri Aurobindo Ghosal: I beg to 
move: 

'That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1359). 

Need to salvage the wreckages of 
.hips and st a .~ from the bed of 
the Hooglt/ 

Shrl Aaroblndo Ghosal: I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 

Communications be reduced 
by Rs. 100." (1360). 

Need jor speed'll deliverv of shipr by 
the Hindwstan Shipyard Ltd. 

Shri Aurobindo Ghosal: 1 beg to 
move: 

''That the demand under the 

head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1361). 

Need to manufacture the component.T 
of ship building materials in India 

Shri Aurobindo Ghosal: I ~ to 
move: 

''That the demand under the 
head Ministry of Transport and 
o u icatio .~ be reduced 
by Rs. 100." (1362). 

Need for coordination with the Min-
IStry o ~ Steel, Mines and F1U!t for 
manufacturing special type of steel 
llhpets needed for ships 

Shri Aarobindo Gh08aJ: I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1363). 

Need for providing full time work to 
the Hindustan Shipllard Ltd. 

Shri Aurobindo GbosaJ: I beg to 
move. 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100". (1364). 

Need for development of ancillary 
industries before the second ,hip-
liard of Cochin starts work,"g 

Shri Auroblndo Ghosal: I beg to 
move: 

''That the demand under the 
head Ministry of Transport and 
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Communications be reduced 
by Rs. 100". (1365). 

Need for proper utilisation of loans 
granted to the Joint Steamer Com-
panies for rehabilitation 

Shri Aurobiudo Ghoul: I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. ]00". (366). 

Need for recognition of NFPTEU 

Shri Aurobkldo Ghosal: I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100". (1367) 

Need to i3sue comm('moration stamp 
of Subhas Chandra Bose 

Shri Aurobindo Gh_): I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100". (1388). 

If eed to expedite the development of 
Haldia 

Sbri AlU'ObiDcIo Gh_l: I beg t.o 
move: 

"That the demand under the 
head Ministry of Transport and 
Communication!' be reduced 
by Rs. 100". (1389) 

Need for introducing the modern SJlB-
tlma of dredging in the HoogllI river 

Shri Aurobtndo Ghoul: I beg to 
move: 

"That the demand under the 
head Ministry ot Transport and 
Communicationll be reduced 
by Rs. 100". (1414). 

Need for recruiting more Indian 
seamen 

Shri Aurobllldo Ghoul: I beg to 
move' 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100". (1415). 

Need for introducing Provident Fund 
for seamen 

Shrl Aurobindo Ghoul: I beg to 
move: 

"That the demand under the 
head Ministr"y of Transport and 
o ullic-~ti 1 1  h(" r!'duced 
by Rs, 100" (1416), 

Need fOT securitll Of .ervlce of ,eClmen 

Shri Auroblndo Gboul: 1 bel to 
move: 

"That the demand under the 
head Ministry at Tranlporl and 
Communications be reduclod 
by Rs. 100", (]417), 

Need for reviving thl" inland water 
transport 'Jlstem in Welt Bengal for 
desilting the navigable river. 

Shri Aurobindo GIa .... I: 
move: 

~ to 

"That the demand uncler \he 
h!'ad Ministry of Transport and 
Communications be reduced 
by Rs. 100", (1418). 

Need for rompleting tlle SethwClm,,-
dTCIm project 

Shrl u~i o G .... I: I beg to 
move: 

"That the demand under the 
head Ministry of Transport and 
Communications bl' re<iuc-ed 
by Rs. 100", (1419), 

Need fOT l".tabliJlhing an lrutitute of 
Nat,igation 

Shri Aarobia.o Gb .... l: I beg to 
move: 

'That the demand under tht, 
head Ministry of Transport and 
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Communications be reduced 
by Rs. 100". (1420). 

Working, of the Directorate of Ship-
ping Calcutta 

Shri T. B. VittaI Rao: I beg to move: 

"That the demand under the 
head Ministry of Transport and 
Communications bl' reduced 
by Rs. 100". (1474). 

Need for recognition of United Sea-
men Union 

Sbri T. B. Vittal Rao: I beg to move: 

"That the demand under thC' 
ht'ad Ministry of Transport and 
Communications be rrouced 
'by Rs. 100." (1475). 

N el'eI for Jull employment of an the 
trained Indian Seamen 

Shri T. B. Vlttal Rao: I beg to move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100". (1476). 

Need for payment of full compen..qa-
tion fOT unemployment period of all 
the seamen 

Sbri T. B. Vlttal Rao: I bt>g to move: 

"That the demand under the 
head Ministry of Transport and 
Communications be reduced 
by Rs. 100." (1477). 

Enquiry in to the loss of "Indian 
Success" 

Shri T. B. Vittal Rao: I beg to 
move: 

"That the Demand under the 
head Ministry of Transport and 
COlJ"ouunications be reduced by 
&. 100." (471) 

Need jar UPP~1  of food and Iree 
accommodation to the seamen in 
the 'Seamen hostels' in India 

Shri 'I'. B. Vittal Rao: I beg to 
move: 

"That the Demand under the 
head Ministry of Transport and 
Communications be reduced by 
Rs. 100." (1479) 

Need to introduce a direct steamer 
service between Madras and Rangoon 

Shri T. B. Vittal Rao: I beS to 
move: 

"That the Demand under the 
head Ministry of Transport and 
Communications be reduced by 
Rs. 100." (1480) 

Need to sanction adequate staff lor 
Orissa Circle Office 

8hri B.  C. Mullick: I beg to move: 

"That the Demand under the 
head Indian Posl~ and Telegraphs 
Department be reduced by 
Rs. 100." (11) 

N red to convert Orissa Circle into 4 
major Circle under a P.M.G. 

Shri B. C. Mallick: I beg to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (12) 

Dewy in the construction 01 buildings 
for the Office of the Dilrector 01 
Posts and ~ a s. Orissa Circle 
at Bhubaneswar 

Shrl B. C. MulJlck: I beg to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (13). 

Failure to complete the cOl\6tTUCtion 
of H.P.O. building at Jaipur in 
Orissa i ~ 

Shrl B. C. MalUck: I beg to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (14) 
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Need to give representation to Mem-
bers of Parliament belonging to 
principal political parties on the 
p, "T. Advisory Committee in 
Orissa Circle 

Shrl B,  C. Mallick: I beg to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs, 100," (15) 

Need to open Savings Bank facilities 
in all branch post offices which have 
been working for more than one 
year in rural areas, 

ShM B, C. Mullick: I beg to mow': 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (16) 

Need to avoid delay in setting up a 
25-line exchange at H,P.O" Jaipur 

Shri n, C. MulUck: I beg to move: 
''That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (17) 

Need to convert Kaipara Erflra De-
partmental sub-office into a depart-
mental sub-post office in Orissa 

Shrl B.  C. MaJU"k: I beg to move: 

''That the Demand under tlle 
head Indian Posts and Telegraphs 
Department be reduced by 
lUI. 100." (18) 

Need to open sub-post offices and tele-
graph offices in lmata, Vimagar 
Taluka, Gujarat State 

Sbri M. B. Thakore: I beg to move: 

"That the Demand under the 
head Indian Posts and Te]egraphs 
Department be reduced by 
Rs. 100." (203) 

Need to open telegraph of/Ie. at 
Baliane, Patan Taluka, Ouj4rtlt 
State 

Shri M. B. Thakore: I beg to move: 

"That the Demand under the 
heed Indian Post8 and Te]eeraPhI 

Department be reducNi by 
Rs. 100." (204) 

Need to set up telephones at tele-
graph offices in border area of the 
State of Gujarat touching PakUtan 

Shri M. B. Thakore: I beg to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department hI.' reduced by 
Rs. 100." (205) 

Need to open new Branch Post Offices 
in big villages of Gujarat 

Shrl M. B. Thakore: I beg to move: 

"That the Dt'mand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (206) 

Need to set up a P." T. training 
centre at Bar0d4 

Shrl M. B. Thakore: I beg to move: 

"That the Demand under the 
head Indian Posts and Telegrapru 
Department be red1J(:ed by 
Rs. 100." (208) 

N ~  to increa.se the wage. of e%tra-
departmental agent. 

Shri M. B. Thakore: I beg to move: 

''That the Demand under the 
head Indian Posts and Telegrapiu 
Department he reduced by 
Rs. ]00." (209) 

Need to transfer high of1lcialt of 
Postal Service. after three lIea.r. 

Rhrl M. B. Tbakore: r be, to move: 

''That the Demand under the 
head Indian Polta and TeleeraPlu 
Department be red1J(:ed by 
as. ]00." (210) 

Need to provide telephonic facilUie. 
at Pandara Road and at W nt and 
Eatt Vinall Nagar of}tCerI /f4t1 
8hrl M. B. Tbakore: I be, to move: 
''That the Demand under the 
head Indian Ports and TeletJ'llllha 
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Department be reduced by 
Rs. 100." (263) 

Need to open more sub-post olJices ift 
Ratnagiri District 

Shri Assar: I beg to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (503) 

Need to open more telegraph offices in 
Ratnagiri District 

Shri Assar: I beg to move: 

''That the Demand under the 
head Indian Posts and 'telegraphs 
Department be reduced by 
Rs. 100." (504) 

Failure to set up the trunk call tele-
phone. in 101kr Taluka place. 01 
RAtRaQiri District sanctioned in 
Second Plein period 

Sllri Aalar: I lx-g to move-: 

"That the Demand under the-
head Indian Posts and Telegraplw 
Deparbnent be reduced by 
Rs. 100." (505) 

Need to open more branch post CY{fices 
in RatnaQiri District 

Shrl A!IlIIU': I beg to move: 

''That the Demand under the 
head Indian Posts and Telegrapha 
Department be reduced by 
Rs. 100." (506) 

Need lor a detailed constitution lOT 
tht' Posts and Telegraphs Welfare 
AdvisOf'1/ Boord 

Shri Auroblndo Ghosal: 
to move: 

beg 

''That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1384) 

Need fOT providing the dormitories, 
rest houses and retiring rooms for 
operating staff of P. & T. ~ t

ment 

Shri Aurobindo Ghosal: I beg 
to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Dcp:l.tmcnt be reduced by 
Rs. 100." (1385) 

Need to reinstate all the empiollees 
suspended and dismissed for parti-
cipation in the strike of Central 
Government employees. 

Shri Auroblndo Ghosal: 
to move: 

beg 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1386) 

Need to restOTe the positions of tlte 
empl01lees penalised fOT participa-
tion in the recent strike of Central 
Government Emplovee, 

Shri Allrobindo Ghosal: 
to move: 

"That the Demand under tile 
head Indian Posts and Telegraph. 
Department be reduced by 
Rs. 100." (1387) 

Need to withdraw bar to promotion on 
account of participation i" the 
strike on the emplotlees who have 
passed departmental exam(ftations 

Shri Aurobindo Gh..-I: I bel'!' 
to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
~a t be reduced by 
Rs. 100." (1388) 

Need to improve the administration of 
the head offlce of Calcutta Telephones 

Shri Auroblndo Ghosal: I beg 
to move: 

''That thE' Demand u ~ the 
head Indian Posts and Telegraphs 
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Departmen t be reduced by 
Rs. ]00." (1421) 

Need to stop illegal and surreptitious 
telephone connections in Calcutta 

Sbri Aurobindo Gbcal: I beg 
to move: 

"That the Demand under the 
head Indian Posts and Telel1'apha 
Department be reduced by 
Rs. ]00." (1422) 

Need to stop mar,»-acticeB in the head 
office of Calcutta Telephones 

Sbri Aa.robindo Ghosal: I beg 
to move: 

"That the Demand under tile 
head Indian Posts and Telegraphs 
Department bt, reduced by 
Rs. 100." (1423) 

Need for better public relations in the 
head office of Calcutta Telephone5 

Sbri Aurobindo Ghosal: beg 
10 move: 

"That the Demand under the 
head Indian Posts and TeJegraphJ 
Department be reduced by 
~. 100." (1424) 

Dt>/.ay in the construction of re.riden-
tial quartt>T:r for the P. &. T. emplo-
yee8 at HJlderabad 

Sbri 1". B. Vittal Rao: 
move: 

beg to 

"That the Demand under the 
head Indian Posts and Teleerapru 
Department be reduced by 
~. 100." (1435) 

Need to construct a MW building lor 
housing the General Post ot/Ice at 
HJldercabad 

Sbri T. B. Vittal Rao: 
move: 

beg to 

"That the Demand under the 
head Indian Posts and Telegraph!! 
Department be reduced by 
Rs. ]00." (1438) 

Need to con.truct residential quarter. 
tor the emplOJlees of PostB and Tele-
graphs Department 

Sbrl T. B. Vittal . Rao: I be, to 
move: 

"That the Demand under the 
head Indian Posts and Telelt'aplla 
Department be reduced by 
Rs. 100." (1437) 

Need tor a 'eparate lilt of M .L.A •. lind 
M.Ps. in Calcutta Telephone guide 

Sbri AurobiDdo Gbosa.l: 
to move: 

be, 

"That the Demand under the 
head Indian Posts and Telel1'apha 
Departmen t be reduced by 
Rs. 100." (1455) 

Need for decaBuolisation of work.,.. 
in Telegraph WorkshopB 

Shri AuroblDdo Ghosal: beg 
to mow': 

"That the Demand under the 
head Indian Posts and Teleeraphll 
Department be reduced by 
~. 100." (1456) 

Need for co-ordination with the Rail-
way Mini..'tru with regard to the 
working of the R.M.S. .ection 

Shri AuroblDdo Ghcal: I beg 
to move: 

"That the Demand under !.be 
head Indian Posts and Teleeraph. 
Department be reduced by 
Rs. ]00." (1467) 

Nud for more deliveru peons in the 
Howrah Head POit Of!/.ce 

Sbri AlU'Obilldo Gbo-.!: I be, 
to move: 

'-rhat the Demand under the 
head Indian Posts and TeleJrllphJ 
Department be reduced by 
RI. ]00." (If!!8) 

Need for better building and more 
space for Howrah Head Po,t Ofllcf! 

Sbrl Auroblado Gh .... : beg 
to mOVe: 

'-rhat the Demand under the 
head Indian Post. and l~a l 
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Department be 
Rs. 100." (l45D) 

reduced by 

Need for more space for the R.M.S. 
OfJice at H owrah platform 

shri Aurobindo Ghosal: beg 
to move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1460) 

Need tor having a C.P.W.D. wing of 
the Post and Telegraph Section 

Shri Aurobindo Ghosal: r beg 
to move: 

• 'That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1461) 

Need to improve the Tete-commu.ni-
cation Training Centre at JabaZpur 

Sbri Aurobindo Ghosal: beg 
to move: 

"That the-De-mand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1462) 

Need to SlIPplll uniforms to P. & T. 
staff in time 

Shri Aurobindo Ghosal: I beg to 
move: 

"That thl' Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1463). 

Need to imp-rove the housing position 
of the Post.~ and Telegraphs staff 

Shri Auroblndo Ghosal: I beg to 
move: 

"ThaI Ihl' Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1464). 

Need for implementation of the re-

commendations of the R. M. S. Re-
organisation Committee 

Shri T. B. Vittal Rao: I beg to 
move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be rpduced by 
Rs. 100." (1481). 

Maltreatment of the office-bearers of 

the National Federation of P. & T. 
Employees 

Shri T. B. Vittal Rao: beg to 
move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1482) . 

Need for confirmation of .~ta  who 

have put in more than a year's ser-

vice 

Shri T. B. Vittal Rao: 
move: 

beg to 

"That thl' Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100." (1483). 

Need for restoration of the recogni-

tion of National Federation of 
P. & T. loll .~ 

Shri T. B. VittaJ Rao: beg to 
move: 

"That the Demand under the 
head Indian Posts and Telegraphs 
Department be reduced by 
Rs. 100. (1484). 

Need for expanding the fleet of In-
dian Mercantile Marine 

Shri Auroblndo GhosaI: I beg to 
move: 

"That the Demand under the 
head Marcantile Marine be re-
duced by Rs. 100." (1389). 

Need to train more Mercfumt Naf)Y 

Officer. 

Shri Aaroblndo ~osa  I beg to 
move: 

''That the Demand under the 
head Marcantile Marine be re-
ducro by Rs. 100." (l390). 
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Need jor a t o ou ~ enquirll into the 

accident of the "Indian Navigator" 

Shri Auroblndo Ghoaal: I he, to 
move: 

"That the Demand under the 
head Marcantile Marine be re-
duced by Rs. 100." (1391), 

N (>ed to modernise the Lighthousing 
61/srem 

Shri Aurobindo Ghosal: I beg to 
mov". 

"That the Demand under the 
head Light-houses and Light-
ships be reduced by Rs. 100," 
(1392) . 

N (>ed for raising the standard of the 
Training Centre of Light Keepers 
and Mechanics of the Light Houses 
at Calcv.tta 

Shri Auroblndo Ghosa.l: I beg to 
move: 

'''That the Demand under the 
head Light-houses and Light-
ships be reduced by Rs. 100," 
(1393). 

Need to improve the airports of 
Agartala and Imphal 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
head Aviation be rf'duced by 
Rs. 100" (1394). 

Need fOT flit airport at Behda in West 
Bengal 

8hri Aurobln.o Ghow: I beg to 
move: 

"That the Demand under the 
head Aviation be reduced by 
Rs, 100." (1395). 

Need for an airport either at Asansol 
or at Durgapur 

Sbri Auroblndo GlHleaI: I be, to 
move: 

'711at the Demand under the 
head Aviation be reduced by 
Rs, 100," (1396). 

Need to improtle the pU3sengers' ",4it-
ing room at Imphal airport 

Shri Aurobindo Ghosal: I beg teJ-
move: 

"That the Demand unacr the 
head Aviation be reduced by 
Rs. 100." (1397). 

Need to modernise the Dum Dum 
al'rodrome 

Shri Auroblndo Gr-osal: I beg to 
move: 

"That th(' Demand under the 
head Aviation be reduced by 
Rs. 100." (1398), 

Need for daily morning service from' 
Calcutta to Delhi 

Shri Aurobindo G1I08&1: 1 beg too 
move: 

"That the Dt'mand under the 
head Aviation bl" reduced by 
Rs. 100." (}399) , 

Need to nationaliSe non-scheduled air 
lines 

Shri Auroblndo Ghosal: I beg to< 
move: 

''That the Demand under the 
head Aviat.ion be' reduced by 
Rs. 100." (1400). 

/t'ai1uTC' 10 pall ('ompen .• ation for the 
land acquisitioned 10r Dum Dum 

at'rodrDmP 

Shrl Auroblndo Ghoul: I beg to 
move: 

"That lh(' !)(omand under the 
head Aviation be Tl"duced by 
Re. 100." (140n, 

Failure to realise hangar C'harges at 
Dum Dum cznocfrome from IIOf1,-

scheduled operators 

Sbri Aaroblndo Ghoaal: r beK to 
move: 

'-ntat the Demand under the 
head Aviation be reduced by 
Rs. 100" (J402) , 
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Need to stop undesirable activities of 
the non-scheduled air companies 

Sbrj Aurobindo Ghosal: I beg to 
move: 

''That the Demand under the 
head Aviation be reduced by 
Rs. 100." (1403). 

Need to stop the system of glvmg 
I.A.C. planes on charter to the non-
scheduled air operatDTS 

Slui Aurobindo GhOllal: I beg to 
move: 

",That the Demand under the 
head Aviation be reduced by 
Rs. ]00." (1404). 

Need to f'xtend I.A.C. service to Ali-
purduar 

Shri Aurobindo Ghosal: I beg to 
move: 

"Thal thl' Demand under the 
head Aviation be reduced by 
Rs ]00." (1405). 

Need to extend I.A.C. service to 
Cooch-Behar 

Shri Aurobindo Ghosal: I beg to 
mov(': 

"That the Demand under the 
head Avintion be reduced by 
Rs. 100." (1425). 

Need to check the operations of the 
o -.~cJl ltl  operators in the 
matter of weight, inflamble sub-
stances and smuggling 

Sbri Aurobindo GhOllaI: I beg to 
move: 

''That the Demand under the 
head Aviation be reduced by 
Rs. 100." (1426). 

Need to construct a National High-
,,,nil between Nagpur and HlIdera-
bad 

Shri T. B. Vittal Rao: I be, to 
move: 

"That th!:' Demand "flnder the 
hud Communications includin, 
National Highways be reduced 
by ~. 100."(1438). 

Need to introduce morning service 
from Madras to New Deltii via 
HlIderabad by the Indian Airlines 
CorporatiOn 

Shri T. B. VittaI Rao: I beg to 
move: 

"That the Demand under the 
head Miscellaneous Departments 
and other Expenditure under the 
Ministry of Transport and Com-
munications be reduced by 
Rs. 100." (1439). 

Need to take up the construction of 
Dry Dock at Vishakapatnam 

Shrl T. B. Vittal Rao: I beg to 
move: 

"That the Demand under the 
head Miscellaneous Departments 
and other Expenditure under thp 
Ministry of Transport and Com-
munIcations be reduced by 
Rs. 100." (1440). 

MulprucLces in the office of the In-
dian Airlines CorporatiOn at Cal-
cutta 

Shri T. B. Vittal Rao: 
move: 

beg to 

"That the Demand under the 
head Miscellaneous Departmentll 
and other Expenditure under the 
Ministry of Transport and Com-
munications be reduced by 
by Rs. 100." (1441). 

Need to take step, to develop ParG.-
dip as a major port during the 
Third Plan periOd 

Shrl B. C. Mallick: I beg to move: 

''That the Demand under thl! 
head Capital Outlay on Porta be 
reduced by Rs. 100." (19). 

Need to develop Tuticorin and Man-
galore as all-weather pOTU 

Shri T. B. Vittai Ra.: I bee to 
movE': 

''That the Demand under the 
head Capital Outlay on Ports be 
rPduced by Rs. 100:' (1442). 
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Need to take up Sethwamudram Pro-
1ect 

Shri T. B. Vlttal Rao: I be, to 
move: 

''That the Demand under the 
head Capital Outlay on Ports be 
reduced by Rs. 100." (1484). 

Need to develop Kakinad4 as an aU-
weather port 

Shri T. B. Vlttal Rao: I be, to 
move: 

''That the Demand under the 
head Capital Outlay on Ports be 
reduced by Rs. 100." (1fS'1). 

Need to construct a high level bridge 
across the river Brahmani at Ind,,-
PUr Ghat in ~a 

Sbrl B. C. MuIUck: I beg to move: 

"That the Demand under the 
head Capital Outlay on Roads be 
reduced by Rs. 100." (20). 

Delat/ in the construction of high level 
bridges across the rivers Brahmani, 
Kharasrota, Baitarani on National 
Highwa1l No.5 in Orissa 

Sbrl B. C. MuIllck: I beg to move: 

''That the lJemand under the 
head Capital Outlay on Roads be 
reduced by &.-100." (21). 

Need to develop all-weather roadl in 
Manipur 

Shri AurobiDdo Ghosal: I bee to 
move: 

"That tlhe Demand under the 
head Capital Outlay on Roads be 
reduced by Ra. 100." 0'1'1). 

Reed to cmutruct 
Kandra Port to 
R4;kot or Patan 

Highwat/. 
Ahmedabad 

from 
and 

Slut II. a. Tbakore: I bee to JDDYe: 
"Tbat fIhe Demand under the 
bead Capital Outlay on Roads be 
reduced by Ra. 100." 212 ~ 

'1'1(Ai) ~l  

Failure to complete Bombat/-DeUd 
Highwall in time 

Shri M. B. '.I'bakore: I beg to move: 

"That bhe Demancl under the 
head Capital Outlay on Roads be 
reduced by Rs. 100." (213). 

Need to construct a National High-
wa1l from Kandla to Palanpur 

Sbrl M. B. '.I'bakore: I beg to move: 

"That tJhe Demand under the 
head Capital Outlay on Roads be 
reduced by Rs. 100." (269). 

Mr. Chairman: These cut motionl 
are now before the House. 

Sbrl N. R. MUDbwamr: Mr. Chair. 
man, at the outset I wish to congra-
tulate the Ministry in respect of one 
aspect of its activities, namely, intro-
ducing post and telegraph offices in 
almost all villages. In every villa.e 
having a population ot two thousand 
Or more there is bound to be a post 
office. I was for some time llervinl 
on the Advisory Committee for Poats 
and Telegraphs, and that Committee 
happens to be one whicH has ,one 
through all aspects of the Posts and 
Telegraphs Department. They have 
been satidying the villagers' demandJ, 
and in whatever way these thinl. 
could be imph'mented tht'y have been 
doing it. 

There is one aspect which I wish to 
bring to the notice of the Ministry. 
While we have to effect economy In 
respect of expenditure SO far as the 
departments are concerned, I think a 
huge amount is spent with regard &0 
planning and imph.omcrltation and vari-
ous other things so far as telephone in-
dustries are concerned and so far a. 
giving telephone connections is con-
cerned. Sometimes I ftnd that they 
take a very lonl time in implementin, 
a particular scheme which they set 
about, and sometimea they take ten to 
fttteen yean to implement a particular 
scheme. I only want that they should 
not spend 10 much time in examinin, 
8Chemes. AI a matter of fact, if you 
take a particular !!Cherne, u they 
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start implementing it, some difficulty 
might arise as regards certain projects; 
then it has to go back again, on ac-
co~t of the red tape, to the designs 
sectIon or to the Government for ap-
prwal. It takes two to three years 
for the Government to give approval. 
And after the approval is given, they 
have to implement it. While imple-
menting it, they find it is out-moded 
and so it takes a longer time. I have 
seen various other things also. So far 
as giving telephone lines to places is 
concerned, they take a long time. I 
want that they should economise the 
time and see that they implement these 
things as early as possible. 

So far as the question of delay is 
concerncd, delay happens to be a mat-
ter of creed with the Posts and Tele-
graphs Department. Whenever we find 
certain delays either in the delivery of 
letters or of telegrams and bring those 
delays to their notice, they only ex-
press their regret for the inconveni-
ence caused. But this does not serve 
the purpose. If we send a message for 
a particular purpose and the message 
goes there after the purpose is over, 
we are naturally annoyed to a great 
extent as to why it has not gone in 
time. And when we ask them about 
it, they express regret. Expression of 
regret seems to be a routine thing for 
them. And, as I said, delay happens 
to be a matter of creed with the Posts 
and Telegraphs Department. I only 
wish that the Department takes a little 
more earnestness in this and sees that 
these delays are eliminated as much 
as possible. 

My hon. friend who spoke before 
me has mentioned various points in 
regard to road and road transport. I 
only like to bring to the notice of the 
Ministry two aspects with regard to 
road and road transport. The roiuis 
are now metalled to the extent of 
eleven feet. Many roads are so small 
-they are only ten to eleven feet wide 
-that dUring the rainy season when 
thl' buses and lorries go through, they 
do not give room for other transport 

like another bus or truck to pass by. 
So when they try to avert an accident 
they get bogged up in the slushy area. 
I therefore make this suggestion. 
These roads were made only eleven 
feet wide in those days. Now they 
should broaden them, not to fourteen 
feet, but to eighteen feet. Unless these 
roads are broadened on either side by 
three and a half feet so as to make 
them eighteen feet wide it will not be 
possible to have easy movement for 
any transport. It is not only a ques-
tion of widening these roads from 
eleven feet to fourteen feet, but they 
should be widened to eighteen feet. 
And correspondingly the bridges also 
have to be broadened. I find the bridg-
es are so narrow. It will mean ex-
penditure, but it is worth while incur-
ring this expenditure. 

17.44 h1'!J. 

[MR. SPEAKER in the Chair] 

This will enable easy movement of 
transport. 

When they connect big rivers I find 
of late that they spend a good lot of 
money and they have got these diver-
sion roads also. When they approach 
a town and there is a road, and from 
that road it is not possible to go 
through that town, they take a diver-
sion road. By doing that we not only 
spend more money but at the same 
time we neglect the existing roads. The 
existing roads are handed over to the 
local Government and they neglect 
them. Therefore, I would say that the 
question of diversion roads need not 
be taken on hand, because that not 
only involves a larger expenditure, 
but the existing roads tend to be neg-
lected. If the existing roads could be 
maintained better, it woul4 be a good 
thing. 

While speaking about the roads, I 
must also say that I have often found 
that the avenue-trees which are there 
on the roads are miuin,. The roadside 



trees give good shade for all the peo-
ple who go through that road by walk-
ing; if the avenue trees are not there, 
they cannot have proper shade. What 
happens is that the people who live 
nearby cut away the branches of the 
trees, to start with, and then the 
trunks and ultimately even the roots. 
'Th;s process is still going on, month 
after month, with the result that ulti-
mately after a few years we shall find 
that all the avenue trees are eliminat-
~ from the roads, and that not only 
adds to the degeneration of the road 
but at the sarne time prevents the pOOr 
people fram having any shade on the 
roads. I would submit that when 
these' avenue-trees are planted, they 
should be under the control of the 
Central Government. But, very often, 
it is stated that the State Governments 
will take care of these avenue-trees. 
What actually happens is that the State 
Governments do not take care of them, 
because there is nobody to question 
them, and they allow these thin,s. 
While we think of maintenance of 
roads and road transport, we have 
also to think of the avenue-trees, and 
take care of them. 

As regards telephone exchanges, I 
find that they are constructed at places 
where the machinery and the equip-
ment in those exchanges arc being 
disturbed by other factories located 
nearby, with the result that the auto-
matic telephone s} stem does not at all 
work properly. The result is that 
where there are automatic exchanges, 
we ask for manual exchanges, and 
where there are manual exchanges, 
we ask for automatic exchanges. Pro-
bably, the authorities do not take into 
consideration the question of locating 
these telephone exchanges at places 
where it would be possible for them 
to operate satisfactorily. Probably, 
they locate them in a hurry wherever 
they like, because the demand is such. 
But the fact is that even for acqubl-
tion of the site, they take such a lon, 
time, and even after acquiring the site, 
they take a long time for the openin, 
of the telephone exchang_ Tb.ereton, 
I would inslat that when ....... 

being acquired for locating I e1ephone 
exchanges, we must see that the State 
Governments take interest in the mat-
ter and see that ,the sites are allotted 
or acquired sooner than soon, so that 
the exchanges could ,be opened quickly. 
I hope the Ministry will take some 
trouble in this matter. 

With regard to the telephone direc-
tory that has been supplied to us new-
ly in Delhi, I find that I am not able to 
read the figures there properly at all, 
because the figures are smudged. We 
are not able to see whether the ftgure 
is 0 or 3 or 8 or any other number. I, 
for one, have been trying all possible 
figures, 3, 0, 8 and so on. If the num-
ber is wrong, then no reply comel; 
then I try the other number and sO on. 
After all, in a telephone directory, we 
are more concerned about the ftgures. 
It the figures are smudged, what is the 
use of such a directory to us? The old 
directory was much better. 

I do not know who supervises these 
things. After all, when we are urgent-
ly wanting to ring up somebody, we 
cannot go on trying number after 
number, I do not know why no care 
has been taken in this matter. Of 
course, some pages are very good, but 
in the other pages, I find that the 
figures arc all smudged, and nobody 
can decipher whether a particular 
figure is really 3 or 0 Or 8, because it 
is all a Question of a small curve thil 
way or that way, which makes all the 
ditterence between 3 and 0 and 8. 

Therefore, I would say that the au-
thorities should take soml' interest in 
this matter and see that good director-
ies are supplied. I have seen that in 
other countries the telephone director-
ies are so niccly printed and the 
figures are very clear, bccaUJe, after 
all, the ftgures are very important In 
a telephone directory. Probably, thl. 
is bein, done with a view to etrecUn, 
economy, but I would say that thlJ la 
no economy at all; this is mll,uidin, 
the people and making them '0 on 
tryin, one number after another. And 
it • penon were to rln, up from a 
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telephone booth, he will have to spend 
some more 15 nP or 12 nP as the case 
may be until he gets the required 
number. After all, this is a small 
matter, and this must be attended to. 

So far as the International Tele-
graphic Directory is concerned, I only 
want that it must be standardised, and 
the authorities should take some inter-
est in this matter also. 

As regards printing of stationery, 
that is, postal letters, money order 
forms etc. in regional languages, I 
have always been insisting on this. But 
I understand that there is some difft-
culty in printing .money orders in the 
regional languages also. I find, there-
fore, that money orders are now being 
printed in Hindi as well as English. 
But I would submit that the money 
order form is full of so many columns 
and particulars, and we find difficulty 
what to fill in where. Sometimes, I 
myself make mistakes. and where the 
remitter's name should be put, I put 
the payee's name. Therefore, to avoid 
all these dift\culties, we should en-
courage regional languages. All the 
languages are recognised in the coun-
try and as such. they must also take 
some steps to see that other regional 
languages are encouraged by Central 
Government in some form or another. 
I do not mean to say that Hindi should 
be elbowed out. Hindi is there always. 
But along with Hindi. the regional 
languages should also hI" encouraged. 
After all, Hindi also is a regional lan-
guage just like Tamil, Telugu and 
other languages. But in the constitu-
tion all languages are recognised, 
because there the word: 'regional', 
the word 'national' arc missing. In 
view of that, I want that the Central 
Government should take steps to see 
that all languages are encouraged in 
some form or other by it. 

I received a letter very recently to 
tb, etl'ect that it is not possible to 
print. in regionRl languages. Year 
before last, in the same connection. 
the Minister repUed that they were in 

correspondence with State Govern-
ments to see whether they could print 
money order forms in regional lan-
guages. AB a matter of fact, the State 
Governments have offered thp.ir co-
operation. So I do not find any reason 
why it should be deferred. I only re-
quest Government to take some more 
interest to enlist the co-operation of 
State Governments in printing these 
things. 

AB regards connecting the Gange. 
with Cauvery, many friends here have 
raised some smile or laughter and tried 
to take it in a lighter vein. This is not 
a new thing. Thirty or forty yean 
ago, a scheme was evolved. with the 
cost estimated at Rs. 500-700 crores, 
to connect the Ganges with the Cau-
very. It is very difficult in these day. 
when we have invested about 
Rs. 10,000 crores In various project&. 
including big projectJ; for fiood control. 
The Ganges, Brahmaputra and 80 
many other rivers are perennial riven. 
If we can have this project, we can 
use it for inland navigation. Of courle, 
there will be ups and downs, where 
the water level may vary. So if we 
cannot go to the extent of connectlnl 
tht> Ganges with the Cauvery, still 
we can ask our engineers if they will 
be able to evolve a formula or method 
by which the south may be connected 
with the north in this way. It is not .s 
if there is a dearth of engineers in our 
country. They should be able to give 
us a scheme for this. Therefore, this 
is not a scheme that we can simply 
throwaway. It has to be given seri-
ous consideration. 

As regards implementation, though 
it may involve Rs. 1000 crores, it .. 
still worth examining and instead of 
connecting the Ganges with Cauvery 
in that way, we can stiU have some 
kind at connection by riven between 
the north and south. Therefore, there 
is nothing wrong in this suggestion. I 
onJy wish that the Minister would eQ-
tertsin this idea as a good one. & 
regards implementation, tboUlh It 
might Involve a thousand crora of 
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rupees, he may still take this matter 
into account while evolvin& other 
methods or formulae. 

AD HoD. Member: It is not practica-
ble. 

Shri N. B. MIlDilwIUD1: The ques-
tion of practicability does not arise 
now. It is a question of e1l'0rt. Thia 
aspect has to be taken into account. U 
after asking our engineers to prepare 
a blue-print, they go into it and ex-
press regret that it is not at all feasi-
ble because of the particular contour 
of the country, at least to the extent 
it is possible to be connected, it milbt 
be done so that people of the South 
can have Ganges water nearer to them. 

Lastly, I would make another re-
quest to the Minister. We are having 
about 5,00,000 villages in India with 
some postal facilities. I only want 
that they should not make a survey at 
random and say that only those vil-
lages are entitled to post offices or 
telegraph offices. There must be an 
nonest effort to see that even though 
certain villages have less than the 
2000_mark population, they are provid-
ed with these facilities if they are 
commerce-minded and are highly 
literate. That is to oy, though they 
do not otisfy the condition with re-
gard to population, it the authorities 
find that the population ot a village Is, 
uy. 1000, but they are commerce-
minded and are literate. they should 
be given the postal facilities. I only 
want that Government must take this 
aspect also into consideration. 

A3 a last thing I would refer to 
Jammu and Kashmir. There Is a lot 
of disruption with regard to communi-
cations during times of ftoods. That 
ia what I have read in the newspapers. 
TIl..,. are aperiencing a ,ood <'.01 of 
diftlc:ulty as a result of landslides u 
well as floods. The Ministry mUit 
evolve lOme princlple by which th ... 
communications are not af!ec:ted by 

these land elides and ftooda by taking 
underlJ'Ol,md methods 10 that We can 
maIntain the communication. IJftD 

though it is very diftlcult 
ways. 

other 
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8hri Raj Babadar: I may disabuse 
the mind of my hon. friend of any 
misapprehension. The Ministry of 
Transport and Communication ill the 
charge of the Transport Minister and 
we are helping him as his colleaguel. 
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Mr. Speaker: The hon. Member 
may continue tomorrow. 

18.02 hrs. 

·COMMERCIALISATION OF EDU-
CATION 

Mr. Speaker: Now, we shall take 
up the half-an-hour discussion. 
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...... in some cases the salary 
paid to the manager far exceeds 
the management's contribution to 
the school fund during the year." 
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The Minister of Education (Dr. K. 
L. Shrimali): Mr. Speaker, Sir, I am 
afraid I have not been able to u!1rl.er· 
stand what the hon. Member Shri 
Prakash Vir Shastri means by com-
mercialisation in education. He has· 
said a number of things. He talked 
about certain institutions which are 
charging very high fees. ~ said that 
instifutions like certain public -schools 
which charge high fees haVe no place 
in a socialist scociety. 

Mr. Speaker: I thought he ':laid there-
are some schools which charge in 
addition to fees something, ~o  kind. 
of subscription. 

Dr. K. L. Shrimali: ~-t  gave a num-
ber of examples of different typf'S of 
institutions, all mixed up together. I 
do not really understand what he 
means by commercialisation. 

There are institutions which are 
charging very high fees, for exampl& 
public schools and some independent 
schools. They do not receive any 
grants from Government. They cater 
for the needs of some t>eople who want 
better type of education for their 
children. It is true that +.he fee! are-
high. But it is also true that they rh'e 
very good type of educat:o.1. III fact, 
in some of the schools. parents ask for 
enrolment immediately after the ~ il  

is bom. In public schools like the 
Doon School, I am told that for the 
next ten years, they have already ,ot 
their seats reserved. So, We have to 
understand that these institutions are 
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in great demand. I agree that Gov-
ernment cannot finanCe these institu-
tions. People who want better type of 
education must pay higher fees. 

It will be wrong to discourage these 
institutions. Even though they charge 
high fees they are giving a good fype 
of education and it is in great de-
mand. They are serving a relll r'E-ed 
of the society. We are trying to de-
mocratise these institutions by sending 
Government of India schoiars, by 
giving them scholarship. So the poor 
children also can take advantage of 
this kind of education. That is the 
way in which we are moving. In 
fact, we are going to extend the scope 
of this scholarship so ·hat a InrgeT 
number of institutions CEln be brought 
under this scheme. 

He spoke of some institutioTls--hc 
has not given any specific examplcs-
in the Union Territories and other 
places, which use their funds for some 
other purpose. I have tried to make 
Borne enquiries. As far as my know-
ledge goes, by and large most of the 
private !nstitutions carry on their 
work under very difficult circumstan-
ces. Sources of private charity are 
drying up. There was a time when 
people used to giVe donations and 
charities to educational institution, 
and phllanthropists used to fin .. nce 
education. But now, by and large, in 
the country, private educatlanal 1'1-
atitutions have to work under very 
difficult circumstances. I know of 
Delhi where We had to increase the 
grant-In-aid from 90 to 95 per cent. 
Even then the institutions ftnd It very 
dltftcu1t to maintain themselves. 

Now, on the one hand, Go\('rnm('nt 
'Would like to do everything that II 
possible to encourage private enter-
prise In the educational field. If peo-
ple take the responsibility for edu-
cation the Instltutions are run In a 
much better way. There may be eome 
bad Institutions. I do not deny that 
oeeasionaUy you come acrols an in-
• titution which does not maintain 
proper accounts Or which sometimes 
also may be misusing the lundA. But 

when such cases come to the notice of 
Government proper action is takb •. 
Grants are withheld, the i ~ tutio s 

are dis-affiliated and other action b 
taken against them. But. by alld 
large, I think these private institutions. 
are rendering a very great service to 
the country, and We would not like to 
do anything to discourage this pri-
vate enterprise. Whenever such an 
example comes to the notice of Gov-
ernment, the Government takes strong 
oIdion. In Delhi, when OUr Rttention 
was draWn to certain bogus institu_ 
tions which were exploiting people 
and which were charging ~J and 
giving them bogus c ti ic t ~. strong 
action was taken by Government. 
The people concerned were an'ested 
and enquiries were made. That Is all 
that We can do. Now, just cau ~ 

you have one or two examplell ill thE" 
country where some kind of t'xploital-
ion is going on it would be wrong to 
condemn the private institutions al-
together. In my opinion, if anything, 
the private Institutions need to be 
encouraged In this country. 

Shri Prakash Vir Shastri also sp"kt" 
of Borne Institutions In Calcutta which 
have only one room and one teacher. 
He said that is all the management 
that they have and some kind of ex-
ploitation is going on. At the present 
moment there Is such a lP a~ presr.ure 
on the State Governments for ex-
pansion ot education that In "pUe of 
the best eftorts that the governments 
are making there is always 'Ieed for 
more !lchools and better type of 
schools. 

Mr. Speaker: What I thoutht ow .. 
that he quoted Instances where the 
manager was paid a ulary mu!!h more 
than the entire contribution of the 
school. 

Dr. K. L. IIhrlmall: He caVe the 
example Of Kenala. I am talkin, 01. 
Calcutta. He ,.ve the example of 
Kerala. where he said that certain 
mlalonary echools were divertln, 
their funds tor reliliou. u~ . 
Sometimes, they were payin, hlp 
salaries to the manalerl· 
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Mr. Speaker: It is not so much a 
question of salary, which is immater_ 
ial. In Borne cases, the contribution of 
the management to the school is 
much less than the salary of the mana-
ger. Therefore, they are commercia-
Using it. The hon. Minister will re-
member that this has arisen out of a 
question which came up in the House 
earlier. In Borne schools they charge 
Rs. 1,000 from a student for the build_ 
ing fund. It may be a bona fide case, 
In some schools, in various shapes .nd 
forms, in addition to the normal fee, 
they charge Rs. 30 or Rs 40 for this 
fund and that fund. 

Dr. K. L. ShrlmaU: As I said, 
whenever such cases are brought to 
the notice of the Government, Gov-
ernment do take action, as they took 
actiOn in Kerala. All that people can 
do is to bring such cases to the notice 
of the Government. Now, as far as 
Government schools and Government-
aided schools are concerned, they are 
controlled by Government grants-in_ 
aid rules. The fees to be charged is 
also governed-by certain rules and 
regulations. Their accounts are also 
regularly audited and there is no 
trouble. When their number runs Into 
thousands, there may be a few isolat-
ed examples where they do not receive 
any grant-in-aid from the Government 
and, therefore, they are quite free nnd 
independent. Now, by and large, 
even these institutions are doing good 
work. There may be a few isolated 
Instances in which the institutions may 
be explOiting and misusing public 
funds, where they may be making 
lOme proftts. It is quite possible. 
But to say that there is a great deal 
of commercialisation in education, 
that is too big a statement. I think 
the remedy lie •..... 

Mr. 8peaker: The hon. Minister will 
kindly resume his seat. It is a matter 
of policy whether G<:lvemment would 
agree to such thin IS. SUPPOSe. per-
Ion starts a school. He has no build-
ing whatever. He charges certain 
fees and, in addition, compels every 
student to pay 10 much per month for 
th(' building fund, or ch...... hi. 

amount as admission fee. Suppose a 
person starts an engineering college 
privately. He charges Rs. 5,000 or 
Rs. 6,000 as donation for admission. 
These are cases where Government 
also give some grant. Do Govern-
ment admit it or accept it as a policy 
to give grants even to such institu-
tions? After all, they haVe a hold 
over them. Are they allowing the 
private agencies to collect money for 
building funds and other u s~ They 
can, if necessary, refuse grants to 
such institutions, as it is commercialis-
lng. 

Dr. K. L. ShrlmaU: If they are 
charging exorbitant fees, compulsory 
donations and capitation fee that 
would be wrong. As far as my know_ 
ledge goes, Government do not allow 
such institutions to function. When 
Shri Prakash Vir Shastri spoke 
to me about this matter, I requested 
him to kindly give me concrete ex-
amples. Sir, you will remember 
that when this was brought before the 
House, I requested him to mention 
concrete examples so that I can make 
an enquiry and give a definite reply. 
He did not giVe me concrete examples. 
He could quote them even now 8() 
that I can make an enquiry. But I 
do not rule out the possibility of 
there being a few isolated examples 
of such institutions. The only thing il 
that Government should be more 
vigilant to keep them in check and 
take drastic action whenever such 
cases come to their notice. 

"" ~. tt "'""" : ~~~  
1l i t~~~~ ~~t  

~~ ~ ~ it; !, ~ filMf(q'f 
it;"rm ~ ~ ~  m it~ 
. ~~~~t il ~o  
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it; mlrf ~ ~  ~ I ~ ~o  

~t  .m: IRT ~~.~ i ~~ i ? 

Dr. K.. L. Shrimall: I said tnat I am 
not suggesting that there are no cases 
like this. There may be some isolated 
examples where such malpractices 
exists. But, would it be right for the 
Government to close down all theBe 
institutions? All that the Govern-
ment should do is to take more con-
crete and positive measures. The 
only way to stop these practices is 
to improve our OWn educational in-
stitutions. And parents are the best 
judges of what they get. If Lhey find 
that their children are not receiving 
good education and are being exploit_ 
ed, I am quite certain that no wise 
parents would send their children to 
such educational institutions. They 
bring it to the notice of the Govern-
ment as sOOn as they fl.nd that they 
have been cheated or that they have 
been exploited. In Delhi also some 
time back some school charged h:gh 
fees and the .parents came to me. 
We wrote to the Director of Education 
and immediately enquiries were made. 
I saw to it that those fees were re-
funded to the parents. There have 
been several cases where I have seen 
that the tees were refunded to the 
parents. That is all that we -::an do. 
After all. we are not perfect human 
beinp. We have to see whether by 
and large the system that We have at 
present is functioning satisfactorily or 
not. 

There are Government schools which 
are completely controlled by Govern-
ment rules. There is no u ~tio  of 
commercialisation in those i stitutio ~. 

'ntere is no question of commercialis-
ation in those institutions also ""hich 
are ftnanced by the Government be-
C8U8e they are governed by the Gov-
ernment Code. We have deftnite rules 
for grants-in-aid and the accounts lire 
properly audited. Whenever there are 
irregularities, they are set "ght. 

'nten there are certain independent 
eeboola. It la true that they eharle 
hiJh fees, but it would be quite wron, 

to call them commercial schoob be-
cause they are not working for prufit. 
They charge high fees, but they have 
better staff. They give better t.vPe ot 
education. They haVe better facilities 
for education. Therefore it WOuld be 
wrong to call that type of institution!! 
also as commercial institutions. 

I think Shri Prakash Vir ("lastri hIlS 
in view some kind of institutions here 
and there where they are cheating 
people and are charging high tees. 
Sometimes they give wrong names 
also. As far as the universities are 
concerned, there are certain institu-
tions which call themselves universi-
ties. We have the UnJversities Grantl 
Act under which no institutiOn can call 
itself a university unless it has • 
charter or unless it has been given the 
authority by the Parliament or the 
State legislature. In tact, Wf! can take 
action. There are cases here in Delhi 
where We had to take action cgoinst 
institutions which were calling them-
selves as universities. 

So, in my opinion there are ade-
quate safeguards under which We can 
stop this kind of commercialisation 
which Shri Prakash Vir Shastri 'las In 
view. If there are any such cases 
which he has in view. I will be very 
glad to make an enquiry. In my opin-
ion, parents know t.heir interest.. 
Parents lOVe their children. Normally, 
they would not Jlke to be cheated by 
an institution. AJJ soon as there la 
something wrong. they would go and 
make a complaint to the Government 
and the Government does make an 
enquiry in this matter. 

Mr. Speaker: 'nte hon. Minister is 
too good for his word. Hospitals are 
tree but there are a number of callea 
where the doctors take money thou,h 
they ought not to do 10. Doell he 
mean to say that any patient comea to 
complain? Of. course. he submit. to 
thLI. When cues are coming up and 
the hon. Member quote. Instances, the 
hon. Mlniater must aay, '" will look 
into It." ,",ere are subterlUlea. No 
parent would come to complain. He 
foreroes it. He does not ",ant to 15 ... 
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troy his boy's education. The best 
..of people would not come forward to 
-complain and destroy the career of a 
boy. It is just as when a patient 
is taken to the hospital, without 
greasing no doctor performs an oper-
.ation. It is very difficult to complain. 
Even the best of men, the mOJt im-
portant men who can command res-
pect, can go and immediately com-
plain, themselves submit to it. They 
think, "All right, wash off the sin by 
paying something and get rid of it". 
You cannot quarrel with the doctor. 
A patient can never quarrel with the 
doctor unless he is prepared to die. 
These are the difficulties. I would not 
haVe admitted it but for the fact that 
everyone of us knows something about 
it. We know it is difficult to com. 
plain. I would ask Shri 
Prakash Vir Shastri to report 
confidentially whatever he gets saying 
that these are matters which ~ ui  

elucidation. He has already quoted 
a report of the Uttar Pradesh Gov-
ernment. It is not as if people are 
not commercialising it. In the c1 ~i  

of enlarging the scope in education, 
these practically commercial institu-
·tions are not 10 be allowed. 

Sbri Kodiyan (Quilon-Reserved-
'Srh. Castes): Apart from accepting 
more fees from students, there are 
instances where managers of private 
schools, specially in Kerala, are de-
manding money from the candidates 
who wish to become teachers because 
these managers arc the appointing 
authorities. 

Dr. K. L. Shrimall: The' Klint is: 
when there are cases like this, what 
is to be done about them? That is the 
main point. Therefore I requested 
Shri Prakash Vir Shastri to llive me 
concrete' examples so that We can take 
action in these matters. There is 
nothing else that we can do. There 
is nothing elSe we can do. As far as 
our general policy is concerned, it is 
to encourage private enterprise in 
education. There may be some bad 
institutions, but that should not make 
us discourage good institutions which 
are working in the field. Whenever 
such cases have come to our notice we 
have taken very strong action. lap. 
pear to be very good from outside. 
but when there is evil. we have taken 
strong action to put down evil. 

Shrl M. B. Thakore (Patan): There 
are private tutorial classes in BombllY. 
Calcutta and other places which charge 
exorbitant fees. 

Mr. Speaker: All such cases may 
be brought to the notice of the :ton. 
Minister. There are some withIn his 
jurisdiction; there are others in which 
he can only advise the State Govern-
ment and the Director of Public In-
struction. 

The House will now stand adjcurn-
ed to meet 'again at 11 ~1 to-
morrow. 

18'31 hrs. 

The Lok Sabha then ad;ournec1 till 
Eleven of the Clock on Thursdall. 
April 6, 1961/Chaitra 16. 1883 (Saka). 
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213(2Xa) of the ColUtituljon 
read with clause (c) (iv) ofthC' 
Proclamation dated the 25th 
February, 1961, i"ued by 
the President ill relation to 
the Slale of Or ",a . 

PAPERS LAID ON THE 
~o t . 

COlUMNS 

(3) A copy of the each followilli 
papen: 

(i) Annual Report of the Na-
tional Small Industries Cor-
poration Limited for the year 
1959-60 alung with the Au-
dited Accounts and thc' C0-
mments of the Comptroller 
and Auditor General thereon 
under sub-section (I) of 
Section 639 of the Compa-
nies Act, 1956. 

(ii) Review by the Government 
on the worJtina of the above 
Corpenltion. 

(4) A copy each of the follow-
ing Notifications under sub-
8ection (4) of Section 438 
of the Sea CUltoms Act, 
11178: 

(i) G.S.R. No. 355 datcu the 
18th Mlln:h, 1961 . 

(ii) G.S.R. No. 356 dated the 
IHlh March, 1961. 

(iii) G.S.R. No. 402 datcrd the 
25th MaTch, 1961. 

(iv) G.S.R. No. 403 dated the 
25th March, 1961. 

(5) A copy (If Notification No. 
~. . . 400 dated the' 2~t  

March, 1961 making certain 
funhcT amendment to the 
Customs and Central Exci,e 
Dutics Expon Drawback 
(General) Ruin, 1960, under 
sub-section (4) of Section 
43B of the Sea CIIJtom. Act, 
1878 and Section 38 of the 
Central ExciiC and Salt Act, 
1944· 

REPORT OF ESTIMATES 
COMMIITEE PRESENTED 

Hundred and twnety-third Re-
pon wu prC!lentcd . 

STATEMENT BY MINISTER 9346-48 

The Miniller of FIXxI .nd 
Agriculture (Shri S.I<.. Patil) 
made a IlUtcmtnt in cnnncc-
tion with the question of with-
drawal of ronal restriction_ 
on the movement of wheat 
and wheat flrtxlucu. 



9)49 ~  DIOEST] 9550 

COLUMNS 

DEMANDS FOR GRANTS .• 9349-9527 

, v Q) , Dil91llsion on Demands for 
Grants ip ~ ct of the 

Ministry of Rehabilitation 

commenced and concluded. 

The Demands were voted in 

fuU. 

(li) Discussion on Demands for 

G rants in respect of the 

Ministry of Tranapon and 

Communications commenced. 

The dilcussion was not 
concluded. 

COIUMNt 

HALF-AN-HOUR DISCUSSION 9527-50 
Sbri Prakash Vir Shami raised 
a half-an-hour discussion on 
points arising out of the an-
swer given on the 10th March 
1961 to Starred Question 
No. 731 regarding Commer-
cialisation of Education. 
The Minister 01 hducallon (Dr. 
K.L. Shrimali) replied to 
the debate. 

AGENDA FOR THURSDAY. 
APIRL 6, 1961jCHAlTKA 
16, 1883 (SAKA)-
Further diSCUSSIOn and voting 
on Demands for Grants in 
respect of the Ministry of 
Transpon and Communi-
cathns 

GMGIPN])-LS 11-77 (Ai) LSD I 5-4-1iI--.()OO. 
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